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Monday, February 28, 1483/Phalguna
9, 1904 (Saka)

The Lok Sabha met in the Eleven of the
Clock.

[MR. SPEAKER in the Chair.]

MR. SPEAKER : arsugt s,
qIET FT AF & TAT g, FIA TEl
TEar, gSr At § | dg HIeT TGl
AT |

Hon, Members, I do not like this,
a0 wrm fag amea (7%

feelt ) @ 2M@m @@ SERAF

fow 2 3@ ¥rw & fag €

MR. SPEAKER:
responsiiblity,

It is a collective

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
.WORKS AND HOUSING (SHRI BU-
‘I'A SINGH): For the purpose of this
House, both are for both.

ORAL ANSWERS TO <QUESTIONS

Implementation of Pilot ¢rop Insurance
Scheme

-+
*102. SHRI G. Y. KRISHAN
SHRI SURYA NARAYAN
SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Pilot Crop .Insurance Scheme in opera-

2

tion in the country has not made much
headway in its implementation;

(b) if so, the Slates in which the
scheme is in operation, the target set
for the whole plan period and the ac-
tual achievements so far; and

(c) the reasons for the slow imple-
mentation of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
Pilot Crop Insurance Scheme which is
being run on an experimental basis by
the General Insurance Corporation of
India (GIC) in collaboration with the
State Governments has been making
steady progress since its adoption in
1979,

(b) The scheme has so far been ad-
opted by 10 States namely, Andhra
Pradesh, Bihar, Haryana, Himachal
Pradesh, Karnataka, Maharashtra,
Orissa, Tamil Nadu, West Bengal and
Madhya Pradesh, I#% covered an area
of 1.01 lakh hectares during the first
3 years of the current plan as against
the commulative plan target of 5 lakh
hectares.

(¢) Lack of field organisation with
the General Insurance Corporation and
certain constraints namely the area
approach, non-coverage of high risk
areas, fixation of high non-indeminfin-
able limits, size of the area selected be-
ing too big to be homogenous, and de-
termination of guaranteed yield on ba-
sis of 10 years data, are the main rea-
sons for slow progress of the scheme.
Action has been initiated to modify the
scheme so as tn overcome these con-
straints,

SHRI G. Y. KRISHNAN: It hes
been stated that this scheme has been
introduced on an experimental basis.
Why not on a regular basis? Second-
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ly, it is only exteneded to 10 States,

Why not you extend it to other States
also?

SHRI YOGENDRA MAKWANA:;
In my reply itself I have stated that
action is initiated to extend it to more
States. There was a Committee of
Secretaries which has gone into the
matter. There was a Workshop on it
which made several recommendutions.

SHHI G. Y. KRISHNAN::
Apart from the recommendation itself,
now the position which the country is
facing is that there is huge :inemploy-
ment on a large scale, several people
are without employment, Why can-
not those people who are educated peo-
ple be included under this scheme?
Since 1979 this scheme is on an experi-
mental basis, why cannot it be taken
up on a regular basis and the bene-
fits of the scheme extended tp the poor
agriculturists?

SHRI YOGENDRA MAKWANA ;
It is not a question of providing em-
ployment. As I have said, the Govern-
ment wants to cover as many areas
as possible under this scheme.  The
Workshop has made several recom-
mendationss. These are all nuder the
consideration of Government.

SHR1 AMAR ROY PRADHAN:
From the reply to part (c) of the ques-
tion you will find that the responsibility
for all the loopholes and lacunae lies
with the Central Government. Our agri-
culture mainly depends wupon nature.
.Droughts and floods arec there every vear
in one part of the country or the other.

Crop Insurance Policy is essential in the
interests of the poor agriculturists, The
West Bengal Government time and again
has been asking the Central Government
to take up high-risk areas for the imple-
mentation of the crop insurance scheme
in the interest of the poor agriculturists.
Moreover there is another part of the reply
where you mentioned about the lack of
organisers of the General Insurance Com-
pany. Why cannot you take it up with
the Finance Department to recruit more
field officers? It is the responsibility of
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the Central Government and therefore youw

may take up the case with the Finance
Department, Why are you not taking
it up?

Secondly, why are you not taking up
this crop Insurance cheme for tlhe
high risk areas in the interest of the
poor agriculturists?

SHRI YOGENDRA MAKWANA:
This is a good scheme but it requires
the cooperation from the States: once
the States are not ready it is not pos-
sible, We try to ccnvince the States;
for the Workshop we invited almost all
the States to participate: Several re-
commendations have been made in
the Workshop, One such recommen-
dation is regarding the high-risk prone
areas. We are considering these re-
commendations. Ultimately it is only
with full coordination and help f{rom
Finance and other Ministries that we
have to go ahead with the scheme.

SHR1 XAVIER ARAKAL.:
This Scheme was started in 1979 and
thereafter there have been so many
recommendations with regard to the
implementation of the scheme. My
first question is this: Since 1479
how much money is paid to the poor
agriculturists who came under this
scheme? Secondly, will this scheme
only confine itself to the narrow sphere
of agricultural activity, will it not cov-
er the entire field? These two ques-
tions may be answered,

SHRI YOGENDRA MAKWANA
I would like to give the information
Taking the second part of his question
first, it is not a narrow area. We
wan{ tp cover as many areas as pos-
sible, Higher risk drone areas are
also to be covered as recommended by
the Workshop. So far as the first
question is concerned, I will give the
year-wise figures. In 1979-80 the
claims paid were 5.29 lakhs:  1980-81,
327 lakhs; 1981-82 7.30 ‘lakhs,
in 1082-83 Kharif figures are hot avail-
able, The premimum paid Is: 1979-
80 5.53 lakhs, 1980-81 6.94 lakhs; 1981
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82 7.58 lakhs; 1982-83 Kharif 13.01
lakhs; these are the premia paid. It
the hon. Member wants the number of
farmers and area covered I can give it.
In 1979 the area covered was 13,181
hectares and number of farmers cover-
ed was 16,268. In 1980-81, the area
covered was 18,753 hectares and the
number of farmers was 23,442. For
1981-82, the coverage was 24,553
hectares and the number of fariners
was 24,831. In 1982-83, the area cover-
ed was 57,168 hectares and the number
of farmers was 43,428,

Allotment for Drinking Water facilities in
Villages
—
104, SHRI K. PRADHANI: Will the
Minister of WORKS AND HOUSING
be pleised to lay a statement show-

ing:

(a) whether it is a fact that Gov-
ernment have recently sanctioned some
amouit to cover a number of villages
in the rural areas to provide drinking
water facilities;

PHALGUNA 9 1904 (SAKA)
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(b) if so the number of such villag-
es (state-wise): and

(¢) whether any consideration has
been given to the State of Orissa in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USIAN
ARIF): (a) to (¢) Statement ¥ and
Il are attached.

Statement I

It is a fact that grants under the
Centrally Sponsored Accelerated Rural
Water Supply Programme were releas-
ed to State Goyernments and Union
territory  Administrations to supple-
ment their resources in providing safe
drinking water to identified problem
villages, A statement showing the
grants released Statewise duting the
yvear 1982-83 and the target of prob-
lem villages to be covered during the
vear is attached. Grants have been
given to the Government of Orissa
also for this purpose,

Statement-II

Centrally Sponsored  Accelerated Rural Water Supply Programme —Release of Funds during 1982-£3
(as on 25-2-1983) and Targets of the Number of Problem Villages to be covered
during the year.

(Rupees in  lakhs)

Sarial State/Union Territories
No.
I 2

———— i —— —— = a e e e —— - —

1 Andhra Pradesh
2 Assam

Bihar

Gujarat .

Haryana

SY e D

Himachali Pradesh .

Funds released during 1982-83  Total of
as on 235-2-1983 Problems
e T T Villages
Works Mbonitor-  Total to be
ing & covered
Investiga- during
ing units 1982 - 83
3 4 5 6
47350 47350 3061
58150 2:49 58398 1902
86375 863-75 3084
138:00 6-00 144°00 8oo
273 00 27300 285
273°73 27373 1240
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) 2 3 4 5 &
7 Jammu and Kaslm'r 00550 2°50 goi-00 407
8 Karnataka . 791" 50 79150 6600
9 Kerala . ‘ 641-00 220 64320 108
10 Madhya Pradesh 124750 124750 6447
11 Maharashtra . 716-50 6-00 72250 2763
12 Manipur 15400 400 155-00 199
13 Meeghalaya 200-4¢ 2:15 20263 205
14 Nagaland 149-18 6-00 15518 75
15 Orissa 766+ 50 6-00 772 50 2280
16 Punjab 183- 00 . 16300 77
17 Rajastban 222G- 50 2:00 223150 3400
13 Sikkim . 62-43 1-51 63 04 85
19 Tanul Nadu 750+ 50 0-00 =56 50 10to
20 Tripura 4150 i1-50 bb2
21 Uttar Pradesh 114099 114099 3095
22 West Bengal | 887-50 6-00 #93- 50 4025
23  Andaman & Nicobar Islands . 664 e - 6 64 30
24 Arunachal Pradesh 3000 : : 3000 350
25 Chandigarh
26 Delhi 2-00 200 27
27 Dadra & Nagar Huveh
24 Goa. Daman & Diu 20- 4 .. 20 04 22
29 Lakshadweep . : .
30  dlizoram 300 150 450 29
31 Pondicherry : y i ; 1450 1450 38
ToraL 13580+ 14 50-54 13954248 42342

-

SHRI K, PRADHANI: May I know
from the hon. Minister the conditicns
in which a village should be in order
to justify and list it as problematic
. village in so far as drinking waler
availability is concerned? Further, I
would like to know whether there is
any programme before the Government
to supply drinking water throughout
the villages in such areas,

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : The present scheme envisag-
es for solving lhe problems of those
villages which do not have even a
single source of safe drinking water,
All the villages should have drinking
water to a certain extent. At the mom-
ent we are taking the problem of
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those villages which do not have any
source of safe drinking water at all.
Now, wherever these villages are, we
have been able to identify them with
the cooperation of the State Goyern-

ment.

SHRI K., PRADHANI: I would like
to draw the attention of the hor. Min-
ister to the fact that in many pluces in
the country, specially the hill areas
like Koraput in Orissa, all the wells
go dry during summer and the fpeuple
face lot of difficulties in getting drink-
ing water. Mayv I know from the hon.
Minister whether there is. any pro-
gramme to provide tube-wells to all
these villages which are not listed as
problematic villages?  Also, by what
time would the Government be pro-
viding drinking water facilities to these
villages?

SHRI BUTA SINGH: Now, specially,
in the hilly areas where the pro-lem of
fransporation and manpower and other
resources are COHCEI‘I‘]Ed, we have re-
cently had a meeting with all the Min-
isters in-charge of Water Supply and
Sanitaticn and it has been assured
that these areas specially hilly areas,
should be given special allocation  of
cement, special arrangement for trans-
poration, etec,  We have also request-
ed the neighbouring States {o spare
sufficient manpower, officials as well
as the working hands to these areas so
that this problem could he solved,
About the tube-wells, yes, we give
priority for digging of tube-wells and
also the traditional wells. We do not
recommend highly sophisticated svs-
tem for supplying drinking water. We
our ocurselves in four of the method
which the hon. Member has suggesled.

SHRI SATISH AGARWAL: Sir, it
is really a matter of great shame for
all of us that was have not been
able to provide drinking water to
2.30,000 villages despite all our plan-
ing and spending of hundreds of cror-
es of rupees during all these 35 vears,
In Rajasthan 60 per cent of the urea
is desert and particularly I am talking
of Western Rajasthan consisting of
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Jaisalmer and Barmer districts which
are also the border areas. 1 would
like to know from the hon. Minister
what special schemes he has in mind,
as he has talked about the hilly areas,
with regard to the desert areas. There
is a continued famine for the last 4
years in Rajasthan, particularly in
these areas which are covered by the
Western Rajasthan where water i8
ot available even belecw 400 ft. or 500
ft. from the ground level. Here the
villagers have to go 5 or 6 miles for
getting water which is sold for Rs. 5
per bucket. Have vou got any special
allocation for these areas? You have
talked about hillv areas only,

SHRI BUTA SINGH: This primarily
concerns the State Government. We
come into the picture only for pro-
viding Centra] assistance for such sche-
mes which are prepared by the Stale
Governments. In Rajasthan, I should
not be ashamed, but I should be proud,
of what has been achieved, but the
magnitude of the problem is such that
it would not have been possible to
solve it in a single vear, We  are,
therefore making seripus efforts in this
direction. The number of prohlem vile
lags in Rajasthan identified in the
month of April, 1980 was to the tune
of 19.803. In 1080-81, we covered 2400
villages, in 1981-82 we coveraed 3854
villages, and now we have targetted
3400 villages for this year, That is
the largest achievement so far made in
the past 3-4 yvears, We are giving high
priority specially to the drought prone
and difficult areas. Rajasthan also
has been able to get sizeable amount
this year and it is for the State Go-
vernment {o implement this schme. We
come in for providing the Central as-
sistence which we have been providing.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister has stated that he
is considering to allocale more money
for the drought prone State, The
State of West Bengal is under a very
acute drought this year, and the water
level has also gone down., Obviously
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the number of problem villages has in-
creased. I would like to know from
the hon. Minister whether he will
grant more money for the drought
prone States, specially West Bengal,

MR, SPEAKER: This is a Plan al-
location which has been done, r.ct an
adhoc allotment,

SHRI KRISHNA CHANDRA HAL-
DER: Will he increase the money for
drinking water in the cdrought prone
areas?

MR. SPEAKER: I do not think. this
question concerns you.

SHRI BUTA SINGH: It is done
through Plan allocation, and the Cen-
tral Government gives assistance, but
the major portion comes from the
State Government under the NMP Pro-
gramme, We have definitely given a
special thought and under the 20-Point
Programme_ we have highlighted this
problem to the State Governments, QOur
grant is on a matching basis. If the
State Governments come forward with
further proposals, and plans of veTy
very difficult areas. we are always pre-
pared to consider it.

DR, KRUPASINDHU BHOIL: Is the
hon. Minister aware of the fact that
there is lack of infrastructural facili-
ties and lack of technical expertise for
supply of protected drinking water to
all the villages of the country? Is
there any course in the engineering de-
partments of colleges for Ph. D., which
looks after the protected drinking
water supply in the country? 1 doubt,
because in engineering courses, there
is no such course: it is only a diploma
course. We have spent more than Rs.
150 crores on these schemes, but there
is lack of technical expertise and in-
frastructural facilities, Will the hon.
Minister look into this matter and ask
the different engineering collezes of
the country to introduce a course re-
garding primary basic knowledge of
this particular branch, that is, to sup-
ply protected drinking water through-
out the country.

FEBRUARY
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SHRI BUTA SINGH: This is a sug-
gestion for action,

Survey of Ground Water Potential in
. Bihar

105. SHRI RAMS WARUP RAM
Will the Minister of IRRIGATION
be pleaseq to state:

(a) whether a survey has been made
to explore the ground water potential
in Bihar, especially in Nowgang, Gaya,
Nawada and Aurangabad districts; and

(b) if so, with what results?

THE MINISTER OF STATE CF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) (a)
Yes, Sir. For exploration of ground
water potential in Bihar, hydrogeolugi-
cal surveys have been carried out by
the Central Ground Water Board inter-
alia in the districts of Gaya, Newada
and Aurangabad, There is however, no
Nowgang distriet in Bihar,

(b) Based on the ground waler sur-
veys carried out by the Central Ground
Water Board, the ground water poten-
tial available for further develcpment
is as under:

Gava: 357 million cubic meters

Nawada: 380 million cubic meters, and

Aurangabad: 665 million cubic meters

MR. SPEAKER: You start teaching
georpraphy also in the* Parliament
House,

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): Geography
is part of politics, Sir.

Y qAEITY WM ¢ WEAEF Y,
T q8d F 989 § 51T Fr ate frerm
et g & oam 9, 1981 ¥
T FEE GRS ¥ T 9 g9t ww
T FEl A qE @I T A ww
9 I gT GT gFE FW FC FF
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g7 fF g & IAT TG ITATS
gu st fa=rd &1 71e §

geael WEed ¢ A A1 #F ST
T g

Y TweagEq wH o 9@ AT,
g dr ¥ Taufagre &1 ufar
gare-MA-aikar g 1w @ fw
g0 AT, TAMF, TE, HJTATE,
I §F T a9 AT A AT § ATG
g Fo THE Fgh O FAT E, AW
FT  AgL TG FA 2, AGHT I
A FAAAE FIEIET AT 77 9K AT
fm &1 #5997 57 § 7@
Tgr FT AT GFfAF AT FET F
qMY TIAT 9T AEEF § ...

oA WgIgd - (T Al EATT
g TAT FLAS |

st YWAEr YW O Tgr 9%
oy frar 2 @1 fautd i 2,
TT GEATS H TG H AT ATATE )
T TX AvELATIvE-ATe=-FeE o oaie
Arar # B, afs w@ &1 gwfaa
AT fRT ST aE @Y F@r & AW A
g gfwree faer @wdr 2
afFT  guia ag § fF wost gewe
T IqATT T §U AT L . L.

NeqeT HEIEA ATT  FITA
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101 ZgEa@ &9 §, T ¥ 180
Eaw § HWR #"amEre ¥, ¥
gAFaT §, 80-90 ZgEad & |
Satfsss @9 & AfGHra agl T
& SR wed & froag T ofa
g, TI  AEIIASEFRT  FTHHT
TE AT ERT 8 | o« fF 9w & T«
§ o feam Zaead 9 FT 9T
FL W B\ HF@ F T FgAT
98 &1 2 fF qewn, dnewarn,  wag-
9=, FEIAS, e, JER, e,

=TSN, FEFT qa w1 TH ofar

a1 ®X A R ST @r g

HEAA  HENIT Td AT
TFAT  TT, THEFET  TH ST |
HIT F W Wl UF g, T8 s uH
g |

Y THEIE] TH @ HITq FAI,
AET WglRg SRR A 8 ...

WA HWglEd W7 A1
TeT AT A !
St YW FAEY IW : HATA Al

@ W E | 9g fFael # e E,
MR AT

wegel wared : AT T oFEre
g A AT & ¥ FIfg |

Hq (TR TW ¢ ESL
i e #7 @ g fFoam oww
FioaTT K G FI THEIAl T A
g, T § qAM 09 FLA[ IS SAT4ET |

SHRI SUNIL MAITRA Sir, he is

utilising the time,

MR, SPEAKER: No, he is not utilis-

ing, He is Misutilising,
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5t TweREq W ;. K SrEAr
ARAT §—IWl qF TS qTeT
faws &1 fraer  afqwa =wTe
gaT g I g A &1 TR
@ ¥ fou =1 @R 39 ofd
¥ fow 1€ ggg g s, o &
T FadA™ 99 auid TeAT 7O
FE FEATA F GHA

st wwfaw frat @ g9 ag
g1 f& mar, qETRT "X WM faar
¥ qET FT  gagor Far @ & oq9r
S Faas 7T wW! Wfaww A
zﬁwmm% ag qar

FAT guﬁ-«:agg‘ra;ﬁrél 'sfﬂ"T

gaw 2 AR fSaw g0 a9a £, 39 H
ffr TFR ¥ wHeg &1 ST, IEH
Wi s gopie qfef\a & oS
HIZAT OO F1 JET J4997 &,
Sg ¥ fqu 4% @i g@a IERE-
w1 WI [AT g | ar S AT
AT ST GO =9 &a F &g
F fou ok WTW@#T%‘%W
gAY g9 WRT, 999X &W U
g7 ¥ faume  F& AR FTHETEr

FIT |

st TEEIEY TN ¥ R
s ML QBAT FAFAT § 1 AT -
w T3 (F I0AT 7 A7 HaAr oo
& & ST @aT & ar ofar
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fereraz forar & ST& TemT W7 Qi
g, ST, W, "I HIT
FTET T OF@ATE | 3T &9 ofars
F1 T UHy UFET F31 & MT T8
Fgl 2 % agr a< a1 3973y @) 4T
qHT o HIT T Tog 36 G B
o EIL F@ 2 & LT aiey
foraw s G v &1 ar &
W H UF TG 4 (BT A1EAT §
fF foeteT 99 wiw  sfv=ar
5 S 3”7 aﬁu TiEr Trear fzFraT feaT
P (e a1 G'FTH' z7 q.41 [T
% w1, f5rad % ufcdrs & o0 ar
qrr  fie a5 )

st xw fram fat @ aiwg,
4 A0 TIE( OFTET  HEA "ge
T E, GRS A AT wg & o T H
qgT A3 UfRAr 1 UE( Ot 3
TiT HET I% f‘s’f—rr Y & Hg HraTal
AT 5T qFaT 2 & & Y femeraT
qret 2, f@mas 9 qrd 8w famer
QU1 IYwsd F AFAT £ | ZHIL qTF
™ avs F fos 2 2, S qeadt w7
AT FLIHFT AT D | H T
frags  @&m f& 7% §®IT 39
ofers & &0 5T F% qisET
FETA( 2, AT S0 A7 WA gW T "W

TE WE WM AN AT HEIC ZH K

FT HRA[ o HI< UE TAX( &Gl H
EA
Q

Y THEEEY W ¢ W7 ST
TORIT FT FH & FH e a7 g
g |

st T fram faat @ oo o9t
T FLHIT F 15 FL M EH AT 39
qET Hoara w9 WX Wi faTw
TS GIFIT HT O FT T AT I/
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&g & fawra ¥ T, FFF TR A
¥ 9o A QO W G

ot I ITW ;. Har Sr A
st g & R oserwmeE aTex
qEfoga & IR ¥ @9 FO4T 7 |
§ wiq & wreww ¥ OHST ST & qBAT
g & fF w99 F7 €A & 7
gl % R 747 &, 3% fawe swiver
§ g 74 gur % afwa fee o #
ST ARl E fF Mg 7 98 99 %7
FEElr 2|

g AT 4 2 fF 2w 7 a7 e
faaraz® oF qF wuTE Hr ST F7
feaT a1 ST g SR1I0 ST FJ WHT
T % Az q 1 fagre & Fara e
§ 3B IIR T g, At ug fefEae 2
AE TTIE-A0H 2 | WA FHIRHEAS
war 7z iHE 7 ATy 5w & JEe
¥3av fzar 2, o F AW W W
qg  FIAFIIT 67 a1 =T8T 2 & 37
S THEE-AM ufear 3, st 97 fang
A G TIA7 F AR F1 TTHeT FIT
A 7o e amwmw wosF F &=
R H I WG A 7w F 1 oEm
WIETE[ OF  FIFEWH TN F
q uw fafews = gg T@+T FrEAET
g 6 Farag =wdr st & fawgq gore
FHT W OTH W] FT WL LT AT Wi
@ WA ET A7 FA (S AT AT,
SHH TH T UM UET FIET FAT
W& Y "g A | ¥ yg Few
WMeAl g fF oS wrEEe ameaed
gl 9 @iz AL, qi HET AT AT
TTT ARl IET WT AT ATZAE TqFIA
T AT, IA H RIRC IOAT AT
WE THAT 20 AT °g e gy
W 4T AfFT  THAHE Ff UAF T 37
e F0 ST w1 & O g
19 HT F @rs o sw fF wrmae
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TqEa ATl & quAr fweT ) E
firar & o yg 9% SrEHOT &7 @
qHaT a7 IFHT FH ar faer awar
T | TTRIX & gg 7w KT 4T
WL &7 FTIAYT w5 AT
TarT 7 FT A9 AR W OSHET FIE
SR 8, g & S IvEEn g |

st T fram fRut @ &9
frdzs farar & Sigi % A9 %1 999 @
3 FT % A1€ IT A’ § v fawar
T | WY qIF 9% W(HS & (%
frry  @e # FT @R T .
(znagra )

g7 1972 & TE HA F FH
T T%'r*| qg YAl H§ 99 @I
A oot 9T W E L WaE

i) f— ST T G §A 21 TUT AT |
FT fe2ez T & F FCFTH
qFT AT ST W 2 | 89 4R
W gar &0 2 fF o avg & FEIE0
H 4 H=Z7H 14 9T 9 qrdr f/e
W ZFTAGTH 1.5 HETH 10
T q7 qrAr feaar &0

_Jél

Mt AT TW: W HET T H9%
gIEg 2 | W FOaT wIEd g #WiT
g7 @I g | HUT HIHIT T
g qAE9r & wE g a6 4 H§UAY
AT AT 7

mEE  WENRd T AN AT
F7a]  AfwT W gD A TR
FeET &ifstm 1 gy weer WA

(soaum)
st T frame frut @ & fraew

FAT  ATET & A qHIT W
qEq T3 HUA FT g | 99 I
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& T fHa3 Fd @R ST, fEa
W& § g WY, feaw S F
GEA &, Al A W WA &, A1 A&
TE AT E, TG AT U AT &
qEFT AT T g | A TF G99
Al YT R, FAR TARL H HAATS
FIET  F OFU TFT F 1 WIT §
3% (&F AT F A0 UST TR
F &g f23eT TR FULT SO
at g8 & 9%9 g fwqq f& = a4t
W fawrq  fwar s TF

SHRI SUNIL MAITRA: The hon.
Member has levelled certain charges
regarding the survey itself. The Minis-
ter has not replied to the charges.

MR. SPEAKER: Yes, Mr. Amal
Datta.

SHRI AMAL DATTA: I have had
the occasion {p sit down with the offi-
cials of the Central Ground Water
Board, My constituency happens to
be a very difficult one, where saline
water is there in the upper layers and
one has to go below to a minimum of
600 ft, to get even drinking water. In
the course of my discussion, I fcund
that the survey was made in a casual
manner, so that the survey report can-
not be accurate; the reason lheing that
the resources available to the Centiral
Ground-water Board are not sufficient
and they cannot do the necessary in-
tensive survey till all the areas to
which they are to cater are covered, to
come to a proper finding, This has not
been done, o far as my constituency is
concerned. I am certain about it and
1 think the proper survey has not
probably been done anywhere in the
couniry with the meagre resources at
their disposal.

Secondly. the rigs about which the
Minister has spoken, for being rocks
the drill costs about Rs, 25 lakhs. And
in my area where one has to go 600
ft. or below, from the ground level it
costs about Rs. 45 lakhs, The State Go-
vernment do not have that kind of
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budget, The money which is doled
out by the Central Government to the
State Government is noil enough. I
want to know whether the Minister
Will take a note of this an. see that the
Central Grounq Water Board conducts
adequate investigation, not this kind
of casual investigation. And Secondly
here the water availability is so diffi=
cult, will he see that the State Go-
vernment’s resources are supplemented,
and that particularly, money is given
for the purpose of buying the bhoring
drills?

SHRI RAM NIWAS MIRDHA: The
hon. Member has correctly stated that
the survey we had done is not ade-
quate because of the rigs. Well the
Central Ground Water organisation
has got only 59 rigs which I rightly
concede are not enough. we are for-
mulating a very big programme and
submitting it to the proper authcrilies
to augment the number of rigs  and
strengthening the organisation, We
propose to have a separate division to
cover West Bengal and Bihar this year
because of the potential there and
when this organisation is in a strong
position, some of the shortcomings
which the hon. Member has mention-
ed will, to some extent, vanish,

As regards strengthening the State
Governments’ organisations with deep
drill and all that. they have a way of
procuring rigs through their own plan
alocations. If they want any assistance
from the Central Government of a
technical nature, we will be prepared
to help them.

Famine Situation in Bibhar and
Adjoining States.

+106. SHRI BHOGINDRA JHA:
Will the Miniser of AGRICULTURE
be pleased {o state:

(ay whether most parts of Bihor
and adjoining States are facing
famine situation due to abnormally

severe drought resulting in failure of
Bhadai. Kharif and Rabl crops:
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(b) if so, details thereabout; and

(c) steps taken to meet the situa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ARIF MOHAMMAD KHAN):
(a) According to the information
available with the Government of
India on the basic of Memoranda
received so far, some paris of Bihar,
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and of the adjoiring stales of West
Benga]l (especially districts adjoining
Bihar -State) Eastern U. P. Northern
and Southern Districts of Orissa are
facing drought situation on account
of deficient rainfall.

Rabi crops are reported to be good
all over the country.

(by ang (c). Statement js attached.

Statement

The extent of damage and the Genatral assiatance sanctioned to the States affected during

1982-83 are as under : -

—— TN——

Name of the Cropped  Population Catteed Cl lings
State area affected  popula-  of expendi-
affected  (lakhs) tion ture for
(lakh ha) affected  purposes
(lakh) of Central
assistance
approved
(Rs.lakhs)
Bibar 14°17 19065 250063
West Bengal 20- 14 400°00 742700
plus
30000
as loan.
Orissa 37 82 18216 10000 2340
Uttar Pradesh 7041 980-00 : B *

On account of heavy rains and
floods in the month of August and
early September, — effects of drought
got obviated. Area remaining un-
relieved on account of rains has not
been reported by the State Govern-
ment. State Government also did
did not take up any drought 1elief
measures, hance no separate expen-
diture on drought relieZ was recom-
mended hy the Central team.

A Supplementary Memorandum on
drought was received from the State
Government of Orissa on 10-11-1982
and a Central team visited the State
between the 11th and 15th January,
1983. The report of the Central team
was considereg by the High Level
Committee whose recommendations
are uynder processing. :

W1 WW AT : A" §Eey,
WA Hl HE&T A ST qaey @ g
7g fae arer &1 ST F Ay F Avew
TEAT B 1A T Tse A& F ) wemm
wgred, faR # 44 W@ 17 TR
gwx wft g@ & wwifim 2 =k

25 FUT F*g J wEEAT F w9
i3 & fau a7 fear &1 wdw
F AR § ot 7% I @ e
FL TET | oY
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g & W& A g
§ ¥HE F IR T AKEA  gU
g oix agy § faums ot frogw
gu & FF S G@A gU € |
ag Al FERIX §TA ATET EWT
gaT g @EeL W & I f7E
)

gHT Q@1 FZAT § | Tagar #1 s
I F fqu g@mR ®@T FT G 2
AT daFdl & AU fEr g
F 9 AqSE el & | g@drd §

st WP WY ¢ 7 I FT @T
g fag & a7 gom w1 AW
STET, AT YW & fFad AT
w nwEIE wifug fear omar 2
T OFEIET 99 NNT &9 F

%%ﬁ#msrnm%m%.
ar Il ¥ 2 AR IFE G&EH.

TEUeA HErEd : ATTHT 97 A3
AT HTEX FCAT Y07 | T2 F1%
GEALD I A B
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st WY m\r o AaEdl #r fasrelt
# wgfy F AT g ;AT T
W R

g WFET W &n &
N gETT FA §, HT A FHEL
FX W E
I am disgusted to have questions of
this type,

fogre ® AT AFET TIq AZN
g, JI9% fau F=0a FTwIT =T
F Gl 27 A AWTT-TET AT TIfHT
F faor I g@R | OFEN
wr@%aﬂ*ﬁ%wﬁﬁmﬁ
@H A AT @I 2 ﬁrtr?f:fl‘f ar-
TTFTT ZT Tzr%f

wi wifkd  WigeRg @t o IEET
F g H IH FTHI A0 FTEAT
f@ 28.40 @M@ "7AT WF T TA-
for mzmar & =7 7 fzar m=mr ogr
TAF ATT 13.70 FI4T  &997 TEEAT
F fam = w9 fFar omar &
fas=r #1 gERT ST YRR &
FE-TT T Z | FFET AT T
UF HAT-AATT Hifteswr & o7 faae
T A gwl g fagre B omar
A e e B e A S 0 B o B 1
T F T el wEA FTAFAT

F fau @l @gmast #1 ey
ahuw AmET § faadr ITew FAT
FF  IaAT FLT FT FHIAT OFL
TATITEH &9 F1 GQUT FI9 FT
qer ST R & FTI-Ed
HoHEr g, A G ¥ AT
drer gEEe JEl o2 |

st AW AT : FLAT S, 4
THEAY F] WL HATURT T
qT

5
Sa< " sEw fear war f&
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AAFA & WER JgT 97 @& FT
UMY gl TG0 g | T@ 99T

WAL GHI M TFAT 2
FT qEE AT |
(erag =)
W IR 2 T AT,

T oe¥ I UF AT FEAr =
g1 STy AU S dur  AqTem
gar & f5 gma femE anw
)R # 44.17 7@ R
T g@ & sWifad § 6K e
FA9 & FAT & g HIT TO
fas 2500.63 @@ & faw wg
g 1@¥ FrE @ T 2 A
+ femm ¥ a5 @ga ™ &) F wiwd
¥ 7 s WA § o WK
W 20.14 @M@ gRII  gHW
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g qg 7427 WR WE 300 WM -
Ty @ A & ' § feg Ay

SHRI JAMILUR RAHMAN: Under

whose consideration?

w1 mifes wWigwe @i o S
fraR ¥ SIEE gH T IR
g g g & f5 feaar &, faa
for gu & S9% ¥ A9 § S
[ IET FGErIar gl &1 & Srar
& | TET A1 wrewe A ] W g
ST AW A gHd 2 |

W AATZAA : AAA TG 4

The recommendations are undér 0.
sideration. Whose consideration?
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ot T R afrer @ oI ST,
W # TW JT WIS gET 9T, FTET
4.8 FUT G W g@ ¥ swifa
g8 € W SUFT HEHw 9 96
g # @ 1 @@ T see AR qee
¥ Wt gaEr @A § 1 @ o
NETH WAl 7 g TgA & foQ 12-
AT wTowd fafws s@o &1 der &
FT HAT ST H7 a==rd & 2 &
U WAl 7 99 12-AT FTISH TEd
FE F A7, 9% M A ager
i & & far ok T i

A 2,000 FfFE 9 | & fam
WAT & a7 T Hel S &0 ST g
fF ag7 € TST w@IE S ARl

g W FAT-Z Q1 FT AT F7F
I AET a7 FT FR FE FEy
12-dl  FTIHH TH FAl FT FTAT-
fraa & a% A WaT F1 TEF B

MR. SPEAKFR: Next Question, Shri
Harish Rawat—absent, Next Question,
Shri Ram Vilas Paswan,

SHRIMATI GEETA MUKHERJEE:

Sir, my Question No. 116 is also on
the same subject. So, they may taken
up together.
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MR. SPEAKER : All right they
be taken together.

DR. SUBRAMANIAM SWAMY:

Sir, will you allow supplementaries
also on poth?

SEVERAL HON. MEMBERS: rose—

MR. SPEAKER: Yes, Next questioa.
SEVERAL HON. MEMBERS: rose—

it TR faw i gg F AR
§ Zad WY T 23 g8 &
THTT 93T AT & |
SHRI K. LAKKAPPA: Sir, you shoula
give opportunities to all sides,

MR, SPEAKER: That 1is all right.
Don’t interreupt.

(Interruptions)

SHRI K. LAKKAPPA: Sir, there are
famine conditions all over the country.
So, other Members also should be allowea
to put questions.

TETE ASET : OHT FIF T g

-WH@'%I

(Interruptions)

MR SPEAKER: Why don't you listen.
(Interruptions)

Teq HEiTT WY ATH °€E FT
¥ 9% AT gEd & | qg ds A
g S WY FT W@ ] !

(Interruptions)

MR, SPEAKER: 1 am not going to
allow it It is my job.

OTT 7Y 92 F1 997 AAET IR
a0 AT ] 1t is all right,

(Interruptions)
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SHRI K. LAKKAPPA. ....we gare
not going in that way. Sir, the Mem~
mers want to put questions.

MR. SPEAKER: Please sit down.

SHRI K. LAKKAPPA: You are not
giving opportunity.

MR. SPEAKER: Please sit down, I
distribute according to what it is.

(Interruptions)

SHRI K. LAKKAPPA: We are de-
ing?

SHRI K. LAKAPPA: We are de-
fending the rights of the Members
here. 1

MR. SPEAKER: You are defending
their rights?

(Interruptions)

SHRI K. LAKKAPPA: We want
more opportunity to be given to them.

(Interruptions)

MR. SPEAKER: This is very bad.

(Interruptions)

MR. SPEAKER: You can give noti-
ce; 1 am not going to be subdued like
that. You can give notice if you like.
That is all right.

(Interruptions)

SHRI K. LAKKAPPA: Can you al-
low Half-an-hour discussion then?

MR, SPEAKER: Yes, Who denied
you that? T was asking you to do that
ang you are ynnecessarily trying to...

(Interruptions)
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SHRI K. LAKKAPPA: What else
can we do, Sir? We have no other
go.

(Interruptions) |

MR. SPEAKER: It is not a good
habit.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: At least he should have been
sadder agnd wiser.

(Interruptions)

Indio-Bangladesh Joint  RIvers
Commission

SIE
7103. SHRI RAM VILAS PASWAN:

SHRI M. RAM GOPAIL
REDDY :

Will the Minister of IRRIGATION
be pleased tp state:

(a) whether Indo-Bangladesh «of
Joint Rivers Commission have agreed to
set up a Joint Committee of experts to
carry out the pre-feasibility studies of the
schemes the two countries have proposed
for augmenting the Ganga Water flow;

(b) if so, names and number of
members of the Committee; and

(¢) the time by which the Com-
mittee will submit its report?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA):
(a) to (¢) A Statement is laid on
the table of the House.

STATEMENT

(a) The Indo-Bangladesh Joint
Rivers Commission has set up a Joint
Committee of Experts to carry ouk
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the pre-feasibility studies of the aug-

“mentation schemes proposed by India

and Bangladesh.

BANGLADESH

I.

Chatrol Duvision, Ministry of Agriculture.

or
an alternate to be nominated.

3. D-. A'nun Nishat, M=mber, JRG.

(¢) In pursuance of the Indo-Bang-
ladesh=sMemorandum of Understand-
ing signed on 7th  October, 1982 the
Joint Committee of Experts has to
finish this task so as tp enable the
Joint Rivers Commission to complete
ihe pre-feasibility studies and decide
upon the optimum solution within 18
months of the signing of the Memo-
randum of Understanding.

Flow of Ganga Water through

Farakka
+116. SHRIMAT] GEETA MU-
KHERJEE: Will the Minister of

IRRIGATION be pleased to state:

(a) whether Government are aware
that as early as January, 1983 the
flow of Ganga water through Farakka
was 8000 cusecs less than the neces-
sary 40.000 cusecs and therefore the
flow in lean season may be tolally
inadequate unless some effective in-
tervention is done in this regard; and

(b) if so, steps being taken by Go-
vernment for augmenting the flow of
water?

_ THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA)

(a) and (b) During the month of
January, 1983, the average release at
Farakky through the Feeder Canal
was about 33,000 cusec. The release
0f waters through the Farakka Fee-
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(b) The Joint Committee of Ex
perts would consist of four membexs
irom each side as under:-

INDIA
1.  Sccretary, Ministry of Irrigation.
Or
an alternate to be nominated
2. Shri R. Rangachari, Member, JRC.

3. Sari R. Ramaswamy, CGhief Engineer,
C:ntral Water Commission.

Sari G.S. Jakhade, Adviser, GBWS,

Central Water Commission.

ol

der Canal during the dry season
(January o May) of the years 1983
ang 1984 is governed hy the provi-
sions of the Indo-Bangladesn Memo-
randum of Understanding of 7th
October, 1982. It is recognised by
both india and Bangladexh that the
dry season flows of the Ganga al
Farakka are inadequate {; meet the
requirements of India an- Bangladesh
at and hbelow Farakka. India and
Bangladesh have proposed and ex-
changed in Mareh 1978, their res-
pective schemes for the augmenta-
tion pf the flows at farakxxa. As per
Indo-Bangladesh Memorandum of
Understanding c¢f 7th  Ociober, 1982,
the  pre-feasibility studies of these
two schemes are to be carried out hy
the Inclo-Bangladesh Joint Rivers
Commission for deciding wupon [he
oplimum solution within 18 months,
at the end of which the two Govern-
ments would immediately implement
the augmentation proposa] agreed
upon by the joint Rivers Commission.

At v fawmm qeam o s
WEIRY, WAl WERA ¥ Wow e ¥
¥l & & gty & s 3 eme
BN & 18 WM ¥ www Teeaw
g &1 fuia & &% 1 st ow qw
w1 fovlr 8 @ w1 @ A< fea
AYR 9T T q¥ W T #R
g W g o1s W@y ¥ oS
o fear s oA ?
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Hdr-Hsq & ot aF T
X I@AT g ITH § AR IO
F1 swfa g5 2 7 oW ma faee

¥ @ e wger s #1 g AR
9y &9 =gam fear @ & gy
AT GamNNs 8 WIX g #refae
2, 9% T 3 gfonH gEd g
T § AR ag ;T § °

ot T framm fraf @ Star §9
gz frgr & 1982 ® gi=war-
T AMILEH A6 W IeEfew a9 farm
T 9T SEF T S Saree fad
FHIUM &, SORT Far @1 fF oA
18 "W # &1 JI9MIC 791 W
FTHTT 7 HAIT WA AR 7 FHEE
F A9 ST F1 F, 94 AR A
S &< & 39 fawg fuig a F arfs
IR W FEitad fwar ST o
% quEr samee fad &Himm A
UF SATGeE FAET AT TFAIE F a5 %
ag deHT FAFH a1 A fd 57 g™
A I T AT 97 g9 fFET F 4T
o fFg w3 frar faaw
FT & arg faewq fasmr Jr 9%
SATTTE FAST AT UFTEH H TP
WIS EU WX SgH I WTHS &I
Wﬂ%‘rﬁuﬁ fow f& ot g
F A 2, F orw 99 fear #WiX g
FT%@@EWM%&W&EWW
& e o o g wm weerfee
FX | TH AT 9X AL THT A @Y
IHT B | - T A9 g% 8 |
ot sr dw v SfafAty wee agl
AT 9T WX g9 981 AT 9fa-
fafa guea zmr T oA AfET W
9O aw ¥ guHiar g g qmar g
9w ¥ 39 ATl #Y St Ay
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s | g% g favm @ wedfe
WAHT T A @ 9§ A W
frarefaws & awrg o At
FI THT qAME FAE AMH TFEH
T 9T AT FEEE F gF |

v fawar dvaFi o weaw
S, 9 ag S #@r Fifww A oav
fF gt @< qv W " Saea
FT & oI W AT g Jaqary g i
fefaedtw w1 grea wx foar AT g
afhd ol a% g 9ar Agl Aear &
gTRax ag fewiace #T1 § 7 TWlAQ
99 UEY A @I qg AT
T fF w9E e oY @A
Cato i D o - A

AL VW H § 9g FFAT ATEA
f& ;ar STy F oA F g Al
qUEE AT AL 47 41 FY T @ g fF
AT F1 Y aTal 7 wrtAe fHar s ?
g g, a @ 9 HAE FEA
sfafrar «=r & 7

sty T fra fmat @ FaaEa
T ST FINAT SETEaq w7 g, S9H J8
SagTy g fF qqme § F@ Sy a9
w18 f99eT qr GHR wEET H
T wmw rfE AT arEr & g w6
ST a% | # ey fqEEw FTEr g
fe ot amat o9 SR o g =HA
g FamT fF g7 fFaq 9w 9@«
T@ O aT T HAWE  g——9feEa
TRl ENT | TN 984 & HIAAg 9IEq
W T T ¥ ggEa g f& ST ard-
dfq = Wr g I w7 fEew ¥
qr T AqAT § 98 TH AT FIA
T AEETAT A5l g |

St g famw qmad o #4
qgd WIEE FATA gOT 9T |
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WA WEIA . Igid ward S
2 faar 1

g TP fas miwery o IR
Fg foar f&F ot g5 aoam & -
w9 A Al & AfF9 FT sF @t &7
R AT g ST q9 S qieorny
frperT a8 =9 & @ma W& S
@t !

qogel HEIT : TH agT Al
g 7 3@ A W@d & E

st T fram fat o oSET &R
fegza famr ot fr @ gae & waeg
IR a7 /WM F Saree fay FHee

& KTAF AT wEy g 5 oamTa

F1GTA AFT T A0 JI0 AT FOAT
QT FTFUA & F Aqrer 7 €9 AT
gl F 9MEI THE  TTAT S
M1 faue FHI & g § AR
Sq ¥ faa foat 1 wr 8

SHRIMATI GEETA MUKHERJEE:
I would like to know the details of the
scheme submitted from our side, the
feasibility examination is of which is
going on will that scheme by itself
guarantee, if granted, at least 40,000
cusecs water to Farakka?

I have seen the names of the
persons in the Joint Committee which
has been set wup. Is it possible to
include a person from West Bengal
Government in this Joint Committee

FEBRUARY 28, 1983

Written Answers 36

because it deals with the vital jues-
tion of West Bengal Ganga water?

SHRI RAM NIWAS MIRDHA: West
Bengal Government is always kept in
picture in this matter.

The Chief Engineer and represen-
tative of the West Bengal (Govern~
ment had accompanied me when our
delegation went to Dhaka for discus-
sion. He came here also when {hLe
Bangladesh delegation was in Cal-
cutta. I can assure the hon. Member
that the West Benga] Government’s
view point is always before us and
we do consult them in this respect.

As regards the details of the
scheme that we have submitted, 1
would again request the hon. Mem-
her not {o press at this stage because
both the schemes are 4t the stage of
negotiation.

WRITTEN ANSWERS TO QUESTIONS

Expansion of IRDP (o cover the
Smail and Marginal Farmers

*103. SHRT RAMJIBHAI MAVANI:
Will the Minister of RURAIL DEVE-
LOPMENT he pleased to state:

(a) whether it js a fact that Govern-
ment have decided that the Integrated
Rural Development Programme should
be sufficiently expanded to cover the
small and marginal farmers before the
end of the Sixth Plan;

(b) if so, the details thereof; and

(¢) the action taken by Central Geo-
vernment in pursuance thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVE-

LOPMENT (SHRI HARTNATAITA
MISRA): (a) to (c) The integrated
Rural Development Programme

already covers the small and mar-
ginal farmers agricultural labourers
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and rural artisans among the
poorest of the poorbelow the poverly
line.

IAT WM FEIT I ARfed
areer fawre FTOwR & AR
oI T

*107. st glw T@a . T
griter fawta war ag S &0 FAT
Far fw e

(%) &I ITT WA FET A
TH G JTHOT (5T Ay &
a9 1982-83 & fau frutiw g
g1t & 77 € AR

(@) o &, @ M HIHT H
T FAGTAL & TS 3 AAAT FLH &
oz g 7

AT faw "AT & TS Hat
(st gfama fam) @ (%) AR (9@)
TOC WRW ¥ 5.4 F@ qiHIA H
AETUET  GFATT F AU F qHAA H
SHEif, 1983 HF 2,6 AT FIA-
qfmat T agrer Tgers TR |
qAEY B AT F AT WA G
SUTH EY S @ OE

Development of Fish cultivation in
Coastal States

*#109. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to lay a state-
ment showing:

(a) whether his  Ministry has pre-
pared schemes for the development
of fish cultivation in various coastal
slates;

(b) if so, what gre those schemes;

(c) whether any such Centrally
sponsoreq scheme pas been intro-
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duceq for increasing fish cultivation
at Paradip, Gopalpur, Puri, Chand-
bali and Dhamra of Orls31; and

(d) if so, the details of those
schemes?

THE MINISTER OF AGRICUL-
TURE (RAO BI(RENILRA SINGH):
(a) to (b) A statement is laid on the
Table of the Sabha.

Statement

A Scheme for the establishment of
pilot project on Brackisn Water
Aquaculture was taken up in all the
Maritime States of the country with
a total outlay of Rs. 1.21 crores
during the Fifth Plan. Under this
Scheme States were given 100 per
cent grant for the construction of a
Brackish Water Fisp Farm of about
50 ha. each to demonstrate the
feasibility Zor farming prawn and
other salt water fish. In Orissa this
Project is nearing completion at
Inchudi in Balasore district.

2. Under a Centrally Sponsored
Scheme on Brackish Water Fish
Farming with an oullay of Rs, 9.96
crores during the Sixth Plan, the
Coastal States have been sanctioned
funds for developing areas in which
fish farming can be done. Approuxi-
malely 1400 ha, of the water area in
the 8 Maritime States (175 ha. in
Orissa) is expected to  be developed.
The Central Government have so far
received a proposal from Orissa {0
implement  this scheme in the
Brahamagiri area of the Chilka Lake
in Puri district at a  cost of about
Rs. 12 lakhs.

3. Besides, Fish Farmers Develop-
ment Agencies have been set up in
selecteq districts in al} the Coastal
States under z Centrally Sponsored
Scheme for developing fresh water
aquaculture. n Orissy these agen-
cies have been set up in Balasore,
Cuttack, Puri and Ganjam districts,
covering the places mentioned in part
(c) of the quesion.
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Susply of adequate power to
farmers for rabi crop.

*110. SHRI P. M. SAYEED:
SHRI B. V. DESAIL

Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether insufficient  power
supply by the State {o Zarmers may
affect the chances of hitting the
reviseg rabi production target of 62
million {onnes;

(b) if so, whether Government had
been warned that wunless sufficient
power was supplied in the month of
January to the farmers, the Rabi
production will be much below the
target;

(¢) if so, what steps have been sug-
gested by Central Government to the
States for supnly of power to farmers;
and

(d) to what exlent the position of
supply of power has improved in
January and February, 1983?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ARIF MOHAMMAD KHAN):
(a) Timely and adequate supvly of
electricity for irrigation  will defini-
tely improve the chances of achieving
rabi production {grget.

(b) to (dy A statement
1he Table of the House.

is laid on

Statement

An inter-Ministerial meeting was held
on the 21st October, 1982 to discuss
inter-alia  requirements of powers,
diesel and canal water for irrigation
purposes for rabi production. This was
followed up by detailed letters and
telegrams to the Chief Secretaries and
Agriculture Secretaries of the Major
rabi growing States on the 5lh, 9th
and 20th of November and again on
the 21st and 22nd of December, 1982
suggesting  inter-ulia uninterrupted
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and adequate supply of power to the
farmers, The Ministry of Energy also
addressed the Chief Secretaries and
Chairmen of all State Electricity
Boards on the 23rd December, 1982
and the 18ip January, 1983 gf;;;gesging
for adequafe power supply to agri-
culture sector and for issue of ins-
tructions for ensuring at least ten
hours per day of uninterrupted
supply of powers to agriculture so
that the target of rabi production is
achieved. It was also indicaied that
it would be desirable to keep a cons-
tant watch on the distribution trans-

formers “eeding the agricultural
loads with g view to instal better
quality  transformers apart from

attending to these which are broken
down. The Department of Agriculture
sent joint Central Teams who visited
major rabi growing States for
making on the spot assessment of
availability of electricity, diesel and
canal waters to the farmers and to
take remedial measures, Senior offi-
cers of the Department were also
sent to assist the State Governme:ls
in rabi campaign, As a result of
these efforts, the percentage of
shortage of electricity has been
brought gown from 16.1 per cent
during 1979-80 to 8.6 per cent during
1982-83 till January this year.

The widespread rains in the - last
weeks of December 1982 and Janu-
ary 1983 have jmproved the crop pro-
spects and reduced the requirement

of power for the irrigation of wheal
crop.

Installation of Mahatma Gaudhi's
statue in Delhi

®*111. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) whether it is a fact that a suita-
ble place has not been fixed so far in
Delhi for installing the  statue of
Mahatma Gandhi-

(b) if so, the reasons for the same:
and
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(¢ wh. sor any sites are being con-
Zide , 2 purpose now?

TE ..NISTER OF PARLIAMEN-

TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) No, Sir, a decision has
been taken to instal statue >f Mahatma
Gandni in the India Gate coimplex.

(b) and (¢). Do not arise,

Independent Authority for Development
of Sports

*112, SHRI R. P. YADAV:

SHRI SONTOSH MOIAN
DEV:

Will the Minister of SPORTS be
pleased to state:

(a) whether his Ministry has a pro-
posal for setling up an independent
auth: ity for the development of sports
in the country:;

(b) if so, the pattern composition and
other details of the proposed authority;
anri

(c) when it is likelv to be constitu-
ted?

THE MINISTER OF PARI.IAMEN-
TARY AFFAIRS SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) to (¢; A separale Depart-
ment of Sports has already been set
up at the Centre to look after develop-
ment of sports in the country, An
autonomous Stadia Authority is  also
being set up to maintain and manage
the newly constructed stadig in Delhi
and to develop sports through the op-
timum use of these facilities, The
details are being worked out.

Policy for distributing essential
commodities through faiyr price shops

113, SHRI UTTAMRAQO PATIL:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

any uuiform
the essential

(a) whelher there is
policy for distributing
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commodities torough fair price shops
throughout the country;

(b) if so, whether the details of
guidelines issued to the State Govern-
ments in respect of procurement, stor-
age transportation, commission to the
faix: price shop dealers, taxes etc,, and
thereafter sale price of the commodi-
ties supplied through fair price shops
will be laid on the Table; and

(c) if not, whether there is any pro-
posal to adopt uniform policy through-
out the country in future?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) to (¢) In the scheme ot
public distribution. of  essential com-
modities, as implemented :hroughout
the country, there is uniformily in cer-
tain aspects of the policy, while allow-
ing for flexibility and variation ia other
aspects to take the local circurnstances
into account, Seven commodities have
heen recommended by the Central
Government uniformly to all the States
for public distribution. These are
Wheat Rice, Imported Edible Oils,
Sugar and Kerosene, apart from Soft
Coke and Controlled Cloth, The res-
ponsibility for procurement, strorage,
transportation of these commodities up-
to the State/Union Territory, is under-
taken on behalf of the Central Govern-
ment for each commodity by a desig-
nated Central agency. The latter
hands the stocks over to the State Gov-
ernment or its nominee for supply to
the fair-price shops angd other retail
outlets in the State for issue to the
consumers. These commodities are
supplied to the State Governments gzt
uniform issue prices which are fixed
from time to time by the Ceniral Gov-
ernment. The States are permitted to
add to these prices, local handling and
transportation charges ete., so as to
arrive at the end-retail price for the
commodity  This retail price, which in-
cludes the retailers’s commission,
differs from State to State depending
upon the local circumstances, In the
case of levy sugar, however, there is
uniform retail price of Rs, 3.75 per
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kilogram at which it is issued to ihe
tomsumers under the public distribu-
tion system. The quantity of each
commodity issued to g consumer by the
State Government differs as belween
the States, depending on the consuiner
habits and preference availabilily and
local condition. Similarly, in addition
to the seven commodities mentioned
above, State Government has the
option to include any other items of
mass consumption in the public
distribution system, if it so wishes,

by arranging for ineir procure-
ment on its own. Tis a num-
ber of States are &lsp Issuing

items like soap Match-box, cycle tyers
and tubes etc., through the public dis-
tribution system. In all such matlers,
it would neither he possible nor practi-
cable in the interests of the consumers
to adopt a uniform policy throughout
the country because of the varialions
in the circumstances, existing in the
respective  Slates/Union Terrilcries,
Moreover, in a system like Public Dis-
tribution. '‘which runs on coordination
between the Centre and the States, a
certain measure of automomy and free-
dom of aclion to the States is most es-
sential for the successful implenenta-
tion of the system,

Crash of Sugar Prices due to Heavy
release of Free Sale Sugar

*114. SHRI SUBHASH YADAYV:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Indian Sugar Mills
Assocation and National Federation of
Cooperative Sugar Factories have lod-
ged a strong protest with Government
for the second time for ordering an
unusually large scale release of free
sale sugar in the market;

(b) whether this large scale release
of sugar has resulted in crash in the
sugar prices in the country; and

(¢) if so, the reaction of Government
in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPIES (SHRI BHAGWAT JHA
AZAD): (a) Yes, Sir. Indian Sugar
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Mills Association and National Fede-
ration of Coop. Sugar Factories have
sent representations asking for reduc-
tion in the quantity of monthly free
sale sugar quotas with a view to stabi-
ilse sugar prices in open market at
higher levels enabling the factories to
improve their realisalions from sale of
free sale sugar,

(b) and (c¢) I was with a view to
safeguard the interest of consumers
particularly during festival period and
also to keep the surplus availability of
sugar within manageavle limits that
the quanium of monthly freesale quola
was increased and these quola ranged
from 3.00 to 3.30 lakh tonnes during
the period August—December, 1982,
Subsequently taking into aceount the
market situation, the lack of seascnal
demand, availability of allernative
sweeteners, the quota for January and
February, 1984 was reduced to 2.50
lakh tonnes and 2.00 lakh tonnes res-
pectively. Freesale quota for March,
1983 has been further reduced to 1.50
lakh tonnes Thus always releases have
been governed by the need for keep-
ing the price level at a reasonable
level in the context of the viability of
mills and consumer interest In future
months also the release of freesale
quota will be regulated in g judicious
maner so as to keep the prices at rea-
sonable levels.

Consignment of Shoes and Kit Bags
by Japanese Firm Lost in Transit

Tl]S..SHHI A. K. BALAN: Will
the Minister of SPORTS he pleased to
state-

(a) whether it is a fact that g con-
signment of 550 pairs of training shoes
and 1000 kit bags supplied by Japarese
firm for the Indian team participating
in the Ninth Asian Games was lost in
transit from  Delni Air-port to the
Asiad village; and '

(b) if so the details thereot?
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THE MINISTER OF PARLIAMEN-

TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) No Sir.

(b) Does not arise,

Reported Sale of substandard/Adul-
tfrated Fertilisers

117. SHRI D, M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA :

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether his Minislry has recent-
ly pointed out that about 60 per cent
of the fertilisers solq to the farmers in
the country were found to be sub-
standard or adulterated,

(b) if so, whether his Ministty has
iaken any steps to check adulleration
in the fertilisers which is suppiied lo
the farmers, and

(¢) if SO, the details thereoc[?

THE MINISTER OF AGRICULTURE
{(RAO BIRENDRA SINGH): (2) No
Sir. The reference to 60 per cent was
with regard to the samples of pestici-
des drawn by the Survey Team on
Pesticides.

(b) and (c) As a general policy of
ensuring supply of quality agricultural
inputs the Government have taken up
the following important measures in
respect of fertilisers:—

(i) The Fertiliser Control Order has
been issued by the Central Govern-
ment with a view to regulate quality,
prices and distribution of fertilisers,

(ii) The enforcement of this Order
has been enirusted to the State Gov-
ernments who have been directed to
get fertiliser samples checked in the
‘Ceniral Fertiliser Quality Control
Laboratory’ and thirty six State Labo-
ratories set up for this purpose, State
Government have been given adequate
powers to enforce various provisions of
this Order and prosecute those selling
adulterated ang substandard fertiliser,
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(iil) The Fertiliser Control Order has
been declared a Special Order for
the purpose of summary trial of offen-
ders,

(iv) The Central Government moni-
tors the quality control position in res-
pect of fertilisers through periodic re-
ports from State Governments.

the State enforce-
ment Staff regular training program-
me at the Centra]l Fertiliser Quality
Control and Training Institute is orga-
nised.

(v) To educate

(vi) Recently, the Cenlral Govern=
ment have assumed powers to appoint
their own quality control inspectors to
supplement the work being done by
the State enforcement machinery

(vii) Two survey teams have als®
been appointed to report on the quali-
ty control arangements of fertilisers
in tha country.

(viii) Central teams are seni to
States for on the spot enquiry on the
receipt of complaints of sale of adul-
tered ‘sub-standard fertilisers, Recen-
tly, a number of such teams wele sent
to various places in Uttar Pradesh.

(ix) The Fertiliser Control Order is
under a comprehensive review {o make
the law more stringent,

Decline in Fertiliser Consumption

*118. PROF, MADHU
VATE :

SHRI K. A. RAJAN:

Will the Minister of AGRICULTURE
be pleased to state:

DANDA-

(a) whether it is a fact that in the
last four years ithere has been a steep
decline in the rate of growth of ferti-
liser consumption;:

(b) if so, what is the decline in the
rate of growth of fertiliser consump-
tion;

(c) whether this decline has resulted
in the renewed agricultural stagnation
and augmentation ¢f foodgrains im=

~ ports in 1981-82 and 1982-83; and
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(d) if so, the consequent I¢ss in
foreign exchange and  whether this
loss exceeds the subsidy on fertiliers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and
(b) : The growth rate of fertiiiser con-
sumplion registered a decline in 1970-
80 as compared to 1978-79, due to
sevre drought in the country. In
1980-81 and 1981-82, insoite of the
aberrant weather conditions, it started
picking up. However, in 1082-83, the
growth rate of fertiliser consumption
is again likely to suffer due ‘o drcught
and aberrant weather conditions.

The growth rates of fertiiiser con-
sumpiion during the last 4 yeurs gre
as fellows—

Year Growth
rate (9;)

1978-79. . . . e 19°4
1979-o. . . . . 27
1080-81. . . . : 4'9
1g81-62. . . . . 9'9

(c) No, Sir. There is no stagnation in
agriculture. Over the base level of
agricultural production assumed by the
Planning Commission at the beginning
of the Sixth Plan, the annual growth
rate of agricultural produciica curing
the first twe years has been 2 €6 per
cent, which is higher than the long
term growth trend of 2,48 per cent
during the last 15 years, Record pro-
duction in foodgrains, rice, wheat, oil-
seads jute and sugarcane was achieve-
ed during 1981-82, Inspite of seve-
rest drought, 5 record rabi production
of 56 to 57 million tonnes of foodgrains
is expzcted during 1982-83,

As regards importl of foodgrains, the
Government made import of wheat
during the years 1981-82 and 1982-83
with a view to  strengthening the
buffer stocks g5 a measure of pational
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food security and to combat the pres-
Sure on prices..

(d) Does not arise.

Sardar Sarovar Project.

*119, SHRI SHANTUBHAI PATEL:
Will the Minister of IRRIGATION be
pleased to lay a statement showing:

(a) the uptodate expenditure incur-
red on Sardar Sarover Projecti:

(b) the share in this expenditur? of
the States of Madhya Pradesh, Rajas~
than and Maharashlra;

(c) how much  against their share
has been paid by these Stlates;

(d) what measures are being taken
by Gevernment to ensure contribution
of their due shares for timely comple-
tion of Sardar Sarcyar Project; and

(e) ‘whether the progress ot the pro-
ject has been affected due to lack of
adequate funds?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHR!
RAM NIWAS MIRDHA): (a) An ex-—
penditure of Rs. 203.5 crores is antici-
pated to be incurred on Sardar Satovar
Project upto enq March, 1983,

(b) The Government of Gujarat have
intimated the share of anticipated ex-
penditure upto end March, 1983 of the:
three beneficiary States as below:

Madhva Pracesh Rs. 4850 crencs

Rigjasthan . . Re.ti-48orores

Mabiradd tia 8 . T‘.'."?I':-‘ﬂ(‘(}(.‘

R:. 81 0'crores

(¢) An amount of Rs, 3 croires each
has so far been paid by the States of
Madhya Pradesh and Maharihtra to
Gujarat.

(d) A meeting of the Chief Minis-
ters af 1he beneficiary States was cOn-
vened by the Union Minister, Incharge
of Irrigation, in December, 1981 to
discuss this issue. Subsequently the
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matter was taken up with the Planning
Commission for making adequate pro-
vision of funds in the Annual Plan of
their respective States. In the meet-
ing of the.Sardar Sarover Construction
Advisory Committee recently held in
January 1983, the State Governments
cf Madhya Pradesh Maharashira and
Rajasthan were required to pay their
dues to Gujarat expendiously, All
efforts are thus being made to pursuade
the State Governments to make timely
payments of their share costs.

(e) The progress of work on the pro-
ject are satisfactory as requisite funds
are so far being provided by the GOv-
ernment of Gujarat for the execulion of
ihe project,

Extension of D.P.A.P.

+120. SHRI
JADEJA:

SHRI CHINTAMANI JENA ;

DAULATTSINHJI

Will the Minister of RURAL DE-
VELOPMENT be pleased to stale:

(a) whether Government have ex-
tended the Drought Prone Area Pro-
gramme, and

(b) if so, the details of the work to
be done under the programmc?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELCP-
MENT (SHRI HARINATHA MISRA):
(a) The coverage of the Drought Prcne
Area Programme has been revised
from the beginning of 1982-83. The
programme now covers 510 hlocks In
69 Districts.

(b) The work to be done under the
programme varies from 2rea to area
depending upon its requirements. The
main activities under the programme
are: soil and moisture conservation,
minor irrigation, afforestation, pasture
development and livestock develop-
ment,
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Suggestions of the High Level Com-
mittee to Increase the Efficiency of
Water Use

1152. SHRI R. L. BHATIA:. Will the
Minister of IRRIGATION be pleased
to state.

(a) whether the high leve] commit-
tee constituted by his Ministry in June,
1981 has since submitteq its report;

(b) if so, the broad outlines of the
various suggestions made by it to in-
crease the efficiency of water use and
the productivity of irrigated land in
the country; and

(c) the action {aken or proposed to
be taken by Government thereon?

THE MINISTER OF STATE OF TIHE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) The High
Level Committee constituted in June
1981 submitted its report to the Min-
istry of Irrigation on September 10,
1982.

(by The broad outlines of the veri-
ous suggestions made by the Commit-
tee are as follows:

(i) In the States, Command Area
Divelopment Wing of the Irrigation
Department, headed by a senior le-
vel Secretary,

(i) Multi-disciplinary technical in-
puts should be made available to
the State Irrigation Department and
a new Water Management and Land
Development wing should be consti-
tuted in the State Irrigation Depart-
ment for operation and maintenance
of canals under Major and Medium
Irrigation Projects and for bigger
minor irrigation projects with cultur-
able command area more than 590
hectares each. E

(iii) For successful implementation
of the Command Area Development
Programme, including water man-
agement and land development,
training at various levels would be
needed. For this training, institutes
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will b2 required at national level
an.) State levels.

(iv) The farmers in the command
area are also to be trained in respect
of economical use of water, adoption
of optional cropping pattern and ob-
servation of warabandi etc.

(c) The Report of the Committee
was accepted by the Union Ministry of
Irrigation and a letter was addressed
by the Union Minister of Irrigation to
all the Chief Ministers of the States,
in September 1982, stating that in view
of the urgent need for stepping up pro-
ductivity, he would commend that the
recommendations of the Committee be
accepted and implemented by the State
Governments expeditfiously. As far as
Government of India is concerned, ac-
tion is being taken for constitution of
three Working Groups, as recommended
by the Committee, in respect of fixa-
tion of norms of various activities, [or-
mulation of comprehensive technical
manual on Farm Development and
water Management ang assessment of
training needs and setting up training
institutes,
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fgazor §2d & HFEIY,  HrASTww
fuerzor worrefr & wiew § feafaa oot
9% g F weavar &0 qfa F ST
-

]

House Building Advance to Class 11l
and IV Government Employees

1154. SHRI ERA ANBARASU: Will
the Minister of WORKS AND HOUS-
ING be pleased o state:

(a) whether Government will en-
hance the guantum of House Building
Advance tg Class III and Class IV em-
ployees considering the manifold in-
crease in the cost of construction mate-
rials:

(by if so, the details thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND IHOUSING (SHRI BUTA
SINGH): (a) to (c) No such proposalk
is under the consideration of Gowvern-
ment duz to financial constraints.
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Amount Earmarked under Sixth Five
Year Plan for Agriculture

1155. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the amount earmarked in Sixth
Five year plan period towards Agri-
culture;

{b) the amount spent in 1980-81,

1981-82 and 1982-83;

(c) the amount proposed to be spent
in 1983-84;

(d) the main works undertaken in
1980-81, 1981-82 and 1982-83: and

(e) the Agricultural programme pro-
posed tp be taken up in 1983-84?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) In the
Sixth Five Year Plan, the total outlay
earmarked for various Centra] and
State Sector Programme relating to
Agriculture, including Cooperation, is
Rs. 6609.3 crores.

(b) The total amount gpent on vari-
ous Central and State Sector Program-
mes relating to Agriculture, including
Cooperation, was Rs. 1133.9 crores in
1980-81 and Rs. 1310.4 crores in 1981-82,
The outlay approved for 1982-83 is Rs,
1402.6 crores. As the vear 1982-83 is
not yet over, information relating to
the amount spent is not available.

(c) Details of outlays for 1983-84
would be available in the Annual Plan
Document which will be placed before
Parliament by the Planning Commis-
sion as soon as possible after the pre-
sentation of the State and Central
Budgets.

(d) and (e) The main programmes
undertaken during 1980-81, 1981-82 and
1982-83 and to be taken up during
1983-84 broadly relate to Agricultural
Research and Education, Crop Husban-
dry Soil & Water Conservation, Ani-
mal Husbandry, Dairying, Fisheries,
Forestry, Investment in Agricultural
Financial Institutions, development of
‘cooperative activities ete.
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Godowns in Rural Areas

1156. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the number of godowns func-
tioning in the rural areas at the end
of 1981;

(b how many additional godowns
were targeted to be set up during 1982;
and

(¢) the progress achieved in the mat-
ter?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) Since there are large number of
private, public cooperative godowns
functioning in rural areas, specific in-
formation about the total number of
such godowns is not being maintained
by this Ministry.

(b) and (c¢) Targets wunder this
scheme as for other schemes are fixed
for the financial vear and not for the
calendar year, During the vear 1981-
82 against a target for the creation of
additional storage capacity of 5 lakh
metric tonnes, proposals for the crea-
tion of storage capacity of 5,01,910
metric tonnes were sanctioned and
Central assistance disbursed. The tar-
get for the year 1982-83 is an additio-
nal storage capacity of 4 lakh metric
tonnes. Sanctioned godowns are in
different stages of implementation and
State Govts. have been reguested to
report completion.

Facilities provided for Sowing Opera-
tion of Rabi Crops

1157. SHRI ANANTHA RAMULU
MALLU:

SYRI K. PRADHANI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether some directions nave
been issued by the Central Government
to various States to ensure that maxi-
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mum sowing of wheat is completed by
the end of November;

(b) if so, what are the suggestions
and the facilities that have been asked
by Government to be provided to the
farmers;

(¢) whether steps have been suggest-
ed to the States regarding intensifica-
tion of major, medium and minor ir-
rigation works, mounting a campaign
for utilising every drop of water in the
commands areag of irrigation system
and mobilisation of adequate credit
facilities through co-operatives and
commercial banks: and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) Ves,
Sir.

(b) The State Governments have
been suggested that the production of
wheat can be considerably improved
if the following important and critical
factors are taken care of:—

(i) Optimum soil moisture condi-
tions at the times of sowing, crown
root initiation and at dough stage;

(iiy Preparation of appropriate
seed beds;

(iii) Selection of suitable high
yvielding varieties with good germi-
nation percentage;

(iv) Treatment of seed with fungi-
cides;

(v) Right time of sowing (between
15th and 30th November);

(vi) Application of recommended
doses of manures and fertilisers;

(vii) Use of seed-cum-fertiliser
drill and where such drills are not
available placement of fertiliser in
the furrow below the seed be ensur-
ed;

(viii) Assured supply of canal
water and electricity and diesel for
operating pumpsets;
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(ix) Control of weeds; and
(x) Easy availability of credit.
(¢) Yes, Sir,
(d) The details are given below;
(i) Completion of irrigation works
including water channels, electrifica-
tion of tubewells and commissioning

of tubewells out of use due to lack
of spare parts or repairs;

(i1) Regulating and restoring fdow

of water to synchronise with critical
periods of crop growth;

(iii) Repairing water courses;
(iv) Launching warabandi;

(v) Implementing cropping pat-
tern  for maximum  production
throughout the command area;

(vi) Fixing targets of production
on an outlet basis;

(vii) Arranging timely supply of

inputs;

(viii) Intensive extension efforts;
and

(ix) Mobilisation of adequate cre-
dit facilities through  cooperatives
and commercial banks for assigning
credit targets o each cooperative
society and rural branch of commer-
cial banks and Organise credit melas.

Yy st glaar s wF A
gg  wwfa

1158, *t oo YA fag : FAT
o sl waw #d ag SR &
gar & (%

(%) 3w # ¥ {Faq wia §
fom w8t daadi avsr F o aF

g S F1 gaaT WS FLA F1 Teqra
fFPar w1 § ;

(@) 3@ *@0 1 gy gafq &
FT FIW g, HX
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() zT@ FE F AW A qEH
EE FAT g a9l 39 EFTael &Y
F ¥ far Fm Suw fFo a1
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sare War (A7 @@ fWg )
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STered FT, WRAT FU FL ATATIAG
fFa ST @ Ao A s 1 8dY
TIFAT F AT § ST AT §14
gfaa gwsgmEa ATHT FY @Em
JAMAT 2,31 ATE #Y |

(&) =z () STa /AT FAT
T wria A afa wafggg g 1 a9
1980—81 & QA 25,978 THXT-
TET  qTHT FT A ARAT HLAT A
g fF 1981-82 F 1UA 29,837
FHOIE WD F1 9@ Sw qedr
FAT TFT | a9 1982-83 & fau
TTHT 42,000 TEETHET  ATHI FHT
99 AT HEATFA AT AeT g | A
FIAFA F1 AGRHAAT F A0 qo HATAF-
Tl H 7 us  wrAwsar faiia
€A ¥ e A9 § awafaw
TIT FAHT FYFHIE | WS DAY
" Fowd & for o=dl d@isar
(1974-79) & 429.27 FUT T
& qftema #7 gaer X qfveng
2007.11 FUS TIT gk Taq &q
¥ agr femr mar 20z wd%W
¥ FEfeEnd ® o afe #1 whEs
gl aY I gar @My & fAw sy
FY & wfafafudi & o smalos
g #1 Y s fEm St
€1 19 S5 1983 FY sy
TEG & afafafad & @ g fowdy
AT | a5 Gwew qifia frar may a
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fF B3 TioET & 9 wElg & e
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N F 20-FA! FUFHA F FAlagy
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Werar ¥ godid | FuilE 4 S|
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gaT ww ¥ fRas awt & fqu
HFA
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Maar fagadl F g, T5g TE@ER
aifgs gz & Faenc af & fag
oqrarg  gfga  fafws amaa e
& faq  fafuai Sfee @ § Faa=
£ 1 agifa, ITT 9w wEE FA
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gfte ¥ wasi anl & fow 9 WA
qfsd wreE 991 A/ae fasms
famm Sz g A U Saw g, o
JETE g 1 9A & sR faefates
=

qfzarsmT &7 AW qfzasraT ®u  #1 fEgEm
AT Trfor UFH
1 2 3 4
(erg ®qai | )
1. qFS  qTaTE A IHAT AT,
I3 18.19 15.25 228
2. AT HAGFY T{TATSAL, ATATNT,
T . . 35.55 28.27 300
(Tas qurT Fav) .41 22.78 479
3. FEHT, TARER W g49 FTEI (= 7 a1 FaT)
GgFT  marg AT 41.64 33.17 353

Support price for groundnut

1160. SHRI MOHANLAL PATEL:
SHRI NAVIN RAVANI:

Will the Minister of AGRICULTURE
be pleased to slate:

(a) what is the
price fixed for the
_year 1982-83;

(b) whether it is a fact that the
price fixed is much less than the de-
mand of the agriculturists;

minimum support
grounnut for the

(c) if so, what is the prica deman-
ded by the agriculturists: and

_(d) what is the formula adopted for
fixing the price of groundnut?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
+(SHRI YOGENDRA MAKWANA): (a)

The minimum supp-rt price fixed for
groundnut-in-sheil of fair average
quality for 1982-83 is Rs. 295,/- per
quintal.

(b) and (c) Farmers' organisations
have been asking for rise in support
prices of wvarious commadities. Hew-
ever, no representation had heen re-
ceived for fixatlion of ground-nut price
at a particular level.

(d) Government f{ixes the niininjum
support prices for grounnut on the
basis of recommendations of the Agri-
cultural Prices Commission. While re-
commending the suppert price, the
A P.C considers, int2r-alia, cost of
production of the commodity, ruling
market priccs, terms of trade between
the agricultural and non-agricultural
sectors and the need to glve incen-
tives to farmers to adopt improved
fechnology.
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1161. >} T W K | T
FW Tl ag S9N F FO F&F
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g 9 =1 1 @ g, fam ax
T TG 99 F9T @I AT, ;T
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(T) 29-1-83 T FHIA
TIor dwarg & fau o F1 Nw

g gEdd  359.1 @ A fF
TT 99 F JaAEdl g ¥ 333.5
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() 1982-83 & JUIET -
AT #T IqAfed & AIT F F9A F
w7 & gea  feafs og agd ard
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Abnormal rent charged for houses
constructed on land and financial
assistance provided by Government

1162, SHRI ANANDA PATHAK:
Will the Minister of WORKS AND
HOQUSING be pleased to state:

the house
Hanuman

(a) whether most of
owners in Gole Market,
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Lane, Chitranjan Park, Baird Road and
other areas in Delhi who construet
their houses on the land provided
by Government at concessional rate
and with financial assistance sanction-
ed by Government at easy terms are
letting out a portion or whole cf their

houses at abnormally hign rental
charges;
(b)Y if so, whether such practice

often results in unpleasent confronta-
tion between the tenanls and the
owners who not only ill-treat the
tenants but also thereaten them with
forcible eviction; and

(c) whether Government have any
proposal to put an end to such racket
in renta]l charges and fix a ceiling ac-
cording to the size and location of the
accommodation let out by the house
owners?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) and (b) This Ministry
does not monitor such information.

(c) A tenant can approach
the Rent Controller for fixation of the
Standard Rent under Delhi Rent
Control Act, 1958, if he feels that he is
being overcharged by the hLouse owner,

afea faFm  olswa & e
g wmEa & fawEw

1163. =t wgHRA
st wRer faw waww

SHE; FAT  GSAE

77w St wEwm A5 gz
AN F FN HA F:

(%) 7ar ag w9 2 & F=m
T F ©e wmgw & fawma F
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qfaga  argdl #1 ®OE
Tgd wrfae g &
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aixie afvsgy ot w-
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Agreement between Orissa and Aadhra
Pradesh on Construction of Joint Pro-
ducts on Inter State Rivers

1164. SHRI GIRIDHAR GOMAN-
GO : Will the Minister of IRRIGATION
be pleased to state:

(a) whether it is 3 fact that the Go=
vernments of Orissa and Andhra Pra-
desh agreed to construct joint projects
in the year 1978 on inter-State rivers;

(b) if so, the names of the rivers
and the irrigation, Barrages and pro-
jects agreed to and the distribution of
the water among the States thecreof;

(c) the names of the projects and
barrages undertaken by the two States
for execution, since the agreement:
and

(d) the names of the irrigation pro=
jects and Barrages yhich are under
survey and investigation completed
and the project reports by the States
to utilise the waler for irrigation pre-
pared?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) & (b) In
the intereste meetings held on 15th
December, 1978 between the Govern-
ments of Andhra Pradesh and Orissa,
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sharing waterg of Godavarj river
basin and of Nagavali, Jhanjhavathi,
Buhuda and Vamsadhara rivers and
other joint minor irrigation schemes
were discussed. Some minor irrigation
schemes have headworks in Orissa
desh and others have command partly
in Orissa and partly in Andhra Pra-
desh. It wag agreed that the com-
mang area under the joint schemes
would be served between Orissa and
Andhra Pradesh approximately in the
ratio of 2:1.

(¢y Joint projects being minor
schemes which are investigated, for-
mulated, funded and implemented by
the State Governments, no details are
available. However, project reports
on Vamsadhara Stage II and Jhangha-
vathi have been received and are pen-
ding approval on acount of differences
of views between the two States. The
Andhra Pradesh State Government
representatives during the Plan dis-
cussions have intimated, that prelimi-
nary works on the Vamsadhara Stage
IT and Jhanjhavathi Project have been
taken up. The Government of Orissa
have also taken up construction of
Badanala Irrigation Project approved
by the Planning Commission in 1981
across the Ganguda river, 5 tributary
of Vamsadhara, The Upper Indra-
vati Dam and the Potteruvagu Barrage
project benefiting Orissa have been
taken up for construction,

(dy No reports of major and medi-
um joint projects for which survey
ang investigations have been comple-
ted have s5 far been received in the
Central Water Commission for techni-
cal clearance and approval of the
Planning Commission.

Non Supply of Food-Items to Govern-
ment Employees Dhanbad

1165. SHRI A. K. ROY: Will the
Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government gre aware
of the great difficulties Central Gov-
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ernment employees are facing in the
Dhanbad industrial Belt in Bihar due
to the non-supply of foodgrains jn the
fair price shopg in the gistrict; if so,
facts in details;

(b) whether the
ment has any plan to supply foodgrain
on ration cards to the Central Govern-

Central Govern-

ment employees through their respec-
tive departments without routing
through the State Government's dis-

tribution system; and

(c) if so, facts in details?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD). (a) Information is being
collected and wil] be laid gn the Table
of the Lok Sabha.

(b) No, Sir,

(c) Does not arise.

Fertiliser Allotment to States

1166, SHRI VIRDHI  CHANDER
JAIN: Will the Minister of AGRICUL~
TURE be pleased to state the quantity
of fertilisers so far allotted to various
Stateg during the Kharif (February—
July) 1982 and Rabi (August 1082—
January 1983) seasons, State-wise?

THE MINISTER OF AGRICULTURE
(SHRI RAO BIRENDRA SINGH): A
statement js attached.
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Statement showing allocation of fertilisers made to various States|UTs[Commodity Boards for Kharif 1982

and Rabi 1982-83 seasons,

(In lakh tonnes of Nutrients N+P+K)

State/U.T. Allocation
Kharif 1982 Rabi 1982-83

I 2 3
1. Andhra Pradesh . 2-86 4-38
2. Tamil Nadu . 264 3:61
g. Karnataka . 2-61 1:59
4. Kerala 0:61 0-58
5. Pondicherry. 0:07 0-08
6. Maharashtra 3:35 2-27
2. Gujarat 2-20 2-50
8. Goa 0:04 0:03
9. Madhya Pradesh . 151 1:02
10. Rajasthan 0-67 141
11, Punjab 2-67 540
12. Haryana . 111 1-%7
13. Uttar Pradesh 4-87 10" 71
14. Himachal Pradesh 0-15 0-0f
15. Jammu & Kashmir 0-22 0-19
16. Delhi 003 0-08
17. West Bengal 1-44 2-53
18. Bihar . 0' 04 1-76
19. Orissa 0'54 052
20. Assam. 0-12 0-12
21. Meghalaya . 0:03 002
22. Tripura 0:03 0:02
23. Manipur 0-04 001
24. Commodity Boards . 0-97 0-88
2972 4204

Notea Minor quantities were allotted to Mizoram, Dadra, Nagar Haveli Chandigarh, A&N
Islands, Arunachal Pradesh, Nagaland and Sikkim.
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Japan’'s Offers to Help Improving
Citrus Production

1167. SHRI LAKSHMAN MALLICK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Japan has offered help
to India in improving citrus produc-
tion;

(b) if so, what are the plants identi-
fied for research and citrus production;

(c) what are the efforts made by
Government to improve the producti-
vity of orchards; and

(d) the details about the nrogram-
me of Govenment in the above mat-
ter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUREL
(SHRI ARIF MOHAMMAD KHAN):
(a) A team of Japanese Scientists
visited India in 1971, 1972 ard 1973.
Thereafter a project was fcrmulated
on citrus by Indian Council of Agricul-
tural Research. After protracted nego-
tiations and correspondence this pro-
posal dig not materialise.

(b) Question does not arisa.

(¢y and (d). The Indian Council of
Agricultural Research consucts Re-
search on citrus through its All India
Coordinated fruit Improvement Pro-
ject., The research programme inclu-
des germplasm collection, varietal
evaluation and improvement, spacing
propagation, root stocks traning and
pruning, ‘agrotechniques (nutrition
irrigation, orchard management and
weed control), growth and develop-
ment and management of pests and
diseases,

Government of India has sanctioned
a Centra] Sector Scheme for Establish-
ment of Elite Progeny Orchard-cum-
Nursery which is being implemented
through State Farms Corporation of
India in various States and cirtrus is
included in the fruits selected for
multiplication in progeny orchards,

TNT TR wrEEr o frate
et ot
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(@) feeedt e v 7 gfea
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Accelerated Rural Water Supply
Programme in Orissa

1169. SHRI NITYANANDA MIs-
RA :Will the Minister of WORKS AND
HOUSING bhe pleased to state the
schemes, financial aid and progress in
the execution of schemes under the Ac-
celerated Rural water supply Program-
me in Orissa?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): Under the Cen-
trally sponsored Accelerated Rural
Supply Programme (ARP) the Gov-
ernment of Orissa has implemented
rural water supply schemes through
provision of tubewells with hand-
pumps, The Central assistance
under the programme is intend-
ed to supplement the resources of the
‘State Government in providing safe
drinking water to identified problem
villages. The financial assistance made
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available and the number of problem
villages covered from the year 1977-78
are as follows:—

Financial No. of

Year assistance problem
(Rs. in villages
lakhs) covered
under
ARP
1977-78. 1f0-00 898
1970-79 . 21200 1,867
1979-fo. 20300 1,639
1980-81. 30700 058
1981-02. 50300 1,502
1982-83 766.00 2,280
I:tnlrgf:t)

Participation of NCC Cadets in Asiad

1170. SHRI PIUS TIRKEY: Will the
Minister of SPORTS be pleased to
states:

(a) the total number of NCC boys

and girlg cadets that took part in vari-
ous activities in Asiad;

(b) the total amount spent for the
food, lodging, transportation and other
facilities provided to the NCC cadets
during the Asiad;

(c) whether it is a fact that some
complaints have been received from
the NCC cadets regarding the arrange-
ments made for their food and lodging;
and

(d) if so, the details of the complain-
ts and the subsequent action taken by
Government?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) 910

(b) An amount of Rs, 137,865/- was
spent out of the budget for Asian Ga-
mes for providing facilities like fur-
niture, conservancy, electricity and in-
cidentals for camp at Delhi for NCC
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cadets, The expenditure on food and

transportation of cadets from and to
their States, costumes, were borne by
the State Government concernedl.

(¢) No, Sir.

(d) Does not arise.

ofrew @R WX qET  FRCYT
T AR

1171, = R SO A0 IRAW
FT T 7

(F) offaw gERGR W q@l
ARG FrAE § fawdr < o
feg 99 far T o@v

(@) #a7 aw 1977 HqaT 1978
F fro U gEEor F A 9% &
Frerfat #1 av 1982 § frafus faan
[T °av

() afe &, &t gaF Atfoe w g
Fife 37 Frenfml § @Y AT |
gra =T dwrA qX "aet 1 fwtor
1978 & ag fFam mar #k  Oud
qf<aT & g 9T W@ 8 ;

(a) a% 1981 W4ar 1982 ¥
€ FTAIE] R GEEIT T FA & ;T
FR & ;

(¥) #aT Igf X WA qre T
AN F T FT AT BT A F TS
TT GTHT T {1 ST FTAIay 1 I
AT FA I AR E ; AR

(=) afe g, af Fa % ?

qoada &, @« q4ar i #wtx
grag wal (=0 @=1 Tog ) () AR
(@). faeelt R fmw & samar g &
T¥ 1978—79 ¥ UH IR-GTHIT AT
F qreae A QAT SR TiEE qERgR o
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TAELT FIATAT T 9 TR 59 g
9 wratia, 9% frafadisor Ty
FT FIART SHF oI gfufe ara
25—10—1982 ' far 74T 9T |

() & (¥) e 7 mefows
Frenfat F frafadier & fag wea
TR g fraifa @ift & e,
Fa g1 Fegram oK arfrfsas §<a-
At A frafaa fear ST g S s
30—6—77 AR 16-2-77 & @ &
FIAAT F 7 & | qofery faeet <
e 3 qaman fF 5@ d9 &1 g g9E
FL T ATARFAT TE & |

(%) 597 & 7Y JoaT |

Substandard Material used in D.D.A.
Self Financing Flats in Janakpuri

1172. SHRI KESHAORAO
PARDHI:

SHRTI RAJNATH
SHASTRI:

SHRI MANOHAR LAL SAINI:
SHRI AJIT KUMAR MEHTA -

SONKAR

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that sub-~
standard bricks and gther material has
been used in the construction of self-

financing flats in  Janakpuri, Pocket
uB”

(b) has any detailed examination of
these flats been conducted by the Chief
Engineer, quality control of the D.D.A,
and if so, with what results, and

(c) what action, if any, has been
taken against the erring officials?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) The D.D.A. has
denied this.

(b) The D.D.A, has reported that no
detailed examination of these flatg has



79 Written Answers

so far been conducted by the Chiet
Bngineer (Quality Control).

(c) Doeg not arise.

Setting up of Mushroom Research and
Training Centre

1173. SHRTI GHULAM MOHAMMAD
KHAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is proposed to set up
a national centre for .nushroom re-
search and training; and

(b) if so, the functioning of the pro-
posed centre and estimated c~sc there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes,
Sir, The Indian Council of Agricul-
tural Research is setting up 3 National
Centre for Mushroom Research and
Training at Solan in  Himachal Pra-
desh.

(b) The functions of this centre are
as under:

(a) To conduct a survey of natu-
rally occuring mushroom with
a view to identify and cata-
logue the endible species for
possibility of cultivation of
promising strains thereof;

(b) To carry out research on all
aspects relevant to cultivation,
production, and post-harvest
technology;

(¢) To conduct research on spawn
on Agaricus, Pleurotus and
Volvariella ete., with a view to
screen and evolve high yield-
ing strains with wide adepta-
bility using various techaiques
like introduction, mutation
hybridization ete; and

(d) To train scientists, growers
(Including landless workers)
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owners of home garden,. tea-

chers, students and extension
workers,

The estimated cost of the National
Centre for Mushroom Research and
Training at Solan is of Rs, 18,35.600/-
(Rupees Eighteen lakhs thirty five
thousand six hundred only) for the
period 1982-83 to 1984-85, during the
Sixth Five Year Plan.

Sitling of Adivsory Committee in the
Ministry

1174. SHRI K, MALLANNA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the details regarding the sittings
of the various bodies (Advisory Com-
mittees) functioning under his Minis-
try;

(b) whether the standing committee
on Central Ravine Reclamation Board
which reviews the implementation of
programmes of the States had a very
few sitting during the last 7 or 8 years:
and

(¢) if so the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA;: (a) to (¢)
The information is being collected and
will be laid on the Table of the Sabha:

Damages to Drinking Water Wells in
Orissa due to Floods

1175. SHRI
the Minister of
pleaseg to state:

ARJUN SETHI: wilt
AGRICULTURE be

(a) whether Central Government gre
aware that a large number of open
drinking water wells have been badly
damaged and most of these wells had
been filled up by debris in the State of
Orissa due to flood:
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(b) if so, whether the State Govern-
ment have approached tihe Central
Government that these wells need to
be dewatered, cleaned of debris and
disinfected; and

(¢) if so the reaction of Central Gov-
ernment in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (23) and-
(b). Yes Sir.

(¢) A statement js attached.

Statement

On the basis of the report of the Central Team and the recommendations of the High LeveT
Committee on Relief, Government of India have sanctioned the following ceilings of expenditure 3

(Rs. in lakhs)

Item 1982-83  1983-84
Non-Plan
1. Water Supply arrangements . 394 131
2. Restoration of tubewells 6-23 2-08
3. Temporary tubewells 10-11 3:37
4. Sanitary wells under community development department 5°25 175
Total 25-53 851
Plan
1. Water supply schemes . 95-01 31-68
2. Equipment & Mackinery 3-38 1-12
3. Restoration of tubewells . 366-75 122-25
465-14 15503
For Samphalpur Floods
Non-Plan
1. Supply of water through tankers and temporary tubewells . . ‘ 200
2. Disinfection of water resources etc. . 0-30
3- Drinking water supply . 26-43
2873
Plan
1. New tubewellsin scarcity areas 4.-00 lakhs
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Prescribing Sugar Milling Capacity to
2000 Tonnes per day

1176, SHRI BALSHAHEB VIKHE
PATIL: Will the Minister of FOOD
AND CIVIL SUPPLIES he pleased to
state:

(a) whether keeping in view the
high cost involved in seiling up a
sugar mill there is any proposal before
the Government to ensure that the
sugar milling capacity is kept to a
minimum of 2000 tonues per day in-
stead of 1250 tonnes peor day;

(b) whether it is a fact that all the
sugar units presently operating with
1250 M.T. per day  are eccrnomically
viakle;

(¢) if so, whether Governmeiit would
ensure that in future 3 minimum mil-
ling capacity «f 2000 tonnes per day is
prescribed; and

(d) if not, the reasons for the same?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRTI BHAGWAT JHA
AZAD): (a) to (d) Government is not
considering the establishment of new
sugar factories having a minimum
capacity of 2000 tonnes ca:e per day
(TCD) instead of 1250 TCD, A stan-
dard sugar factory having an initial
capacity of 1250 TCD can easily be
expanded with few  additions to a
capacity of 2000 TCD. Due {o the
sleep increase in the cost of plant
and machinery, a 1250 TCD sugar fac-
fory was not proving economically
viable, The Government have, there-
fore, sanctioned a scheme to provide
incentives to such new sugar factories
based in part on excise duty conces-
sion and in part on higher percentage
of levy free sugar quota,

Recepis for ground rent paid by allo-
ttees of MIG Flats in East of Kailash

1177. DR. V. RKULANDAIVELU: Will
ihe Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the D.D.A. does not
issue any receipts for the Ground Rent
paid annually by the allottees of the
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MIG Flats in the East of Kailash since
the last 3-4 vyears;

(b) if so, the reasons therefor;

(¢) whether in the absence of such
receipts being formally issued by the
D.D.A. the gllottees are being denied
rebate for such payments by the In-
come Tax authorities;

(d) whether he will direct the D.D.A.
to invariably issue receipts for such
payments not only in fulure but also
for payments made the past; and

(e) if not, the reasonsg therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) and (b) The DDA has
reported that payment of Ground Rent
is received by the authorised branches
of the Stale Bank of India and Central
Bank of India through challan forms.
One copy of the challan duly receipt-
ed is given to the Payee by the bank
authorised receive the payment and
no separate recipt is necessary from

the DDA. For paymenis received
through Demand Drafts from out-
station allottees, necessary receipt is

issued by the DDA, which is sent lo
them by post.

(¢) The information is being collect-
ed and will be laid on the Table of the
Sabha.

(d) and (e) The DDA has reported
that the receipt given by the bank on
its behalf provides acknowledgement
of the amount received and no further
receipt from it is necessary.

Renovations proposed for Vigyan
Bhavan

1178, SHRI VISHWANATH SHAR-
MA. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether renovations are propos-
ed for Vigyan Bhavan and if so, full
details of expenditure involved;

(b) when was the last renovation
done and the expenditure involved;
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(¢) what was the original total ex-
penditure on Vigyan Bhavan when
first built and the total expenditure
on its ‘renovations’ including the one
now proposed;

(d) what is the year-wise annual
expenditure on upkeep and mainten-
ance of Vigyan Bhavan for the last 5
years and income therefrom; and

(e) whether Government will ~onsi-
der steps to reduce public expenditure
on Vigyan Bhavan and other such
buildings and facilities considering the
overall poverty of the country and if
so, details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) Modifications are 2eing
carried out to Vigyan Bhavan .ad
Vigvan Bhavan Annexe =to suit the
requirements of the Seventh Non-Alig-
ned  Conference 1983. ° Expendilure
involved is likely to be about Rs. 165.00
lakh.

(b) Last modifications were carried
out in Vigyan Bhavan and Vigyan
Bhavan Annexe in 1979-80 at an ex-
penditure of Rs. 260 lakh.

(c) The information is as under:—

(i) Expenditure incurred on cons-
truction of Vigyan Bhavan in
1956—Rs. 93.3 lakh.

(ii) Expenditure incurred on cons-
truction of Vigyan Bhavan Annexe
in 1967-68—Rs. 44 lakh.

(iii) Expenditure incurred on con-
structions to Vigyan Bhavan and
Vigyan Bhavan Annexe in 1979-80
—RS, 260 lakh.

(iv) Expenditure likely to be in-
curred on modifications and addi-
tional facilities to Vigyan Bhavan
and Vigyan Bhavan Annexe during
1982-83—Rs. 165 lakh.

(d) The information will be laig on
the table of the Sabha,
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(e) Minimum expenditure is bLeing
incurred on maintenance of facilities
in Vigyan Bhavan and other such
buildings.

Assistance to Wesi Bengal for
Drought

1179. SHR] SANAT KUMAR MAN-
DAL: Will the Minister of AGRICUL-
TURE be pleased to state the aid/assis-
tance proposed to be given during the
remaining part of the current financial
year to West Bengal Governmenti to
meet the drought situation prevailing
in the State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ARIF MOHAMMAD KHAN):
The State Government had submitted
a memorandum jn July, 1982. After
the visit of the Centra] Team and
approval of High Level Committee on
Relief, a ceiling of expenditure of Rs.
24.77 crore was sanctioned on 15th
September 1982.

A second memorandum on drought
was received ‘rom the State on 22nd
October, 1982, After the visit of the
Team and the approval of the High
Level Committee, a ceillng of expendi-
ture of Rs. 40.50 crore and a loan ~om-
ponent of Rs. 3 crore, was sanctioned

"on 14th December, 1982,

These ceilings of expenditure afe to
be utilised by March, 1983.

fem ¥ =t g SATEl w1 gy
:

1180. =t T®TE O : 7T FY
Het 7 A Y FAT H4 £

(%) = 7z W™ sa<T fraray
F AT FA qET T IIAT F AR
SR T §49 ¥ oF awrer foar &

(@) =1 a@rew &t svaThre why
AT 9T 4 T ST,
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(7) afz g wmT saw feami
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3. WIS AN @Al A FHT WURTH THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND

W T A CIVIL SUPPLIES (SHRI BHAGWAT

JHA AZAD): (a) to (¢). Wheat stocks

4 TERId I e &7 F  wIws conforming only to the Government
- . N specifications ang Ruleg are issued by

Parsrart _% G”?_{ * qIETH the Food Corporation of India to the

¥ fwarl &1 IFF S 9T g Fair Price Shops, The Fair Price
St &1 faaor giafres e o Shop owners are to give a certificate

to the issuing agencies of the Food

Corporation of Indig that the stocks

5. wmigfa = feafa srfs &1 arrare accepted by them are good. The sealed
yataT FT | samples of the stocks issued to the
Fair Price Shops are also provided to

the shop-owners for display at

(%) ws@ T ¥ FguAT their shops for the  benefit of

aFd FY ST Wr O R4T W7 an the consumers. All efforts are
®© %Q N made by Delhi Administration to

9 T oA qew qX @ fear distribute the various ration items
S L (I simultaneously and specifie
case of inconvenience, if any, on this

. account is looked into to provide
(a‘) frsmor & AA T necessary relief wherever possible.

g faiawe SIT #FT Y9F 99 However, in a system of this magni-

£ ST E GAHT SUSwr 0wy FT tude:. certain temporary localised diffi-
: R culties can not be ruled out.

ST G & T4T NI g 97 3F

AT YT 9T @ fear  Froar

ST fa99or WY F oSTIET & Transfer of D.D.A. Engineers
TIAIT, T (AT F TG-H1H, IAH ]

o & A, a FoweT AT srﬁaéi\a:;Hmme A‘fhiL Lﬁixssiic:Ri
HILT 4T IF9 Tho T'o HIT Fo I WORKS AND HOUSING be pleased
Q1T NAF aie 07 famar qrwgw bo: slate:

% l (ay how many engineers of D D.A.

have been transferred after series of
house collapses in Delhi in the recent

Supply of inferior quality of Wheat past;

from F.P.S. of Delhi (by what other penalty, besides
transfer, has been awarded tp them;

1181. SHRI BHIKU RAM JAIN:
Will the Milnister of FOOD AND
CIVIL SUPPLIES pe pleased to state:

(c) how many of these engineers are
on deputation to D.D.A. from other
Departments; and

(a) whether the wheat available in
the Fair Price Shops in the Capital is
not of satisfactory quality;

(d) why these persons are not sent
back to their parent Department?

(by whether all rationed items are THE MINISTER OF PARLIA-
not simultaneously available and the MENTARY AFFAIRS, gPORTS AND
people are put to inconvenience; and WORKS AND HOUSING (SHRI BUTA

SINGH): (a) and (b). The DDA have

(¢) if so, the steps taken to improve clarified that transfers are generally

the situation? made keeping in view the Zunctional
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and gdministrafive requirements of the
organisation and are often rofational
in nature. Following evaluation of
their work the DDA recently decided
to transfer 90 engineers in the interest
of work and efficiency.

!Disciplinary action against those
found responsible for poor supervision,
ete.: will be taken by the DDA
Administration after observing the
prescribed procedures.

(c) The DDA has reported that 4
Engineers whose work has been
adversely commented upon are on

deputation to DDA from other Depart-
ments.

(d)y One Executive Engineer has
already been orderd to be repatriated.
Action against others will be taken by
DDA Administration on merits.

Misuse charges levied by L. and D.O.

1183. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of WORKS
AND HOUSING be pleased to refer to
part (b) of Unstarred Question No.
9644 on 26 April, 1982 regarding 1 per
cent misuse charges levied by Land
and Development Office and state:

(a) whether in the cases relating to
11, Jain Mandir Road, 36, Cottage
Plot (West Patel Nagar) 42, Lajpat
Nagar, Ring Road and 66, Babar Road
it was also decided to recover I per

cent misuse charge ang the reasons
therefore:

(b) refer to the list in reply to Uns-
tarred Question No. 0645 on 26 Apnl,

1982 and state the name of each court
where e ith case in the list is pending
(with number of case and court)

along w lm the next date of hearing

and the names of the legal counsels

appearing for petitioners and respon-
dents; and
(c) the number of caseg involving

the Land and Development Office pen-
ding in the Supreme Court along with
their names, numbers and court as
also the matter under dispute briefy?
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THE MINISTER -OF .PARLIA-
MENTRY AFFAIRS SPORTS, AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) The information is given

below:—

In the case of 11, Jain Mandir Road,
there is no  decision to  recover
1 per cent of the misuse charges. In the
case ot 66, Babar Road, the Supreme
Court has ordereq the extension of
the benefit of 1 per cent misuse charge
on certain conditions mentioned in th€
judgement being fulfilled by the
lessee. In the cases of 36, Cottage Plot
(West Patel Nagar) and 42 Lajpat
Nagar, Ring Road, New Delhi, the
criteria for considering recovering 1
per cent of misuse charges as token
penalty having peen fulfilled, Govern-
ment decided to recover the charges
accordingly.

(d) The information in respect of
forty cases mentioned in reply to
Question No. 9645 on the 26th April,
1982 is given in Annex. I laid in the
table of the House (Placeq in Library
Sce No. LT-—5936/83)

(¢c) The information is given in
Annex Iy laid on the table of the
House (Placed in Library See No. Lt—
5936/83).

Unauthorised Occupation of Quarters
Belonging to Government Press Minto
Road

1184, SHRI K. LAKAPPA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that some
Government quarters belonging to
Press pool have heen unauthorisedly
occupied L,y the employees of the
Government Press, Minto Road, New
Delhi who have been retired from Gov.
ernment service or expired during
service;

(b) if so the details of total num-
ber of such quarters and also the date
of cancellation of allotment o* each
quarters:
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(c) action taken py the Directorate
of Printing and the Press authorities
in the ’Who-le matter?

(d) total Government revenue lost
in the wholematter?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) and (b) Yes, Sir. 16
quarters belonging to the Press Pool
are in unauthorised gccupation of the
retired employvees/families of deceas-
ed employees of the Government of
India Press, Minto Road, New Delhi.
The details of these 16 quarters in-
cluding the dates of cancellation of
allotment are given in the enclosed
statement,

(d) The Unauthorised Occupants are
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(¢) The action taken for getting
these quarters vacated is as under:—
No. of

quarters
involved

Action Taken

(i) Eviction prcceeding under

Public Premises (Eviction

of Unauthorised Occu-

pants) Act are in progress . 8
(ii) Police assistance for physi-

cal eviction is awaited . L
(iii) Appeals against eviction

orders pending 1in the Di-

rectorate of Printing 8 5

(iv) Pending with the Court of

Law against eviction

proceedings 1
(v) Gase for retention after re-
tirement, as  permissible
under the rules, wunder

consideration . 1

16

hanced rates and as such there is no

chargeq Jicence fee/damages at en- loss of revenue to the Government,
Statement
S. Name and Designation of allottees Quarter No. & Type Date of
No. cancellation
1 ShriChanna, Ex-Machineman 4/27, Rouse Avenue, ‘A’ 7-3-1980
2 Sh. M.B. Lal, Ex-Sec. Holder 7I-Turk.ma;1 RE'J:(;:A’ 19-3-1982
3 Sh. Krishna Singh, Ex-W.H. Man 4/18, Rouse A\:‘IUC ‘A 24-6-1982
4 Sh. B.R. Malliotra, Ex-Binder G-179, Srinivaspuri, ‘B’ 5- 2-1981
5 Sh. Parma Nand Verma, Ex-Binder D-g51, Sarojini Nagar ‘B’ 20-3-1981
6 Sh. Nathu Singh, Ex-Binder . E-2207, Netaji Nagar ‘B’ 1-2-1982
7 Sh. Poonam Chand, Ex-Compositor G-122, Srinivaspuri. ‘B’ 1-3-19f2
8 Sh. Ram Nath Sharma, Ex-S. Holder F-18, Turkman Place ‘B’ 1-4-1982
9 Sh. Dalip Ram, Ex-Compositor F-2170, Netaji Nagar, ‘B’ 18-4-1982
10 Sh. Harish Chander, Ex-Reviser A-703, Sarojini Nagar, ‘B’ 22-5-E2
11 Sh. Frediick Dennison, LEx-Gomp. 670, Mandir Maig, ‘P’ 1-6-1981

12 Sh. Lacliman Singh, Ex-S. Holder
13 Sh. Sis Ram I, Ex-Maclineman

14 Sh, S.N. Sur, Ex-Machineman

15 Sh. Rattan Parkash, Ex-Sr. Reader
16 Sh. Lalta Pershad, Ex-S. Holder

G-196, Albert Square, ‘B’

25-6-1982

G-191, Srinivaspuw i, ‘B’ 2g-7-1962
E-27, Press Place, ‘C’ 28-2-19f2
E-4, Press Place, ‘C? 30-6-1982

C-80, Minto Road Complex, ‘C?

- —

1-10-1982
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Drought in Tamil Nadu

1185, SHRI K. T. KOSALRAM:
SHRI G. M. BANATWALLA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government of
Tamil Nadu have writlen to the Centre
about the acute drought situation pre-
valent in the State and have requested
for immediate supply of foodgrains {o
the State;

(b) whether the Centre has sent any
officials team to assess the exten! of
drought prevalent in the State and the
requirement of gdditional supply of
foodgrains {0 avert serious crisis in the
State; and

(c) the steps taken or proposed to be
taken by the Centre to help the State
in tackling the drought situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) Yes,
Sir.

(b) and (¢) A Central team is sche-
duled to visit Tamil Nady from 1st to
5th March t{o make an on the spot
assessment of the drought situation
and measures to be taken to combat
the situation.

The State Government have got a
margin money of Rs. 859 lakhs during
the current year for meeting immedi-
ate emergent expenditure,

Transfer of some D.D.A. Engineers

1136. SHRI KUSUMA KRISHNA-
MURTHY: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) whether it is 5 fact that some of
the senior D.D A. enginecers were
transferred recently after finding that
the works executed by them were quite
deficient in quality;

(b) how much loss in terms of
money as well as human lives has
been assessed so far in various works
executed by these D.D.A. engineers
during the last three years?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) Yes, Sir. '

(by It has been reported by DDA
that on loss in terms of money 1s
assessed by them as the defects arc
being rectified at the risk and cost of
the defaulting contractors.

As reported by DDA due to
the accidents in the various works
executed by the DDA, three human
lives have been lost.

Foreign Visits of ICAR Management
Officials

1187. DR. A, U. AzMI: Will the
Minister of AGRICULTURE he pleased
tO State:

(a) the rules governing foreign visits
of ICAR management officials and how
those visits are monitored.

(b) can ICAR officials extend dura-
tion of their foreign visits or alter and
add countrieg of visit without prior
approval of ICAR; and

(¢) have there been such instances
from 1979 to date and if so, what ac-
tions Government have taken’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (1) [ndian
Council of Agricultural Reszarch is a
Society registered under the Sociefies
Registration Act, 1860. Its manage-
ment officialg are of two categories,
namely (i) ‘Government Officers (DG,
ICAR who is also Secretary to the
Governmenti of India, and S(-_.*cretary,
ICAR who is also Joint Secretary to
the Government of india) and (ii)
officers of the ICAR Society., While
the Foreign visits of DG, ICAR and
Secretary, ICAR are monitored and
processed like that of any other officers
of the Government of India as per the
prescribed procedure, the foreign visits
of other management officers of the
ICAR Society are monitored and pro-
cessed with the approval of the Presi-
dent. ICAR keeping in view the neces-
sity of foreign visits, the benefit that
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are likely to accrue to the country
vis-G-Vis the need for economy on
foreign visits.

(b) and (c) Normally, the ICAR
officials are expected not £y extend
duration of their foreign vists or alter
and adq countries of visit without
prior approval of the competent autho-
rity. However, if for wunavoidable
reasons any such visit is to pe extend-
ed or altered from abroad, the concern.
eq officer is required to indicate and
justify the circumstances which neces-
sitated the extension/alteration and
each such case is examined on merifs
and finalised with the approval o? the
competent authority.

Construction of Godowns in HP. by
Food Corporation of India

1188. PROF NARAIN CHAND
PARASHAR: Will the Minister of
FOOD AND CIVIL SUPPLIES he
pleased to state:

(a) whether the Food Corporation
of Indiz has sanctioned the construc-
tion of godowns at Hamirpur, Bilaspur
and Una in Himachal Pradesh for
outward and inward storage of food-
grains in this region of the State; and

(b) if so, the likely date by which
the construction would begin and be
completed, the amount sanctioned for
construction in each case and the
reasons for delay?

THE MINISTER OF STATE OF THE
MINISTRTY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (ay No, Sir.

(b) Does not arise,

Dharna by FCI Employees Unions

1189, SHRy CHITTA MAHATA:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether a large number of Food
Corporation of India employees held a
demonstration on 8-1-1983 outside the
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residence of the Agriculture Minister
to protest against the invocation of the
Essential Services Maintenance Act
(ESMA) for them as alsg to press their
other demands;

(b) whether it is also 5 fact that the
employees had gaggeq their mouths
and tied their hands in symbolic pro-
test against the usurping of their
democratic rights; and

(c) if so, the details thereof and steps
taken by Government in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b) At the instance of
one of the unions, 3 number of Food
Corporation of India empvloyees de-
monstrated for about half an hour on
8-1-1983 outside the residence of the
Minister for Agriculture pressing their
main demand of wage revision and a
few other demands and also against
the prohibition of strikes in the Food
Corporation of India under Essential
Services Maintenance Act. The mem-
bers participating in the demonstration
had tied their mouths and hands with
pieces of cloth,

(c) The neeq for prohibiting strikes
in the Food Corporation of Indig under
Essential Services Maintenance Act
arose 3s the agitational measures taken
by the employees threatened to serious-
ly disrupt the flow of essential sup-
plies to the public. Revocalion of the
relevant orders issueq under Essential
Services Maintenance Act will be con-
sidered as soon as the situation be-
comes normal,

Ag regards the main demand o? the
union, since there has been ng revision
of pay scales of the Central Govern-
ment employees after 1-1-1973, the
question of further revision of pay
scales of the employees of Food Cor-
poration of India would not normally
arise. Government has, however, con-
sidered the question of application of:
Industrial DA Formula to FCI em~
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jn that context, the suit-

loyees and,
B les, as demand.-

able revision of pay scé
ed by a few groups of employeles. Th%
Government has agreed to it, in prin
ciple subject to the condition that the
majo’r unions in the corporation agrleei*
to the change over to the Industria
DA Formula within the parameters
and conditions indicated by the Gov-

ernment.

Speed Implementation of Ba.jasthan

Canal

1191, SHRI MADHAVRAOQO SCIN-
DIA: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether Government have since
taken steps and made arrangements for
overseeing the implementation and ex-
penditure of Rajasthan Canal; and

(b) what further steps are heing
taken for expeditious completion of
the Cana] Project and by what time

it is likely to be compl=ted?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI!
RAM NIWAS MIRDHA): (a) Rajas-
than Canal Project being executed In
two stages is 5 stale project angd is
being administered and executed by
the Rajasthan Government. However
the project is being monitored by the
Central Water Commission with a viey
to identify the bottlenecks and render
al] possible gssistance towards their
removal,

(b) The work on Stage I js almost
complete. For works on Stage II the
Government of Rajasthan has launcheg
a special programme under which the
main canal almost in all respects and
distribution cannels mostly unlined
would be completed by March, 1985,
The remaining work including lining
of distributaries will spillover to the
Seventh Plan. Government of India
has sanctioned an additional plan as-
sistace of Rs, 15 crores to the State
for the project for the year 1982-83.
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visit of Team to Western Countries
for Purchase of Animals

1192. PROF. AJIT KUMAR MEHTA:
Will the Minister of AGRICULTURE
be pleased to state;

(a) whether ICAR is sending 5_1‘ team
of two officers to Western countrieg_to
purchase animals;

(b) if so, species, breed, s¢ and
agewise numbers of animals y_rbposed
to be imported and total cost estimat-
ed; ' e

(cy at what level these names of offi-
cers were proposed; .

(d) officia] relationship between the
proposing officer and members of pro-
posed team during their professional/
educatioa]l carreer and while in job,
year-wise;

(ey) whether it is 5 fact that Bosu
Committee had reporteq serious mal-
practices by the proposing officer and
by the senior member in the team
proposed, and if so, what action has
been takep in the matter; and

(f) total amount of foreign exchange
spent on animals imported plan-wise
from IV Plan by ICAR? “

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
YOGENDRA MAKWANA): (a) Yes
Sir. Indian Council of Agricultura!
Research is contemplating to send a
team to purchase some exotic animals
for experimental purposes,

(b) The getails of the Animals pro-
posed to pe imported are as under:—

Goats Male  Fenuale
Breed o
Sannan . . 31 25
Alpine . . . 21 25
Anglo Nubian : 46 25
Sheep |
Dorset . : ; 70 50
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Goats Breed Male Female THMET 1T 95t & Twrfoa g
q7T qr SEer QO W9 & g 4@r

Rambuillet . 51 . & T T gwIfoa gargre fAuygme

Rabbi qrar wqr |

White Californian . 10 40

Angora ‘ ; 10 40 (a) qeq é\r '_‘rahr f{fai' |

= =
(c) and (d) The entire proposal (Tr) fagre awwre A JIAT '

b

including composition of the team is fr frefafeas goro feg o & —
yet to be decided.
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WU ¥ AT S T S
TeF A g | W fraes wem &
it 195.74 wm@ wu, waifaa
g7 § aeai w miaa afgami &
far faw  TTIRR FER g
79.50 To HIX UM Jo  FLA
Ty 1t & U 675.00 9@
QU oI g |

AT @I 4 &g gEmEar
¥ e 6y ™ g el ¥ fae
HfERl T ANgd F Fifww A
% fou 8460 Hied =4 WAl T
fooiy mEEw W fRaT g0

Import of Fertiliser Material

1194. SHR; MOTIBHAI R. CHAU-
DHURI: Will the Minister of AGRI-
CULTURE be pleased to state:”

(a) whether it is a fact that 6.5 M.
lonnes of fertiliser material was pro-
duced out of which 2 m, tonnes was
imported;

(b) whether there was a flut in the
market;

(¢) whether the price of fertiliser
was increased due to import of extra
fertiliser; and

(d) if so, what was the necessity fo
import 2 m. tonnes of "fertiliser mate-
rials?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) to
(d) It is not possible to verify the
factg and furnish the relevant infor-
mation in the absence of indication of
the relevant period,

Import of Chemical 3ng Fertilisers

1195. SHRI BHEEKHABHATI.
SHRI VIRDHI CHANDER
JAIN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have been
spending huge amountg on imports of
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chemicals and fertilisers which could
be indigenously produced; and

(b) will he lay a statement indicat-
ing expenditure on imports for the
last five years?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) and
(b). Presumably, the Question relates
to chemical fertilisers. Since the indi-
genous production of chemicals fertili-
sers at present is less than the require-
ment therefor, these fertilisers are
imported taking into consideration
various relevant factors, to meet the
gap between the indigenous availabili-
ty and requirements. The value of
these fertilisers importeq during the
last five years is indicated blow:—

Year Value
(Rs. in crores)
1977-78 . : : ; 30495
1978-79 45866
1979-80 s . : ; 555 34
1980-81 ‘ . ‘ : 925- 22
1981-82 716 62

Policy Regarding allotment of KFood-
grains to States

1196, SHRI K. RAMAMURTI—IY:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether the Centre has ever
sanctioned allotment of foodgrains to
the States which have not joined the
Centra] Pool;

(b) how many States have not joinegq
the Central Pool gince its inception;
and

(c) how such States are meeting
their requirement of foodgrains during
drought and flood seasons? -

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) to (¢). Yes, Sir. Monthly
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allocations of foodgraing from the Cen-
tral Pool are made to the various
States taking into consideration the
overall availability of stocks in the
Central Pool, relative needs of various
States, stocks already held bv the State
Governments, market availability and
other related factors. Since 1971-72.
there were no contributions from 11
States/Union Territories. In case of
drought/floods or other natural cala-
mities special allocations of foodgrains
are also made to the States on the re-
commendations of the Centra] Study
Teams,

Pollution by Soil Erosion

1197. SHR] JAGDISH TYTLER:
Will the Minister of AGRICULTURE
be peased to state:

(ay the steps being taken by Gov-
ernment to remove the threat of pollu-
tion through erosion of top soil
amounting to 6,000 miliion tonnes
every year which means a revenue
loss of Rupees 700 crores per year: and

{b) the steps taken t{o educate the
public on envoronmental phazards?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) A
statement is attached.

(b) Implementation of the program-
me callg for close participation of the
people. Therelore efforts have been
made to implement programmes on
pilot or demonstration basis and then
enlarge the operational areas, The
operational research projects and the
Lab {0 LLand Programmes have also
helped in educating the people in va-
rious aspects of technology. Through
available extension and publicity
media, special programmes such as
discussion, display of panels, screening
of films etc,, attempts are made to
generate 3 reness amongsy the public
about the problem of soil erosion and
land degradation znd associated haz-
ards.

Statement

The Government recognise that land
resources base of the country is under

-
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continuous over-exploitation ang sub-
ject to soll erosion and land degrada-
tion, This, among other things, has
been adversely affecting the ability of
the land to function as a production
base, to regulate the availbility of
water in the periods when there is no
rain ang to reduce the threat of pollu-
tion. Therefore, multi-directiona] so0il
and water conservation programme
have peen initiated in the First Five
Year Plan through (Central and State
sectors. In subsequent plan periods
programmes got enlarged and diversi-
fied for treating agricultural and non-
agricultural lands on the basis of iden-
tified watersheds. In order to collect
basic information, to evolve package of
practices, to tackle the same and also
to impart training to build up a pro-
fessiona] cadre, a chain of research
demonstration ang training centres
was established,

State sector programmes constituted
bulk of the total efforts, The project
components jnclude field measures of
control erosion arrest eroded material,
conserve, harvest and re-use rain
water, increase vegetative cover of
forest and other plantations, Central
support is extended to carry out soil
and landuse surveys for delineating
catchments into watersheds and sub
watersheds, fixing inter-se priorities
and providing catchment charcteristics
for planning the programme and ap-
praising its implementation, Cent-
ral assistance  is also provided
to implement programmes which
have got inter-State issues and
which have got inter-State jssues and
which need lengtherm efforts, Stabili-
sation of catchments of river vally pro-
jects ang flood prone rivers is in pro-
gress in about 574 priority watersheds
spread over 37 catchments, Program-
mes for stabilising ecological system o#
the Himalayas and providing vegeta-~
tive cover special effort in terms of
soil conservation, afforestation, and
pasture gevelopment is in progress for
development of Jrought prone and
desert areas, The Centre has also
helped in evolving national policies for
treating and developing various land
and also testing the technical ang eco-
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nomic - feasibility of integrated pro-
A. M. Bose 3286 LS 8x10 14ém 5-3-83w
venting erosion of table lands .and en-
reachment of ravines, reclaiming sha:-
low revines for agriculture/herticul-
ture and stabilising medium and deep
ravines by developing fuel and. fodder
reserves through pilot projects, Simi-
lar pilot projects have also been imple-
menteq in respect oi areas affected by
alkalinity and subject to shifting culti-
vation, Till 1981-82 an area of 32.1
million ha has been {reated at a cost
of Rs. 1372.93 crores hoth under Cent-
ral and State sectors.

Beautification and maintenance of
De!hi, Calcutta, Madras and
Bombay

1198. SHRI AMAR ROYPRADHAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that Delhi
is losing its heauty day by day;

() if so, the details thercof and
steps being taken to protect its beauty:
and

(¢) the allocaltion of funds for the
last year of maintenance of Metro-
politan cities of Delhi, Calcutta,
Madras and Bombay?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA
SINGH): (a) No, Sir.

(by Does not arise. However, more
areas are being brought under land-
scaping and green development year
after year,

(¢) the information is being collected

and will be placed on the table of the
Sabha,

WA EY ¥ gE W
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Increase in the Price of Imported
Edible Oils

1201. SHRI CHITTA BASU: Will the
Minister of FOOD AND CIVIL SUP-
PLIES be pleased {o state:

(a) whether it is a fact tnat Gov-
ernment issued a Notification increas-
ing the price of imported edible oils
in the second wek of January, 1983:

(b) if so, the grounds justifying the
increase;

(¢) whether it is also a fact that the
said Notification was rescinded after a
few days; and

(d) it so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) to (d). A decision was
taken in the first week of January to
increase the price of imported editle
oils to narrow the gap bhetween tihc
prices of indigenous oils and imported
oils. However, the matter was racon-
sidered, taking into account, the in-
terest of the consumers; and the orders
were withdrawn {o maintain the price
level of edible oilg for the present.

Rise in Wholesale and Retail Prices ot
Essential Commodities

1202. SHRI JITENDRA PRASAD:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) the percentage of price-rise im
the wholesale and retail prices of es-
sential commodities during tl.» vear
1982 as compared to the year 1981.

(b) the commodity-wise prices during
1981 and 1982;

(c) the reasons for higher jrice ris®
in 1982 as compared to 1981; and

(d) the steps taken or proposed to
be taken to arrest the tendencies ot
further price rise®

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVII
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b). Relevant infor-
mation is given in the Statement at-
tached.

(¢c) The All-Commodities Wholesale
Price Index moved up by only 2.7 per
cent in 1982 as against an increasga ot
8.8 per cent in 1981. The behaviour of
prices of individual commodities also
shows that by and large for most of
the commodities the price rise has been
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relatively lower, In some cases the
prices and availability of essential com-
down. The relatively higher price rise
in respect of a few essential commodi-
ties like wheat, arhar, urad, atta and
coconut oil may be mainly attributed
to unseasonal rains in May, 1982, lean
period and widespread dought.

(d) Government is keeping a coil-
tinuous watch on the movement of
prices and ayailability of essential com-
modities. The main thrust of the Gov-
ernment policy is to increase the pro-
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duction of essential commodities parti-
cularly those in short supply. The other
measures being adopted by the Govern.
ment include augmentation of domestic
production by imports imprevement of
infrastructural facilities and expansion
of the public distribution systeni. The
State Governments are implementing
various provisions of the Essential
Commodities Act and similar otner
legislations. Additional quantities of
certain commodities like sugar and im-
ported edible oilg are being relecsed
during the lean and festival season,

Statement

. :Wholesale - Price Indices and Retail Prices of Selected Commadities and Percentqoe Variation

Wholesale Price Indices

Percentage variation

Commodity - ——— e — e e -

Dec. 80 Dec. 81 Dec. 82 Dec. 81 Dec. 82

Dec.80  Dec. 81

1 2 3 4 5 6

Rice : . i ; : : 257:0 2795 287-1 +8-8 -+27—-
Wheat . : : ; . . 1g0. 2 1935 218:6 417 +13'0
-Jowar 2069 2347 209°6 +13°4 — 10" 7
Bajra 197-2 221-7 210-8 +12-4 — 49
Gram 432:2 3680 2981 —14'9Q — 190
Arhar 263 4 278-0 330'0Q +5'5 4191
Moong 3113 3018 2775 —3-1 -8
“Masoor 431°9 3706 3069 — 142 - 172
Urad 24493 330-7 2632 —56 41411,
Potatoes 1546 134-5 1355 —13'C -1-“0-7
Onions 2076 574°2 386-4 +176-6 — 327
‘Vanaspati 207+8 2314 2569 +114 +11-0
Groundnut oil 221-6 2661 2834 -+21-0 +5'7
Mustard oil 2760 2616 254 -8 - 52 - 36
Goconut oil . . : . : 2446 1945 2617  — 205 4436
Gingelly oil 2211 2452 269 4 4109 +9'9
Milk 1819 2164 2269 +19-0 +4-9
Fish 268-8 411-0 4404 +53.2 +6-9
Meat 3065 345° 4 366- 1 +12-7 +6-0
Sugar 2742 249-0 2175 - 02 — 127
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X 12 3 4 5 6
Gur g60-1 289-0 2486 — 197 — 14,0
Kerosene 2728 324°3 3205 +18-9 —1+2
Soft coke 278-7 382-8 4635 +37:4 4211
Atta 171-8 1958 226-8 +14-0 +15-8
Chillies 113:0 2426 161-3 41147 —33-6
Teca 2270 246-7 2720 +8-7 -+10:3
Matches 133-6 129'0 129.0 - 34 Steady
Salt . 2373 236-1 219-2 —0'5 —7-2
Washing Soap 227-6 2342 2406 +2-9 +2-7
Cotton Cloth (mills) 211:0 2352 2458 +11°5 +4°5
Long cloth
Dhoti
Saree
Nore: Retail prices denote average of selected cent r;s.
Percentage
Gommodity Retail Prices (in Rs.) variation
Dcc Enlo_ 1 Dcc._ 81_ _ _DQETB;- I;cc. 81 Dec. 82
Dec. 80 Dec. 81
1 2 3 4 5 6

Rice 2+ 31 2:65 2°09 +14-7 +12-8
Wheat 1‘75‘ 2:07 2:37 +18-3 14°5
Jowar 174 1:96 2'04 +12-6 +4-1
Bajra 1-66 1-85 1:85 114 steady
G:’an’.l 500 440 375 — 1270 — 148
Arhar 510 5°20 6-49 +3:7 +22-7
“Moong 5°50 538 514 - 36 ~4'5
Masoor 5'49 514 450 —64  —124
Urad 483 4°77 525 —1-2 4101
Potatoes 1-94 1-36 172 - 209'9Q +26-5
Onions 1-92 2-78 178 41107 —g6-0
Vanapasti 1243 1491 15:83 +151 +10'6
Groundnut oil 12° 34 14°31 14°48 +416-0 477

-
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1 2 3 4 5 6
Mustard oil 15°79 15-98 16-48 +1-2 +s-0
Coconut oil 2174 20-27 23-29 ~—6-8 4149
Gingelly oil 14° 74 15°97 1654 +8-3 +9-6
Milk 310 3-66 3-87 4147 +5°7
Fish 13-25 14-40 1479  +87 +27
Meat 15-8% 1744 20-35 --10-0 4167
Sugar 7-89 595 464 - 246 - 22:0
Gur 3-78 3'57 292 ~ 56 — 182
Kerosene 1°59 1-84 1-98 4157 +7-6
Soft coke 2096 24.17 24-98 4187 +3'3
Atta 2-13 2-29 2-56 +7'5 “+11-8
Chillies 910 14°17 13.27  -+557 - 63
Tea . 18-66 2019 2151 +8-2 —6-5
Matches 0-18 0-20 021 Lrren 50
Salt . 0-59 0:55 0-65 - 6-8 “18-2
Washing Soap 2:13 1:93 1:gO -~ 70 —4-0
Jotton cloth (mills)
Long cloth 7:00 8-13 396 1641 102
Dhoti 3505 38-92 4507 49-2 ~15-8
Sarce 41-66 5011 46'9g0  +20'3 —6-4
Note: R-tail Prices denote average of selected cenures, S

‘Strainwise female and young rabbits

1203. SHRI RAM SINGH SHAKYA.:
Will the Minister of AGRICULLIURL
be pleased to refer to reply given to
Unstarred Question No. 1148 on |!th
October, 1982 regarding Advances
made by ICAR to STC and state:

(a) number of adult female rabbits
-strainwise available, half-yearly from

1975-76 to 31-1-1983 and corresponding
number of young ones born;

(b) mortality rate, agewise and sex-
wise, in corresponding six monthly
periods from 1st April, 1975 1o 31st
January, 1983, strainwise at ICAR
farm in Gersa;

(¢) number of rabbits, age and sex-
wise sold year-wise 1978-79 to 3lst

January, 1983, giving name of purche-
ser, number sold and amount realiz-
ed;

(d) whether rabbit keeping has been
found profitable, if so, population state-
wise of rabbits in India in 198];

(e) whether ICAR is sanctioning
many research schemeg on rabbits; and

(fy if so, name of institution, scien-
tist "nvolved with biodata an: title
and emount sanctioned?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (f)
The information is being collected and
will be laid on the Table of the House.
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Implementation of Integrated Rural
Development Programme in the States

~ 1204. SHRI GHULAM RASOOL KO-
CHACK: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether State Governments
have assured the Central Government
that Sixth Plan target for the Integr-
ated Rural Development Programme
is likely to be achieved;

(b) if so, whether utilisation of
funds by these States under the In-
tegrated Rural Development Pro-
gramme has doubled upto 1983;

(c) the progress made and fund
utilised upto the current financial year;
and

(d) the States who have not so far
implemented the Integrated Rural De-
velopment Programme?

PHALGUNA 9, 1904 (S4KA4)
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THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):

(a) Yes, Sir.

(b) The Conference of Secretaries
for reviewing the progress of imple-
mentation of IRD Programme was held
on gth and 9th November, 1982. The
performance of the States at the end
of October, 1982 revealed that they had
utilised Rs. 94.54 crores against Rs,
49.64 crores utilised during the same
period last year. Again, the term credit
disbursed was Rs. 148.77 crores upto
October, 1982 vis-a-vis RS. 74.74 crores
for the same period last year, Thus
there was a doubling of the pace of
performance at the end of October
1982 vis-a-vis the same period last year.

oo 8

(c) The progress made and funds
utilised under the programme upto the
current financia] year is shown below:

No. of Total Total term
Year families expenditure credit
assisted mobilised
(in lakhs) (Rs.in crores) (Rs.incrores)
1980-81 2783 156-24 236-63
1981-82 2829 262-59 484-64
1982-83 (upto Dec., 82) 15-02 14840 285 14

(d) The Integrated Rural Develop-
ment Programme ig ynder implementa-
tion in all States.

Agricaltural input vis-a-vis output

1205. SHRI AMAL DATTA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact progressively
higher inputs have been required for
each unit of agricultural output dur-
ing the last four years;

(b) to what extent the quantity and
value of inputs have arisen and what
is the percentage value of inputs like

pesticide, insecticide, electricity, diesel
and chemical fertilisers as percentage
value of output;

(c) whether it is also a fact that the
growth rate of agricultural income has
been much lower than the growth of
agricultural production;

(d) whether cost of diesel oil con-
sumed by tractors is largely responsi-
ble for the increase in cost of inputs;

(e) have Government enquired
whether the use of tractors increased
productivity of soil; and

(f) if not, have Govermment for-
mulated any strategy to discourage
further growth in use of tractors?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) No,
Sir.

(b) There are considerable inter-
crop and inter-regional variations in
the level of input use and changes
therein over time. However, two, ex-
amples, one in respect of wheat in
Punjab and paddy in Tamil Nadu are
given in Statements—I and II as illus-
trations, These statementis also indi-
cate the value of inputs as percentage
value of outputs.

(c) No, Sir. The growth of agricul-
tural] income during 1977-78 to 1980-81
was higher than the growth of agricul-
tural production based on sample sur-
veys contucted in major States in res-
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pect of principal crops like paddy and
wheat ag given in Statement IIL. -~

(d) No, Sir. The cosf of diesel oil
consumed by tractor in cultivatiop of
important crops such as wheat and
paddy is seen to constitute a small
percentage (0.5 to 3.0 percent of the
total cost).

(e) No study has been conducted on
the impact of tractorisation on the
productivity of soil by the Govern-
ment in receni years. However, some
studies conducted by research sholars/
institutes have revealed that tractorisa-
tion has helped in timely completion of
agricultural operations and increased
the cropping intensity which has ulti-
mately resulted in increaseq produc-
tivity of land. .

(f) Does not arise.
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Set back in aChieving agricultural
production taiget

1206. SHRI RASHEED MASOOD:
SHRI RASABEHARI BEHRA:
SHRI H. N. NANJE GOWDA:

KUMARI PUSHPA DEVI
SINGH:

SHRI R. P. GAEKWAD:

SHRI GHULAM RASOOL
KOCHACK;

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Sixth
Plan target of a growth rate of 4-5
per cent in foodgrains has not been
achieved during the first two years of
Sixth Plan despile increase in area
under irrigation and under High Yiell-
ing Varieties (HYV) as well as ilhe
use of chemical fertilisers:

(o) if so, what are the details there-
of stating the factors responsible for
the set back or stagnation in the food-
grains produciion: and

(¢) the measures contemplated hy
Government to remove the bottlenecks
in the way of increased agricultural
production to achieve the Sixth Plan
targets?

THE MINISTER OF STATE [N THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and
(by As compared to a bhase-level pro-
duction of 127.9 million tonnes of food-
grains assumed for 1979-80 in the Sixth
Plan, the actual production in 1980-81
and 1081-82 has been of the order of
129.6 and 133.1 million tonnes respec-
tively. Thus, the average annual
growth rate exceeds 2 per cent through
though it is less than the postulated
growth rate of 3.9 per cent per annum
for foodgrains production, The lower
rate of growth ig attributable mainly to
unfavourable rainfall and weather con-
ditfions in several parts of the country
during 1980-81 and 1981-82, In some
parts of the country shortage of rain-
fall led to lower reservoir levels and
dimunition of hydro electric power
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affecting supplies of electricity for
tubewells etc. However, Government
gave continuous attention io removing
these difficulties and minimising their
adverse impact.

(c) Measures being taken by the
Governmeni to increuse  agricultural
production include ensuring adequate
and timely availability of agricullural
inputs to farmers, increase in coverage
of HYV, extension of irrigation facili-
ties, larger supply of instituticnal
credit and adoption of dry [arming
technology

Agricyltural Development Programme
in Orissa

1207. SHR] RASABEHARI BEHRA:
Will the Minister of A\GRICULTURE
be pleased to state;

(a) whelher the amouat sanctioned
up to date to Orissa for implementation
of Centrally sponsored Agricultural
Development Programme during Sixth
Five Year Plan have been fully utilisi-
ed:

(b) what are the results achieved so
far by implementing these program-
mes; and

(¢) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (c):
Information is being collected and will
be laid on the Table of the Sabha.

S.€. and S.T. Engipeers

1208, SHRI R. R. BHOLE: Will the
Minister of WORKS AND HOUSING
be plegsed to state.

(a) how many engineers are there in
all in his Ministry in Class I, IT and III
and how many of these are of Sche-
duled Castes and Scheduled Tribes in
each class; and

(b) how is the efliciency of the work
and administration of =ngineers mea-
sured and has the number of S.C. and
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S.T. engineers wiped out the efficiency
of the department and whether it is
now absolutely inefficient?

THE MINISTER OF PARLIAMEN-
TARY AFFAIIRS, SPORTS AND’
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) The numerical strength
of the Engineers in the CPWD is given
below:—

Class Total No.  No. of No. of
of Tin- S.C.. S.T.
gineers,

Group-A 717 63 3

Group-B 1668 176 9

Group-C. 4200 368 16

The above figures do not include in-
formation relating to public sector
undertakings, autonomous or statutory
bodies with which this Ministry is con-
cerned.

(b) The efficiency of the Engineels
holding field posts is measured in
terms of the financigl and plysical out-
put of the work-load entrusted to them
and of those holding  office posts, in
terms of planning of work and one or
other office work carried out by them,
Their performance is also measured in
terms of their effectiveness in direction
and control, capacity for Adecision mak-
ing capacity for leadership, cooordina-
tion of work and team-work. In lower
formations, the performance of [Engi-
neers is also measured in terms of
their kmowledge of accounts andyman-
uals etc, management, organisation and
supervision of works, supervision of
accounts etc. These qualities and per-
formance are reflecte@ in their Confi-
dential Reports.

The Scheduled Castes and Scheduled
Tribes. Engineers — hgve not,adversely
affected the efficiency of the Depart-
ment ‘and it continue to be efficient. .

PHALGUNA 9, 1904 (SAKA)
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Local Purchase of Stationary and other
Stores

1209. SHRI MANOHAR LAIL SAINI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether for local purchase of
stationery stores, the barest minimum
requirement. within = the authorised
limits has to be resorted to and only
in emergent and unavoidable circum-
stances;

(b) it so, the reasons for resorting to
local purchase of stationary stores on
large scale by Government autono-
mous bodies and corporations, and will
a statement be laid on the Table of the
House indicating the details of the
local purchase of stationary stores
Ministry/Department/office-wise  and
Month-wise during the course of the
last three years; and

(c) what are the reasons for pur-
chasing poor qualily paper which can-
not be used on both sides as also other
items of stationery together with de-
tails of steps taken to check the quali-
ty to economise expenditure thereon?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SPORTS WORKS
AND HOUSING (SHRI BUTA
SINGH): (a) and (b) Lwocal purchase
of stationery stores on the supply list
of the Government of India Stationery
office can be resorted to by an indentor
on obtaining from that office non-
availability/No. objection certificate
which is issued after considering the
supply position, delivery szhedules and
other relevant factors. Autonomous
bodies and corporations are not within
the purview of Government of Indig
Stationery Office. Collection of details
of local purchase of stationery stores,
month-wise for last three years in res-
pect of all Ministries/Departments/
Offices may entail cost and labour,
which may not be commensurate with
the end in view. '

(¢) Paper purchased by the Govers-

ment of India Stationery Office is gs~*
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per ISI standards, There is a system
of testing sample before and after re-
ceipt of consignments.

Shortage of edible oils

1210. SHRI SATYAGOPAL MISRA:
SIHRI AJIT KUMAR SAHA:

Will the Minister of FOOD AND CIVIL
supplies be pleased to state:

(a) the reasons for recurring shor-
tage in the edible oils in the country;

(b) how the Government propose to
overcome this recurring deficit; and

(¢) if there is no proposal, reasons
for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) to (¢) There has heen
some gap between the demand for and

supply of indigenous edible oils
in the country. 'To meet this 9gop
partly, the Government  has been
importing edible oils, However,
to ensure improved availability
of edible oils and to meet the

gap between demand and supply, seéve-
ral long-term and short-term measures
have been adopted by the Government.
These include: —

(1) Increasing production gnd pro-
ductivity of traditional and non-tradi-
tional oil seeds and olls.

(2) Planed efforts to :naximise ex-
ploitation of untapped potentials of
oil seeds;

(3) Policy of
price for oil seeds.

announcing support

(4) Appropriate oil usage ponlicy by
the vanaspati industry to encourage
greater use of indigenous oils.

The cumulative effect of these long-
term as well as short-term measures is
expected to contribute towards achie-
ving self-suficiency and improving
availability of edible oils in the coun-

g
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Production of Agriculture Produce

1211. SHRI GADADHAR SAHA:;
SHRT JAI NARAYAN ROAT:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the target of Agriculture Produc-
tion in 1981-82; and

(b) how much thereof was fulfilled?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and
(b) a statement showing target and
actual production of principal crops
during 1981-82 is given pelow:

Target & Production of Principal  Creps,
198 1-He

(Million Tonnes/Bales)

Sl. Crop Target Production

No.
1 Rice V : 58-0 536
2 Wheat 32:0 37-8
g3 Coarse Cereals 200 209
4 DPulses . ; 12-5 114
5 Total Foodegrain 138+ 5 1331
6 Sugarcane : 1to-0 183-6
7 All Oilseeds . 112 12-1
4 Cotton . . 89 2-8
9 Jute & Mesta . 84 44
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Villages connecied with main pucca
Roads

1213. SHRI SATYANARAYAN

JATIYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the total number of villages in
the country as on 26th January, 1983
which have been connected with main
pucca roads through approach roads,
and

|

(b) the details of the schemes and
efforts made to construct approach
roads to villages during the last three
decade and achievements made in
these directions during each decade
separately?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRT HARINATHA MISRA):
(a) According to the information
available in the Annual Plan (1983-84)
documents of the State/Union Terri-
tories, 1,64 939 villages in the country
were connected by all weather roads
ag on 31st March, 1982. Information
about the number of village in the
country connected as on 26th January,
1983 is not available,
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(b) According to the information
available in the Ministry of Rural De-
velopment, construction of rural roads
came to receive more systematic atten-
tion at the national level alter the in-
clusion of the subject in the minimum
Needs Programme (MNP) under the
Fifth Five Year Plan. ‘Rural Roads’ is
a component of the Sixth Five Year
Plan also.

The Working Group on Rural Roads
set up by the National Transport oli-
cy Committee of the Planning Commis-
sion has estimated that there was an
average annual increase of 9000 km. of
rural roads each year since indepen-
dence and that as on 31-3-1978 there
were approximately 5.00,000 kms of
rural roads in the country.

Improvement of Seed with Laser

1214. SHRI R. N.
the Minister of
pleased to state:

RAKESH: Will
AGRICULTRE be

(a) whether Government are aware
of 'impmvement of seeds with Laser
achieved by USSR scientists (UN Agri

Service, 13-1-83) and if so, the Aetails
thereof:

(b) whether Indian acientists have
launched similar other programmes in
this direction and it so, the details
thereof and results achieved:

(c) the expenditure so far incurred
on use of radiation for seed imvurove-
ments in India and the detail of seeds
developed by this method: and

. (d) whether it is 7 fact that radia-
tion method started in Western coun-
tries has been more or less given up
and if so its status in India®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and
(b) Government are not aware of the
work reported to have been donre in
USSR for crop improvement with Laser
beams anj the Government have no
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present for exploring
the possibilities of use of Laser beams
for crop Improvement.

(¢) The crop improvement by radia-
tion is an integral part of the normal
crop improvement programmes '‘and
projects, and there is no separate
budget allocation speciiically for this
purpose, The major advances in the
application of rediation treatment for
crop improvement in India has been
in the development of wheat varielies
like Sharbati Sonora, NP 836, and
further improvement of commericial
varieties like C 306 and NP 880. An
improved caster variely Aruna, dwarf
early maturing rice varieties like
CRM-13 gnd Culture No. 1: Groundnut
varieties TG-3 and TG-17 and Jufle
variety TG 40 developed by use of
radiations and showing higher produc-
tivity have been released for cultiva-
tion.

(d) We are not aware that radiation
method for crop improvement started
in Western countries has been more or
less given up by them. As far as we
are concerned, crop improvement by
radiation treatment is still being pursu-
ed in many important institutions in
India including the Tndian Agricultural
Research Institute, New Delhi, Bhabha
Atomic Research Centre, Bombay and
Agricultural TUniversities and ICAR
Institutes.

Supply of wheat stock infected with
Karnal Bunt by FCI

1215, SHRI T. S. NECGI: Will the
Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state whether
Food Corporation of India (FCI) has
any wheat in stock, totally and fully
free from Karnal Bunt infection and
it so. the details of these quantity and
places of storage?

THE MINISTER OF STATE OF THE
MINISRTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): The TFood Corporation of
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India purchases wheat acccrding to
ihe specification laig by the Depart-
ment of Food, Governmant of India,
wherein the limits for damaged grain
are 2 per cent and 3 perceat in case of
grades 1 and 2 respectively. In case of
wheat containing Karnal Bunt infect-
ed grains the maximum limit of da-
maged grain including Karal Bunt in-
fected grains should not exceed 5 per
cent in grade 9.

As the wheat procured by the Food
Corporation of India in different Slates,
may contgin Karnal Bunt infected
grains within the approved specifica-
tions it 'would not be  possible to say
what quantity of wheat with FCI is
free from this infection cr where it is
stored.

Construction of Stadium in States

1216, SHRI HANNAN MOI.LAH:
Will the Minister of SPORTS be plea-
sed to slate:

(a) whether Government zre con-
dering about construction of com-
posite Stadium in any State or atout
helping any State Covernment for
such construction and if so, where:

(b) whether the Government are
considering cr will consider to help
the West Bengzal Governmen® to cons-
truct the Sali-T.ake Stadium at (Cal-
cutta; and

(e) if so. mow and when?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) The Department
of Sports is implementing a Central
Scheme namely Grents to State Sports
Councils ete. under which financial
assistance on a sharing basis, subject
to certain specified ceilings, is given
to State Government’/Unisn  Terri-
tory Administrations for development
of spnorts and games: includirg for the
construction of composite stadia/
sports complexes, Applications under
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the Scheme are invited every year
and are considered by this Depart-
ment in consultation with the All
India Council of Sports. For getting
assistance during 1982-83, proposals
have bheen received from the Govern=
ments of Assam, Karnataka, OQOrissa,
Madhya Pradesh and Arunachal Pra-
desh for meeting a par* of expendi-
ture on construction of composite sta-
dia/sports complexes in their respec=-
tive States. These applications, along-
with other applications under the
Scheme, have been considered in
consultation with the All India Coun-
cil of Sports. If and when the State
Governments concerned would fulfil
(before the close of the current finan-
cial year) the econdilions stipulated
under the Scheme the Central grant
admissible for construction of compo-
site stadia will ke released to them.

(b) and (c). In the current finan-
cial year no reguest for financial as-
sistance for construction of the Selt-
Lake Stadium at Calcutta has been
received from the Government of West
Bengal. If and when such a request
is received, the same will b= consi-
dered on merits, in consultation with
the All India Council of Sports.

Proposal to pay sugarcane price to

farmers immediately after delivery of

sugarcane

1317. SHRI RAM PRASAD AHIR-
WAR: Will the Minister of FOOD
AND CIVIL. SUPPLIES be pleased to
state:

(a) whether any proposal is under
consideration of Government accord-
ing to which the farmer would get
the price of his sugarcane there and
then; and

(b) if so, the details thercof?

THE MINISTER OF STATE OF

THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRTI BHAGWAT

JHA AZAD): (a) No, Sir,

(b) Does not arise.



143 Written Answers

Setback to demand and supply position
of oilseeds

1218. SHRI B.D. SINGH:

SHRI RAJESH KUMAR
SINGH:

SHRI BALASAHEB VIKHE
PATIL:

Will the Minister ¢f AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that with
the massiye setback in oilseeds pro-
duction during 1982-83, the gap bet-
ween the demand and supply has con-
siderably widened;

(b) if so, what are the Jelalls
thereof stating the shortfail in the
anticipated domestic production of
oilseeds and reasons for the low pro-

tion as against the potential; anc

(c) the quantity with value cf etli-
ble oils estimated to be imported to
meet the demand and its likely im-
pact on the prices?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) and (b). Due to drought and other
unfavourable weather conditions pre-
vailing in some 2f the Stales during
1982 the kharif crop of groundnut is
reported to have been adversely af-
fected mainly in  Gujarat, Andhra
Pradesh and Tamil Nadu, The loss in
kharif groundnut production is ex-
pected to bhe npartially ofset by the
increased production of rabi oilseeds.
particularly repressed & mustard.
However, it is too early to make any
final asessment of the gap in demand
and supply of oilsezds.

(cy The Governmeny ig keeping
constant wvigil on prices of edible oils
and taking all corractive actions to
ensure their stability, The quanium
of imports of ndiblz oils would de-
pend upon various considerptions in-
cluding demand for ard production
of indigenous oils, price situation,
foreign exchange jmplication etc,
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Concern at extensive use of pesticides

1219. SHR1] INDRAJIT GUPTA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether he is aware that
scientists of Central Food Laboratory
have expressed grave concern at Lhe
extentive use of pesticides like Mela-
thion for spraying foodgrains with ¢ja-
sequent serious health hazards:

(b) whether
above the

resiilyal pesticides
tolerance 1limit exists in
foodgrains due to lack of proper
scientific methcds of  contrel  ond
checking; and

(c) if so, what action will be laken
to safeguard public health?

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH):
(a) The Central Food Laboratory and
the All India Institute of Hygiene
and Public Health have repcrted scme
time back that some of the samgles
of the food stuffs contained insecti-
cidal residues higher than the tole-

rance levels prescribed under the
Prevention of Food Adulteration
Rules, 1955.

(by and (c). Residues of insecti-

cides higher than the tolerance limit
can be accounted for by excessive
improper andq unscientific use of
pesticides. The Food (Health) Autho-
rities in all the States and Union
Territories have been advised from
time to time to intensify their activi-
ties for checking insecticide residues
and for ensuring that they do not ex-
ceed the tolerance levels.

Construction of an Additional Flosf in
Buildings in Delhi

1220. SHRI KAMLA MISHERA
MADHUKAR: Will the Minister of

WORKS AND HOUSING he plessed 1o
state:

(a) whether Government have de-
cided to permit ~onstriction of an ad-
ditional floor in *he buildings in
Delhi;
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(b) if so, when the decision was
taken and whether irvstructions have
been issued to DDA, NDNC and
Municipal Corporataion to sanction
plans for additional one floor;

(c¢) if so, the details and when the
instructions were given; and

(d) whether permissina have been
given to house owners as per the po-
licy?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) to (d). The Delhi
Development  Authority =~ Municipal
Corporation of Delhi anq New Delhi
Municipal Commiltee have issued pub-
lic notices inviting objections and
suggestions to the proposal for addi-
tional coverage on barsati floor upto
50 per cent of the maximum permis-
sible coverage on the ground floor or
1000 sq. ft. which ever is less.

Permission can be given to the
house owners only after the Lye-laws
of the local bodies amended.

I97 92N W gTET™ W
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Price of imported wheat vis-a-vis
procurement price

1222. SHRI SHIV SHARAN
VERMA: :

PROF MADHU DANDA-
VATE:

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that four-
teen and a half lakh tonnes of wheat
is being imported from America which
is costing Rs, 40 per quintal
more than the minimum price given
to the farmers in India angd if so, the
reasons therefor;

(b) whether this policy of Govern-
ment is anti-farmers and a hurdle in
the way of attaining self-sufficiency
and if so. whether Government will
change its wheat import policy; and

(c) the State-wise -etails of the
steps taken by Government to solve
basic problems such as food problem,
increase in agricultural production
and providing remunerafive prices to
the farmers for their produce?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) Government of India
have contracted for impnrt of 14.55
lakh tonnes of wheat from USA in
November, 1982. The estimateq dif-
ference between the average landed
cost of this wheat and the acquisition
cost of indigenous wheat is Rs. 4174
per quintal, and this is mainly on
account of ocean freight, voyage in-
surance charges and port clearance
charges, incurred on the imported

wheat.
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(b) No, Sir. The Government of
India keeps under constanti review its
wheat import policy, Import has been
resorted to for building up buffer
stocks as a measure of natlional food
security ang for keeping n check on
prices.

(¢y Government is making maxi-
mum efforts for achieving increase in
agricultural production and provid-
ing remunerative prices to the farmers
for their produce. The sleps taken
by States include increase in «rea
under high yielding varielies, increase
in irrigated area, adequale and balan-
ced use of fertilizers. distribution of
hetter quality seeds ond adequate
plant protection measures etc,,

Damage of Paddy in Punjab

1224, SHRI TARIQ ANWAR: Will
ithe Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether it is a 7act that scme
of the paddy procured by F.C.IL in
Punjab was stored in open. despile
the fact that last year abhout one lakh
tonne paddy was damaged due to
open storagge; and

(b) what prompted the authorilies
to take this risk?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL. SUPPLIES (SHRI BHAGWAT
JHA AZAD): (a) and (b). It is not
correct to say that about one
lakh tonnes of paddy was damaged due
to open storage last year.

On account of massive procurement
of paddy in Punjab during 1982-83
there was considerable pressure on
available storage caplacily and some
quantity of paddy had to be kept in
open. However, a special drive was
launcheq by the Food Corporation of
India for clearance of such stocks by
the end of January, 1983 and no stocks
of paddy are now lying in cover and
plinth (CAP) storage unprofected in
Punjab.
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Integrated water shed management 1n
Catchment areag of States

1225. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of AGRICULTURE he pleased to
state:

(a) the names of the Slate where
Guvernment have introduced schemes
for integrateq water shed manage-
ment in the calchment areas of flopd
prone rivers; and

(b) if so, what 4are the works
undertaken since the schemes intro-
duced?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) The Centrally Sponsored Scheme
of Integrated Watershed Manageément
in the catchment of flood prone rivers
in the Gangetic Basin is in operalion
since 1980-81 in the States of Hima-
chal Pradesh, Uttar Pradesh, Haryana,
Rajasthan. Madhya radesh, Bikar,
West Bengal and Union Territory of
Delhi.

(h) The scheme envisages to treat
agricultural land_ forest land and
waste land with gppropriate erosion
control and moisture  conservation
measures with a view to increuse its
ability to absorb, hold and utilise in-
cidental rainfall for moderaling
floods and reduction of sediment.
During the first two years, ie, 1980—
82, an areag of about 13000 ha. has
heen treateq at a cost of Rs. 1G1.84
lakhs. In 1982-83, 30,000 ha  are likely
to he treated at an estimated cost of
Rs. 743 lakhs.

Assistance to States to Foster Sports

1226. SHRI XAVIER ARAKAL:
SHRI J. S. PATIL:

Will the Minisler of SPORTS he
pleased to gtate:

(a) the help or assistance given to
various States to foster sports and its
facilities; gnd
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(b) do the Government recognise
and encourage private sports clubs; it
s0, details? "

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) The Department of
Sports is implementing a Central
Scheme namely Grants to Stale Sports
Council under which financial
assistance on g sharing basis subject
to certain specified ceilings in each
case is given to State ‘Government/
Union Territories/State Sports Coun-
cils for development of sports and
games, for the Iollowing purposes (on
the advice of the All ndia Council of
Sports) ;—

(i) Holding oi annual coaching
caps at the State level;

(ii) Establishment/maintenance of
Rural Sports Centres:

(iii) Purchase of sports equipment
of non-expendible nature;

(iv) Development of playfields:

(v) Construction of stadia/swim-
ming pools/floodlighting of
playgrounds etec.; ang

(vi) Construction of sports com-
plexes.

In addition, Central financial assis-
tance is provided to State Govern-
ments/State Sports Councils through
the Netaji Subhash National Iastitute
of Sports, Patiaia, for organising sports
competitions for women and for rural
yvouth at the block, district and State
levels under the Schemes of National
Sports Festival for Women, and the
Rural Sports Tournaments, respec-
lively.

(b) All the steps taken by the Gov-
ernment for development/encourage-
ment of sports in the country indirect-
ly help all the sportsmen and sports-
women whether or not they helonging
to private sports clubs. Any sports per-
son who achieves proficiency in any
Sports discipline is, in due course,
picked up for participation in the Na-
tional and International sports events
by the National Sporls Federations
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concerned with the particular gports
discipline, Similarly ‘in the case ‘of
the highest Government gward flor
sports ie. the Arjuna Awards no dis-
tinction is made whether a sports per-
son belongs to a private gports club or
to any State pody.

FACs Views on Food Output in India

1227. DR. KRUPASINDHU _BHOI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Food znd Agricul-
ture Organisation pas predicted a big
fall in India’s grain gutput during the
current year especially of coarse
grains;

(b) if so, the reaction of Govero~
ment thereto;

(¢) the manner in ‘which the gap is
proposeq to be filled; and

(d) the steps taken or proposed t) bea
taken to increase the output and how
far they will go in meeting the re-
quirements of the country with the re-
maining deficit and the steps taken to
meet the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA): (a)
According to preliminary estimates
made by the F.AO. in its January
1983 issue of Food Outlook, the short-
fall in cereals production in the calen-
dar year 1982 as compared to 1981 is
estimated at about 7.8 per cent The
shortiall in coarse grains production ig
estimated to the extent of about 10 per
cent,

(b) According to preliminary gssess-
ment made by the Government, the
overal] shortafall in cereals production
during 1982 may range hetween 4 tp 7
per cent, as compared to 1981;

(¢) and (d) Government have
mounted a vigorous rabi campaign to
offset as far as possible the losses in
kharif production and have taken steps
to make available critical inputs, cuch
ag diesel power, seeds, fertilizers, pes-
ticides, etc. for thig purpose. Govern-
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ment have glso arranged for wheat im.
poris of 3.95 million tonnes to streng-
then the foodgrains reserves with pub-
lic agencies which totalled 12,7 million

tonnes at the beginine of January,

1983.
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Adoption of Villages for Development
by Various Agencies

1229. SHRIMAT] MADHURI
SINGH:

SHRI GHULAM MOHAMMAD
KHAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Ministry has set up
standard norms for adoption of villa-
ges in packward areas by various in-
dustrial, co-operative research and
other organisations;

(b) the details of vilages in various
States at present adopted for develop-
ment by various agencies;

(¢) the assistance available for ihe
adopting agencies; and

(@) whether any evaluation has been
made for the work so far done in this
direction ang wha gre its detajls?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
State Governments have been request-
ed to have at least one village or more
per block, adopted hy Governmental
and non-governmental agencies, for
implementation of the programme for

increased agricultural productivity
and ggricultura] items of 20-Point
Programme,

(b) Particulars of number of villageg
adopted, institutions-wise is broadly as
under:—

Adopting Tnsti./Agencies No. of
villages
adopted
1. Agricultural  Universitie:
Research [nstitutions/
Research Stations etc. : 510
2. General Universities . 207
3. Fertiliser Industry Units . 921
4. Departments of State
Governments/Union Terri-
tories Administration . . 1877
5. Others | v : 454

Total Number of ‘.’i“.'-lgr.‘\'

adopted. ! 3975
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(¢) No special assistance is provided
to the adopting agencies.

(d) According to the information re-
ceived so far, as against the target of
5000 villages, more than 3900 villages
have been adopteq by various agencies.
The reports received from some of the
adopting agencies indicate encourag-
ing results, Various programmes for
increasing agricultural production (in-
cluding dryland farming, oilseeqd and
pulses programme), providing credit
facilities, agricultural implements,
fertilizer promotion, bio-gas develop-
ment, Social Forestry Marketing,
Transfer of Technology through Mini-
kit Demonstrations, gistribution of in-
puts, Soil Testing, digging of wells.
horticulture Jevelopment etc, have
been taken up by different agencies in
the several adopted villages.

AIMS and Objectives of 1.C. AR.

1230. SHRI A, NEELALOHITHADA-
SAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) the main aims and objectlives of
Indian Council of Agricultural Re-
search;

(b) what is the organisational struc-
ture of I.C.A.R.;

(c) the main activities
undertaken by the I.CAR.;

already

(d) the important research projects
already undertaken py I.C.A.R.; and

(e) the inventions of I.C A.R. so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
main aims and objesctives of the
Indian Council of Agricultural Re-
search are given in statement-I.

(b) The organisational structure of
I.C.AR. is given in statement-II

(c) The main activities of the
IC.AR. are g5 ynder:—
(1) Research on varioys agpects

of crop, animal fish produc-
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tion, farming system,  post
harvest technology, utilization
etc, and subjpects relateq to
the above fields on a national
level;

(2) To assist Agricultural Univer-
sities for development i in-
frastructure for the sxecution
of their educational and re-
search programmes in the
field of agriculture and =zllied
subjects:

(3) To undertake firstline demons.
trations for {iransfer cf im-=
proved technology and nrovi-
de training for the use of the
improved technology.

(dy The research activities of the
ICAR are carried out at 34 Research
Institutes located in different parts of
the country, two National Resenrch
Centres. five Projec{ Directorates, 58
All India Coordinated Reseach Pro-
jects and five World Bank Projects
established so far. In each Institule
research work is carried out in indivi-
dual projects ¢f hasic and applied
nature, while under All India (Toora.-
nated Resealch Projects locatainn
specific pruoblems ar- tackled besides
testing the results ¢oming out of insti-
tutes and Acgriculturgl Universities for
their appricability in different agro-
climatic conditions,

(cy The Indian Counci] of Agricul-
tural Research is the oldest Agricul-
tural Research Oragnization in the
couniry established as far back as in
1929. During this period, it has many
outstanding achievements tq its credit
in the fields of agricultural research,
education and extension education. It
will be difficult to list a11 the achieve-
ments made so far which have led to
the outstanding recorg of the country
in the field of food and animal produc-
tion, Some of the most outstanding
achievements are as follows:

(i) A large number of high yield-
ing pest and disease resistant
and improved varieties of
crops leading to the ‘Green

Revolution witnessed by the

PHALGUNA 9, 1904 (S4AKA4)

Written Answers 158

country from Mid-60s on-
wards;

(ii) Similarly in animal sciences,
evolution of high yielding
breeds of dairy cattle, superior
carpet and wool breeds of
sheep, high yielding boilers
and layers etc.;

(iii) Improved technology on the
important pests and diseases
for wvarious soil and water
situations contributing subs-
tantially to the increase in
yield per unit area;

(iv) Fool-proof control measures of
important pests and dislases
of crops and animal; produc-
ticn of vaccines for important
diseases of gnimals;

(v) Fabricalaion of prototypes for
agricultural implements and
machinery for use by small as
well gs big farmers;

(vi) Innovative techniques evolved
for milk preiervation, procees.
sing and preparation of diffe-
rent products;

(vii) Successful breeding of Indien
and Chinese carps in fisheries;
development of modern carp
hatchery for these two preeds;

(viii) Successiul breeding of Tiger
Prawns and development of
technology for pearl oysters
and production of culture
pearls,

Statement-I

MAIN AIMS AND OBJECTIVES OF
INDIAN COUNCIL OF AGRICUL-
TURAL RESEARCH

(a) To undertake, aid promote, and
co-ordnate agricultural and animal
husbandry education, research and
its application jn practice, develop-
ment and marketing in India and its
Protectorates and any other areas in
or in relation to which the Govern-
ment of Indiag has ang exercises any
jurisdiction by treaty ~agreement,
grant usage, sufferance or other law-
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full means by all means calculated to
increase scientific knowledge of the
subjects and to secure its adoption in
every day practice.

(b) To act a5 a clearing house of
information not only in regard to re-
search put also in regard to agricultu-
ral and veterinary matlers generally.

(c) For the purposes of the Society
10 draw and accept and make and en-
dorse discount and negotiate Govern-
ment of India and other promisscry
notes, bills of exchange, cheques of
other negotiable instruments.

(d) To invest the funds of, or money
entrusted to, the Society upon such
securities or in such manner as may
from time to time be determined hy the
Governing Body and from time to time
10 sell or transpose such investments.

(e) To purchase, take on lease, ac-
cept as a gift or otherwise acquire, any
land or building, wherever situate in
India which may be necesSary or con-
venient for the Society,

() To construct or alter any build-
ing which may be necessary for the
Society.

(g) To sell lease, exchange and
othérwise transfer all or any portion
of the properties of the Society,

(h) To establish and maintain 2 re-
search and reference library in pursu-
ance of the objects of the Society with
reading and writing rooms and to fur-
nish the same with books, reviews,
magazines, newspapers and other pub-
lications.

(1) To do all other such things as the
Society may consider necessary, inci-
dental or conducive to the zttainment
of the above objects.

Statement-I1

The Indian Council of Agricultural
Research is a Society registered under
the Societies Registration Act. Minis-
ter-in-charge of the portfolio of Agri-
culture in the Union Cabinet is the
President of the Society ang the Minis-
ter of State in the Union Ministry of
Agriculture dealing with the I.C AR, is
its ViceFresident. The Society be-
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sides the Minister of Agriculture and
the Minister of State in the Ministry
of Agriculture, consists of the Unioen
Ministers of Finance, Planning Science
and Technology, Fducation and Com-
merce; other Ministers in the Ministry
of Agriculture, Ministers of Agricul-
lure, Animal Husbandry, and Fisheries
in the States, Member, Planning Com-
mission in charge oi Agriculture six
Members of Parliament, Direclor-
General, 1.C.A R., all Secretaries in the
Ministry of Agriculture, Secretary,
Planning Commission, Chairman Uni-
versity Grants Commission, Chai’rman,
Atomic Energy Commission, Member,
Finance, four Vice-Chancellors of Agri-
cultural TUniversities, four technical
representatives (Agricultural Com-
missioner, Animal Husbandry
Commissioner, Joint Commissio-
ner (Fisheries) and Inspector Gene-
ral of Forests, 15 Scientists, 3 represen-
tatives of Commerce and Industry, 8
farmers ang 4 representatives of rural
interest, four Directors ot I.C.A.R.
institutes and Secretary, Indian Coun-
cil of Agricultural Research.

2. The Sociely has 5 Governing
Body, 5 Standing Finance Committee,
Regional Committees and Scientific
Panels,

3. The Director—Gener‘al_ who is also
the Secretary in the Department of
Agricultural Research znd Education
in the Ministry of Agriculture, is the
Principal Executive Officer of the So-
ciety. The Secretary, Indian Council
of Agricultural Research who is also
Joint Secretary in the Department of
Agricultural Research and FEducation,
exercises all administrative and fin-
ancial powers conferred on him py the
Society.

4, The Society has 39 Research Insti-
tutes/Project Directorates for research
and education in agricultural . ng -ani-
mal sciences and the Directors of these
institutes have been delegated financial
and administrative powers.

5. There are four Deputy Directors
General in the scale of Rs. 2500—3000
at the headquarters of {he Council.
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The administrative and financial mat-~
ters of the headquarters of the Counci]
and its research instituted are looked
after by Director (Personnel), Director
(Works) and three Additional Secreta-
ries who obtain orders/approval of the
Secretary ang Director-General, Indian
Council of Agricultural Research on
matters which are beyond the powers
delegated to them. The D.D.Gs, are
assigted by 20 Assistsnt Director Gene-
ral in various disciplines—the officers

mentioned yhove ave assited by the
scientisis  und administrative staft/
officers.

6. The Publications and Information
aspects pertaining to the Council and
its institutes are attended to by Direc-
tor (Publications & Information who
has a Chief Production Officer, Chief
Pubilicity and Public Relations Offi-
cers and {wo Chief Editors (English
and Hindi) under him. All these officers
are assisted by other subordinate offi-
cers and staff

7. There is an Agricultural Scientists
Recruitment Board with a whole-time
Chairman gppointed with the approval
of the Government of India. This
Board functions as gn independent re-
ruiting agency, and is responsible for
recruitment to posts in the Agricultu-
ral Research Service and to such other
posts and services as may be gssigned
to by the President from time to time.
It has a Secretary, Controller of Exa-
minations and other officers and staff
to assist him,

8. The Council also has a Legal Cell
under a Legal Adviser.

feseit fawrg  srfumoo fawio &
g fear  war ufear amm=

1231, »F  IHICH q00FG °
) Udo %o g‘r&:
®1 famtn w@iT wrEw W@ gg
I FT FOT w4 fF o
(F) *T3q @ FT ™ § @S
g8 & g@r gru s w1 @
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AT § 39 GHT 9fEqT QI T
JEErT fRaT ST @ § AR S9E
FIROT ARG [EHIS TG TqT TRV H7
W freae gat § @At g )
FTER 7 78 gafma +w & foo
F15 319 JroAr Jars & fr wfasy &
AT & fafor § =8 =X F 9
FT EEIATT BT

(@) afz gi, @i aw-ad =
F4r g, A<

(w) ;a1 @ g gAfea
Foit & gomeal & fawir § 399
¥ aré wé €2, e, mfe 77 e o
qET F gETE QI 8T I w1
TG qvg & A AT A {IC SO
faie zama ¥ frams @TE A
aAa Aty fag gefem R
E i S

qaatg #7149, @« qar fFate w%
grat wat (s amm g ) ¢ (F)
. (@). faeAr famm avfaaor &
qfeq fean 2 fa faafo wml % fag
SFEI O F+g A fanim faarr
#r fafnfzar  waafaa F1 st &0
a fafoftzai Zg19% 2 791 A7 4g
gfafea avs F fao f&  fawio
qrEdr &1 sfaad wifz s9awT #F =g
st &, fawfor arwi agr faai
FIAf &  yrafa® ARWMEAS  TAAT
Fr sggear & | faeor fawm aifa-
w0 gty fAsyfea fawio wal &
e 9T qIraew  FfTss TSIfa,
ARAF AT 74T FAIAT o1
fag<i gra fear sm@T 2 1 WS
gfafad,  HNEF  IANAIL J490
& Sf7aT 41 ag giafeas s &
fog  snafgs  fadeor &3 & &
fratr &g fafufeeat & aqar &
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fRusma £ 1 fesht o sefusor
Fife fra=w @y a7 3 gadar
TR & W qEAE TONE g
& sfgmfal gvag oo =7 & W
LT Fife qae fva sTa #

THI  5EI7, ¥ @ [
fawrr & fwtor 2t & fao Wy famior
v 1 e =1 & Swnr §¢@
¥ 9gd Wi" A @ g q4r Fife
feerearor a7 aw faur ST @ 1 nTaww
S Fea fAwior g & rafus
€q H Ffe F1 909w F@ & fqo
o fauy ox vgw we & fag oard
HIRW £ | T WRUW F WA I
{1 afve sfawitel o e
AT FF glafea fwar swr €
o amwfont & fefae =0 &8
ST FY ST § a4V S TIoET &)1
FIH @l 1A g 1 wife fageaw
# A gl T & fag g=
T qaE  §Tew W1 g Ao
FET & Siw F@r § 1 FEG AE
frior fawrr & o or e S
¥ T gw Fife A @ g
g1 ® warfug faar 1T § QT 42 e
fafaw wgeagr afdrsmmt a fa-
8T Fwr g | At wEt &
frafre st gg woeer qar aforey
WO AT 0f g7 @y e fae
T g Wi #Y W gt
ST F¢ & fog dwiw o (i
fawrr § uF g aer sErTaTeT
ot warfom #7 wE §

() feeeslt fawmr  srigs<o &
gea  fwar & f& s SSifad
gefa & semiT g2, €W S
o wrwfaat &t siw #1 rEEar
€| ww W& A gyg W gfafvas
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FT grar & fo fatw g § fafaw
#wt #t Ifa Arar fFarg o g o
feeeht famra arfameo F Fife framaw
T TAT FEIT qasar FEN &
e qEAET qOAT HIST g 43
s wd o fau f& fAmim ww@
fafofeat & gaame fro o @, oar-
T4 aga foo sra & q4r ITA A=
Fr st g | fratr st & a7 a4-
AT qav aar foeret ¥ g g wd
wfrax & faafo amfat & sig
foqet &1 Wt wET w7 WY FT
Sfift g

Import of Edible Qils

1232, SHRI SUDHIR GIRI:
PROF. RUPCHAND PAL:

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a)y whether perpetual import of
edible oil at a very high cost is in the
national interest,

(b) if not, why Governme:t resort
to import of the stuff frequently; and

(cy if so,, the juslification with
details?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOUD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD). (a) and (). In the con-
text of the existing cap between de-
mand and supply of edible oil from in-
digenous sources which is estimaled to
be ranging belween 10 1o 12 lakh
tonnes per years it has pecome neces-
sary for the Government tp import
edible oils to ensure evailability of
oils at reasonable prices in the jnterest
of the consumers, However, several
long-term and short term measures
arg being taken by the Government to
increase production ang productivity
of indigenous o0ils So that import of
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edible oils could be gradually reduc-
ed.

Distribution system for Essential
Commodities

1233, SHRI SATYASADHAN CHA-
KRABORTY: Will the WMinister o:
FOOD AND CIVIL SUPPLIES be
pleaseq to state:

(a) whether in view of the con-
tinued price rise of essential commo-
dities, Government are considering an
effectve  public  distribatlion system
for supply of such commodities;

(by if so, details thereof; and

(¢) if not. the reasons therefor?

THE MINISTER OFfF STATE IN
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD) (a) to (c) As a part of
the policy of the Government to make
availabl, the various essential com-
modities at fair and reasonable plices
to consumers and with a view to con-
tain the open market prices of such
commodities, a public distribution
system is already being implemented
in all parts of the country, Under the
Public Distribution System  cerlain
essential commodities are being dis-
tributed to the consumers through
fair price shops and olher retail
outlets, The commodities which have
been recommendegq by the Central
Government tg the State Government
for such distribution are wheat rice
imported edible oils, sugar an] kero-
sene, apart from soft coke and conf-
rolled cloth. In addition, State Go «r -
ments have the option to procure and
distribute such additional commodi-
ties through public distribulion system
as they consider necessary, after
arranging for their supplies. Steps
are taken py the State Government
from time to time to strengthen and
expand the public distribution and to
make it better serve the consu--

PHALGUNA 9, 1904 (SAKA)

&

Wrilten Answers 165

mers. These include opening Of
more fair price shops, execcising
a regular check on their work-
ing, and developing an effective
infrastructure,

Share of Madhya Pradesh for Bansagar:
Irrigation Project

1234, SHRI KAMAIL NATH: will
the Minister of IRRIGATION bhe
pleased to state:

(a) whether the State Government
of NMadhya Pradesh are finding it
diflicult to meet the increasing annual
commitment of State's share for Ban-
sagar Irrigation Project;

(b) whether the State Government
have approached Central Government
for financia] assistance in this regard:

(¢) whether this matter was raised
in the meeting of Bansagar Control
Board helq in New Delhi in January,
1983;

(d) if so, Central Government'’s re-
action thereto; and

(e) what is the nprogress of work
connected with this project in Madhya
Pradesh so far?

THE MINISTER OF STATE IN
THE MINISTRY OF [RRIGATION
(SHRI RAM NIWAS MIRDHA): (a)
and (b) Bansagar Das project is an
inlerstate project, the funding of which
is shared by the State of Madya Pra-
desh, Utlar Pradeh and Bihar in the
ratio of 2:1:1. Funds for the projects
is to be provided by the State Govern-
ments. No Specific request for financial
assistance in Bansagar Project has Licen
received from the Government of
Madhya Pradesh.

(¢) The meetling of Bansagar Control
Board  scheduled {o pe held in
January, 1983 was postponed,

(d) Does not arise,
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(e) The progress of works on major
items of work of main dam and canals
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in Madhya Pradesh upto quarter
ending September 1982 is as under:

Item

Total Quantity

Quantity done

meter)

1. Main Dam
(a) Excavation
(b) Concrete

(c) Masonry

2. Rockfill Dam
(a) Excavation
(b) Embankments
3. Saddle Dam

IL. [rrigation System

1. Cor>mmon Water Carrier (Earth work)

a. Canals

Earthwork

(i) Purwa Canal (136-4 km. lony)

(ii) Keoti Canal (944 km. long)

1152 tl . cu.m. (;3 th.cu.m.

260 th.cu.n. 9 th.cu.m.

1101 th. cu.m. 37 th.cu.m.

120 th.cu.m.

1369 th.cu.m.
The work 1s Y("! to start,
The work on Bakeli Saddle Dam is neaily

completed.  The work on other g sadd]e
damis has recently been  taken up.

7910 th.cu.u, 1o 1l con

9777 tucu.m, 72 th.cu.m,

3582 th.cum.”™ 54 th.cum,

The work on Right Bank Canal, Siharwal Canal. Teonthar Lift Caral arnd Gurh

Lift Canal is yet to be started,

fadar-irex Hig afvaieEn

1235, *y <iaqme sw|rE Al
feet§ w@ar ag Faad FT F
Fa7 &

(%) 71 garkram faa (fagm)
¥ forg foemm atg @ fasdar<arsx
Mg qfEisat 9| #1FE ST
g WX afe g, av §&@ Fr g9ra
T @F, A qOT #1, 34 frarnex
FEl ‘TEe’ & T fwe g osw
9T FIET EY Fafe FF, IOGT FAT
gl aF S @ o

(@) #=r g5Emr fad &
TEITLOT, dTZT, HISTHT, TG UL 4T
T =R 7 =rEl qag 9ir ¥ faarg
A & a0 @ AT wr gt
far  smawr 7

fuas wamwd ¥ [T wWar
(=t T frenm faat) ¢ (F) 9k (@)
fagre #1 wearfas  fadaraiex saq-
IdT @MW F MR 9 fqw &
TanE fadar st & 247 fafaaa
79 AR (2 9T THT §T) 59 A,
5.16 fFo #o & |A  wqHATH
A 9.4 faFo Wo swel 912 & 717 &
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WFX AT GRT AR IEE AR
1.0 fwo Hro et Form TgT ¥ Qg
Taf Sfew ¥ arex T ¥ sygafad
FOFT qRFATFITE R | FHalaqd
I F1 @M@ AT 9T 1.5 HE FA
IR 118 WREI &% TF F97 |
ISt F7 ST 8, gl ¥ fagrw
¥ T AR AT & gar g9 et
¥ wfgad 31.700 &EaT (79,200
uFe) A7 F1 fqurs 7 FTEqr A
F fem AT IR § uF-uF A8 frpedt

F
Q

T qfegisr 1 HAATAq AR
46.74 FUT ®T g | T afe-
TSET FT JIoAET HEN GTT -
gifeq T M & 989, IAFI GATG-
R gfafa g oot g @Ea fFar
ST 7 |

Selection of Nalanda District for
Establishment of Agro-Industries

1236. SHRI VIJAY KUMAR
YADAYV: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it js a fact that Go-
vernment have selected among others
Nalanda District (BIHAR) alsg for
the establishment of Agro-Industry;
and

(b) if so, what concrete steps have
been taken and allotment made py
Government to develop the said indus-
try?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ARIF MOHAMMAD KHAN):
(a) and (b) Nalanda district has not
been selected specifically under any
Government of India schemg Zor the
establishment of agro industries.
However, it is covered under the cen-
trally sponsored scheme of District
Industries Centre, for promotion of
village and cottage industries in {he
tiny ang small sectors.

Return of Asiad Tickets py Agents
in Foreign Countries

1237, DR, VASAT KUMAR PANDIT:
SHRy PIUS TIRKEY:

Will the Minister of SPORTS be
pleased to state:

(a) whether tickets of IX Asian
Games 82 for sale in foreign ~ountries
were alloitad to  some epecial
agencies;

(b) if so, the names of the agencies,
the number and total price of such
tickels given to each of them;

(c) whether some of the zbove
tickets allotted for foreign sales were
returned back unsold by the agents;

(d) if so, the number of unsold
tickets, their total price and the date
of return by each agent;

(ey what was the reason for return
of so many unsold tickets in foreign
countries; and

(f) whether any commission was
paid to the agents appointed for
foreign sale of Asiad tickets, give
details agent-wise?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) Yes @ir,
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(b) Salg of tickels ian foreign coun-
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Indian Airlines gs per details given

irles were allotteq Air-India and below:-
’ - Tickets allul!.(‘tl
Agenc ssl _pomenm ' S
geney No Value
(i) Air-India . 43,200 US § 1,19,9%
(i) Iadian Air-Lines 0.3%0 US § 26,550

1.46.530

(¢) and (d) D-tails of unsodd tickets are as follows -

Agency

.Ull‘"_lld tickel-

(i} A'r-Inaia

(iij Tadian Airliaes

The information aboutl unsold ickels
was received from these agencies by the
Special Organising Committee for IX
Asian Games a few days bhefore the
start of the Games. On receipy of
this information
Committee sold ticketls in India against
seating capacity released as a result
of some of the tickels meant lor saue
abroad remaining unsold. The SOC
will take back tickets from the acents
after reconciliation of accounts.

“(e) Due fo lack of demand for these
tickets jn foreign countries,

(f) No commission has been paid
for the sale f tickets.

Wheat Supplieq to Andhra Pradesh

1238, SHRI P. RAJAGOPAIL, NAIDU:
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased {o stale:

""(a) whether the quota of wheal
supplied to Andhrg Pradesh hus been
increased; and

(b) if so, the exlent of increase?

. THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL. SUPPLIES (SHRI BHAGWAT
JHA AZAD): (a) and (b)), Yes, Sn.

Special Organising

- -

No. Value
;;l);;}-fio- - US_S 'I‘"n-:,.{‘u_
1.970 US S 1058y
geant US § Bige3

The monthly allication of wheat for
Publilic Distribution Sysiem in Andhra
Pradesp was raised during 1982 from
¢,000 {onnes in  Seplember, to 9,000
funnes in Oclober, 11.000 tonnes in
November and 21,000 {fonnes in
December, und this increased level of
allocalion has since been maintained.

Development of Land in Seclor-I,
E. K. Puram

[0 SHR! ITARISIH KUMAR
GANGWAR:  Will  the Minister of
WORKS AND HOUSING bLe pleased 0
refer to the reply given on 4fith March,
1981 to uanstarred quesion No, 5579
regarding development of  Jand in
Secter-1, kK K Puram. New Delhi and
state:

(a) whether (he land Jas since peen
handed over to the Municipal Corpo-
raolion of Delhi for development;

(L) ir not,  reasons therefor and
reasons for delay; and

(¢) by when land is likely to be
handed over o MCD

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WOKS AND HOUSING (SHRI BUTA
SINGH): (a) No, Sir.
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(by and (c¢). On resumption
from Delhi Development Authority
the lanq was proposed to pe handed
over to MCD on 5-11-82 but the same
could not be done because on actual
survey it was revealed that there is a
little variation in the size of the plot
allotted and at site, L. & DO has been
directed to hand over the possession
of the actual area, forthwith to the
M.C.D.

Clearance of Modernisation Schenies
for Irrigation by CWC

1240. SHRI M. V. CHANDRASHE-
KHARA MURTHY: Will the Minister
of TRRIGATION be pleased to state:

(a)y whether the Central Water Com-
mission has received for approval
schemes for modernisation of irriga-
tion;

(b) it so. wheather 38 modernisation
schemes have been approved hy Go-
vernment;

(c) 1! so, whether these will bring
irrigational  benefits to 1.61 millicn
hectares of land; and

(d) by what time Government are
likely to clear the projects which have
bheen waiting for Centre's clearance?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA): (a)
Yes, Sir,

(b) and (cy Out of 38 moderrisation
schemes received in the Central Water
Commission, 7 schemes have been
approved for implementation. These
7 schemes will bring irrigation benefit
to 0.53 million hectares.

(b) The modernisation schemes
proposed by the various States involve
complex technical issues and large
outlays and therefore the Central
Water Commission has to carry out @&
detailed jechnical examination before
acceptance by the Planning Commis-
sion. The time required for clearance
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depends upon the nature of clarifica-
tions needed py the Central Water
Commission and the speed with which
these are furnished by the State Go-
vernments concerned,
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Construction of Houses in Cooperative
Sector

1242. SHRI RAM PYARE PANIKA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government propose to
speed up and encourage construction
of houses in cooperative sector;

(b) if so, the number ¢f conperative
societies registered at present;

(c) whether Government propose 10
allot land to all the registered coopera-
tive societies;

(d) if so, by what time; and
(e) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) Yes, Sir.

(b) According to the National Coope-
rative Housing Federation, the number
of such Societies is estimated fo be
35,000,

(e) to (e) Housing is a State subject
and land to Cooperative Housing So-

cieties is allotted by State Governments
and their agencies, However, the Work-
ing Group on Private Housing set up
by the Ministry of Works & Housing
has, inter-aliq recommended that lands
at pre-determined rates should be ear-
marked for housing cooperative socie-
ties. The State Governments have
been requested to initiate appropriate
action. i

National Welfare Fund for Fishermen

1243, SHRI K.A. RAJAN: Will the
Minister of AGRICULTURE hLe Dplea-
sed to state:

(a) whether the National Association
of Fishermen has suggested a National
Welfare Fund for fishermen;

(b) if so, the details thereof; and

(c) Government’s reaction thereto?

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH): (a)
Yes, Sir,

(b) It has been ©vroposed that a
minimum cess of 10 per cent on the
tota] foreign exchange earned by the
export of marine fishery products be
imposed for creation of a National Wel-

(* #rew ¥ fag @ wiwe 97 ARl F §, G F a8 & ©: 7 wvE
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fare Fund for Fishermen for their
social, economic and educational uplift-
ment,

(c) In an earlier Conference of
Ministers of Labour, of Central, State
and Union Territory Governments, it
was agreed that the States and Union
Territories would take appropriate
measures for the establishment of
wwelfare funds for the benefit of the
workers in various industries in the
un-organised sector including fishery
seclor,

There is no National Weliare Fund
for Fishermen at present. However, the
Central Government have 1ecently ap-
proved two schemes for the wellare of
fishermen ;

(i) subsidy on Group Insurance for
aclive fishermen: and

(ii) a Techno-Socio-Econtmic Sur-
vey of Fishermen communily.

PDiscrepancies in Standards of Food
and Drinks

1244. SHR] SUSHIL, BHATTA-
CHARYA: Will the Minister of FOOD
AND CIVIL SUPPLIES h¢ pleased to
state:

(#) whether Governmeny are awarc
of the discrepancies thal exist, as re-
gards articles of Food und Drink, bet-
ween standards set by the Indian Stan-
dard Institution and PEA Rules of 1955
and the Prevention of Focd Adullera-
iion Acl, 1954; and

(b) if so what steps huave Govern-
ment faken to remove them and to
make the quality standards of IST sta-
tutory instead of letting them remain
volunlary and ineffeclive”

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) The standards for articles
of food and drink fixed under the Pre-
vention of Food Adulteration Aet, 1954
and rules framed under thut Act are
different from the standards formula-
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ted for these articles by the Indian
Standards Institution, mainly because
the gbjectives of the two sets of stan-
dards are different, The standards laid
down in the Prevention of Food Adul-
teration Act are intended to distinguish
articles of food and drink fit for numan
consumption from thosa which are unfit
for human consumption, On the other
hand, the standards formulaied by the
ISI are basically meant to improve the
quality of articles of food and ddrink
manufactured py the indusiry and they
include different grades of the same
articles depending upon the quality.
The minimum grades laid down in the
ISI standards are not below the speci-
fications prescribed under the revein-
tion of Food Adulieration Act. The two
sets of standards are complementary
in nature,

(b) To achieve proper co-ordination
in the {wo sels of stancdards, represen=
tatives of the Indian Standards Insti-
tution are included in the Ceniral
Committee for Food Stancards and all
its sub-commitlees concerned with the
Prevention of Food Aduiteralion Rules.
On the other hand, representalives of
the Central Commiitee for Fo>d Stan-
dards gre includeg in all the
Committees of the Indian Standards
Institution dealing with articles of food
and drink. Under the provisionsg of the
Prevention of Food and Adulteration
Act and Rules, ISI vertification marking
is compulsory for coal tar food colours
and for food grade titanium dioxide.
Besides, proposgls for making ISI cer-
tification marketing compulsory under
this Act for milk products, natural food
colours and food additives are i.nder
consideration of the Government,

Exploration of Marine Living
Resources

1245, SHR] RAJESH KUMAR
SINGH:
SHRI B.D. SINGH:

Will the Minister of AGRICULTURE
be pleased to stale:

(a) the efforts made by Government
~o far to exploit marine living resoyr-
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ces 1o meet the food problem in 2000
AD when. with the present rate of
growth in population, the Indian cities
would be over populated gnd eCovlogi-
cally unbsalanced; and

(b) what are the results achieved?

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH):
(a) Some of the important steps taken
are:—

(1) Auzmentation of deep sea
fishing fleet through charter, joint
venture import and indigenous cons-
tructi¢ -::,:

(i1) Provision of soft lean for the
purchase of deep sea [ishing vessels
through Shipping Development Fund
Committee and grant of 33 per cent
subsidv on the cost of indigenously
construvied vessels,

(hi) Accelerated living rescurces
survey . nd training of opsaratives:

(1v) Provision of  (nancial and
fechnica!l assistance for eoanstruction
of mai . and minor tishing harbours
with =uitable infrastructural facili-
ties.

(v) KHegulation  of  {ishing by
foreign -« essels through enactment of
1hy Maritime Zonhe of India (Regula-
tion «of fishing by foreign vessels)
Act, 168].

(L) The results achievey are:

(i) 48 deep sea v 2ssels through
charter, 74 by import and 15 by in-
digenous constructicn have been intro-
duced for exploitation  of fishery re-
sources from Indian walers:

(ii) Shipping Develooment Fund
Commitiee have disbursed loans to-
talling to about Rs, 44 lakhs to 10
companies for acquisition of 20 ves-
sels.

(iti) More than 17.060 mectanized
boats are operaling in the near shore
walers,
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(iv) An area of about 3 lakh sq.
KM has been surveyed in the Exclu-
sive Economic Zone to explore the
fishery resources and 1669 fishery
operatives have been trained {ill
1981.

(v) About ninety sites have been
developed on the coast to give factll
ties of harbour, landing and berfni g
to fishing vessels and craft;

(vi) Marine fish landings have gone
up from 6.84 lakh tonnes in 1961 to
15.55 lakh M.T. in 1980, according to
production statistics furnished by
States,
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Provision of Drinking Water Facilities
in Orissa Rural Areas

1247. SHR1] A. C. DAS: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether some centrally spon-
sored schemes are under implementa-
tion in various States to undertake
the programme of massive rural waler
supply;

(b) if so, what are those schemes;

(c) how many of them are under
implementation in different States;

(d) which districts of Orissa have
been covered under those schemes;

(e) how many villages in different
districts of Orissa are supplied with
drinking water in the current plan
periog so far; and

(f) the target to provide drinking
water facilities to the rural areas of
Orissa by the end of the Sixth Plan
period?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI 3T'ITA
SINGH): (a) and (b) Under the Cent-
rally sponsored accelerated rural water
supply programme, grants are given to
the State Governments to supplement
their resources in providing szfe drin-
king water supply to identified prob-
lem  villages. Appropriate  water
supply schemes like piped water subply,
tube-wells with handpumps, etc. are
implemented under the Centrally spon-
soreq programme.

(¢) Details available regarding the
No. of problem villages covered by
these schemes In different States and
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Union Territories are given in the
Statement I attached.

(dy and (e) The information is given
in the Statement II attached.

(f) The effort of the State Govt, will
be to cover 23,616 problem villages
identified as on 1-4-1980 with atleast
one source of safe potable water hy the
end of 6th plan period, with funds
available in the State and Cemntral
Plans,

Statement
Position of approved schones as on 18-2-1983

under accelerated rural water supply programme
since inccplion during  1977-76

Name of State/ No. of villages
Union Territory covered
1 2
1. Andlira Pradesh ; 1595
2. Assam . . . 1173
3. Bilar . ‘ . 1968
4. Gujarat . . : 1389
5. Haryana ’ : 627y
6. Himachal Pradeshi . 3428
Jammu & Kashmur 1289
8. Karnataka i : 4668
9. Kerala . . . 724
10. Madhya Pradesh . 9711
11. Maharashtra . . 2602
12. Manipur ; . 197
13. Meghalaya : . 332
14. Nagaland . . 250
15. Orissa . : . 7032
16. Punjab : 566
17. Rajasthan . 8970
18. Sikkim . . : . 195
19. Tamilnadu . 3473
20. Tripura : 1205

-
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I 2 I 2
21. Uttar Pradesh . ‘
el 283, Goa, Daman & Diu. 20
22. West Bengal . : 917 PWSS
' 29. Lakshadweep
2372TWHP
30. Mizoram . ; . 21
23. A & N Islands : 15
. : 31. Pondicherry . : 73
24. Arunachal Pradesh . . 126 e
25. Chandigarh .
: Notr: PWSS  Piped Water Supply
26. Delhi " ‘ . 17 Scheme,
27. Dadra & Nagar Haveli . TWHP Tube Well Hand Pump
- Scheme,
Statement-IT
No. of problem villages coversd under Accelerated rural water supply programme for the
State of Orissa.
Name of districts No. of problem villages covered
diring the vear
1980-81  1981-82 1982-83
(upto Sept.
1. Guttack . ; : : . : . : : (0 203 51
2. Puni : ) : . : . p 3 ; 47 191 85
3. Bulasore : " ‘ ; . . : ; 216 344 88
4. Ganjani . ‘ : . . : o : 27 O 41
5. Phulbani . . . . . . ‘ : 1 86 13
6. Sambalpur . ) . L. . . . 1 87 74
7. Bolangir , . ’ : . . . . 50 81 26
8. Kalalhandi ' . ; . . ‘ : . 42 53
9. Sndergarh . . . . ; i ; ‘ 49 53 13
10. Keonghay . : ; ’ . ; ¥ i 34 78 30
11, Dh nkanal . ; . i - ; : A 35 75 17
12. Koraput j ] ; : ; . . 5 0 52 _33
13. Mayurbhanj . i . : . : : i 50 52 14

Total . ; : : 5 A ; 858 1502 485
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Restriction on Free Movement of ¥Food-
grains for Smooth Procurement
Operation

1248. SHRI BALKRISHNA WAS-
NIK: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to stote:

(a) whether some Siate Govern-
ments have urged the Centre o imn-
pose restrictions on the movement of
foodgrains to ensure maximum pro-
curement in the ensuing rabi season,
and

(b) if so, the reaction o* the Gevern-
ment to the proposal?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CiviL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) No specific proposals in
this regard have been recesived by the
Government of India, so far. However,
discussions on the mgtler have taken
place.

(b) The policy of the {insernreeny in
this regard for the 1183-i4 rabi mar-
keting seasons will be finaliseg after
taking into account all relevant factors,
including the views of the State Go-
vernments, if any.

FINANCIAL ALLOCATION FOR

RURAL DEVELOPMENT FOR DIS-

TRICTS OF ANDHRA PRADESH
DURING 1983, 1984 AND 1985

1249, SHRI K. A. SWAMI: Will the
Minister of RURAL DEVELOPMENT
be pleased to state:

(a) the financia] allocation for rural
development for Visakhapatnara Dis-
trict, Srikakulam district and Viziana-
garam district in Andhra Pradesh for
1983, 1984 and 1985;: and

(b) the full details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA MIS-
RA): (a) and (b) The major program-
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mes of rural cevelopment of this Min-
istry being implemented in the Vi-
sakhapatnam. Srikakulam and Vizia-
nagaram districts of Andhra Pradesh
are the Integrated Rural Develop-
ment Programme (IRDP) and the Na-
tional Rural Employment Programme
(NREP). The Sixth Plan document
provides thgt the scale of funding un-
der IRDP will be at the rate of Rs. 8
lakhs per block per year in the last
three years of the Plan. Under NREP,
Statewise allocations are being made
by this Ministry, and actual district-
wise allocations are peing made by the
State Government in accordance with
the guidelies issued by the Central Go-
vernment and State Govermets.

Kandla Tankers caught Trausporting
Edible Qil Illegally

1250. DR, MAHIPATRAY M. MEHTA:
Will the Minister of FOOI) AND CIVIL
SUPPLIES be pleased t2 state:

(ay whether it is a fact that some
oil tankers loaded with edible oil from
Kandla were caught while transporting
the o] illegally in 1981 and there-
after;

(b) the particulars of the Company
who has been given tha contract to
store the edible oil at Fandla; and

(¢y what action was taken by Govy-
ernment against the ¢uilly persons?

THE MINISTER OF STATE QF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) Yes, Sir. 9 Tank lorries
were caught while unaulhorisedly
transporting oil in September, 1381. No
subsequent incident has been reported.

(by M/s Chemicals Resins Private
Limited, 85 Annie Besant Road, Worli,
Bombay.

(¢) Six persons were dctained under
Prevention of Blackmarkeling and
Maintenance of Supvlizs of Essentjal
Commodities Act, 1980. A case is still
pending trial in the Court of Law.
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Per-Capita Free Sale Sugar in Haryana,
Punjab and Delhi

1251. SWAMI INDERVESH: Will the
Minister of FOOD AND CIVIL, SUP-
PLIES be pleased lo state;

(a) the mothly quota of sugar for
free sale and for distribution on ration
cards being allotted to Haryana, Pun-
jab and Delhi and its basis o1 allji-
ment;

(b) whether the distribution of
sugar on ration cards per capita in
Haryana is 400 gm, per month where-
as it is one kg. in Delhil and

(c) if SO, the reasons for this vari-
ance?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD): (a) There is no alloca-
tion of freesale sugar to the States/
Union Territories and it is only levy
sugar which is allotted to them every
month for distribution on ration cards.
The Statewise monthly levy sugar
quotas were refixed with effect from
April, 1982 on the basis of 425 grams
of per capita availability for the popu-
lation as on 1-3-1981 as per 1981 cen-
sus. However, in the case of few
States/Union Territories including
Delhi where the per capita cvailability
out of the earlier quota was found to
be higher than 425 grams, their quotas
instead of being reduced were retained
at the earlier level. The monthly levy
sugar quotas being accordingly allotted
to Haryana, Punjab and Delhi are 5462
tonnes, 7085 tonnes and 6104 tonnes

respectively.

D:tails of complaints

1. Drinking water

residents,

2. Sewerage
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(b) and (¢) Due to increase in popu-
lation after 1st March 1981, the per
capita availability out of the monthly
levy sugar quotas in various States in-
cluding Haryana is less than 425 grams
and, therefore, these States Govern-
ments have adjusted the scale of dis-
tribution of levy sugar at lower levels
based on total ration units in the State.
The present scale of distribution of
levy sugar in Haryana is 400 grams
per head per month, However, in the
case of Delhi the monthly quota Leing
higher for the reason stated against (a)
above, it has been possible for the
Delhi Administration to distribute levy
sugar at the scale of 900 grams per
unit per month,

Pitampura Residents’ Complaint Re-
garding Provision of Amendments

1252. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that Pitam-
pura Residents’ Association hhas com-
plain in regard to provision of am.eni-
ties in Pitampura area; and

(b) if so, the nature of complaint
and action taken in that regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) Yes, Sir,

(b) DDA has stated that the comp-
laints are regarding provision of
amenities in Pitampura Area. The
details of complaints and action tiken
by DDA are as follows:—

— —— P e e —

Action taken

Non-provision of individuval
water enanection to the shall

S'nw progress of the work of
laying of main sewerage
line in front of District

The work of laying water lines
be completed shortly
and subsequently water con-
nection toindividual resiCents
shall be allowed.

Work of main sweer:gc line
shall ke comptleteC 1y the
middle of tlis year v

Park. Delay in grantirg
individual connection.

-
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Details of complalnts

Action taken

3. R;}ﬂll\

4. Siga Boards .

5. S1apping (ientre

6. Sites for Schools,

Reparis to roads and construc-
tion of new roads in some
of tl.e blocks.

Non-provision of sign board
in Pitampura(U).

No shopping centre has been
provided in Pitampura(U).

Sites have been earmarked for

Individual sewer connections are
being allowed regularly.

Repairs to road has already been
comp'eted. Work of construé-
tion of new road is in prog-
ress and likely to be completed
by middle of this year.

Sign board shall be provided
shortly.

Construction of shopping centre
in block ¢§' (U) Pitampura
has been completed.

Necessary action is being taken.

school but possession has not
been handed over to Delhi

Administration,

Assistance received by PADI for
Development Activities

12535. SHRI D. S. A, SIVAPRAKA-
SAM: Will the Minister of RUJRAL
DEVELOPMENT be pleased to state:

(a) whether peoples action {or deve-
lopment (India) has been rcceiving
assistance for development activities;
and

(b) if so, the nature of Assisiance
received during the last iwo ycars?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-

MENT (SHRI HARINATHA MISRA):

(a) Yes, Sir,

(b) In accordance with the informa-
tion furnished by PADI, the following
assistance in the form of donations
form abroad has been received during
the relevant period;

1981 — Rs. 38,33,549.25

1982 —  Rs, 691,685.00.

Prospects of Rabi

1254, SHRI HARIKESH BAHADUR:
Will the Minister of AGRICULTURE
be pleased 1o state;

(1) whether Government consider
that Rabi oulput is likely to rise subs-
tantially (Times of India 6-1-1983);

(h) if so, the reasons for resorting to
import of wheat;

(¢) whether Government fear large
scale losses in storage and hence the
decision 1o import as g safeguard;

(d) whether Government alsp fear
that widespread introduction and use
of wheat seed suspectible to Karnal
Bunt despite early warnings from its
mature scientists, is likely to decrease
vields in future; and

(e) whether Government will re-
orgariise its research set up {o ensure
that problems such as disease resis-
tance and grain storage etc. are looked
into with vigour and drive unlike our
poor record in case of diseases like
Karnal Bunt and Coconut wwilt?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
production of rabi output is lixeiy to
show an increase in 1982-83 compared
to 1981-82.

(by and (c) Imports have been con-
tracted for building up buffer stocks
with a view to safeguarding the food
security of the country. The Govern-
ment do not apprehend large scale
losses in storage,

(d) Use of wheat seed susceptible to
Karnal Bunt is not widespread, How-
ever, Government are taking steps for
its control. Apart from the quality eof
seed, yield depends upon a number of
factors, such as, rainfall and weather
conditions, fertility status of soil, ap-
plication of the fertilizers and scientific
methods of cultivation, elc,

(e) Research efforts are being made
to develop varieties tolerant to diseases
as also to minimise storage losses
through adoption of scientific storage
practices.

Foodgrains allocated under the NREP

1255. SHRI JAIPAIL. SINGH KASH-
YAP: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the extent of the grains allocated
by the Centre to the various State Go-
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vernments under the National Rural
Employment Programme (I{REP)
during 1982-83 (till date) (State-wise);

(b) to what extent the State Govern-
ments concerned have utilised the
grain allocated for the NREP staling
the reasons for the non-utilisation of
the allocation in full; and

(c) the extent to which the grain al-
located for NREP was diverted by the
State Government, if any, to other pro-
grammes stating the reasons therfor
and the reaction of the Government
with regard thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) and (b) A statement indicating the
quantities of foodgrains made avail-
able to various States/UTs. under
National Rural Employment  Pro-
gramme during the current year and
the foodgrains utilised is enclosed.
Generally, it is from the third quarter
that the implementation of the pro-
gramme picks up and most of the
resources utilisation takes flace in the
last two quarters of the financial year,

(c) No reports regarding diversion
of foodgrains allocated under NREP
during the current year have Leen re-
ceived, Specific cases of diversion
when reported gre always taker up
with the State Government concerned.

Statement

#

Statement showing the foodarains released, revalidated and their ytilisation during 1982-85
under NREP (as per reports received so far) (Figures in MT5.)

Sl. States [UTs. Qu-antity of Quantiry of  Period to which
No. foodgrains Foodgrains information
made avail- utilised. in col (4)
able in relates.
1982-83
! 2 4 5
1 Andhra Pradesh . 21,781°00 10,080° 00 Sept., 82

2 Assam

4,500°00 Nil Sept., 82
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[ 2 3 4 5
3 Bihar . . 24,200° 00 12,554 30 Dec., 82
4 Gujarat 9,911°00 6,373 00 Jan., 83
5 Hryzna 1,150°00 704" 8o Sep., 82
6 Himachzal Pradesh .2,389'00 24300 Oct., 82
7 Jammu & Kashmir 1,690 00 140" 55 Nove., 82
8 K-rnataka . 10,600° 00 1,391° 48 Now;-.,' 82
9 Kerala 8,600 00 7741 Oct.,. 82
10 Madhyz Pradesh. 15,435 00 Nil Sept., 82
11 Maharashtra 40,750°00 Nil Dcc., 82
12 Manipur . - 150° 00 | 36- 8o Dcc., 82
13 Meghalaya 140° 00 Nil July, | 82
14 N2g-lund 150° 00 Nil Sept., 82
15 Orissa 18,035 00 9,064 80 Oct., 82
16 Punjab 1,680 00 27913 Dcc., 82
17 ° Rajasthan 9,160 00 1,448- 76 Nove., 82
18  Sikkim 222°00 100 44 J n, 83
19 Tamil Nadu 24,600 00 17,653 00 Dec., 82
20 Tripura . . g96o-00 1,180 00 Sept.. 82
21 Uttar Pradesh 40,670 00 Nil Dec., 82
22  West Bengal 37,795 00 21,558 00 Nov., 82
Unign Territories -
23 A & N Islands . 40500 71:68 Nove., 82
24 Arunzchal Pradesh 100° 00 Sept., 82
25 Ghandigarh 24°00 Aug., 82
26 Dadia & N. Havcli 87:00 Sept., 82
27 Delli 20°'00 o
28 Goa, Daman & Diu 150° 00 Sept., 82
29 Lakshadweep 30'00 Nove., 82
30 Mizoram 233°00 Oct., 82
31 Pondicherry " g61°00 104°07 Decc., 82
TotaL . 2,75,978°00 83,551 42
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Solution of Ravi-Beas Issue

1256, SHRI KRISHNA KUMAR GO-
YAL: Will the Minister of IRRIGA-
TION be pleased to state:

; (a) whether the Centre wvropose to

consult and discuss with the Chief
Minister of Rajasthan before g sclution
is found on the inter-State Ravi-Beis
water issue; and

(b) if so, the dctlails thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and (b.
The agreements on sharing of suiplus
Ravi-Beas water were concluded Let-
ween the States {hemselves an@ as
such, in case of any proposal for re-
view the concerned States1 including
Rajasthan would be consulted.

Filling up the members of Coconut
Development Board

1257, SHR]I E. BALANANDAN: Wil
lhe Minister AGRICULTURE be plea-
sed to stite:-

(a) whether Goyernment are aware
that the members for the Coconut
-Development Board from officials and
non-officials are not yet filled up:

(b whether Government gre also
aware that an Executive Commitiee for
the Board is not elected due to this;
and

(c) if so, the steps Government pro-
posed to take on this?

THE MINISTER OF STATE IN THE
MINISRY OF AGRICULURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
Coconut Development Board has al-
ready been constituted with 16 Mem-
bers. The nomination of the remaining
Members is under consideration.

(b) and (c). The Executive Committe
can be constituted by the Board on the
basis of the existing membership of the
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Coconut Development Boa&l. Necessary
directions have been given to the
Chairman of the Board in this regard.

Revision of Forest Policy

1258, SHRI R.P. GAEKWAD: Will
the Minister of AGRICULTURE be
pleased to state: /

(a) whether Government have exa-
mined that if denudaticn of forests
continues at present rate and massive
afforestation is not started soon, India
will have no forests by the end of the
century;

(b) whether Government propose to
revise the present forest policy on
factual basis by providing more funds
for the purpose; and

(c¢) if so, details thereof?

THE MINISTER OF STATE IN 1THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (e
The Government share the concern for
protecting the forests from denudation
and for mounting a massive sfloresta-
tion programme, The Government have
taken several measures in this direc-
tions. The significant ones are:—

(i) The Forest (Conservation) Act
1980 was enacted so that no fcrest
Jand can be diverted for non furesiry
purposes without the prior approval
of the Government of India, As a
result of this Act the dis-forestation
raie has come down from 1.5 lakh
ha. per year on an average between
1951—80 to about 3500 hd. per year
after passing of the Act.

(ii) Afforestation programme has
been intensified.

To intensify the forestry develop-
ment prograinme, a provision of RS,
692.48 crores has been made during
the Sixth Five Year Plan against a
provision of Rs. 235.78 crores only
made in the Fifth Plan. The total plan-
tation targets during the Sixth Plan is
21.47 lakh ha, as against 12.21 lakh ha.
planied during the Fifth Plan.
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Indiscriminate use of Pesticides,
Weedicides and Insecticides

1259. PROF. RUPCHAND PAL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether indiscriminate wuse Gf
cheinicals as fertilisers or pesticides or
weedicideis or insecitcides, etc, has
proved hh;rmful.

(b) what are the organisations enga-
ged in the research regarding the
harmful eflects, and

(c) what are the roag conclusion in

respect of Lthe above?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) There
is no indiscriminate use of fertilisars,
pesticides, weedicides or insecticides
in the country, according to the infor-
mation of the Government.

(b) The main organisalions engaged
in research regarding the harmful
effects of pesticides are:

1. Haffkin Institute, Bombay.

2, Industrial Toxicological Research
Centre, Lucknow.

. 3. National Institute of Occupational
Health, Ahmedabad.

4, Central Food Technological Res-
search Institute, Mysore.

5. All India Institute of Hygiene and
Public Health, Calcutta.

6. Research and Development Labo-
ratories set up by some of the
Pesticide manufacturers,

Isolated studies have been carried
out on the contribution of Fertilisers/
Manures towards the build up of an-
ions/ ca-iong in ground water, by some
Agricultural Universities and Indian
Council of Agricultural Research’s
Research Institutes.

(¢c) To prevent the Indiscriminate
use of pesticides the Insecticides Act,
1968 antl the Insecticides Rules, 1971
have bten enforced where adequate
provisit hs exist for taking action py
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the Stae Governments, Similarly, the
pesticide manufacturers are required
to indicate on the label and accom-
panying literature the triangle of toxi-
city in a specified colour—red heing or
the most toxic and green, the least,
Warning and cautionary symbols are
alsp printed together with proper dir-
ections for use, symptoms of poisoning
and treatment. The State Governments
through extension workers, impart
training to the farmers in safe handl-
ing of pesticides including protective
clothing and devices.

Amount Spent and Received Irom
Asian Games

1260. SHRI T. R. SHAMANNA Will
the Minister of SPORTS be pleasad to
state ;

(a) the amount spent for Asian
Games in November 1982;

(b) amount received from sale of
tickets and other sources; and

(¢) amount spent for the construc-
tion of Swimming  Pools, Sports and
Games fields, etc,, by Government,
Delhi Matropolitan Authority and Pri-
vate Agencies?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRIBUTA
SINGH): (a) Expenditure amounting
to Rs. 2.88 crores was booked for Asian
Games, 1982 in the month of Novems=
ber 1982 in the Deptt, of Sports.

(b) According to the Special Orga-
nising Committee it had an income
of Rs., 5.84 crores upto 31-1 83 from
sale of tickets and other sources.

(¢) As per indications available at
present, total Government expenditure
on construction of stadia etc., for Asian
Games, 82 including Government con-
tribution towards construction of Tal-
katora Swimming Pool and Indoor Sta-
dium at Rajghat Sports Complex will
be of the order of about Rs. 45 crores.
The Government has no information
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incurred by the
Authority or pri-
Asian Construction

about expenditure
Delhi Mehroplilan
.vate agencies on
projects,

Amounts to be collected by NBCC in
Libya

1261. SHRI ., RAVINDRA VARMA:
“Will the Minister of WORKS AND
HOUSING pe pleased {o state:

(a) Whether a large amount is out-
standing to be collected by the National
Building Constructions Corporation on
account of various projects executed in
Libya;

(b) if so, what is the amount
and since when it is oulstanding; ana

i

(c) what steps Government proposes
to take to realise this amount without
delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) Yes, Sir,

(b) Rs. 27.88 crores is outstanding.
Out of this Rs, 10.22 crores is outstand-e
ing since January, 1982 and major por-
tion of the palance amount is outstand-
ing since later half of 1982.

(c) The N .B.CC. authorities are re-
gularly contacting their clients for ear-
ly payment of their cutstanding dues.
The Indian Ambassador in Libya has
also been using his good offices to get
the payments expedited,

Rice Requirement of Tamil Nadu

1262. SHRI C. CHINNASWAMY:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government are aware
that the requirements of rice to Tamil
Nadu are inadequate to meet the de-
mand since the State had implemented
many schemes like  Nutrilious Meal
Programme to children and free rice
and mid-day meal programme to aged-
poor people including widows and
physically handicapped persons; and
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(b) if so, the details and action
taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b) The Government
of Tamil Nadu have repor ed that con-
sequeni upon the failure cf monsoons,
the production of rice in the State has
been considerably affected, causing
curtailment in the availability cf rice
in the open market and increased pres-
sure on the public distribution system.
They have demanded an allotment of
85,000 tonnes of rice for February,
1983, and onwards, from the Central
Pool Lo meet the requirements of pub-
lic distribution system in the State.
Allotment of rice to the various States,
including Tamil Nadu, is made on a
month to month basis, having regard
to the overall availability of stocks in
the Central Pool, relative needs of
various States, stocks already available
with State Governments, market avail-
ability and other related factors, In
view of the above, it has not been
possible to allot rice from: the Central
Pool to the State Government for the
present.

Jhakam Irrigation Project

1263. SHRI JAI NARAYAN ROAT:
Will the Minister of IRRIGATION be
pleased fo state:

(a) whether it is a fact that Jhakam
Irrigation Prcject has not peen com-
pleted so far;

(b) if so, the details thereof and it
not, the reasons therefor; and

(¢) the allocation of funds for this
project so far?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) to (¢)
The Jhakam Itrigation Project is a
major Project of Rajasthan approved
by the Planning Commission in 1974
for an estimated cost of Rs. 11.6 crores.
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The Project is in an advanced stage
of construction. The main Dam js
scheduled to be completed by March,
1985. The Right Main Canal has been
completed to a length of 17.40 Kms.
against the total length of 23.76 Kms.
and the left Main Canal has heen com-
pleted to a length of 14.0 Kms_ against
the iotal length of 399 IKKms,

The Government of Rajasthan have
informed that delay in the completion
of the Project has been on account of
the difficulties encountered in the
foundation due to geoloagical formaticn
met with and inadequate availability
of funds in the earlier years, leading
to escalation in ccsts and also shortage
of consiruction materials like Cement,

Total expendilure of Rs, 24.49 crores
would he incurred on the project uptae
1982-83 against the likely revised esti-
mated cost of Rs. 43.00 crores. For the
year 1983-B4, an amount of Rs., 6.00
crores has been recommended by the
Working Group of the Planning Com-
mission. Actual allocation of funds in
the Annual Plan Budget is made by
the State Government.
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Promotion of Engineers inm DDA

1267, £ .. RAM VILAS PASWAN:
Wil . - .l uister of WORKS AND
HOUSING be pleased to stale:

(a) whether the DDA has promoted
Junior Engineers and Assistant Engi-
neers during the last three years;

(b) whether the promction of Junior
Engineers and Assistant Engineers is
pending:

(c) whether the DDA has absorbed
the depulationists from the CPWD
and BHEL; and Z

(d) if so, the reactions fcr the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) Yes, Sir,

(b) The DDA, have reported that
the promotions depend upon the avai
lability of wvacancies and the work
load. However, a panel exists and fur-
ther promotions will be made keeping
in view the administrative and func-
tional requirements,

fc) Yes, Sir.

(dy The Junior Engineers from
CPWD came alongwith the work and
were absorbed in the service of DDA,

The Junior Engineers who were
taken on deputation from BHEL were
absorbed in DDA consequent on the re-
duction of work load in their ogani-
sation.

Statement
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Development of Fishing Harbours

1266, SHRI CHINTAMAN]I JENA:
Will the Minister of AGRICULTURE
be pleased to state; ‘

(a) the details of the propcsals pen-:
ding with Government for development
of fishing harbours as on 31st March-
1982;

(b) the details of the fishing har-.
bours cleared for construction in each
coastal State during the current year;

(c) the names of the fishing har-
bour functioning on Orissa Coast;

(d) whether there is any proposal to
construct more  fishing harbours
and develep certain fishing hurbours
on Orissa Coast during current
year; and

(e) if so the details thereof?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) Pro-
posals for construction of twelve self
contained  fishing harbours were at
different stages of processing as on
31st March, 1982,

(b) A statement is enclosed.

(¢) Minor fishing  harbour at Dha-
mra and landing facilities for small
fishing vessels at Chandipur sanctioned
by the Cenlral Government are func-
tioning at present,

(d) and (e) Fishing Harbour at As-
irang in Orissa has been pos for bila-
teral assistance from the UK. and field
investigations are in progress at Para-
deep in Orissa.

The delails of the fishing harbour|/landing facilities cleared for construction in
coastal States during year 1982-83 (upto 28-2-1983)

Name of fishing harbour State Sanctioned cost Date of
landing centre (Rs. in lakhs) sanction
I 3 4
1. Jaffrabad Gujarat 1392 June, 82
1680 Feb., 83

2. Salaya . . . . . Do.
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3 '

g. Pazahyar . . . . . Tamil Nadu 6732 Sept., 82
4. Tondi . . . . . Do. 41°00 Dec., 82
5. Kottaipattinam . . . } Do. 22°00 Jan., 83
6 Palzcode . ) . . . Kerala 15°00 Dec., 82
7 Ghettuvai . . . . . Do. 19° 50 Feb., 83
8. Sabelia . . . . . Orissa 2'07 Dec., 82

New Projects sanctioned by Housing
and Urban Development Corporation

1267. SHRI D. P. JADEJA:
SHRI NAVIN RAVANI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(@) whether the Housing and Urban
Development Corporation has sanc-
tioned certain projects; and

(b) if so, the details ¢f these pro-
Jects and the amotint  earmarked,
statewise?

THE MINISTER OF DARLIA-
MENTARY AFFAIRS. SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) Housing and Urban
DEVELOPMENT CORPORATION
(HUDCO) sanctions loans for various
housing and urban development pro-
jects, as and when received from diff-
rent agencies in State etc., as per its
guidelines.

(b) Statewise details of number of
schemes and loans sanctioned by
HUDCO the number of cities covered,
number’ of schemes completed etc.
since inception and as on 3T1.83 are
given in the statement attached.
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Assistanee for Irrigation Schemes in
Konkan Region

1268. PROF. MADHU DANDAVA-
TE: Will the
TION be pleased to state:

(a) whether
the ‘major’ projects like dams, under-
taken in States, Centra] financial as-
sistance is made available;

(by if so, how much assisiance is
made available to projects like dams
and irrigation schemes in the Konkan
region of Maharashtra including the
districts ~ of Sindhudurg, Ratnagiri,
Rajgarh ‘and Thana: and

(¢) whether more assistance would
be made available with a view {o en-
suring the development of the back-
ward Konkan region in Maharashtra?

THE MINISTER OF STATE CF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA):

(a) The funds made available to the
State  Governments bv the Centre
are block loans and grants and
are not related to any particular pro-
ject or sector of development,

(b) aﬁd (¢)y Do not arise.

PHALGUNA 9, 1904 (SAKA)
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Import of Wheat Vis-a-Vis Demand of
Wheat from  Stales

1270. SHRI MOHANL.AL PATEL:
SHRI K. PRADIIANI:

Will the Minister of FOOD AND
CIVIL  SUPPLIES be pleased to
state:

(a) the quantity of wheat likely to
be imported from U.S. during the cur.
rent year,

(b) the quantity of wheat reached in
India upto 31 December, 1982;

(¢) the details of its
amongst States;

distribution

(d) whether Government have re-
ceived any additional demand of wheat
from certain States tp meet the drou-
ght condition in {he States: and

(e) if so, the names of such Siates
and details of the gquantity of wheat



—
—_— e —

PHALGUNA 9, 1904 (SAKA)  Written Answers 218"

217 Written Answers

tonnes of wheat arrived in India by
the end of December, 1982.

(¢) The wheat imported from Unit-
ed States, on arrival in India, forms -
a part of the total stocks with Food
Corporation of India for distribution .
purposes.

(d) and (e). A statement showing
demand and allotment of wheat to the
various States incluing drought affect-
ed states during the period from Sep-
tember 1982 to December, 1982 ig at--
tached.

supplied to other States during the
month of September—December, 1982,
month-wise?

OF STATE OF
THE MINISTRY OF rFOOD AND
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b). A total quan-
tity of 39.50 lakh tonnes of wheat
has been contracted for import from
U.S.A. during 1982-33 for deliveries
during September 1982 to May 1983,
against which a quantlity of 5.65 Lskh

THE MINISTER

Statement

Statement showing Demand and 41£orment of Wheat for Pubtic Distribution system from Centrat Pool
to States{Union Territories during September— December, 1982

(In ‘ooo tonnes)

State September October November December

D A D A D A D A

*Andhra Pradesh 14°0 6-0 14°0 90 14'0 11°0 21'0 21°'0
Asstm 17°5 140 17°5 14'0 17°5 10°0 17°5 190
Bihar 1000  X34'0  100°0 25'0 10070 50'0 1000 50°0
Gujarat 40'0 10°0 40°0 17°5 40°0 175 40°0 17'5
Hiryana 15°0 2'0 15°0 80 15°0 80 15°0 80
Himchal Pradesh 5°0 2°0 5°0 2°0 5°0 2°5 5°0 25
Jammu & Kashmir 7°00 70 7+ 00 70 70 00 70 90
Kurnatk: . 10°0 30 10°0 3°0 10°0 50 10°0 50
Kerala 10°0 4'0 10°0 4'00 10°0 210 10°0 24°0
Mudhya P.oidesh . 6o o 230 6oro 25'0 600 25°0 to-o 25°0
Mitharashira 600 450 6o-o 450 oo 55°0 70" 0 550
Maripur . . : 20 1'0 2:°0 1'0 20 20 2:°0 20
Megha lava ; ‘ 13 1 1° 3 1" 1 1°3 201 11 9 1
Nogaland 1'5 05 15 0'5 1°5 1'0 1°5 1°'0
Drissa 17°0 7°0 15°0 7'0 15°0 12°0 15°0 12°0
Panjab . ‘ . 5°0 5'0 15°0 80 15°0 80 15°0 80
Rajasthin 6o'0o 24'0 60'0 250 6o'o 28'0 6o-0 28’0
Sikkim 0" 25 0" 25 0" 25 02'5 0° 25 0’25 0*25 0'25
Tamil Nada 10°0 40 10°0 40 10°0 4'00 11'0 4'0
Tripura 07 o5 07 o5 07 2' 5 07 2.5
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(In ‘000 tynnes)

Stote Septembey October November Deceomber

c— D A D A D A D A
Uttara Pradesh . 75°0 35700 750 30°'0 75'0 40°0 75°0 40°0
*West Bengal - . 100°0 60'0 1200 600  120°'0 050  154°0 950

And-m-n & Nicobar

Islands . . . 0'5 0°5 05 05 05 0'5 05 0'5
Arunachz1 Pradesh - 05 04 04 04 04 U4 04 04
Ghendigarh . . 1°0 15 15 15 "0 1‘5 1-5 1°5

Dadra & Nzg.r

Hwveli . ; ’ 0-02 0°02 002 002 002 002 0'02 002
De Thi : : o o 400 bo o 40°0 5070 31°0 Goo 41°0
Gio, Dam n, Din . 1’5 15 15°5 15 15 243 1°5 23
Pondicherry . i 0" 24 017 024 017 024 017 0 34 017
Mizoram . . . 005 0' 05 0°05 0'05 0'05 0'05 005 1'05

Lakshadweep

D—Dem nd A—Allotment —* Droucht affected States,

mInc ludes 10,000 tonnes for floods.,

Suggestion for rural development Y q“ﬁ- WMIAAT FT e

1271. SHRI CHINTAMANI JENA:
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

1272, 5t @ K UG 74T

(a) whether jt ig a fact that Dr, M. S. FToT ET T -
Ramaswamy, Director c¢i Bangalore- f W GEL %Eﬁmaﬁm

based Indian Institute of Management SUNCF
has suggested that Government should
create an Indian Development Service

(IDS) for stepping up rural develop- (35) T '\3;€SI.":‘T A, 1983
ment in the country; and ey §-§ USAT & Hrar qfagt qur
(b) if so, what is the reaction of Gov- gfeal &Y de% § oer HT:(’FET & ﬁTQ

-ernment in this regard? Eﬁ‘§ SHT g EFI'&‘?IT TJATIT 97 -
) L-7% ¥ f

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP- (@') afe g, SUEC UG I I E IR

MENT (SHRI HARINATHA MISRA): qrer § oS TFT 3
(a) Yes, Sir. It has come to rotice that & i " it EUEL + -

such a suggestion has been made by qqq q oo SOGIITE ) Fr@
Dr. N. S. Ramaswamy, Director, Indian Ty '-‘&r FE  FT oo 9 %‘I

Institute of Management, Bangalore in

the Sardar Patel Memor:al Lecture de- g ; AR
livered by him.

(b) Ne such proposal is under con- (rr) afs el TN FeEreE F
:sider~tion of Government. T %’ ?



221 Written Answers

wade wwW, ww Far  faaio
e wree WAy (s wer fag ) oo
(%) 9o o1 gfd W@ & faug g
T AT T9T A g 9418
IR FEifag &t | g1 W
T F yfafahat F a9 19 S99,
1983 F FMEIGd FHWWT H, 47
s qfa FEww F fafaw e«
foare frar m@r o #5 g%er arfa
Tog o, g d%edi ¥ ¥ UF §56eT 8
w1 fF S QAT FY oW "ty &
- SR q@T A 7T G AT T A4l
¥ @<% 99 9 FTHH Y 79 TF ST
F FEwT FW & fau 20— FE-
W & FEEgd & a9 dEW F
o @y g @R wTEEE Y4
FL |

(@) 3fF s g&ERE g
AT 41 w1t frar s 2, -
fau @ Tgq W FRAE FE F
TR A TS & g T faur g
T 2

(7) s & JET IAv |

Ongoing irrigatiom project in Bihar

1273. SHRI BHOGENDP. A JHA: Will
the Minister of IRRIGATION be pleas-
ed to refer to the reply given to Un-
starred Question No. 176 on 4 Oclober,
1982 regarding completion of orgoing
irrigation projects in Northern region
and state:

(a) which are the ongoirg irrigation
projects in Bihar and whethe: they are
going to be completed by the 6th Plan
end;

(b) what is the time schedule fer
completion of ongoing projects in
Bihar: and

(c) whether Rajasthan, Gandak and
Koshi Projects are to be completed by
‘6th Plan end?
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THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) A State-
ment is enclosed,

(b) The time schedule for comple-
tion of irrigation projects in Bihar has
not been discussed in the latest plan
discussion owing to uncertainty of
resource position of the State. How-
ever 12 ongoing wmajor irrigation
schemes and seven ongoing medium
schemes are likely to ne completed dur-
ing the 7th Plan.

(¢) As per the programme indicated
by the concerned State Governments in
their Annual Plan for 1983-84, Rajas-
than Canal Stage I Gandak and Eastern
Kosi Project are scheduled to be com-
pleted by the end of the Sixth Plan.

Statement

Ongoing Major and Medium Irriga-
tion Projects in Bihar scheduled for
completion during Sixth Plan.

I.Major Schemes
1. Gandak Project (indian Portion)
2. Kosi Barrage and Eastern Canal
3. Sone High Level Caral
4. Rajpur Canal
II. Medium Schemes
1. Anjanwa Reservoir
Baksa Reservoir
L. Banki
Jenasai
Renovation of Buchopa Dam
Butanduba Reservoir

Badua Second supplementary

©® N o s owow

Gobai Barrage

Oria Dabro Reservoir

e
o &

. Hiru Reservoir

fa—y
D

. Lotia Reservoir

. Masaria Reservoir

—
[\

. Udersthan Irrigation

b
[4%
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14. Paimar Barrage

15. Ajan Reservoir

16, Batane Reservoir
17. Malay Serevoir

18. Chirka Reservoir
19. Surajgarh Pump
20. Badua Upper Nala Reservoir
21. Pandarwa Reservolr
22. Chinda Reservoir
23. Sundar Reservoir
24. Jaipur Reservoir
25, Palna Reservoir

26. Nakti Reservoir

27. Belharna Reservoir

28. Ganga Water Pumping at
Chouse

29. Anraj Reservoir

30. Orni Reservoir

31. Bilasi Reservoir

32. Bateshwar Sthan Pump Ph. II

33. Paras Reservoir

34. Largara Reservoir

35. Murabir Reservoir

36. Sakri Gali Pump

37. Phulwaria Reservoir
Badanalla Irrigation Project

1274 SHRI GIRIDHAR GAMANCO:

Will the Minister of IRRIGATION be
JPpleased to state:

(a) is it a fact that Government had
approved and cleared the Badanalla
Medium Irrigation Project for inclu-
sion in current financial vear for ex-
eculion and informed to Government
of Orissa; and

(b) whether the World Bank has so
far agreed to provide assistance and
release funds for thig project?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) Badanala

FEBRUARY 28, 1983
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Irrigation Project was approved by the
Planning Commission in January, 1981.
The Government of Orissa has made a
budget provision of Rs. 90 lakhs for
the project in the current year ie,
1982-83 for its execution.

(by The World Bank has agreed to
include this project for financial assist-
ance under the loan agreement for,
Orissa Medium Irrigation projects.

Scheme for the Development of Ruial
areas

1275. SHRI GIRIDHAR GOMANGO:
Will the Minister of RURAL DEVE-
LLOPMENT be pleased to state:

(a) the schemes and programmes
prepared by his Ministry during Sixth
Plan period for development of rural
areas and upliftment of weaker sec-
tions of the society;

(b) whether some  States/Union
Territories have also launched rural
development schemes of their own
apart from the schemes of his Ministry;

(c) the guidelines issued to the
States by Government on the schemes
and programmes of rural development;

(d) funds provided by States and
Centre in the Annual Plans up to
1982-83 and targets achicved: and

(e) the problems ~xperienced and
steps taken to solve them by the Cen-
tre?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) and (¢) The two most important
programmes being implemented by the
Ministry of Rural Development during
the Sixth Plan period are the Integrat-
ed Rural Development Programme
(IRDP) and the National Rural Em-
ployment Programme (NREP). The
detailed guidelines issued by the Minis-
try to the State Governments and
Union Territories regarding these pro-
grammes cover aspects like planning,
implementation and monitoring.

(b) Yes, Sir.
(d) and (e) A statement is attached.
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Statement

L .Funds released and targets achieved from 1980-81 to 1982-83.

Fundsreleased by the  Target achieved from 19f0-81

Central Government* o 1g9t2-43

from 1980-81 to

1982-83

(Rs. in crores)
IRDP 300-96( 74-12 Lakhks beneficiaries.
NRET 698-73L 10,107.20 Lakhs mandays of

employment genera-
ted.§

* An equal amount is to be provided by the States for tl ese Progranmes in tl eir budget.
NREP, wholly financed by the Gentral Goveinmentn 1gt o-t 1.

@ Information up to g1st January, 1983. (provisicnal)

£ Information up to 15th February, 193.

§ Provisional,
1I. Problems experienced and steps
taken to solve them

(1) IRDP

Some of the major constraints are
inadequacies in the How of credit and
administrative infrastructure. The
Ministry has been taking up the credit
problems with the Reserve Bank of
India, the National Bank for Agricul-
ture and Rural Development (NAB-
ARD) and the banks. As regards ad-
minstrative infrastructure, the Govt,
of India has a scheme under wkich it
shares the expenditure on the streng-
thening of staff at various levels.

(iiy NREP

The major constraint relates to the
movement and distribution of food-
grains. It has been possible to remove
some of the hottlenecks in this regard
as a result of the frequent review meet-
ings with the Ministry c¢f Food and
Civil Supplies and the Food Corpora-
tion of India. Operational problems are
also discussed in the interdepartmental
committee set up by the Ministry.

Meeting of the Advisory Coancil of
Public Distribution

1276. SHRI B, V. DESAI: Will the
Mnister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether the monthly allocation
of wheat and rice for tublic distribu-
tion now be made latest by the second
week to the States to enahle them to
lift the same in time;

(b) whether this was the decision
taken after the meeting of the Advi-
sory Council of Public Distribution
which ended in New Delhi in Novem-
ber, 1982;

(e) if so, what were the othe- suges-

tions made in the meeting of the Ad-
visory Council;

(d) whether the meeting was sk
tended by all the Food and Civil Sup-
plies Ministers of States and Union
territories;

" (e) if so, what were the decisions
taken and whether Railways have been

‘requested to give top priority for pro-

viding traing for the quick distribution
of the foodgrains to the States: and
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(f) if so, ‘whal were {heir reactons’

THE MINISTER OF STATE IN THE
MINITSRY OF FOOD AND Cl1VIL
SUFPLIES (SHRI BHAGWAT JHA
AZAD): a) and (b). As at present, the
snonthly allocation orders of foodgraing
are issued by the middle of the month
preceding the month to which the allo-
cation relates, This is in line with g
recommendation on the subject made
in the Advisory Council on Public Dis-
tribution in November, 1982.

(cy to (f). Food and Civil Supplies
Ministers of 13 States and Union Ter-
ritories attended the meeting . £ the Ad-
visory Council on Public Distribution
held in November, 1982. Certain other
States were represented by senior offi-
cers of the concerned State Govern-
ments, The main suggestions from the
Stales related to the proviston of addi-
iional quantities of foodgrains and
other essential commodities, movement
of these cominodities un a priority basis
particularly in the North-East, setting
up «f addilional storage capacity, and
provision of credit facilities to the
cooperatives at lower inlerest rales
Steps taken by the Ceinral Govern-
ment and its agencies in this regard
were conveyed to the participants in
the meeting. The Railway Board has
accorded a very high wriority to the
movemeént of foodgrains required for
public distribution, The State (:overn-
ments were also reguested to expand
the public distribution systam by open-
ing more fair price shops and to ensure
that whatever was gallocated to them
was equitably distributed to the ge-
nuine consumers, Complaints of irre-
gularities should continue to be given
serinus attention by the Stat: Govern-
ments, and irregularities checked
through recourse to the penal previ-
sions of the existing legislations. The
infrastructure for public distribution
saystem in the States was to be streng-
thened by them through various steps,

Probe into Working of ICAR Poultry
Research Proijects

1277. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleased
to state;
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(a) whether a demand for prohe
into the working of the 12-year old
Poultry Research Project of the Indian
Council of Agricultural Research has
been made;

(b) whether the Poultry projects
spread over 14 ICAR centres were
started in 1970 to achieve natiolal
self-sufficiency with respect to poultry
breading stocks;

(c) if so, whether ;cevinment have
accepled the demand for a probe into
the project;

(d) by what time this enquiry com-
mittee is likely to be nppointed;

(e) if not, the main reasons for fhe
same; and

(f) whether the project which was
started in 1970, has not achieved its
aims and objectives ¢o far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKAWANA): (a) No,
Sir, The Ministry of Agriculture is
nol aware of any such demand,

(b) No, Sir. The projects were start-
ed with a view to conduct research on
various aspects of geneties of poultry
production for egg and meat and ulli-
mately evolve commercial layer capa-
ble of laying at least 220 eggs of stand-
ard size during 500 days of age and
commercial broiler weighing at least
1200 gm at 8 'weeks of age.

In order to achieve thesa research
objectives several strains available in
the country or imported from abroad
have been evaluated as purebreds and
in pereciprocal crosses and further im-
proved through intra-population selec-
tion. Commercial strain crosses have
been developed both for layers and
broilers in the project. The layer
cross (ILI-80) developed under this
proiect has been released for commer-
cial explotation ny the Central Poultry
Varietal Release Committee with an
egg production of 262 eggs on hen
housed basis and 275 eggs on hen day
basis. Two more layer strains I1.J-
83 and IIH-83 have been developed and
recomended for release at the last
workshop on AICRP on Poultry Breed-
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ing held at Bhubaneswar during Jan-
uary. 1983 for comercial exploitation.
The parent stocks of 1LI-80 layers have
since been supplied to various State
Governments. Similary, commer-
cial broiler crosses B-77 and
1BI-80- had been developed and
exploitation and the varent sticks of
released for commercial ex-
ploitation and the parent stocks of
the same have been supplied tp Slate
and Cenlral Government farms. The
1BL80 attains 1,6 kg at 8 weeks of age
and has good officiency of feed con-
version and survival, Another strain
IBB-80 was recommended by the Work-
shop on Al] India Coordinated Research
Project on Poultry Breeding for relea-
se for commercial exploitalion. This
strain attains 1500 gms pody weight
at 8 weeks of age with feed efficiency
of 2.4,

Research is being continued for fur-
ther improvement of a number of
strains through selection and conti-
muous testing as purebreds and in
crosses with a view to evolve more
superior commercial hybrids,

Like in other coordinated project a
review committee was set up by 1CAR
to assess the working of the project
since it start. The committee has
since submitted its report and has
expressed its satisfaction cver the
working of the Poultrv Project and
has recommended its continuance.

(c) to (e) In view of ‘a’ above the
guestion does not arise.

(f) Research is being continuei tor
further improvement of sitrains., The
details of the achievements have 2al-
ready been given at (b) above.

Scheme to help States in Constructing
Stadia

1278. SHRI LAKSHMAN MAL-
LLICK:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of SPORTS be
rleased to state:

(a) whether any Centrally Sponsor-
ed scheme is proposed to be :ntroduced
to help the States in constructing more
number of Stadia:

PHALGUNA 9, 1904 (SAKA) Written Answers 230

(b) if so, when that scheme is going
to be. launched in different States;

(c) whether priority will ve given to
estahlish stadia in rural areas; and

(d) the efforts made by Sovernment
to popularise sports in different States?

THE MINISTER OF PARLIAMIN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING ‘SHREI BUTA
SINGH): a) to (c). It is not proposed
to introduce any new Scheme t> help
the States in constructing mnore num-
ber of stadia. However, the Depart-
ment of Sports is already ‘mpliment-
ing a Central Scheme namely Grants
to State Sports Councils under which
financial assistance on a sharing basis,
subject to certain specified ceilings in
each case, is given to State Gove n-
ments for development of svorfts and
games, including construction of stadia
on the advice of the All India Council
of Sports. Regarding priority for sta-
dia in rural areas, the location n‘ sta-
dia (whether in rural areas or else-
where) is left to the discretion of the
State Governments at the time of their
forwarding proposals for central firan-
cial assistance under the "1hove men-
tioned Scheme.

(d) Although under the Constitution
of India, Sports is a State Subject, the
Central Government have been making
a number of efforts, within the tunds
available, for the promotion ani popu-
larisation of sports in the country.
The more important of the Central
programmes in this regard are as
under:—

(a) financial assistance to the
State Sports Councils/State Govern-
ments for setting up rural sports
centres, holding of annual coaching
camps, development of playfields,
purchase of sports equipment ,f ncn-
expendible nature, construcion of
stadia, swimming pools, etc.

(b) assisting the States in spotting
Sports Talent at a young age thiough
the scheme of Sports Talent Search
Scholarships.

(c) financial assistance through
the University Grants Commission
and the Association of Indian Uni-
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versities for promotion of sports in
Colleges and Universities, for develop-
ment of play-fields, construction ot
Gymnasia and holding of wsaching-
cum-competition camps.
(d) holding of rural sports tourna-
ments gt the nationa] leve]l and giv-
ing assistance to State Governments
for holding such tournaments at
block, district and State levels.

(e) holding of National Sports
Festiva] for Women annually and
ziving assistance to State Gouvern-
nents for holding sports competi-
tions for women at block, district
and State levels.

(f) grants to National Sports
Federations/Associations {or holding
coaching camps, passage cost for
ihe teams visiting abroad, finzncial
assistance for foreign teams \isiting
India, National Championships,
salary ol Assistant Secretaries, pur-
chase of sports equipment etc.

(g) Arjuna Awards are given to
outstanding sportsmien and women
on the basis of their performance
every year, Each Award is given
1 scholarship of Rs. 200/- per 1month
for a period of two years.

Earthquakes in the Country

1279. SHRI LAKSHMAN MALILICK:
Will the Minister of AGRICULTURE
Te pleased to state:

(a) the numbe rof times earthguake
shocks were reported from dulerent
parts of the country in 1982-83;

(b) the damage caused in lnose pla-
ces ue 1o the earthquakes; aud

(c) the measures taken py Govern-
ment {o repair the damages?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) and
(b) 49 earthquake shocks were cetect-
ed by the Sesimological Observato-
ries of India Meteorological Depart-
ment during this period. However, no
damage has been reported,

(c) Mo request has been received
from any of the State Governments or
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Union Territories for central assis-
tance,

Plans to utilise Asiad Stadia snd
Village

1280. SHRI N. E. HORO:
SHRI J. S. PATIL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
Delhi Development Authorily has
drawn up plans to throw open its
Indraprastha Stadium for uses other
than sports as well, but for a price and
for the commercial users the amount
hag been fixed as Rs. 50,000 and apove
per day;

(b) it so, the details regarding the
amount collected so far;

(c) whether Government have .con-
stituted any committee to fix the .ates
of different stadia including Asiad
village for sportg purposes; and

(d) if so, the names of the members
of that Commitlee and if not, the
reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH). (a) The DDA has reported
that the Indoor Stadium is a multi-
purpose stadium and can be raised for
various other purposes besides sports
events. It has also reported that a
schedule of provisional rates of hire
charges has been fixed depending on
the type of the client and the nuture
of the event to be held.

(b) The DDA hag reported that so
far an amount of Rs. 8,14,150 hag 'een
collected.

(c)y No. Sir.

(d) Does not arise.

Instalments in respects of D.D.A. sell
financing flats in Janakpuri

1281, SHRI KESHORAQO PARDHI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether for self-financing flats
in Janakpuri Pocket ‘B’, the D.D.A.
collected pavments of first and seconi
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instalments from the allottees in March
1982; third instalment in September,
1982 and the fourth instalment (final)
falls due in March, 1983;

(b) whether the dates for comple-
tion of these flals by the Contractor
have been extended by the DDA from
time to time and so far the progress
is hardly about 20 per cent;

(¢) if so, will Governmeny consider
extending the date for payment of
{fourth instalment by the al]ottees be-
yond March, 1983 so that they 1nay
earn interest on this amount stleast
and be not penalised for the shortcom-
ings of the D.D A.; and

(d) what steps have been taken 19
expedite construction of these flats,
which is over one yar behind schedule
and by what date are hey expected to
be handed over to the allottees?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUUSING (SHRI BUTA
SINGH): (a) Yes, Sir.

(b) The DDA hag reported that the
progress of the work is about 30 rer
rent and that the work is likely to he
completed by December, 1983.

(c) The DDA has reported that, in
view of the posilion indicated in hart
(b), there is no proposal to defer thz
imstalment,

(dy The DDA has reported that the
progress of the work depends on the
availability of building materials, es-
pecally cement. t has further report-
ed that the suppiy position of cement
has improved and that the flats are -
pected 1o be completed by December,
1983. 2

Crisis faced by Cashewnut Growers

1282. PROF. AJIT KUMAR MEHTA:
Will the Minister of AGRICULTURE
bhe pleased to state:

(a) whether Government’s attention
has been drawn to the crisis facing the
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cashew nut growers
18-1-1982);

(Econ. Times

(b) if so, the present position and
the steps taken by Government in the
matter;

(c) whether the cess collected by the
Central Government which is intended
to be utilised for R and D work is not
being so used and if so, the reasons
thereof and whether Government will
order an inquiry in the failure and mis-

direction of funds by the ICAR,

(d) the contribution to improve pro-
ductivity in the country in cashewnut
production in the last flve years; and

(e) whether similar neglect has been
going on in respect of coconut produc-
tion due to failure to control will dies-
eases and if so, whether Government
will decentralise research work by the

ICAR and transfer funds to the State
Government agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes,
Sir. The Government is aware of the
presg reports which have appeared in
the issues of 12-1-1983 and 18-1-193:

(b) Export price of cashew kernecls
has registered a decline in the Inter-
national market.

Attempts are being made to sell
cashewnuts to General Currency Areas
and hitherto unexplored markets. Other
export promotion measures gre alsn
being undertaken by the Cashew I'«-
port Promotion Council/Ministry of
Commerce.

(¢)y No Sir. An estimated amount of
Rs. 85 lakhs (1981-82) is collected :in-
nually as cess on export of cashewnut.
A Centrally Sponsoreq Scheme for
Cashewnut with a total plan outlay of
Rs. 544 lakhs during 1980—85, ig in
operation in eight States and Union
Territory of Goa. For research on
cashew the following schemes are in
operation in the Sixth Five Year Plun:
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Project Centres Six h Plan outlay
(i) All India Grordinated Research Project Seven Rs. 36-8g lakhs
Centres
(ii) IDA Aided Multi-State CGashew Project Five Rs. 53-02 lakhs
(Research Gomponent)
(iii) QGsss fund shcheme on Foliar diagnosis
at the Andhra Pradesh Agricultural
One Rs. 0-29 lakhs

Uuiversity

—cm— - . s e —

Besides the above, the Central Plan-
tation Crops Research Institute of the
Indian Council of Agricultural Re-
cearch is also carrying on research on
cashew as one of its main activities,

In view of the above information
it would be seen that more money Iis
being spent on cashew research and
development than what is being collec-
ted through Cess receipts, Hence il is
not felt necessary to order an inquiry.

(d) The estimated figures of area ¢nd
production of cashewnut for the past
five years is given below:

Year Arca Productiin
(Hectares) (tonnes)
1977-78 305895 165323
1978-79 419002 171817
1979-50 447376 160266
1930-81 464465 185250
1981-82 481043 1957€0

- — L —— et ————— e

It may be seen that the production
of 165323 tonnes in 1977-78 has gone
upto 1957-60 tonnes in 1981-82.. This
indicates the production increases in
the last five year period.

(e) No, Sir.,

The Indian Council of Agricultural
Research has also provided adequate
men and material resources for re-
search on coconut wilt and, some use
ful results in containing and managing
the diseasq are available, The Quin-

quennial Review Team which assessed
the working of the Central Plantat’on
Crops Research Institute has madle «
number of recommendations in res_ c.t
of research and these would be .2n1-
sidered and suitable action taken.

Redevelopment of urban & rural vil-
lages in Delhi

1283, SHRI HIRA LAL R. PAR-
MAR: Will the Minister of WORKS
AND HOUSING be pleaseq to state:

(a) the number of urban and rural
villages in Delhi at present seperately:

(b) names of the villages, the deve-
lopment work for which have been en-
trusted to DDA and M.C.D, seperately;

(¢) how many re-development plans
of the villages have since been passed
by DDA and M.CD. seperately: and

(d) the date by which all the plan
will be passed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING(SHRI BUTA
SINGH): (a) to (d). The information is
being collected and will be laid on the
Table of the Sabha.

Vacancies of copy holders reserved for
SCs and STs in the Government ot
India Press, Minto Road

1284. SHRI K. LAKKAPPA: Wil
the Minister of WORKS AND HOU-
SING be pleaesd to state:

(a) whether it is 5 fact that some
vacancies of copy holders in the reser-
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ved categories are lying vacant in the
Government of India Press, Minto Road
New Delhi since long;

(b) if so, how many of them are
reserved for physically handicapped
and how many are for Scheduled Cas-
tes and Scheduled Tribes; and

(c) the action the Press authorities
have taken to flll up these vacancies?

THE MINISTER OF PARLAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHR] BUTA
SINGH): (a) and (b) An on 1.2.1983
one post of Copy Holder reserved for
Physically Handicappeq had been lying
vacant for more than one year in the
Government of India Press, Minto
Road;,; New Delhi.

(c) Instruction has been given to the

Press Authorities to fill up the above
mentioned post at the earliest,

Review of Expenditure on Agriculture
Research-cym-Education and Agri-
cu'ture Development

1285. DR, AU, AZMI: Wil] the
Minister of AGRICULTURE be pleased
to state:

(a) has the Finance Ministry re-
viewed expenditure on agriculture re-
search cum education and agricultural
development, if so, when and what
were the findings;

(b) total expenditure by the Central
Government in each Department in
1950-51, 1960-61, 1970.71, 1980.81 .na
1981-82 seperately;

(c) Department-wise perceniage in-
crease in 1981-82 over 1950-51 in to al
cxpenditure, administrative/establish-
ment expenditure, T.A. and vehicle
operations; )

(d) percentage increase in 1080-81
over 1950-51 in total expenditure of
Central Government;

(e) how the officers of Finance
Ministry review relevance and effici-
ency of fund utilization by each of the
lwo Departments, periodicity of re-
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views and whether proportionate in
crease occured in revenue receipts; of
each Department from 1950-51; if not,
the reasons; and

(f) montoring procedure adopted for
Sixth Plan proposals Department-wise
and its findings?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
following procedure is being adopted:
with regard to rev.ew of expenditure
in the two Departments: —

DEPARTMENT OF AGRICULTURAL-
RESEARCH AND EDUCATION

~ The entire research schemes of the
Department are executed by the
Indian Council of Agricultural Re-
search which is gn autonomous orga-
nisation registered as a Society un-
der Societies Registration Act, 1860,
According to its Rules & Regula-
tions. the function and physical
achievements of the Council as well
as fund utilisation are periodically
monitored by the Governing body of
the Council ¢n which a representa-
tive of Finance Ministry (at the level
of Additional Secretary /Secretary
in the Department of Expenditure)
acts as Finance Member, The role of
review of expen’ ilure is achieved
through Finance Member on the Go-
verning Body to whom the Indian

Council of Agriculture Research
Presents its financial and other
progress reports. Besides this
the accounts of the

Indian Council of  Agriculte-

ral Research presents its accounts
of the Indian Council of Agricultural
Research are also subject to audit by

the Comptrolley and Auditor Gene-
ral of India and also subiect to the
periodical review by Public Accounts
Committee and the Estimates Com-
mittee of the Parliament. The lapses
noted in the functioning of the
schemes ~p nthe- aspentz of  ac-
countability as revealed in -the
Audit Rennrte or n~therwisa are
examined by the Governing Body
2nd dealt with in accordance with
the decision taken thereon.

L e P el
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"DEPARTMENT OF AGRICULTURE

AND COOPERATION
(dealing with agricultural
ment).

develop-

With the int ..duction of Integra-
ted Finance system in the Ggvern-
ment of India, the role of the
Finance Ministry with regard to re-
view of expenditure on various

- schemes is generally conducted by
the Financial Adviser of each IMinis-
try. The Financial Advisers review
the expendilure through (i) monthly
statement of expenditure returns
submitted by the Departmental Ac-
counting Authorities, (ii) progress
reports of the sanction/review of ex-
penditure of Plan schemes as suobmit-
ted by the concerael subject matter
Division/Finance Division,  (iii)
meetings taken by Secretaries of the
Departments and also the Secretary
{Expenditure) in the Finance Minis-
iry. The follow up action is taken on
the observations made by Financial
Adviser/Secretary of the Depart-
ment/Expenditure Secretary as a
result of the aforsaid periodical re-
views.

(by and (c). The classification of ex-
penditure in Government accounts
prior to 1974-75 bore “a close affinity
to devartments and organisa-
tion in svhich the transactions
occur and within these, in terms of
jinputs such as establishment charges,
travel expenses, material and equip-
ment etc. <0 as to secure itemwised
control over expenditure”. From 1974~
75 onwards, as a result of the accep-
tance by the Government of the re-
commend ations of the Mukherjee Com-
mittee, a different classification struc-
ture based on functions, programmes
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"and schemes, irrespective of the De-

partments in which expenditure is iu-

“curred, has been introduced. Besides

this, so far as Department of Agricul-
ture is concerned, there have been
certain structural changes in as much
as subject like ‘Agricultural Market-
ing’, ‘Community Development’, ‘Minor
Irrigation’, ‘Command Areas’, ‘Agricul-
tural Research’, etc. which were earlier
a part of the Department of Agricul-
ture, have been shifted to other De-
partments. A large number eof sub-
ordinate offices dealing with the agri-
cultural & commodities research have
been transferred Ly the Government 1o
the autonomous organisations 0°
Indian Council of  Agricuitural
Research from 1-4-1966 onwaras.
Further, in the existing aystem
of accounting, the details of ex-
penditure on items like vehicle cpera-
tions etc. is not separately booked.
1t may, therefore, not be realistic or
even possible to arrive at any conclu-
sion based on a comparison of figures
of expenditure pertaining to pre and
post 1974-75 figures.

The Department of Agricultursl Re-
search and Education came into exis-
tence only on the 15th of December,
1974. 1Its expenditure during 1974-73
was, however, met through granfts
voted by Parliament for Agriculture
Depariment. Its independent account-
ing wag introduced only from the
vear 1975-76 onwards. As such, the
figures of expenditure in respect of
Department of Agricultural Research
& FEducation prior to that period will
not be available, However, the re-
quisite figures of expenditure, per-
‘taining to relevant years, in respect
of the two Departments as then exist-
ed are given belows—

Classification

Year Depart-  Source from which
ments Ag- informationis collect-

Total expanliture under Agriculture and allied

sectors like Animal
Forest & Coop..

Agriculturul Rescarch and Education

riculture ed
(Rs. in
Crores)
195051 15-63 Appropriation  Ac-
Husbandary, Fisheries, 19€o— 61 67-47 counts for tke rele-
. . . . 1970 --71 236-94 levant years.
1980 --81 186416
1981—82 1786-39
1980 — 81 7321 Do.

1981 —82 ‘87-98
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1d) The total expenditure of Cen-
tral Government, as met out of the
Consolidated Fund of India is ag un-
der:—

Year Actual Expendityre

1950-51 2015.22 crores

19QuU-BI1 73700.35 crores

Percentage increase during
1g80-81 over 1950-51 3557%

(e) The position explained in part
(a) is relevant. However, so far as
relevance of the expenditure is con-
cerned, this is taken care of at tLhe
time of sanctioning releases in res-
pect of individual schemes, Regard-
ing the revenue receipts, it might be
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relevant to mention that the Depart-
ment of Agricultural Research & Edu-
cation deals basically with the resear:h
schemes which are not subjected to
any assessment in terms.of cost-hene-
fit ratio. Similarly, Department - of
Agriculture & Cooperation is also. a
general Economic Services Depart-
ment, where the element of revenue re-
ceipts has no direct bearing to the
expenditure incurred. For these rea-
sons, the proportionate increase In
revenue receipts of the two Depart-
ments vis-a-vis the expenditure can-
not he expected.

However, the figures of revenue re-
ceipts in respect of two Departments
are as underi—

——

Year Department Amount  Sourcefrom which Remarks
(Rs. in information has
Crores)  been collected

1950-51 Department of Agri- Department did not
cultural Pesearch & exist in this year.
Fducation
Department of Agri- 2-g4* TFinance Accountsof Include* receipts of
culture & Co- the year 1950-51. Union Territories
operation. (without Legislatures

also).

1980-81 Department of Statement of Central  Does not include re-
Agricultural Re- Transactions of the  ceipts on account of
search & Education Department of dividends, interest
(excluding  Indian Agriculture and Co- and aid material and
Council of Agricultu- operation. equipment received
ral Research). from foreign coun-
Department of Agri-  23-12 tries as gifts. It
culture & Co- also does not include
operation. capital receipts like

recoveries on account
of sale of fertiKzers
elc.

(f) The nosition explained in reply
to part (a) above is relevant. The
progress of expenditure against bud-
get outlays is monitored in each De-
pariment by heads of the Divisious/
Secretaries of the Departments on a
monthly basis. This exercise 1s un-
dertaken im collaboration with Inte-

grated Finance Division of the De-
partment. These reviews help
in taking remedial action to ensure
optimum utilization of funds. Besides
this, the Planning Commission is also
involved in monitoring the progress
of expenditure and physica] achieve-
ments of the Plan schemes.
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" Amouns sanctioned to Orjssa for drought and floods during the year
cyclone and flood 1982-83; and

(b) the reaction of Governmenl

1286. SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be plea-
sed to state:

thereto to help the distressed people
in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
information is as under:

(a) the total amount sanctioned and
the actual amount released uptodate
in favour of Orissa State for meeting
the situation arisen due to cyclone,

——

Amount
areleased
(Rs. in crores)

Ceilings of expenditure approved by the
Government of India for purposes of
CGentral assistance

Nature of Galamity

- —

Floods & C yclone

(1)  Floods 113-95 (i) 'On account Payment 85-00.
(1i) Cyclone 56-55
(i1) Ways & means advancetobe  5-00
adjusted out of the sanctioned
amount
Drought
Drought (1) On account payment

Supplementary Memorandum on
drought

500

On. receipt of a supplementary me-
morandum on drought, a Central Team
has also visited the State and its re-
commendations, after approval from
the High ILevel Committee on Relief,

are under processing,

(b) The State Government{ have
welcomed the assistasce given by Gov-
ernment of India and the State Gov-
ermnment on taking necessary steps
to mitigate the distress to the people
caused by the calamities.

gAY F1 RET YARTE

1:87. M JLW Tad : F[TOA
wte anifes qfa wet ag T £ Far
Fon &

(%) foeer @ w9 & awoafr 3,

JTERT T FBF  IGA & ArATRF
W WETE AT T gafa g, W

(§) 37 a=gst N swdl ®
afg F &1 FOE A1 A Frway w@
F0 F F fqu maEw g W
FIAAE FA AT fa9.T & 7

ewa sy ks qfq sawg
AT RE (AW TR R VNS )
(%) wvafad  SEE wqEw
NTE G | AATIET IR WT AT ¢
(q9g  areg ¥ @y v | fgu gEar
Tdo ¥ 5937 [83 )

(@) freer = wgFt F SR
gfsal F OF T gE&iF| & fae
A% § | Fwfa @ 7 fabw =
@ gl 99 fF T, FE ¥
dr, faal & d= T @ ¥ &
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2 45 Written Answers

F AT ¥ Oeq guww X A Ife

I 2 zxmmﬁnﬁﬁ%mﬁﬁ
¥ W g A ¥ wew gEww 7
gfe ¢ &\ =ww awgmi & Amw

¥y fosw d= gf Fdw= fof @
g WA\ TG AUl F Hedl H
gt afs aema: 79w @@ AR 3B
FAE FY FHAI F IoeT H awifad
FHT & OO g A 0 gFdAT & |
famtz & wedl ¥ @ www g€ afg
fFSr o 99 adr I qCH
F famf zd #F 30 TEET
1982 ¥ afwm & faw wmar

TFX AEEE IRQHAT F AT A
giv  dIr  JAR S@TE AT gAN
SET T AT AR W@ g §
Wﬁﬁ"‘ﬁﬁﬁﬁ‘éﬂ = d WIS
FEge; fae £7 1 F0 qA@T H I
§ JEmeT g X feur S w@r @
&R IO FOEE AT | o Il
¥ 73 mfaa & : P IET #:¥
TAQIT AT FTIT FAT, AT
g gEwdl gaam ¥ uT T 7K
gEwtF faaor gt &1 faEr
FEAT | TF FER  AEEF TG
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188, s fa@r uw gwarfear
Sy S A AW
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aﬁr% & fau ad 1982-83 W TW-
g+ g9 feadr ufo soasw sag

T o geEr fFA ofw soasy.
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Permission sought by states for im-
porting deep sea fishing trawelers.

1289. SHRI CHINTAMANI PANI-
GRAHI. Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether some state Govern-
ments have sought the permission of
the Centre to buy some deep sea
fishing trawlers;

(b) if so, lhe number of trawelers
proposed to be purchased by various
States; and

(¢) the reaction of the Centre 1here-
to?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) Yes,
Sir.

(b) and (c¢). Application was re;
ceived from the Andhra Pradesh Fish-
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eries Development Corporation through
the Government of Andhra Pradesh
for the import of two factory frawlers,
-The Fishing Vessel Acquisition Com-
mitee cleared the proposal subject to
certain stipulations on the wvaluation
certificate and the mode of payment,
-The Corpuration was requested to take
further action. Their reaction is still
awaited.

The Orissa Maritime and Chilka
Area Development Corporation also
rapplied for two shrimp trawlers from
the Netherlands. The Corporation
was reqguested to furnish invoice and
othe, details, which are awaited.

Government of Tamil Nadu request-
_ed for the issue of Letlter of Intent for
import of four shrimp trawlers,

A firm proposal indicating the de-
tailed specifications and source of
vessel have still not been received,

Prices of Consumer Items During the
Year 1982 (Monthwise)

1290. SHRI MOTIBHAI R. (CHAU-
DHARI: Will the Minister of FOOD
AND CIVIL SUPPLIES pe pleased to
state:

(a) the monthly average prices ol
consumer items from January 1o
March, 1982 and from Oectober to Dec-
. ember, 1982 monthwise;

(b) what are the items of which
prices have risen and hy how much;
and

(c) what are their prices in the same
months in the years 1981, 1980 and
19792

THE MINISTER OF STATE OF TIIE
MINISTRY OF FOOD AND CIVIL
- SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b). Relevant- infor-
mation is given at Annex I. laid on the
table of the House. (Placed in Lib-
rary. See No, LT-5938/83.)

(¢) Relevant information is given
- at Annex II laid on the table of the

House. (Placed in Library See No.
- LT 5938/83).
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Sale of poor qualily of seeds and
saplings

1291. SHRI RAMJIBHA]I MAVANI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the selling of
poor quality seeds and saplings;

(b) if so, the steps taken by Gov-
ernment in the matter for selling bet-
ter seeds and saplings and {or strin-
gent action against the guilty;

(c) whether Government  pronose
to bring forward legislation to pro-
vide stringent punishment to nurse-
ries selling the saiq poor gqualities as
per announcement made by  Union
Agriculture Minister recently at Ban-

galore; and

(d) f so, the details thereof and
when the said Bill is likely 1o = be
ready?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a)
Whenever complainis aboit  uoor
quality of seeds and saplings are re-
ceived by the Governmant of India,
thev are referred to concerned State
(Governments for necessary action.
The distribution of seeds and spalings
and ensuring their quality are the
functions of the Stlate Governments.

(b) The Government of India have
enacted a legislation viz., The Seeds
Acl, 1966 to regulate the quality of
seeds. Necessary powers for enforce-
ment of the Act have been delegated
to the States. In addition, following
steps are being taken to organise nro-
duction and qualily control of seeds:

(iy Adequale provisions Liye
been made in the Sixth TFive Year
Plan and the National Seeds Pro-
gramme to strengthen the Seed
Certification Agencies of the States
and the Seed Testing Laboratories.

(ii) Agricultural Universities and
various institutions of the Indian.
Council of Agricultural Research
are being assisted to set up adequate
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infrastructure for  production of
breeder and foundation seeds.

(iii) A number of processing
plants have been set up for im-
proving the quality of seeds by
eliminating impurities.

For providing quality planting ma-
terial of horticultural crops, the Gov-
ernment have sanctioned a scheme for
establishment of Elite Orchards on 10
farms of the State Farmg Corporation
of India. These orchards will pro-
duce saplings of outstanding quality
for supply to farmers.

(¢) and (d). No proposal for en-
acting a legislation for regulating the
quality of plants produced by nurse-
ries is under consideration of the
Government at present. However, a
number of States have framed laws
for regulating the quality of plants
sold by nurseries, in their States.

Provision of housing to the people of

economically weaker sections and sup-

ply of drinking water to all problem
villages

1292. SHRI RAIMJIBHAI MAVANI:
Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided that special
steps should be taken to supply drink-
ing water to all problem villages be-
fore the end of the Sixth Plan;

(b) whether it has also been deci-
ded that schemes for provision of
housing for economically weaker sec-
tions should be accelerated in the
rest of the Plan period which are aim-
ed at upliiting the rural poor as rer
20-Point Programme;

(¢) If so, the details thereof;

(d) the action taken by each De-
partment and State to fulfil and carry
ot the above decision:; and

(e) the outcome thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS, WORKS

AND HOUSING (SHRI BUTA SINGH):
(a) to (e). Supply of drinking water
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to problem villages has been given
high priority in the Sixth Plan and
has also been included in the new
20-Point Programme. During the Sixth.
Plan, the effort will be to cover all
the identified problem villages (num--
bering about 2.31 lakhs as on 1-4-1980)
wilth at least one source of safe poi--
able water available throughout the
year, The outlay for this programme
in the Sixth Plan has been stepped up
considerably to Rs. 2007.11 crores com--
pared to Rs. 429.27 crores in the Fifth
Plan (1974—79). Programmes of house
building for economically weaker sec--
tions have also been included in the
new 20-Point Programme. The strategy-
here is to provide “Sites and Services”
with enough funds for a minimum
structure the beneficiaries to be given
loans up to Rs. 3000/- per unit, 1e-
payable over a period of 20—25 years
at concessional rates of interest. A
provision of about Rs. 485 crores has.
been made in the Sixth Plan. It 1s.
visualised that about 16.2 lakh fami-
lies would derive benefit out of the
proposed outlay. In addition, it is
visualised that Housing and Urban
Development Corporation would be
investing about Rs. 600 crores in the
Sixth Plan of which about Rs. 180
crores will be for the economically
weaker sections. HUDCO has sanc-
tioned more than 9.74 lakh dwelling
units for the economically weaker
sections ag on 31-1-1983, since the
inception of the Corporation.

Under the new 20-Point Programme,
it is also expected that all the land-
less families in the rural areas will
be provided house sites by March,
1985 and the programme of providing
construction assistance to the eligible
families will be expanded. The zcheme
envisages provision of house sites to
68 lakh rural landless families and
construction assistance to 36 lakh fa-
milies. Till September, 1982, since
irception of the scheme in 1971, 101
lakh families have been provided with
house sites and 21..30 lakh families
with construztion assistance. The-
Sixth Five Year Plan outlay for these
schemes is RsS. 353.50 crores.
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As regards the progress in the pro-
vision of drinking water facilities to
problem villages, 25,978 problem vil-
lages were covered during the year
1980-81 and 29,837 problem villages
-during the year 1981-82. The target
for the year 1982-83 is to cover about
42,000 problem villages.

‘Suggestions from State and sports
‘Organisations for encouragement{ tO
Sports

1293. SHRI RAMJIBHAI MAVANI:
Will the Minister of SPORTS be pleas-
-ed to state:

(a) whether Government have re-
ceived some suggestions ang schemes
from (i) some sports organisations
and (ii) from Gujarat and some other
‘Stateg on various sports activities and
their encouragement during 1 Jan-
uary, 1983 to 31 January, 1983;

(b) if so, the details thereof, the ac-
tion taken thereon and the outcome
theretn; and

(¢) what special enhancement ho-
nour and encouragement have been
given and awarded or  will be given
to Indian Winners in the Ninth Asian
Games?

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) and (b). General sugges-
tions abou{ the encouragement of
sports in the country are received {rom
time to time in this Department from
sports organisations etc. The sugges-
lions are consideredq on merits. How-
ever, no specific Scheme about encoura-
gement of sports activities has been
received from the Government of Gu-
jarat or any other State Government
during the month of January, 1983.
This Department has of course receiv-
ed two applications from Government
of Gujarat under the Scheme of Granis
o State Sports Councils ete. for Cen-
tral financial assistance in 1982-83 for
holding coaching camps, and for zons-
trucltion of a gymnasium. The grants
admissible under the Scheme against
“the two proposals of the Government
of Gujarat will be sanctioned in the
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current financial year if the Stlate “'0-
vernment fulfils the conditiong stipu-
lated under the Scheme.

(c) Indian sporismen and women
who have shown outstanding pe:for
mance in the IX Asian Games will
naturally be considered for grant of
Arjuna Awards which is the highast
honour given to a sportsman in the
country.

Supply of Rice and Kerosene in the
Drought Affected Areas of Orissa

1294. SHRI K. PRADHANI: Will the
Minister fo FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government are aware
that there is a rising trend in prices
of rice and kerosene in the flood afec-
ted and drought aflected areas of
Orissa at present and there is no suffi-
cient stock:

(b) whether there are inadequate
arrangements for supply of rice and
kerosene to all the fair price shops
and to sell these commodities in the
loca] hats and through co-operative
institutions; and

(¢) if s9, the details regarding the
long-term measures taken for their
supply after visit of the Central Team
which has been deputed to do a juick
reconnaissance survey of the affected
areas in Orissa?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI] BHAGWAT JHA
AZAD): (a) to (c). The information
is being collected and will be laid om
the Table of the Sabha.

Loss incurred by Poultry Research
Project of ICAR

1295. SHRI SURYA NARAYAN
SINGH:
SHRI NARAYAN CHOUBEY,

Will the Minister of GRICULTURE

be pleased to lay a statement showing:

(a) whether it is a fact that the
poultry research project of the Indian
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Council of Agricultural Research
(ICAR) is running at a losg since its
inception;

(b) it so, the details of the loss in-
curred by each centre of the project
and reasons therefor; and

(c) whether any probe has been co-
ducted into the working of the pro-
ject?

THE MINISTER OF STATE IN TIHE
MINISTRY OF AGRICULTURE (SHRT!
YOGENDRA MAKWANA): (a) No
Sir. The All India Coordinaled Kke-
search  Project on Poultry Breeding
was started by the Indian Council of
Agricultural Research in the fourth
plan with the following obectives:-

(i) To  evolve commercial layer
capable of laying at least 220 eggs
of standard size during 500 davs of
age.

(iil) To evolve commercial Lroiler
weighing at least 1200 gms al 8
weeks of age.

In order to achieve these research
objectives several strains available in
the country or imported from abroad
have been evaluateq as purebreds and
in reciprocal crosses and further im-
proved through intra-population selec-
tion. Commercial strain crosses have
been developed both {for layers and
broilers in the project. The layer cross
(ILI-80) developed under this project
has been released for commercial ex-
ploitation by the Cenfral Poultry Va-
rietal Release Committee with an egg
production of 262 eggs on hen housed
basis and 275 eggs on hen day basis,
Two more layer strains I11J-83 and
ITH-83 have been developed and re-
commended for release at the last
workshop on AICRP on Poultry Breed-
ing held at Bhubaneswar during Jan-
uary, 1983 for commercial exploitation.
The parent stocks of ILI-80 layers have
since been supplied to various State
Governments. Similarly, commercial
broijler crosses B-77 and IBL-80 had
been developed and released for com-
mercial exploitation and the parent
stocks of the same have been supplied

PHALGUNA 9, 1304 SAKA)

Written Answers 254

to State and Central Government
farms. The IBL-80 attains 1.6 kg at
8 weeks of age and has good efficiericy
of food conversion and survival. An-
other strain IBB-80 was recommended
by the Workshop on All India Re-
search Project on Poultry Breeding
for release for commercial exploita-
tion. This strain attains 1500 gms body
weight at 8 weeks of age with food
efficiency of 2.4.

Research is being continued f{or fur-
ther improvement of a number of
strains through selection and continu-
ous testing as purebreds and in croses
with a view to evolve more superior
commercial hybrids.

(b) The question does not arise,

(c) Like in other Coordinated pro-
jec's, a review Committee was sel up
by ICAR to assess the working of the
project. The committee has since sub-
mitted i’s reports and expressed its
satisfact/ion over the working »f the
Poultry Project and has recommend-
ed its continuance.

Dam Over River Kosi at Barahkshetra

1296. SHR1I BHOGENDRA JHA: will
the Minister of IRRIGATION be plea-
sed to state:

(a) the date on which feasibility re-
port for constructing multi-vurpose
dam over river XKosi at Barahksnetra
was handed over to the H.M.G. Ne-
pal, and whether any reminders were
sent thereafter and IHMG's reaction
thereto: and

(b) what snecific steps including
meeting at the highest level have heen
or are being taken to ensure eatliest
implementation of this project?

THE MINISTER, OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) and
(b) The ypdated Feasibility Report
for the proposed Multi-purpose
project over river Kosi at Bara-
hkshetra, was sent to His Majesty’s
Government of Nepal in August,
1981. The matter was raised dur-
ing the discussion held with the
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official Nepalese team headed by Scc-
retary (Water Resources), HMG Ne-
pal when it visited India in February,
1982 and it was then indicated that the
Feasibility Report was under study by
HMG Nepal. It was however agreed tc
discuss this issue in the next otficial
level meeting which is now expected
10 be held shortly.

Use of Poisonous Pesticides in Fndia
which are banned in other countries

1207. SHRI R. R. BHOLE: Will the
Minister of AGRICULTURE Ye vplea-
ed 1o state:

(a) whether it is a fact that I..dia
has not banned many poisonous fpes-
licices like DDT, BHC, Methyl para-
thicn, Heptachlor, Lindane, DBCP, 2,
4-D Paraguat and others, althouh they
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are banned in other countries;

(b) how many millions of kgms. are
manufactured in India in the years
1981-82, 1980-81, 1979-80 and whether
their use is controlled in any way by
regulations;

(¢) whether Government will ban
such poisonous pesticides; and

(d) if so, when?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) None
of these insecticides except DBCP is
banned in India.

(b) The figures of indigenous pro-
duction of these insecticides (technical
grade material) during the years
1979-80, 1980.81 and 1981.82 are indi-
cated below:—

(in million Kgms)

P= icide

—— i —— . —————— .

Indigenous producticn in

1979-t'0

BHC/Lindane .
DDT

Metliyl Parathion
2, 4-D

Paragugt

q1,H02c 28,7€0 28,366
4,731 4,004 3,248
2.533 1,213 2,092
0.102 0.338 0. 398

0.114 0.077 o.128

The use of these pesticides is governac
by the Insecticides Act, 1968 and the
Rules framed there under.

() and (d). The Registration Com-
mittee set up under the Insecticides
Act, 1968, has been asked to review the
current use of all insecticides which
have been banned in other coun‘ries.
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Pilot Crop Insurance Scheme
1299, SHRI RAM VILAS PASWAN:
SHRI SUBHASH YADAV:

SHRI M. RAM GOPAL
REDDY::
Will the Minister of AGRICULTURE
be pleased to state: O

(a) whether it is a fact that Gen-
eral Insurance Corporation is not in
favour of continuing the Pilot Crop
Insurance Scheme due to the great
risk inherent a5 a result of drought
conditions prevailing in various States;

(b) how much claims had to be
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paid by General Insurance Corporaticn
since the scheme was introduced; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) No,
Sir.

(b) The total amount of claims paiG
by the General Insurance Corporation
upto 1981-82 was 15.75 lakhs,

{cy Does not arise,

Saline Waler Problen: in Haryana
1300. SHRI RAM VILAS PASWAN:
SHRI SUBHASH YADAV:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of IRRIGATEION be
pleased to state:

(a) whether Government have seen
the press reports in the Hindustan
Times dated 27 December, 1982 where-
in it has been stated that a team of
Dutch Experts after studying in Hazr-
vana State have stated that Harvana
State will face saline  water crisis in
the coming 50 vears if corrective ac-
tion is not taken immediately: :nd

(b) if so. whether Central Govern-
ment have made any study in this re-
gard; and

(¢) action proposed to meet the situ-
ation?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA): (a;
Yes, Sir,

(by Yes, the Central Ground Wates
Board through hydrogeological surveys
and exploratory drilling has mapped
the areas of fresh and saline ground
water and those where shallow
groundwater is marginal and dJe2p
ground water saline. The results have
been published in the Hydrogeologicul
Map of India 1976.

(¢) A United Nations Development
Programme assisted project is under
execution by the Government of
Haryana to study the problem,
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Distribution of Land to Landless

1301. SHRI MOHANLAL PATEL:
SHRI CHINTAMANI JENA:

Will the Minister of RURAL DEV-
ELOPMENT be pleased to lay a state-
ment showing:

(a) whether it is a fact that the
achievement regarding the distribution
of lands to the landless, which comes
under the 20 Point Programme, has
been hampered;

(b) if so, the reasons therefor;

(¢) the target and the achievement
made during 1982 in each State; and

(d) the steps being taken by Gov-
ernment to achieved the target fixed
for the Sixth Plan?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA
MISRA): (a) and (b) No, Sir. The

programme continues 1o be imple-
mented.

(c) The Sixth Plan envisages that
the programme of taking possession
and distribution of ceiling surplus
land will be completed by 1982-83.
Since the beginning of the jmplemen-
tation of land ceiling measures under-
taken in the 1light qf the national
guidelines on land ceilings 41.7 lakh
acres have been declared surplus,
26,8 lakh acres taken over and 19.6
lakh acres distributed among eligible
families. A statement giving the

§tate-wise position for the year 1982
is appended,

(d) Vigorous steps are being taken
for completing the task outllined in
the Sixth Five Year Plan, Scrutiny
of returns collected all pover the coun-
try from landholders has been nearly
completed. However, after declara-
tion of land as surplus and even after
land is taken possession of affected
parties go to the court of law seeking
its intervention in one form or another
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This is the main reason why all land
declared surplus and tlaken posession
of could not be distributed, Some of
the land taken over can be petter uti-
lised for purposes of afforestation,
social forestry etc. The States have
been advised to take energetic steps
for removal of administrative and
other obstacles in the way of distr.-
bution of land that can be alloted to
eligible persons.

Statement
State Land
distribu-
ted during
1982
(in acres)
Andhra Pradesh . : 9754
Assam - . . . . 5231
Bihar . . o . . 6794
Gujarat » . . . . 6295
Haryana . . . : 2217
Himachal Pradesh . ’ N.A
Karnataka . . : . 40050L
Kerala . . B . . 1670
Madhya Pradesh e . . 2859
Maharashtra . .
Manipur . . . . . 97
QOrissa . . . . 4184
Punjab . . . , . 056
Rajasthan . . . . 0435
‘T'amil Nadu . 4915
Tripura e . . : ’ 124
Uttar Pradesh . 4358
West Bengal . ‘ : : 6802
Dadra & Nagar Haveli . : gl
Delhi - . . . . : 374
Pondicherry . : : 23
Total - . . . 122083
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Adoption of Jand

1302, SHRIMATI JAYANTI
PATNAIK: Will the Minister of
RURAL DEVELOPMENT be pleasec
to state:

(a) the details of the Stale-wise
Land Reform Acts enacted and imple-
mented so far; and

(b) the programme of Government
in the above matter during the re-
maining period of the Sixth Plan?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA
MISRA: (a) A statement listing the
main legislations on various aspects
of land reforms enacted for imple-
mentation by different States and
Union Territories is laid on the Tabple
of the House. [Placeg in Library.
See No. LT-5939/83* ]

(b) Under the Sixth Five Year Plan
it is proposed to complete distribu-
tion of remaining ceiling surplus land,
Legislation for confirment of owner-
ship rights on the general body of
tenents is to be completed by those
States which have yet to enact laws
for this purpose. Land records are
being updated in various States and
this process will continue to be re-
peated periodically. Consolidation of
holdings is to be taken up by those
States which have not yet taken it
up so that the programme can bpe
completed in 10 years, Security of
tenure for the residual tenants is te
be provided on a permanent basis,
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Allocation of amount to Orissa uader
the IRDP

1303, SHRIMAT1 JAYANTI PAT-
NAIK: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the amount allocated to various
districtg of Orissa towards implemen--
ling of the Integrated Rural Develop-
ment projects during 1982-83.

(b) the amount allocated and act-
ually spent by those districts in the
year 1981-82 fowards the above pro-
gramme;

(c) the guidelines sent either by the
Centre or the State to those districts
to complete all the rural development
projects within the time scheduted;
and

(d) the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA
MISRA): (a) and (b) A statement
showing the amount allocated to the
various districts of Orissa towards
implementation of IRD Programme in
1981 82, the amount actually spent in
1981-82 and the amount allocated
during 1982-83 is attached.

(e) and (d). Instructions have been
issued by the Government of India
from time to time to the various
States/UTs to make sustained efforts
to identify the beneficiaries below the
poverty line, to prepare block plans,
and to review the progress with the
field agencies periodically, Credit
Workshop for expediting the sanction
of loans to the beneficiaries are also
to be organised in each district,

Statement

STATEMENT SHOWING THFE AMOUNT ALLOCATED AND UTILISED (DISTRICT-
WISE) IN ORISSA UNDER [RDP DURING THE YEAR 1981-82 AND 1982-83

(Rs. in lakhs)

) L | 10%1-82 1992-83
?\:’ Name of District Allocation  Utilization  Allocation
0
1 2 3 4 5
1 Balasore 114 00 82.06 152.00
2 Bolangir 120.00 112.00 160.00
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I 2 3 4 6]
g Quttack . 246.00 204 .05 328.00
4 Dhankanal 96. 00 102.89 128.00
5 Ganjam 174.00 223.31 232.00
6 Kalahandi . 108. 00 72.39 144.00
7 Keonjhar ‘ 78.00 71.63 104.00
8 Korapur . ; ‘ . . . 252.00 109.51 336. 00
9 Mayurbhanj ‘ ’ B . . . 156.00 71.73 208.00
10 Phulbani 99.00 77:55 120.00
11 Puri 174.00 192.77 232.60
12 Sumbalpur . 174.00 112.97 232.00
13 Suaadergarh 102.00 82.90 136.00
Total 1884. 00 1495 85 2512.00

— -

————

Irrigation projects to be execufed in
Orissa during current year

1304, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister cof IRRI-
GATION be pleased to state:

(a) the names and the number of
the medium and major irrigation pro-
jects proposed to be executed in the
State of Orissa during the current
Financial year;

(b) the estimated cost of each of
those irrigation projects;

(¢) the total hectares of land that
would be irrigated on execution of
each of those projects; and

(d) the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA): (a)
to (d) 11 major and 27 medium irri-
gation projecis are under execulion
during the current financial year
(1982-83) in Orissa. The nameg of
these projects, expenditure incurred
so far together with the estimateg cost
and ultimate jrrigation benefits gare
given in the Statement zppended.

Statement

(Re. lakhs/’000 ha)

S\. Nam: of the Scheme Expcnditure Anticipated Ultimate
No. estimated  upto March, Expenditure Potential
1932 (1982-83)

1 2 3 4 5 6
A. MAJOR SCHEMES

1.  Pre-Sixth Pian Schemes

1 Rengali Irrigation 72203 . 32% 3883. 55 1200 424. 6o
2 Upper Kolab Irrigation ‘ . gb6q. 85* 1844 81 Goo 93.93
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1 2 3 4 5
3 Upper Indravati Irrigation . ‘ 14738. 00% 1618. 07 610 185.83
4 Anandpur . ‘ . ; . 1128.00 745.97 100 40.18
5. Mahanadi Birupa Barrage ; . 0264.90 553-74 1000 —_—
(*Includes share cost of dam towards irrigation of these Multi-purpose Projects)
IT. New Schemes
6 Subarnarekha . A ; . 35969 — 382 166. 82
7 Ghiroli 5 \ ; . . 3000 0.10 20 32.790
8 Lower Indra : . N . 3000 22.00 20 43.87
0 Kanupur . . 4 ; . 3800 4.74 20 52.85
10 Samakoi . . ‘ . . 4000 52.12 20 37.50
11 Additional spillway of Hirakud Dam 2000 — 3.16 e
B. MEDiUM SCHEMES
I. World Bask Schemes
1 Remal . . : ; . 1016. 66 671.66 185 5.83
2 Ramiala . . : . 3 1128.43 9208.42 95 13.81
3 Daka . . ' 1116. 34 969. 31 80 6.8y
4 DPillasalki . . s ; " 669. 44 582.93 55 3.47
5 Dumerbahal . . . . 305.60 239.45 9 3.78
6 Gohira o ; . . 1370.45 905. 45 200 13.40
7 Sunei ‘ ‘ . . . 1280.01 740.01 280 11.16
8 Kunaria . . : . ‘ 081.60 726. 60 160 5.33
9 Jharbandha . ; . : 264.33 158. %8 6o 2.36
10 Sarafgarh . . ] y . 455-00 330.42 34 3.30
11 Talasara . ‘ . ‘ . 535. 00 413.08 66 4.17
12 Harabhangi . ‘ . : 1878.00 508.37 202 1448
13 Kanjhari . . . . . 1551.00 561.83 350 16. 50
14 Hariharjore . . : : 1776. 46 515.85 230 15.77
15 Barsuan . . ' ‘ . 461.20 10. 48 10 4.35
16 Kansbahal . . . . 996. 9o 61.38 125 7.04
17 Upper Jonk . . : . 2028. 70 29.65 06 11.70
18 Bankabahal . . : . 1512.65 1338. 08 125 7. 31
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T (Rs. lakhs/’000 ha.)
1 3 4 5
I1. Non-world Bank Schem:
19 Ong s 821,13 100 24.96
20 Sundar 518 .32 467 .74 50 4.23%
a1 Kala 630. 17 500. 70 16 G.51
aa  Dadraghan 3 502, 8y 27 6.32
29 Aunli ) 111,58 18 0.89
o4 Upper Suktal 05 62 51 G 1.52
25 Baghua Stage [[ 475 43 26,27 1 4 28
26 Bonda-Pipili . ; 47943 207. 13 45 3.680
III. Meduim Schemes  Nei
a7 Badanala (World Bank 133600 3319 150 12,25

——— e —

Brutang Irrigation Project

1305. SHRI CHINTAMANI TANI-
GRAHI. Wil] the Minister of IRRIGA-
TION hbe pleased (o stale:

(a) whethey Government of Orvissa
have sent Brutang Irrigalion Proje:t
Report for getting World Bank uit:
and

(b) if so, the details of the estimate
ol the project and whether Central
Governmenil are also financing this

project ?
THE MINISTER O STATE OF
THI MINISTRY OF IRRIGATION

(S¥.' T RAM NIWAS MIRDHA): 1)
No, ir,

(h) Dores not arise.

Manibhadra Project

1306. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGA-
TION be pleased to stale:

(a) whether Government of Orissa
have since sent the Manibhadra Pro-
ject on river Mahanadi tg Central
Government, and

(1) if so, the details of the cstimate
of the project and whethey Central
Government are [inancing this  uro-
ect ?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA): (a)
ang (b) A preliminary note on the
proposed Manibhadra Project on "a-
hanadi river has been received fraomn
the Government of Orissa. Accornding
to this nole the cost Manibhadra Pro-
lect (State-1) 12 gtuted to bhe Rs. 515
<rores, Water resources projects are
funded by the State Governments,

Demand of Essential Commodities by
State  Governments

1307. SHRI P. A. SYEED. WwWill the
Minister of FOOD AND CIVIL SUP-
PLIES be pleasced 1o state:

(a) whether Government have leci-
ded net to meet the entire demand of
the State Governments for increased
supply of essenfial commodities:

(b) if so. whether any directive has
been issued to the Stale Governments
in this regard;
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(c) total essential commodities sup-
plieg to the States during the year
1982;

(d) what were their demands and
whether the position will be bad due
to food shortage; and

(e) steps taken by Government to
meet the demands of the States?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD): (a) to (e). The needs
~of the consumers in States for essen-
tial commodities are met by the free
market machanism, supplemented by
the Public Distribution Syetem. The
States are already aware of this posi-
tion. The essential commodities, like
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foodgrains are, therefore, allotted to
States/ Union Territories, keeping 10
view the overall avaiability of stocks
in the Centra] Pool, the relative needs
of various States, market availability
and other related factors. During the
year 1982, 4.51, 190 M.T. of imported
edible oils were allocated to States/,
Union Territories for distribution
through fair price shops and about
166.00 million square metres of cont-
rolled cloth had been packed and dis-

tributed equitably to the various
States,
A statement showing the demand

and allocation of foodgrains and sugar
allocated to various States/Union Tar-
ritories during the year 1982 is attach-
ed. There is no reason at present to
apprehend a food shortage.

Statement

(in '00o tonnes)

State/U T.

Foodgrains (Rice, Wheat Allocation of

etc.) Sugar*
Demand__ Allocation

{ 2 3 4
1 Andhra Pradesh . . . . 977.00 637.00 43,578
2  Assan . . 1062. 00 622. 00 16,000
3 Bihar « e . . . 1996 .00 914.16 56,604
4 Guwarat . . ‘ 966. 16 431.40 28,464
5 Harvana 493.89 175.20 9,408
6 Himachal Pradesh . ; . 170. 50 85.50 " 3,389
7 Jarmmi & Kashmipy . . . . 414.00 282. 44 4,792
8 Karnataka ., . 1090. 00 462.00 29,058
9 Kerala " 0 . . . . 1860. 00 1342.00 21,201
10 Macdhya Pradesh : . . . 1824. 00 630.00 42,081
11 Maharashtra . . . . 2010.50 1452. 40 51,388
12 Mauipur . . : . 83.00 57.60 1,183
13 Meghalaya 141.60 104. 20 1,057
14 Nagaland . : ‘ . 99. 00 72.00 68a
15 Orissa } . : .

516. 50 253. 20 21,889

i a— e—
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16 Punjab 518.30 265.00 13,649
17 Rajasthan . 1173.00 347.00 27,251
18 Sikkim 45.15 15.15 266. 5
#w Tamil Nadu . . . . . 1611.00 604 .00 30,309
20 Tripura 166. 50 119 00 1,635
21 Uttar Pradesh . . . . . 2045.00 1218.00 88,872
22 West Bengal 4100.00 2845.00 45,150
23 A. & N. Islands 16. 40 16.40 380
24 Arunachal Pradesh 49-45 46.70 495
25 GChandigarh Admn. 20.00 20.50 550
26 Delhi 1365.75 956.00 12,208
29 Dadra & Nagar Haveli 0.96 0.96 8o
28 Goa, Daman & Diu 86.21 78.80 940
29 Mizoram 144.50 72.00 378
go Pondicherry 17.82 14.44 487
31  Lakshadweep 5-89 5.89 130

*Based on 425 grams per Head of population as per 1981 Gensus.

Refund of Central Assistance to States
for Development of small and medium
Towns

1308. SHRI P. M. SYEED: Will the
Minister of WORKS AND HOUSING

be pleased to state:

(a) whether Union Governmen{ hos
asked the State Governments to re-
fund the Central Assistance given for
development of small and medium
fowns;

(b) if so, whether any such scheme
was prepared by the Union Govern-
ment in 1979-80;

(¢) if so, whether the Union {Gov-
ernment had found that first instal-
ment released for projects in 1979-80
and 1980-81 have not fully been utilis-
ed by States; and

(@) which Staies have failed 1o
utilise the funds for implementing the

schemes ang how mapy States have
refunded the amount?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) to (c). Under the
Centrally sponsoreq Scheme for Inte-
grated Development of Small and We-
dium Towns introduced in Decembter
1979, the State Governments were re-
quested to forward project proposals
in respect of the selected towns. Cen-
tral Assistance to the extent of 50
per cent of the approved cost or Rs.
40 lakhs whicever is less, is avail-
able for the approved projects on the
basis of appraisal and scrutiny, First
instalments were released to State
Governments for approved schemes in
31 towns in 1979-80 and 92 towns in
1980-81. The project period is normal-
ly thre years, A number of State
Governments had not fully utilised
these funds and preferred requests for
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the second jnstalment, The program-
me is constantly monitored by the
Town and Country Planning Organi-
sation and reviewed by the Ministry.
TLetters have been issued to the State
Governments in this regard, The Cent-
ral Council of Local Govt, and urban
development in February, 1982 and
January, 1983 passed resolutions re-
questing the State Govts. and UT’s to
accelerate the implementation of ap-
proved projects under the scheme hy
tackling various problems such as
budget provision land acquisition, raa-
terials and oorganizationa] arrange-
ments at the State and Local level
for implementation and monitoring.
The council further requasted the
states to take steps to complete most
of the approved scheme by the end of
the plan period by fully utilising the

Central assistance and the State
budget provision,
(d) The following  States/Union

Territories have failed so far to utilise
fully the funds provided in  1979-80
and 1980-81 for one or more projects
sanctioned by the Central Govern-
ment.__

Andhra Pradesh
Bihar

Gujarat

Haryana
Himachal Pradesh
Karnataka

7. Kerala

8. Madhya Pradesh
9. Maharashtra

10. Manipur

11. Rajasthan

12. Sikkim

13. Tamil Nadu

14, Tripura

15. Uttar Pradesh

16. West Bengal

17. Goa, Damman & Diu
18. Pondicherry

.

U o

>®

However, the approved schemes for
thege States/Union Territoriez ore in
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varying stages of completion. No State
has so far refunded the Central assis-

tance released,

Bhoodan Movement

1309. SHRI KRISHNA CHANDRA
PANDEY:

SHRI MOHAMMAD ASRAR
AHMAD:

Will the Ministery of RURAL DEV-
ELLOPMENT be pleased to state:

(a) whether any assessment has
been made of the Bhoodan movement
of the late Vinoba Bhave;

(b) how much langd was donated "y
reople to that movement;

(c) out of it how much was distri-
buted to landless cultivators: and

(d) whether Government are orovi-
ding any financial and other help fto
the donors in their cultivation work?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA MIS«
RA): (a) and (b). Progress of the
Bhoodan movement is assessed by Go-
vernment by obtaining reports from
the State Governments from time {0
time. Acording to information receiv-
ed from the State Government, 41.3
lakh acres have been received as
donations under the Bhoodan Move-
ment.

(c) 16.6 lakh acres have been djis~
tributed among 7.0 lakh eligible fami-
lies.

(d) There is no specific scheme of
the Government of India for providing
financial and other assistance to the
beneficiaries of Bhoodan land. How=
ever, allottees of Bhoodan land are en=
titled to the benefits of rural develop-~
ment programmes lika the Integrated
Rural Development Programme in the
same as holders of similar other land
holdings are.
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Tmplementation of Nationa] Rural
Employment Programme in the

States
1310. SHRI GHULAM RASOOL

KOCHACK: Will the Minister of RTI-
RAL DEVELOPMENT be pleased to
state:

(a) whether State Government have
assured the Central Government that
Sixth Plan targets for the National
Rura] Employment Programme is like-
ly to be achieved,

(b) the progress made and fund uti-
lised upto the current financial year,
and

(¢} to what extent emplovment was
provided?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA MIS
RA): (a) to (c). The total outlay for
National Rural Employment Program-
me for the Sixth Plan period includ-
ing the funds provided in the State
sector is of the order of Rs. 1620
crores, So far, funds to the extent of
Rs. 1021.06 crores have been made
available for utilisation under the pro-
gramme under both the Central and
State sectors, The {otal expen—
diture incurred from the begin-
ning of the Plan ag reported by the
States so far comes to Rs. 718.39 cro-
res. Complete reports of utilisation
for the year 1982-83 would be receiv.
ed only after the end of the Financial
year, Sixth Plan envisages an employ-
men{ generation target of 300-400 rpil-
lion mandays per year. Against this
the employment generated under the
programme during the first three vears
of the Sixth Plan ig as under:—

Year Emplovment genera-
ted (Ml
maan dys)

1980-81 . . . . . 42081

1931-82 . . . . . 354° 72
1082-83 . . . F . 235" 30
(Part) received so far)

1010 72
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On the basis of the progress reports
received from the State Govts. it ia
expected that the Sixth Plan targets
under National Rural Employment
Programme will be fully achieved.

Reimbursement of Expenditure Incur-
red on Elephants for Asiad

1311. SHRI A. K. BALAN: Will the
Minister of SPORTS be pleased to
state:

(a) whether the Kerala Chief IJin-
istler has asked for the reimpurrse-

ment of the expenses incurred on sen-
ding temple elephants t{o Asiad;

(b) if so, what is the amount he
has asked for reimpursement;

(c) whether Government have taken
any decision in this regard; and

(d) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHR!
BUTA SINGH). (a) No request fcr
reimburesment of the expenditure in-
curred on sending temple elephants
for the Asiad ‘82 has been received
by the Special Organising Committee
from the Chief Minister of Kerala.

(hy to (d). Does not arise.

Transportation of Elephants from
Kerala by Train

1312. SHRI A. K. BALAN: Will the
Minister of SPORTS bhe pleased to
state:

(a) whether the temple elephants
'rom Kerala were brought to Asiad in
train violating the prevention of Cruet-
ty to Animals Act of 1960;

(b) whether it is a fact that Cent-
ral Governmen{ forced the Kerala
Government {o bring these elephants
to Delhi; and

(c) If so, reasons thereof?
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THE MINISTER Of PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) and (b). No Sir.

(¢) Does not arise,

yeal ®i HLRTAT HETE gATviy
F. «tg¥ex fwardi § ogd
Tid A & faeu

1113, B TinATT A AFE QI
O e w77 TAE A FAT AN
t

(F) #qT ATH(T 7 AT GLHIN
#1 auE a7 fFawi & i
Uses #17 faaws aeF 7 w9 qa
aeErdy 2o wte w7 qFTA Y AGAT
W z= F A e fewo g

(@) zfg zi, v FeEadr st
T 2. WY

(@) afz 7, N FW FWER
aEses qar & fwaEr 7 agar
17 F fAo dar 1% deaa  fq=r-
CiC I

-

LR HAIRT W Iwa war (W
(uifee Atesaat ) :(F) o w0

() 999 21 gl Zrar |

() s 98 |« T ®wZ wSg
ATEET F AAMIFC T AT & o1
T 39 ¢ w9 faas ¥ fAow &
aFdr # |

Self sufficiency in milk and milk pio-
ducts

1314. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of ACGRI-
CULTURE be pleased to state:

(a) whether Government's atten-
tion has been drawn to the reported

e
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statement made by Chairman, Natio-
nal Dairy Development Corporation to
the effect that the country has -aore
or less achieved  self-sufficiency in
milk and milk products;

(b) if so, the per capita minimum
requirement and per capita availabili-
tv of the milk and milk products in
the country:

(¢) the percentage of the imported
milk and milk products to the tofal
availability in the country; and

(d) Government's reaction to the
reported statement?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA): (a)
Yes Sir.

(b) The National Commission on
Agriculture (1976) has recommended
201 gms. of milk per head per day ns
the average minimum nutritiona] re-
guirement, Against this, the per capita
availability of milk was estimated to
be 125 gms. per day in 1979-80.

(c) and (d). Milk preduction has
increased significantly. No milk and
milk products have been  imported
commercially against foreign exchange
for the last few years. However, skim
milk powder, butter/butteroil  have
been received as gift for generation of
funds for implementation of dairy <e-
velopment programmes in the count-
ry. The per capita availability of milk
and milk products has been steadily
increasing from 109.6 gms. in 1973-7T4
to 125 grams in 1979-80 (from 54.5 per
cent to 62 per cent of the minimum
nutritional requirements), thus rever-
sing the irend of decline in per capita
availability of milk and milk pro-
ducts noticed earlier.

The per capita availability of milk
is always related to the rate of growth
of population. While milk production
has increased significantly, there
has also been sizeable increase in
population, Efforts are being made
to increase milk  production to meet
the increase in demand on account of
growing population,
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Irrigation Projects under Completion

1315. SHRI GIRIDHAR GOMAN:
GO:

SHRMATI
NAIK:

SHRI MADAVRAQO SCINDIA :

Will the Minister of IRRIGATION
be pleased to state:

JAYANTI PAT-

(a) whether it is a  fact that there
are large number of medium and
major irrigation projects are yet 1o

be completed by the States;

(b) if so the names of the projects,
year of its approval, estimateg cost of
the projects and the area to be irri-
gated after completion, State-wise;

(¢) what are the reasons for delay
in completing the projects and the
measures taken by his Ministry and
the States to avoid the delay in ex-
cution and completion;

(d) the names of the medium and
major Irrigation projects started
during First and Secong Five Year
plan continued up to Fifth and Sixth
Five year Plan as spillover project,
State-wise; and

(e) the guidelines issued io the
States to expedite the work of the
long spill-over projects and the other
project which are under execution?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
JSHRI RAM NIWAS MIRDHA): (a)
to (e) The information is being collect-
ed and will be laid on the Table of
ithe House.

Violation of Urban Development Norms
in Infrastructure Development for
Asiad

1316, PROF, MADHU DANDA-
VATE : Will the Minister of WORKS
AND HQUSING be pleased to state:

(a) whether it is a fact that experts
on urban development and planning
have publicly voiced the criticism that
various flyovers and  bridges con-
structedl in Delhi as infastructural
facilitiev for the ASIAD were in viola-
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tion of all norms for urban develop-
ment and planning;

(b) if so, 'what are the salient
features of this criticism, and

(c) the Government
thereto:

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) to (¢) The Town and
Country Planning Organisation has in-
formed that they are not aware of any
criticism of Delhi’s Fly-overs and Brid-
ges by experis on urban development
and planning. The DDA has reported
that the grade separators construct-
ed for the Asisd came with-
in the Master Plan implementation
for improving the traffic circulition
in Delhi. However, the Delhi Urban
Art Commission was critical about
the felling of some trees in the process
of construction of some of the Fly-
overs. The Project Authorities had
taken steps to transplant the trees and
also grow new ones wherever possi-
ble, While approving the above pro-
jects and Delhi Urban Art commission
had also given certain valuable sug-
gestions which had been incorporat-
ed by the concerned Project Authori-

ties,
fra€ ofeaisran & fang 2 feu
2 G &g Tl ® wEe
HCATE
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Loss of Kharif Crop

1319, SHRI H. N, NANJE GOWDA.:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is g fact that dque to
drought and floods in parts of the
country during this year there is a
fear of loss in Kharif production;

(b) whether Centre have issued
guidelines in this regard to the State
Governments;

(c) if so, details thereof; and

(d) the reaction of the State Gov-
ernments thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ARIF MOHAMMAD KHAN):
(a) and (b), Yes, Sir,

(¢) and (d) To make up the losses
suffered in Kharif production, the rabi
targets have been revised upwards arnd
fixed at 62 million tonnes and 5.84 mil-
lion tonnes in respect of foodgrains and
oilseeds respectively in consultation
with the State Governments.

The State Governments were advis-
ed to adopt the following production
strategy : —

(i) Timely supply of seeds. ferti-
lisers, credit etc,  for rabi
Crops,

(1i) Timely sowing of wheat, mus-
tard, gram and other rabi
crops,

(ili) Ensuring adequate availabili-
ty of irrigation waler through
canals and tubewells, and

(iv) Provision of
timely plant
cover.

adequate and
protection

The above stralegy has Leen spelt
out in details in the check list circul-
lateq to the various States for imple-
menting rabi campaign,

The States are making vigorous
efforts In this direction.
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Exhorbitant Reserve Price of D.D.A.
Plots

1820. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) whether it is a fact that Gov-
ernment promised in the recent past
1o bring down the rising price of land
:n Delhi;

(b) if so, what are the reasons for
the DDA to have arbitraily fixed
exhorbitant reserve prices of its plots;
and

(c) whether the public boycotted the
auction scheduled for 18 January,
1983 in Kirti Nagar?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) Guidelines to curb the
unwarranted increase in urban land
prices have been circulated to all State
Governments/Union  Territories in-
¢luding Delhi,

(b) DDA has reported that it does
not arbitrarily fix exhorbitant price
for auclion of plots, DDA fixes the
reserve price for auction on the basis
of the bids received in the previous
auction for similar plot of roughly
the same size. Where this informa-
tion is not available, the reserve price
for auction is fixed on the basis of
the hids received in similiar areas of
same importance and use.

(¢y Yes, Sir. The plots were, how-
ever, disposed of on a suhsequent date,

Stagnation of IRDP

1321, SHRI RASHEED MASOOD:
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether the implementation of
the Integrated Rural Development Pro-
gramme (IRDP) has stagnated and
the development of small towns has
been very unsatisfactory:
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(b) if so, what is the achievement
in this respect since 1979-80 and the
reasons for the stagnation of the pro-
gramme; and

(c) the measures contemplated by
Government to accelerate the pro-
gress?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOQOP-
MENT (SHRI HARINATHA MISRA):
(a) to (c), The implementation of
rural development programme is car-
fineq to rural areas gnd as such has no

relationship with the development of
smal] towns.

Committees /Councils/Boards in the
Ministry

1322, SHRI RASHEED MASOOD:

SHRI DAULAT RAM SA-
RAN:

SHRI K. MALLANNA :

Will the Minister of AGRICULTURE
be pleased to state:

(a) how many Committees/Coun-
cils/Board with their nomenclatures

are presently in  existence in the
Ministry;

(b) the precise functions of these
Committees/Councils/Board and the
annual expenditure being incurred by
Government on them:

(¢) whether Government have con-
sidered the question of usefulness or
otherwise of these Committees/Coun-
cils/. Boards; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (d).
The information is  being collected
and 'will be laid on the Table of the
Sabha,
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1 FIAT HIT F ST ITAT F A
forar ST o

faaTor

a% 1981—-82 TUT 1982—83 F T T ITHIM T[T FTAFH & AT
& FET @I F @i aqrer  faEer )

(drg  Tq 7 )
T LR VE T SR L 1981-82 & 1982-83 &
o e aiafeq F= e fua A" Ear
qETHAT T FEAT
1 2 3 4
1. ¥ 9 1896.00 1983.00
2. BT 400. 00 400,00
3. fREr 1210.00 2540.00
4. T . 560.00 590.00
5. gfearom 160,00 160.00
6. fgume waw : . 120.00 120.00
7. OTF 4T FIEHIX ; 80.00 160. 00
8. FAlEE 828.00 874.00
9. FTA . 804.00 847.00
10. W= 93w 1320.00 1390. 00
11. ¥R 1420.00 1498. 00
12.  HUYR . 10.00 20. 00
13. AT . 10.00 20.00
14. ANTATES : 20.00 20.00
15. SEMET . . . 820.00 865.00
16. 9STa . . 252.00 266.00
17. TSRYH ; 468.00 492,00
18. fafaww . . 8.00 16.00
19. dfgemre . . ' 1480.00 1560, 00
20. fagq ; 60.00 60.00
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1 2 3 4
21. 9OX H=W 3340.00 3513.00
22. qf\9H TS 1348.00 1414.00
% WfAE eiN——

23. HUSHTA TAT AHER T TG 16.00 32.00
24. TRUTHS WU ) 16.00 28.00
25. FENG - 8.00
26. FMEL TIT AMC ZAAT -- 16.00
27. feo=r —_— 4.00
28. AT FHA JGT g —_ 32.00
29. TGO — 8.00
30. fAars 32.00 32.00
31. oife=< 16.00 32.00

amT 16,694. 00 19,000. 00

Closure of Sugar Mills

1324. SHRI RAMVATAR SHAS-
TRI: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that some
sugar mills in the country are lying
closed;

(b) if so the State-wise details

thereof;

(¢) the reasons for closure of these
sugar mills;

(d) the number of workers render-
ed unemployed on account cf the
closure of above sugar mills; and

(e) the steps taken by the Govern=-
ment for reopening these sugar
mills?

THE MINISTER OF STATE OF THE
MINITSRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b) The names, State-
wise, of the mills that have not xvork=-
ed during the current sugar year and
upto 22-2-1983 are given in the State
ment attached,

(¢) and (d). The information iy not
rtadily available with the Central
Government.

(e) To ensure that mills start, in
any crushing season timely is the
direct responsibility of the concerned
State Government.
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Statement

Positon as on 22-2-1963

S. No. Name of the State

Name of the Mill

L]

. Andhra Pradesh

2. Bihar

3. Maharashtra

4. Tamil Nadu

5. Uttar Pradesh

(1) Kirlampudi Sugar Mills Ltd., P.O.
Pithapuram, Distt., East Godavari.

(2) Sivakami Sugar Ltd., P.O. T:mukd,
Distt. West Godavari.

(1) Behar Sugar Works, P.O. Pachrukhi,
Distt. Saran.

(1) Shree Datta Sahakari Sakhar Karkhang
Ltd., Asurle, Tal. Panhala, Distt,
Kolhapur,

(1) Palar Surar Pvt, Ltd., P.O. Mailpatti,
Distt. North Arcot,

(1) Experimental Sugir Factory, NSI,
P.O. Kalyanpur, Kanpur.

(2) U.P. State Sugar Gorpn. Ltd., Unit
S khotitanda, P.O. Sikhotitanda,

Dry Land Farming

1325. SHRI JITENDRA PRASAD:
SHRI K, MALLANNA:
SHRI K. PRADHANI:

Will the  Minister of AGRICUL-
TURE be pleased to state:
(a) the progress made under dry

land farming programme so far;

(b) the names of the States going
to be benefited from this programme
along with  other detais in this re-
gard; and

(¢) the guidelines Issued to the
States to co-ordinate the efforts of all
deparfments concerned ang distribu-
tion of agricultural inputs?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ARIF (MAHAMMED KHAN):
(a) The dryland farming technology
developed by Indian Counci of Agricul-
tural Research. ICRISAT, Agricultural
Universities, etc,, is being transferred
on the farmers land, The strategy ad-

opted for dryland farming is two pro-
nged (i) intensive approach ang (ii)
extensive approach, Under intensive
approach a pilot project for Propaga-
tion of Water Conservation/Harvest-
ing Technology for Dryland Farming
areas has been formulated for select-
ed districls in the ‘States of Andhra
Pradesh, Bihar, Gujarat, Haryvana
Himachal Pradesh Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Orls-
sa, Punjab  Rajasthan, Uttar Pra-
desh, West Bengal and Tamil Nadu,
Besides. various States have so far
identified 2095 micro-water sheds cov-
ering an areo of 26.35 lakhs hectares
for intensive development. Under ex-
{ensive approach an area of 14.56 mil-
linn hectares has been brought under
improved  dry practices. rerti-
liser-cum-seeq drills other imple-
ments. fertilisers, improved seeds,
plant protection, elc., have been sup-
plied to the farmers in dry farming
areas.

(b) All States have been sadvised
to adopt dryland farming technology
sulting to their local conditions.
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(c¢) All States have been advised to
draw an action programme for plan-
ning implémenting, coordinating and
monitoring of the dryland farming pro-
gramme keeping in view the multi-
disciplinary approach involved there-
in, They have also been advised to
ensure availablity of agricultural in-
puts within the easy reach of the
farmers in adequate quantities. They
have in particular been requested for
the consitution of a  multi-discipina-
ry committee at the block level for
planning, implementation and moni-
toring of the integrated walershed de-
velopment projects for dryland areas
and also setting projects for dryland
areas and also setting up an inter-
departmental Committee at the State
leve to over-see and coordinate the
various on-going  programmes of the
agriculture, rura develoment and cther
concerned departments for develop-
ment of dryland farming. The id-
entified watersheds hould receive
preference in the distribution of agri-
cultural inputs and credit,

Prices of Vanaspati

1326. SHRI
SAINI:

SHRI R, L. P. VERMA:

MANOHAR LAL

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to refer
to the reply given on 8th March 1982
to Starred Question No. 213 regard-
ing steps to reduce price of Vanas-
pati and state:

(a) whether it is a fact that the
prices of small packs, are not correlat-
ed with the price of a 16.5 Kg. tin;

(b) will the price of Panghat 16.5
Kg. tin and those of 1 to 5 Kgs, Rath
be indicated and correlated; and

(e) will an embargo be placed on
the manufacturers to produced only a
limited quantity of ghee in small

packs so that they are unable to ex-

ploit the public at large?

PHALGUNA 9, 1904 (SAKA)
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THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLES (SHRI BHAGWAT
JHA AZAD): (a) and (b) Presently
there is no statutory control on the
prices of vanaspati. However, a
voluntary price restain is being ob-
served by the industry whereby the
maximum price of 16,5 Kg. tin is fixed
at Rs, 217 ex-factory. Although the
basic price of vanaspati in small-
packs is correlated to the bulk pack-
ing, it costs slightly more on account

of higher cost of packing, handling
ete,

(c) The matter is engaging attention
of the Government,

Financial Allocationg to Irrigation
Projectg

1327. SHRI GADADHAR SAHA:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether attention of Govern-
ment has been drawn towards the
observation of the Seventh All-India
Conference of State Ministers for irpi-
gation held in Madras which had
‘noted with alarm’ the fact that inade-
quate financial outlays were the main
constraints preventing the fulfilment
of Plan targets:; and

(b) if so, what steps have been
taken for adequate allocation of funds
for the irrigation projects in different
State during the Sixth Plan?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHR1 RAM NIWAS MIRDHA): (a)
and (b), The Seventh  All-India Con=
ference of State  Minister for iiriga-
tion held in Madras in December 1982
took note of the inadequate financial
input to be a major constraint, apart
from others in the effort to achieve
the maximum possible level of poten=
tial creation and utilisation. Never-
theless, the State Governments have
been advised to allocate maximum
possible funds to irrigation sector go
as to achieve the target,
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g AR amfvw  qfa Aewa
¥ Tlog wHay (s wivraw AT WET ):
(F) & () west e faew, wErl
qeft OF SR T @ oS yavw w A
ST (Yavw uge ) wiafaw, 1978
F eI T TEETL FA A9 1T H
o foram maT 9v | a8 ¢ SO SeW
TR & Ta+T § & | TOFT Ja77 IT6
gra frgea fo o fdffae & Ameaw
TFfFaTSITW@|Ig 1 1976-77 7 1981~
82 & Nt & T AT F TeTeA, 9%
T T AR IE watg  (feAT # e
s faer & @ fPar) @ik 1982-83
# fou ST SUaew HTFET FT I
gew fagoor ¥ fear mar &0
1982-83 #Ygw ¥ faz foerd #mr
ot ST §

fermrTor

dqF N7 A 28 §E, 1983 & g8 TW AT HAMIFT TN Ho
1328 F wu< & WM (F), (@) #9) (7) § Sfeafay fFEwor |

1976-77 I a9 § =T AT fqor wgel g R T TH,  IQTfed SHT
AR 229@ F fegura & gafa & aX § guAT & A= fqEwor

A aw T T gartEw S sEtg (fa)
T

(Hro &) (Hto =) (22 a2 &

feams &)

1976-77 209870 19373 180
1977-78 261465 22476 225
1978-79 221992 18421 199
1979~80 ; : 80781 7000 62
1980-81 . : 152727 15247 120
1981-82 265273 22949 234
1982—-83 : : 65780 6012 52

(31-1-83 %F)

—
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Allotment of Foodgrains to East and
North Eastern

1329. SHRI NARAYAN CHOUBEY:
Will the Minister of FOOD AND
CIVIL, SUPPLIES be pleased t» state:

(a) whether jt is g fact that the
Centre’s allotments of foodgrains to
some of the East and North-Eastern-

States has fallen far below their de-
mands;
(b) if so, the monthly demand and

allotment during the year 1982 to
these States; and

(c) the reasons for not meeting the
demand fully?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND

PHALGUNA 9, 1904 (SAKA)
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CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD): (a) to (c), Alloimeat of
foodgrains to the various States, in-
cluding East and North-Eastern
States is made on g month to month
basis taking into account the availa-
bility of stocks in the Central Pool,
relative needs of the various States,
market availability and other related
factors, These monthly allocations
from the Central Pool are intended to

supplement  the open market
availability of foodgrains in State
and cannot be expected to meet the

total consumption requirements of the
entire population, A statemeht show-
ing monthly demand and allotment of
foodgrains during the year 1982 jn res-
pect of Eastern and North-Eastern
States is attached,
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Rise in Price of Levy Sugar

1330. SHRI NARAYAN CHOUBEY:
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to sfale:

(a) whether it ig a Zact that the
price of levy Ssugar was increased by
10 paise with effect from December,

1982; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISER OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b). The relail
consumer price of leyy sugar was in-
creased by 10 paise per kilogram with
effect from 1st December, 1982, con-
gequent upon an increase in the rate
of the Development Cess on Ssugar
from Rs. 5/- to Rs. 14/- per quintal
to finance the maintenance of a buffer
stock of 5 lakh tonnes of sugar.

Provision of Drinking Water Facilities
to Villages

1331. SHRI SATYANARAYAN JAT-
IYA. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the number of yillages in the
country zs on 26 January, 1983 where
drinking water facilities have been
provided; and

(b) the detalls of the schemes and
efforts made to provide drinking wat-
er facilities during the last three plans
and achievements made in these direc-
tions quring each plan separately?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND
WORKS AND HOUSING (SHRT BUTA
SINGH): (a) and (b), Drinking water
supply is a State subject. Accordingly,
precise information will be available
anly with the State Governments, Cen-
tral involvement is only in the pro-
gramme for the supply of safe drink-
ing water to identifled problem villag-
es for which grants are provided un-
der the Centrally Sponsored Accele-
rated Rural Water Supply Programme
to supplement the resources of the
State Governments. However, available

FEBRUARY 28, 1983
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information  based on reports from
State Governments, indicates that by
the end of 1979-80, about 1.84 lakh
villages had penefilted from water
supply schemes oi one type of another.
As regards problem villages, about
95,000 such villageg are estimaleq to
have been provided the safe drinking
waler supply facilities by March, 80,
According to the data received {from
the State Governments ags on 1.4.80 in
connection with the programme for
the supply of drinking water to prob-
lem villages, there were gbout 2.31
lakh problem vyillages in the country.
Out of these, 25978 problem villages
were provided wih drinking water
facilities during tha year 1980-81 and
29837 problem villages during the year
1981-82 the target for the year 1982-84
is to provide drinking water facilities
to gbout 42000 problem villages.
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Break-through in Rapeseed-Mustard
Production py IARI

1333, SHR] A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is g fact that ICAR
has claimeg major break-through by
JARI in rapeseed mustard production
and informed Cabinet about these
findings;

(b) if so, full details of claim and
findings ang how much seed of high
yielding varieties evolved by IARI
are available, variety-wise;

(c) whether about 40 [armers had
all lower yields per hectare in 1981-82
in Bharhal village near Delhi than
t+he minimum yield in 1980-81; reasons
along with full details of each
farmer zcreage and production sepa-
rately jn 1980-81 and in 1981-82;

(dy are such poor performance 1n
IAR] research programmeg resulting
in decreasing revenue receipts as per-
centage of its increasing plan expen-
diture as reported in Surya India of
15 January 1983, project-wise plan and
non-plan  expenditure at IARI from
1979-80, year-wise and for €ach pro-
ject corresponding annual receipts be
given?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) Yes Sir.

(b) The Indian Agricultural Res-
earch Institute has identified two sup-
erior varieties of mustard, namely,
Pusa Kalyani and Pusa Bold. During
1080-81, yield of Pusy Bold ranged

Statement
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from 15—24 quintals per hectare un-
der different agro-climatic conditions
with  variable management jnputs.
Thus this variety is rateg to have a
yield potential around 24 quintals per
hectare.

The Indian Agricultural Research
Institute is responsible for producing
breeder seed of improve varities and
supplying the same to the National
Seeds Corporation for further multi-
plication at the foundation stage. Dur-
ing 1982, 50 kgs. of breeder seed of
Pusa Bolg had been supplied to Na-
tional Seeds Corporation gnd who, in
turn intends to organise the produc-
tion of 20 quintalg of foundation seed
of this variety. The National Seeds
Corporation js reporteg to have 40
quintals of seed of Pusa Kalyani, ano-
ther improved variety evolved py In-
dian Agricultural Research Institute,

(c) The average yield obtained in
the demonstrations carried out in
1981-82 was 18.25 quintals per hectare
as against 24 46 quintals per hectare
obtained in 15 such demonstrations in
1980-81. The reasons for low yields
in 1981-82 were due to frost injury
and aphid attack followed by pod
shedding. The details of acreage and
production are given in the Statement
attached.

(d) The 1ARI is primarily a res-
earch Institute and doeg not evaluate
its performance in terms of revenue
receipts of produce from various pro-
jects peing implemented by the Insti-
tute. Therefore, the question of com-
paring receipts with the expenditure
incurred on each projcet does not
arise,

Yield resulls of *Pusa Bold® Mustard Demonstrations conducted in Village Bharthal, Delhi

— e e e

51 .No. Farmer’s Name Area of Yield in
demonstra-  q/ha
- - tions (acre)
z 2 3 4
I—Rabi 1920-81
I Sh. Gopiram s/o Jhandu 100 26:00

2 Sh. Surat Singh s/o Hari Singh

1'00 26° 20
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13
14
15
16
17
18

19

Smt. Kajani w/o Saroope

Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.

Sh.

Ram Kumar s/o Hari Singh .

Nawal Singh s/o Sr1 Ghand
Tekan s/o Stblal

Lakhee s/o Ghajivram
Mahender sjo Surta
Bharat Singh s/o Gyani
Heeralal sjo Gyani
Lalchand s/o Bharatoo
Satweer s/o Lal Ghand
Prahlad s/o Ghhotelal
Chhote s/o Mam Chand
Sribhan s/o Sukhlal

Sudan sjo Sh, Khairati

. Dalcep s/o Kanahya

. Vedparkash sfo Dalcep
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.

Dharamveer sjo Bhoop Singh

Blhiagwana s/n Dayaram

Kashi Ram s/o Bhoop Singh .

Munshi Ram s/o Ramosher
Jot Ram s/o Desh Ram
Ajeet sfo Munshi

Meer Singh s/o Desh Ram
Bharat Singh s/o Ratni
Ishwar s/o Bharat Singh
Rajender sfo Sadaram

Ranwari sfo Ram Saroop

Smt. Dhapa w/o Ram Saroop

Sh. Bhagwana s/o Roop Singh

Sh.

Jakishan s/o Bhagwana

Sh. Ram Karan s/o Rampat

Sh.

Ramkishan s/o Rampat

3 4
1.00 27.10
1.00 25. 30
1.00 25.00
1.00 24.30
1.00 22.20
.00 24.00-
.00 24.20
1.00 25.10
1.00 23.10
1.00 22. 20
1.00 24.00
1.00 22.20
1.00 26.10
II- Rabi 1981-02
1.00 16. 10
1.00 17.00
1.00 16. 30
1.00 1. 10
1.00 15.20
1.00 10, 0o
1.00 17.20
1.00 20.20
. 1.00 10.00
" 1.00 20.30
. . . 1.00 14.20
. - . 1.00 15.00
. 1.00 21.00
1.00 18.20
1.00 19.00
. . 1.00 17.10
1.00 15.00
1.00 20.00
g 1.00 20.20




YUy  rrresen growery L AAUARAS WATER 2y A v y——— R ———
I 2 3 4
20 Sh. éhcr Singh s/o Nathawa 1'00 2120
21  Sh. Bhagwana s/o Ghhottor 1'00 16 00
22 Sh. Kanahya sjo Kanwar Singh . 1'00 2000
23 Sh. Gopi sjo Jhunda 1400 18 00
24 Sh. Sahab Ram s/o Sadaram 1°00 19°10
25 S!', Khajan s/o Basanta 100 2015
26 Sh. Kishan s/o Mamchand 100 17 10
27 Sh. Bhartoo s/o Nand Lal 1°00 14°00
28 Sh. Satvee: s/o Sh. Prithi . 100 17:30
29 Sh. Surjan sjo Chandgi 1°00 19°00
30 Sh. Lal Chand s/o Roop Chan| 1.00 + 20°10
31 Sh. Karan sjo Maha Singh 1°00 19°20
32 Sh. Jai Singh s/o Raghveer 100 22400
33 Sh. Sribhagwan s/o Sukh Lal 1100 17°20
34 Sh. Hukam s/o Desh Ram 100 19°20
35 Sh. Sundrr s/o Bhartoo 100 1800
g6 Sh. Hari Singh s/ Sur.a 1°00 19°00
97 Sh. Hawa Singh s/o Sada Ram 1°00 17-10
38 Sh. Hukamn s/o Mahru 100 18- 00
39 Sh. Umrao s/o Srichand 1°'00 19°10

100 2000

40 Sh. Naval s/o Srichand

Growing of Hybrig Napier Grass
through Tissue Culture

1334. SHRI R. N, RAKESH: Will
the Minister o2 AGRICULTURE be
pleased to state:

(a) whether it is a fact that Hybrid
Napier Grass and coconuts plants etc.
are now being grown in tissue culture
in India;

(by if so, the details thereof and
names of ICAR Laboratories where
this method is being used;

(c) the quantity of hybrid napier
produced by this method and  how
much area has been planted therewith,
so far; and

(d) number of coconut or any other
saplings porduceq by this method and
results of successfyl transplantation
so far and steps taken to bring about
a coconut revolution in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) No, Sir,

(b) No work on Tissue Culture of
Hybrid Napier grass has been done
so far. In the cage of coconut, how-
ever experiments are underway to
produce coconut plantg through tissue
culture at the Central Plantation
Crops Research Institute, Kasaragod
o2 the Indian Council of Agricultural
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Research. The Indian Council of
Agricultural Research js also funding
two Cess fund schemes gn Coconut
Tissue Culture at the Jawaharlal
Nehru University, New Delhi and St.
Aloysius College, Mangalore. Work
at these centres is also at the ex-

perimental stage.
(¢) Does not arise,

(dy The work is still at an experi-
mental level and it may take some
vears to standardise the technique and
utilize the same to bring about g mass
porduction of coconut seedlings.

Improved Methodology to Enhance
Production of Agriculture Produce

1335. SHRI T. S. NEGI: Wil the
Minister of AGRICULTURE be pleas-

ed to state:

(a) whether Government are aware
that in many States Rabi crops have
failed contrary to Central Govern-
ment's optimistic forecast and estimat-
es;

(b) whether it is a fact that the
methodology useq is incorrect which
has led to shortages in wheat, milk,
oilseeds despite forecasts of maximum
production leading to maximum im-
ports and shortages; and

(c) whether Government will im-
prove the present methodology for
crop production {orecasts peniing
which it will advise its spokesmen not
1o make public statements which have
eroded public confidence?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) The reports received “rom most
of the States promise a very good rabi
crop this season.

(by) and (c). Methodology utilised in
estimating production of agricultural
commodities is objective and has bheen
developed in consultation with the
experts agnd is being reviewed from
time to time to introduce further re-
finements for increasing the precision
of the estimates. Thus, there is no

FEBRUARY 28, 1983
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reason to believe that forecastg put
forwarg by the Government jgencies
have led to any shortages in wheat,
ete.

Failure of Cattle Insurance Schelne

1336. SHRI T, S. NEGI: Will the
Minister of AGRICULTURE be pleas-
ed to state,

(a) whether Government are aware
that Cattle Insurance Scheme is also
unsuccessful and js being misused in
some areas widely like the car insu-
rance in certain zones; and

(b) if so, steps Government have in
ming to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) and (b). The Cattle Insurance
Scheme has heen making satisfactory
progress even since its introduction in
1974 and jt is not correct to say that
it is being misused in some areas. The
Insurance Companies have recruited
Veterinary Officers to render specialis-
ed help to ensure orderly progress of
the scheme, effective control ang loss
minimisation. However, Government
are glways vigilant to take remedial
measures when ever found necessary.

fearma w@ar =1 wEr sl wy
WEEE AT FIAT

1337, # & I FeIr7gLE0 : 77
gg AT Anfw afq 48 ag a9 A
FOT w4 fF

(%) femmae w3w & srer fast &y
€T F4T 2 WK 1982 ¥ WA
GIT T & ATEe0) § 878 g9F g
fram aF o7 fwT & fao faar
W ardEl afgr  qEEdt e
FTE; AT

(@) 1 g3FR 7 BT grer faati
F1 AT @va fom 1 i goard @
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FT %15 frorg 7Y ferar mam &

Species-wise Instituteg of I.C.AR.

1338, SHRI B. D, SINGH: Will the
Minister of AGRICULTURE be pleas-
ed tp state:

(a) whether ICAR js starting many
species-wise new Institutes in VIth
Plan;

(b) when emphasis is more on
farming systems reasons for this chan-
ge in policy and list of existing and
new species-wise ICAR Institutes gep-
arately for plants and animals;

(¢) for each Institute from 1979-80
annual budget plan, revised estimate,
actual expenditure ijncurred gnd re-
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venue receipts realised year-wise and
corresponding  details under non-
plan;

(d) the expenditure on buildings, ea-
vipments anq on T.A. on recurring
contingencies year-wise, for each spe-
cies-wise Institute from its start;

(e) area of land gnd number of sci-
entist, category-wise, availabe at eachr
Institute, area cultivated per season
‘rom 1979-80, institute-wise, with
quantity of each produce and its
value; and

(f) are Government satisfied with

these performances?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] YOGENDRA MAKWANA): (a)
No, Sir. The Council has proposed
only one new species-baseq Institute
for Research on Buflalp in the Sixth
Plan.

(by List of existing and new speci-
es-based Indian Council of Agricultu-
ral Research Institutes for crops and
animals is placed at Annexure-I.

(c) Relevant information ijs placed at
Annexure II & III laid on the Table
cf the House. (Placed in Library. See
No, LT 5940/83.)

(d) to (f). The information is be-
ing collected and will pe laid on the
Table of the House,

Operation of Roy Chowk Fishing
Harbour

1339. SHRI INDRAJIT GUPTA:
Will the Minister of AGRICULTURE
pleased to state:

(a) whether thy West Bengal Gov-
ernment have asked the Centre to al-
low State Fisheries Development Cor-
poration to manage and operate thae
Roy chowk fishing harbour;

(b) whether the Centre has not giv
en the necessary sanction and if so,
the reasons thtrefor; and

(c) whether it is a fact that the-
Calcutta Port Trust authorities have-
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declined to take over management of
the harbour?

(@) 1983 & drmw fafew
gravsl  qar qagal  F gans & &9
FT AT Gt TSI & TAT SIS AE
LU

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH):
(a) Yes, Sir.

(b) The Central Government have

{aken a final decision as yet. ATAN, AT HrT IEl & qrAET &

(c) The Calcutta Port Trust have FEAIT  GFAET FIT &1 GaEAT
expressed certain difficulties in manag-

ing the fishing harbour. 1341. =1t wg'{&‘f §
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Sports Goods Produced and Ex-
ported

1344, SHRI MOHAMMAD ASRAR
AHMAD: will the Minister of
SPORTS pe pleaseq to state:

(ay the present value of sports
goods produced in the country;

(b) whether any of them are new
exported and what is the value of such
exports; and

(c) stepg being taken {o encourage
the sports goods industry and promo-
te the export of such goods?

THE MINISTER OF PARLIAMEN-
TARY. AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) The present value
of sports goods produced in the coun-
try is estimated at over Rs. 50 crores
per annum. &

(b) Yes, Sir, Substantial quantity ot
the sports goods produced in the coun-
try is being exported as indicated be-
low:—

\
Year Vilue of sports goods
cxported
1980-81 Rs. 28- 49 crorcs
1981-82 Rs. 29'8g crores
1992-03 . Rs. 17-36 crores

(April—December, ’82)

(c) A statement indicating the steps
being taken to encourage the Sports
goods indusiry and to promote the exs
port of such goods is attached,

Statement

The main items of sports goods
that are currenily being manufactur-
ed for meeting internal demand and
for export are football and other ine
flated leather balls, cricket and hock-
ey balls, Hockey sticks cricket bats,
wooden rackets for Badminfon, Squ-
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ash and Tennis, Leather based pro-
tective equipments such as Gloves,
Pads, etc. Carrom Boards, and other
indoor games, EPNS Sports Trophies,
ete.

Apart from facilities and encoura-
gement being provided by the wvari-
ous state governments, the Office of
the  Development Commissioner
(Small Scale Industries) is also provid-
ing necessary technical gdvice, com-
mon facility service testing and tra-
ining facilities for encouraging the
production and export of various
types of sports goods, Projects profiles
for potential items of sports goods
are being prepared and published
for guiding entrepreneurs in setting
up new units and for bringing ebout
modernisation of existing units. Com~
mon facility service in processing and
fishing of various types of sports
goods leathers are being undertaken
at Extension Centre, Meerut for the
benefit of the sports goods industry.
The Sports goods Extension Centre at
Jullundur js also equipped for giving
training and testing facilities for vario-
us items of sports goods. There js -1s0
a proposal to set up a Product and
Process Development Centre for Sp-
orts Goods and Toys during the 6th
Plan period. The research and dev-
elopment effort in processing of lea-
ther and wood required for sports
goods industry is being provided by
Central Leather Research Institute,
Madras and Forest Research Institute
Dehradun respectively. The proponti
PPD Centre for Sports Goods Indust-
ry will help in developing newer items
of sports goods and up-gracdation of
the existing level of technology,
identification of exportworthy pro-
ducts, development of substitute raw
material and processing machinery for
bringing ahout economy in productjon.
The centre will also train master
craftsmen/supervisors for the indust-
ry and collection and dissemination
of technical information and knowhow
to the industry. The centre will 2ls0
have adequate workshop/laboratories
and testing facilities.
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-

In order to encourage the export of
sports goods, the Central Jovernment
has taken the following steps:—

(a) Grant of Cash Compensatory
Support on export of different items
of sports goods:

(b) The Sports Goods Export Pro-
motion Council ang also sports goods
indusfry are being permitied to take
part in fairs/exhibitions in the
foreign countries and also within the
country and Government also gives
grant for sponsoring study teams to
visit foreign countries for exploring
possibilities of increasing the ex-

ports of sports goods; and

(¢) Foreign experts are invited
under ITC/SIDA assistance for help-
ing the industry in upgrading their

technology.

FEBRUARY 28, 1983

Written Answers 3 36

Irrigation projects cleared/under ex-
ecution for the Eas{ Champaran Distt.

1345. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
IRRIGATION be pleased to slate:

(a) the names and number of
medium ang major irrigation projects
cleared/under execution for the East
Champaran Distt., Motihari;

(by the target date of their comple-
tion; and

(¢) the progress made so far in coms-
pleting these irrigation projects within
the time schedule?

THE MINISTER OF STATLE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) Gandak
Project has been taken up for execu-
tion to benefit East Champaran and
Motihari districts of Bihar.

(b) the target date of completion of
most of the works is 1984-85.

(¢) Financial and physical progress
on Gandak Project is given helow:

(Rs. in/crores/*ooo ha)

(i) Estimuted cost . 41581
(i) Exp nditure to end of 1981-82 289° 1q
(iii) Anticipated cxpenditure 1982-83. 37° 50
(iv) Outlay as reccommended by Working Group 1983-84 . 31°00
(v) Ultimte Trrigation Potential 1151
(vi) Tergation Potenual created upto 1981-82 822 50
(vii) Irrigation Potential anticipated upto 1982-83 894-03

Major irrigation project in
Chhotanagpur

1346. SHRI A. K. ROY: will the
Minister of IRRIGATION be pleased
to state:

(a) major irrigation projects that
are under construction or completed in
the last five years in the Chhotanagpu
area of Bihar, facts in details with the
names of such projects and the cost ins
volved;

(b) land that would get submerged
due to the construction of these maojor
Dams and the number of people ihat
would be affected, facts in Jetails with
the project-wise break-up;

(¢) area that would Ye irrigated
after the completion of the vroject:

(d) percentage of the displaced peo-
ple given employment or rehabilitation
in those major irrigation projects, focts
in details; and
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(e) whether it is a fact that land of

the mostly tribal people in the hills
" area would be submerged to irrigate
the land of rich peasants of the plain
area causing great resentment; if so,
steps taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a).to (c)
No major irrigation project has been
gompleted in Chhotanagpur area in
Bihar. North Koe] Reservoir Project,
Subernarekha  Multi-Purpose Project
and the diversion of existing Konar
Reservoir for irrigation in Hazaribagh
and Girdih Districts are under con-

Statement
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struction. The enclosed ‘Statement
gives the relevant details regarding
cost, benefits, area of submergence and
the people likely to be affected.

(d) and (e) Norms for land ¢ equisi-
tion and rehabilitation measures to be
adopted in the case of displaced per-
sons from Water Resources projects
have been decided upon by the Govt.
of Bihar with emphasis on ovrov.ling
employment to the oustees on the con-
struction of the projects and also wro-
viding them training and facilities for
alternative employment. The Govern=
ment of Bihar also endeavour t> ailot
land for land, as far as practicable,

List of Major projects under construction|completed in the last Five Years in the
Chhotanagpur Area—Bihar

SI. Name of the Latest Beniefits Area sub- People
No. Project Estimated ———— merged likely Remarks
cost in Th. ha. (ha) affected
Rs. lakhs
1 Konar Irrigation 818200 62°82 2649% Nil *Area of submergence
Project (Hazaribagh) L is for the cx%sting‘
and Giridihi. Konar Reservoir
from which thewater
is being diverted for
irrigation. Not new
submergence is being
. caused by the Konar
* Irrigation  Project.
Hence prCSum,ab]y no
population will be
aftected from this
project.
, 2 North Koel Reservoir 1500000 0Q* 40 6 .
(Palamau). 5 109° 4 478 3524
3  Subernarekha Multi-
purpose Project
(Singhbhum)
(a) Reservoir a 48090 0¢
el (Bihﬁb;‘ 9 24187 17611 34,853
share-
(S) Reservoir at cost 12750 17,000

Icha. J 37848-62)
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Percentage of irrigated land in-
Chhotanagpur

1347. SHRI A. K. ROY:
SHRI R. L P VERMA:

Will the Minister of IRRIGATION be
pleased to state:

(a) whether it is a fact that the per-
centage of irrigated land in Bihar is
less than the national average and that
in Chhotanagpur is less than fhat in
Bihar, if Chhotanagpur is less than
that in Bihar, if so, facts in details as
on 1 January, 1983;

(b) whether it is a fact that small
dams are more suitable in Chhotanag-
pur hilly area than the big dams;

(c) whether there is any scheme of
large scale construction of “mini dams”
in the hilly areas to conserve water and
prevent soil erosion; and

(d) if so, facts in details ond steps
tfaken thereon?

THE MINISTER OF STATE OF TIIE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) The per-
centage of irrigation in Bihar accerd-
ing to the latest statistics (1978-79)
available from the Department of Agri-
culture is 32.6 against the All India
average of 27.5. The percentage of
irrigation in Chhotanagpur Division is
aboul 2 per cent.

(b) Being hilly area, small (ams are
generally more suitable in Chhotunag-
pur Division.

(c) and (d) As upto the beginning of
the Sixth Plan, 550 surface irrigation
schemes, 241 lift irrigation schemes and
1329 big diameter wells were com-
pleted. The total potential creafcd
from “qese was 64,000 hactares,
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Written Answers 340

wiIam g wa|gw gfeg
qun # wigan ww=rfeal & e
wi FEET

1348. »ft fage Tog : 71 Ufw
wdl ag aqm A FIT w4 fF o

(®) FaT AEE  FO FEA
qfeag  qam, 7% foedlt @ oFw 4%
W wfgem  FAAMET #1965 W
g€ qa9 gfg & T H A AGY
T g

afg dadl aFmar Tfedt §1 w2
FT A TE vaiF e Qg wfgen
gfgwtfat &1 afwat & &t T,
HIT

() afe g, ar @i T wlgew
FHATAT F1 1965 &L qa4 dfa
F1 @ afidt # OFEERT FE
F o2 Fa1 Faw A AR & 7

@ daem # Tsm ®HaA (=0
AN AasgET ¢ (F) 9T Fw
TIEETT T qHE-gAT qC I
@R & AR F qER FHwHw ¥
F AGAGA T YA FL G 4T |
9 1962 § IO 7 g AT ATA
fFr a fp geaw (wigand <
qar =4t & fgam) § wogd &
SR @ 24 SWEd, 1961 &
Tgd JaT § &, Svg fadi® 1-7-1959
a1 fagfe &t fafa &, St it a= 4 &7,
IAFT  gaq 70 To ufa #E fafree
fFar s =fgm | Ag W wER
fpar mar av & 70 %o Afw AR
fafrae dam & s A 740 AN
foa o9 aw & #fgw dar A
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gfimfan & fer s =ifgg o
I TR & &0 f90r & HEre 9%
gurfa worgd FT A qfgeT
gl & forg g0 T T4 av |
(@) wtr (F) & "ag § fa
T T | g @t AT w7 I 969y
wfgar A1 gEY ATHRI H AT AT
gL UF G 1 41 | qfF gew A
FY AIATA F I § gurge fFar wan
ar, Tafeq wigar #A9gd &1 aEmn

F WA FT T G TG ISAT |

qifeafas sfafaas & faw
4(3) #=A™@ I FT TE F WAL
T wfafaw & qE g § T8 IgH!
(gew) ar Afgan Ft 37 qrfeafas &
ZT FT T T II-G7 H 7l & |

() ow= & TE ISAT |

Mgy & st 7ar A fawrat
e

1349, =it fagwe fag : #ar fawto
AT QrAE@AET AT Tg qq DB FAT
Far &

(%) #=4T a9 1971-72 ¥
S AT HIT A fremw suwe &
qTy MAFRgA W oSt a9t 7 faTet
gfaerd Ivqey FU4 F fag  ow
20 FHE FHAGT fFaT T AT

(@) afz g, a1 ;T IFT qUA
F S # g, AU

(7) =@ IWHANT F YT AT
F AGEAAT & FT LT & ¢

qFag w14, A qqr faator w7
qrara /ay (=0 gzt iag): (F)9R(9)
feeell Ster S T4T U9 g9« 9Y4TH
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¥ gfua fear § fv 1971 ¥ faedt oo
ST QAT He A qiAfe @ o
f/r ™ @vew & 2w fafa
Fratal & arawaE g faew
AT T GET S FLA B AR
f faar @ Swqfa quv @@ AW
FaTHl FY AT HT A g | ITHR
AT FT HITAT & U o(e da &
8 TX i a7 HIeX FT UF TAE T
fafma st a1 ag w10 = afga
20 aTfa® faedi § age Ft SITAL 9¥ |
coTERTi et &1 faame v & s i
wrat &1 Fe fsarfae wewr o e
qr | 37 AT & HTETH 1972 F 000
T FE T T FAER f6q 7 )

() et s W@ quT A«
AT G F HAL IR Afq &
g § fraffa &t o€ oot & &
o wd 48 fF w1 q@ arow e
ST ST 65 FoWo CHTEHT FUL-
amt &t fasafizd w3 0 F9fE
mfag Jear ¥ coareatfiad) & F17
freofer &Y f wfag a7 #d
98 ATFH (3T ST "% | 3w gem
gz W gfua e & 5 fafr
FTANTAT § JATHT &1 FTEAT F TR
FT ATCH FA FI qAT AT Tg
t & agmf@ ama &1 10 Fowo
ofIw 7 § AT 7 T | TF 879+
gfaa fear 2 & wifasgy & aTw-
Wifet & Faaw famm g9 S
F X G FAIT FT AT FA
& fag w9 18,51 @ T &Y
TF JET qTGH &T & T g W
70 Hoﬁom@@'lﬂaw
gl IO EA T ag W giaa femr 8 f
Mg ¥ 79 s & faw 90, 23
qAE TIT FT TF JTaHaT a7 1aT Tq7
g WIT I 1T I*T FaA AT &
AR AT fowar s o
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geatiedia a9 RYIT HTAQ-
qz freat ot afaat g wAwa
wt W g faawd

1350. =0 fagrs fag : #v fAatv
ST FIG@ Al Ig qAH &7 AT FE
f& :

() = ag o= g f&w=aiedg
'Y AgT FeH T2, faeedl 9X gFE-
TRE qqT & Fl g0 AE, @I,
ard gqard, famisi Sifear sife g
&l ¥ F9 Wial 9% FF S 8,

(@) #ar ag ¥t g9 2 & a9
TE 9T T & TAG WATAAT § AT F
qoATE FET gl WX OFT TE W
T AT FHAT JTfAdl & o=
F1 ITAW gfT aTET 50 9¥ AN O
& & g0 & AR 98 ) fusmd o
FAA &1 15 Fa€ql Tol g; A

(7) T TR TA AHSAT F
A9 FON W FfEG F A9 A
ardT  SEfagt 1 9 & fao FEw
IS 7

7 wa, @w qa; faato
qir gro wwEr (0 gz §Eg) -
feeett fagmg gifysFTr 9§97 a@ §
e fwar 8

(@) feeett famwm  wrfaeor
a gaa faar & 5 seadsdir aw
Zfqaer qX w=Terdl ¥ T &7 qeATE
feraq STMU 2 1 ETEH EE AT ¥
v fFr & 5 sgd 9w damw
FHATY  FAF AT ¥ 50 T¥ T
FO F IE N AMA F AT
FT TAW F 29 ¢ | T4 ag oY
garan g fF fowad gy §0 F g9

g
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(w) feeeit fawrer  sferwcor
7 gfaa frar @ &5 27 gfefrea s
# faeae s fee s & & afaad
F TIAT T AT |

widta  w@ fem ger faaww
feg o SdTigrr dffw A9
AL H /AN F LA T FLAT

1351, =t fagr=r fog : =7 @™
Atz ainfes qfe /&t 78 gam @1 Fa
Far fF o

(7) wealr @ e &
QT MIAT FT qSFATC qEIT 79T
g O JAF WA § FTH FA aral
F1 dear fFadr @;

(@) frox 2 aul & wredg @™
frme MR H g W F agt
a9 werewr F o faa 3=y #+v
3FT fgom mar IT% =R w4 E;

() 3T 3FAA F AR A\ F A
e A At WA AT A A
gart f&@ faam st @ & AR

(9) afz g, ar S99 #Awgd *
ITH A FY HEE F A /e
ET T Faq IMd T 2 7

TrEm A amits qia waew
# UET WAl (W7 €aq AT AER) ¢
(%) oF faazor  gaw & foaw
TATT METHT &Y gear & 15§
wF o faaeor Y dww d foad
yas da & feqr #T F areAfaw
W% & a1 | a74T 1497 2 |

(@) & (v) F=fF Jwwx &
dFel AT IX WY @ 9 3F
ffe o § Mg ag o wdr
e &Y ST oy ¥
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faay g (F7aX) # 30, 9-1982F TFA &IF AKX I&Aaw &G H1 T
qq AT faaor

L g /AT 1 ATH Qo QWo To &1—] G-Il ost-111
Wo ()  (fewr)  (fem) (fedt)
1 ) 2 3 4 5 6
1. wearad — — — —
2. W9 FAEg (IOL) 1 S — —
3. foeeit ®t@ . . 16 62 89 209
4. oA A 135 417 749 1356
5. gfaamm  &a 50 103 220 427
8. A & 42 111 172 328
7. WE AT Y 4 5 ¢ 67
8. fgarasr 93w 1 2 15 27
9. IFT Taw 122 520 271 1343
10. e At (afeerY) — 1 — —
11, "o &x 108 341 479 728
12, TSRt 21 64 119 266
13. #e@ w3W 46 119 285 902
14. oY "o ®iEAT s 23 87 87
15 Se st (zfa) . s ; _
16. afweTe 37 135 155 443
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1 2 3 4 3 7 ﬁ
17. #FY S&W 51 341 262 785
18. FATZF 10 54 58 161
19. ¥« &d 29 131 198 362
20. dog (Tmr) fagm 16 37 52 95
21. sog (sr)  fawm 43 123 177 144
22, WHa  FE=a (7ET) 9 5 7 1
23. ofg=9"] dme .5 85 1100 885
24. fagiz &= 25 212 260 456
25. IEAI &A 6 38 100 109
26. UASUE & 4 32 74 78
27. WA 7 55 233 540
28 SUH (V1) FAFTAI 55 62 345 472

Requirement of Fertilizers

1352. SIHR]1 SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
AGRICULTURE be pleased (o state:

(a) what is the requirement of the
Fertilizer in the country during the
year 1982-83, 1983-84 and 1984-8-:

(b) what ig the plan of Gnvernment
tc meet the requirement of coun:ry;

(¢) whether Government propose to
meet the requirement of fertilizers by
importing from other countries; and

rl-

(d) if =0, the details thereof?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a; The
gross requirement of fertilisers for
1982-83, (Kharif and Rabi scasons)
was assessed as 74.03 lakh tonnes of
nutrients and ‘ny Kharif 1933 it has.
been assessed as 31.89 lakh tonres of
nutrients, The requirement for Rabi
1983-84 and for the year 198485 will
be assessed at the appropriate stage.

(b) to (d) The reqguirements cf fer-
tilisers are met from indigenous pro-
duction and the gap between the re-
quirements and indigenous availability
is bridged through imports after tak-
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ing into consideration various relevant
factors. It is not desirable in the
public interest to disclose further de-
tails regarding imports at this stage.

Schemes financed by HUDCO in
Haryana

1353. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased 1o
state:

(a) number of schemes financel by
HUDCO in Haryana for the last three
vears;

(b) the funds given on loan and in-
terest thereon:

(c) the reasons for less investment
of HTUDCO money in Haryana in com-
parison to other States; and

(d) the steps to be taken to in-
crease the investment?

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH); (a) and (b) During
the period 1980-81 to 1982-83 (as on
31-1-1983), 11UDCO sanctioned losn
assistance for 28 Projects of different
housing agencies in
HUDCO's loan commilment of Rs. 15.85
crores. lToans for various calegories

PHALGUNA 9, 1904 (SAKA)
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basis for work in Indraprastha Indoor
Stadium had left the country in the
middle of the jobs without notice,

(b) if so, action taken against them;
and

(¢) total amount spent in it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) No, Sir.

(b) Does not arise.

(c) As reported by DDA un awount
of Rs. 12.5 lakhs was paid on @& count
of collaboration fee to the foreign col-
laborator of the contractor who was
engaged on part of the worg of the
stadium.

fF.e o W% Q& HFEY 47
afaasey

1355. =k oo qaw ey o ow@T
AR HAT Tg a4 FT F

(F) ®T  OF FT HET 20
wadl, 1983 & fgeyeam zvge ¥
THIET T AHTETE F1 W W3
faar ot & fo sfiwisr &1 UF fEe
fawrst ®idft av qe4%T & &7 o4
F AT o= 9w 7e T

of schemes carry difterent intecest
 rates.

* (@) =fe g, a1 #71 T FT

(¢) and (d) Based on geographical
area, population and other factors the
rough apportionment of loan money
for Haryana, subject to viable projects
being approved. was fixed :t R=. 8.50
crores for 1982-83 by the HUDCO. This
target has already been exceeded,

Foreign technicians engaged ior work
to Indraprastha Stadium

1354. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
WORKS AND IIOUSING be pleased to
state:

(a) whether it is a fact that the

foreign technicians engaged in contract

fasme  wad=E =T 97 W &7 o
A HEFA TC AfGewd  wm & oo
FEAEAE! FE FT 2, IR

(w) =fs A2, av % T FICOOT

= 7
Q .

gHT@ w14, @& qqr  fawi
A mEE AE (W "2 fay)
(%) & (7). arem frde fadgao
3?1'?:' ('ﬂ'TO o f-‘{o a:n'é') F':f\, fﬁ'ﬂ'q‘%
afae ga § 4g ATAAT AET 2, IE
gfaw fegr g fo S8 g9 "9 #1
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WAHTY § 90y S & faar oy 9
qE SYAe g g, A 9% @I g
gFd fF gOT g TR qTH F A9
qgg o qr fEit o=y w9

o e frdeo @ &
AT o3, o o dw qE s
ST AL, FT AT F & oo vy
qeqATST @S glgd  MIEW qgee
% fog @ €1 qarfy ssEr frawi
& RO ST qEgT /T FEAT
o Afar  Fwet S § W) T8
el & | TET S WEET A9 &
SU 09 SR FTUF 99 TRE gWEr
T g |

AT AT qAEr  TAHF0

1356, =  TifI® WaET : FAT
fea€ #dr g IO &1 FOT FAT
-

(/) FaT GEL A I F TG FI
HWTAAT AT ol graedy # 15 grerar
gaC FOF

feafem eei & 7z Fwar Foifaa
EELURCIL R LA

() FT TFR T TG F TATFAT
gdi & AR & qAa & foo 69w
TSAT  a18 &

(w) =fg g, 71 =™

weT ard |l g, ;Y

ITSAT &1

(z) afz af, a1 =@%F 41 F0

g 7

Fraif farer ocma AR (a0 W
frazg faal) @ (@) & (¥).
ag-fraay  weo-fawr @ & @,
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F A w9 97 PRwerT
IUEMGE T G FT g AR
W & & fqu guafo #1  sgIer
T T G FO-591 qIiaT
AT TS I A g | A &
SWIfaq &1 & A9 & gAAE W
FA A HEEF AT g, A
g gt fFar ST g 0 W H
qE-gaor  gal & o w1 oHEd
T TEr & | ToAT T UHT i
gt & |

Financia] assistance to States for rural

accelerated water supply schémes

1357. PROF. NARAIN CHAND
PARASHAR:

SHRI K. MALLANNA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of villages which
have been covered by the Drinking
water supply schemes in ea~h State
during current year and the population
thereof; and

(b) the percentage of villages and the
population separately for each Stale
for (i) problem villages (ii) other vil-
lages covered in this process?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): (a) Drinking water supply is
a State subject. Schemes are formul-
ated and implemented by 3State (Gov-
ernments wilth funds piovide] in the
State Plans. However, Central Assist-
ance under the Cenlrally Spunsored
Accelerated Rural Water Suoply Pro-
gramme ig provided to State Govern-
ments to accelerate the progress ia1 the
coverage of identified problem villages.
According to the reports received So
far from the State Governments, the
number of problem villages provided
with drinking water facilities cduring

4

N,
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the period April, 1982 to January, 1083

is given in the statement I attached. 9. Tamil Nadu . » ’ . 2289
(b) The information required is not _ )
clear. However, a statement [I show- 1. Jammu & Kashmir ' ‘ 148%

ing the total unmber of problem vil-
lages identified ag on 1-4-1980 in each
State and the number of problem vil- 12. Haryana i ‘ : ‘ 197
fages covered during the years 1980-81

11. Guajarat . . : : 636

and 1981-82 is attached. 13. Bihar . .« .« . 1308
Statement 14. Assam T T YA
15. Manipur . . . . 103
Name of the State/ No.of problem Villages .

Union Terri oy Apnl_ 82 10 Jrn.’83 16. Kerala; ' ‘ ’ . 46
(Achigvement) 17, Himachal Pradesh . . &%
1. Uttzr Pradesh . . . 3144 18. Tripura . . . . 296*
2. Karnataky ., : . . 5148 19. Maharashtra ‘ - . 1383
3. Andhra Pradesh 2761 20. Nagzland . : . ) 22
¢ Sikkimj : . . . 95 21, Meghalaya . ; P . 90
. Rajasthn . . . .  aT13 22. West Bengal e 283%
5. Punjab : . i . 64 All Union territories . 5 239

7. Orissa . . : : : 1681 I
3, Madhyra Pradesh 3 . 4506 *As per December Monthly Progress Repor'i.

Statement-II

Rural Water Supply Programme

Sl. States/UTs No. of No. of Problem Balance
No. Problem Villages to be to be
villages covered during covered
as on a3 on
y 1-4-1980 1980-81 1981-82  1-4-1g82
1 2 3 4 5 6
1 Andhra Pradesh . . ; ] 8206 487 2032@ 568%
2 Assam . . . . : . 15745 063 1148 136’3}
4 Bihar . . . . : 15194 2660 2700 0834
4 Gujarat . . .. 5318 525 581@ 4212
5 Haryana . . . : . 3440 240 295 2905
6 Himachal Pradesh . - . 7815 1166 1180 5469
7 Jammu & Kashmir . . . 4698 821 304 4078
8 Karnataka - . . . 15456 2063 2906@ 10487

g Kerala . ’ . . . . 1158 8@ 83@ 997
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r 2 3 4 5 6
10 Madhya Pradesh 24044 7195@ 5562@ 12187
11 Maharashtra 12935 2674@ 2932 (@ 7329
12  Manipur 1212 34 210 968
13 Mecghalaya 2927 52 95 2780
14 Nagalend . : . . . 649 12 82 495
15 Orissa 23616 1630 2447 10539
16 Punjub 1767 8o 50 1637
17 Rajasthan 19803 2402 3854 13547
18 Sikkim 296 21 30@ 245
19 Tamil Nadu G649 710 749 5190
20 Tripura 2800 579@ 193 2028
21 Uttar Pradesh 28505 g1z 870 26723
22  West Bengal 25243 874 11481 23221
23 Andaman & Nicobar Islands 173 18 7@ 148
24 Arunachal Pradesh 1740 172 201 127
25 Ghandigarh — — — ==
26 Delhi 99 35 27 37
27 Dadra & Nagar Huveli —_ s - o
28 Goa, Daman & Diu 66 7 9 0
209 TLakshadeep == = - -
30 Mizoram 214 = 13 201
31  Pondicherry 118 8 39 71

TorAL 230784 25978 20837 174969

@Includes partial coverage.

£D>ses not include coverage under Zila Parishads programme of spot sowrces unda

MNP.

Financial assistance to H.P. for Cen-
trally sponsored drinking water supply
schemes

1358. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Central Governmen?
have provided any financia] assistance

to the Centrally sponsored drinking
water supply schemes in IIimachal
Pradesh during the past three years,
including the current financial year,
separately for each year and the de-
tails of the amount in each jyear,

(b) if so, the names of the schemes
covered under this category and the
allotment for each scheme alongwith
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the estimated expenditure ani the
dates of allocation;

(¢) whether any increase would be
made for these allocations taking into
account {he escalation of costs; and

(d) if so, the increase in the aanual
plan for 1983-84?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI EUGTA
SINGH): (a) Yes, Sir. The grants re-
leased under the Centrally Sponsored
Accelerated Rural Water Supoly Pro-
gramme to Himachal Pradesh are as
{ollows:—

Year Funds released for works
Rs. 561-77 lakhs
Rs. 364' 50 lakhs
Rs. 27373 lakhs

1980-81
1081-82
1982-83

(b) to (d) Drinking water supply is
a State subject. Schemes rre formul-
aled and implemented by State Gov-
ernments with funds provided in the
State Plans. However, Central assist-
ance under the Centrally Sponsored
Accelerated Rural Water Supply Pio-
gramme is provided to State Govern-
ments to accelerate the provision o!
safa drinking water supply facilities to
identified problem villages. Centra)l
assistance is not allotted scheme-wise
but for the programme as a whole in
each State. State Governments imple-
ment schemes approved under the
Central Programme according to their
priorities. A total amount of Rs. 12
crores was allocated under the Central-
ly sponsored programme for works in
Himacha] Pradesh during the Sixth
Plan. This amount has already Leen
released in full.

Pilot Project Undertaken by PADI

1359. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the areas of activities of JPeople's
Action for Development in India aiong-
with the aims and objects of the orga-
nisation; and

PHALGUNA 9, 1904 (SAKA4)
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(b) the composition of the General
Council and Governing Body as at pre-
sent including the tenure of c¢ach body?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) and (b) People’s Action for De-
velopment (India) is a regislerea so-
ciety. The main objects of the crga-
nisation are to assist, ald, develop and
promote rura] development and other
concerned and related aspects of pro-
grammes of people’s actions for deve-
lopment in rural areas.

The General Body of PADI was last
re-constituted on 54,1978, and had a
membership of 137. The Governhing
Council was last reconstituted on
30-10-1979 and had 17 members. The
reconstitution of these two bLodies is
under consideration as the tenures of
both these bodies have expired.

Selection of Community Development
Blocks in Hill States by National Ins-
titute of Rura] Development

1360. PROF. NARAIN CHAND PA-
RASHAR: Wil] the Minister of
RURAL DEVELOPMENT De pleased
to refer to the answer given to Unstar-
red Question No. 4607 dated 9 Augus,
1982 regarding Study conducted by a
National Institute of Rural Develop-
ment of Hill Areag and state:

(a) whether the National >nstitute
for Rural Development, Hyderabad,
has selected any other CD Blocks in
any other Hill States for a similar
study as was conducted iu PAURI
GARWAL Distt. of U.P.;

(b) if so, the names of the Blocks
for each Hil] State, the date w.e.f.
which the study was undertaken and
the period by which it ig likely to be
completed; and

(c) if not, the likely dates by which
the Blocks in other Hill States would
be selected and the studles taken im
hand?

-
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THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DREVE-
LOPMENT (SHR1 HARINATHA
MISRA). (a) and (b). Yes, Sir. The
National Institute of Rural Develop-
ment has selected Nadaun Dblock of
Hamirpur district in Himachal Pradesh
for formulating a comprehensive
Block Plan as was done in the Pauri
Garwal Distt., of U.P. The work on
formulating the Block Plan will start
in first week of March, 1983. Two more
studies in the Himalayan region are
also planneq to be undertaken curing
1983 and 1984—one for Dehra Dun
Distt. in U.P. and the other Plock
Plan in Arunachal Pradesh. Selection
of Dblock in Arunachal Pradesh is
under discussion

(¢) Does not arise.

Aid givem through cooperatives

1361. SHRI SUBHASH CHANDRA
BOSE ALLURI: Wi]l the Minister
of AGRICULTURE be pleased to
state:

(a) the amount which lLas been
given as loan and grants hy Agri-
culture Department of the Central
Government through Cooperatives du-
ring the last three years; anrl

(b) the amount allocated this vear
by Agriculture Department for giv-
ing loans to farmers affected by
drought ang floods?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA): (a)
The following amount were reieased
by Central Govt, by way of loans and
grants under various Central and
Centrally Sponsored Schemes imple-
mented through the State Govern-
ments/National Cooperative Develop-
ment Cooporation for being utiiised

S.No. Name of the State

= e T,
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through cooperatives during the last
three yearsi—

(Rs. in croics)

1979-80  1980-81  1981-82

.(i) Loans 3114 24" 15 50+ 46
-

"(ii) Grants 786 587 6 6o
e B £ u
# ToTAL 89:00,. 30°02 5706
(b) The Agriculture Devpartmert

does not sanction loans to ifarmers
affected by drought and floods. Such
farmers are given subsidy for the agri-
cultural inputs for taking up alterna-
tive cultivation, from out of the t{otal
ceiling of grants sanctioned by the
Central Government. During 16§2-82
the total assistance sanctioned by the
Government of India {o various States
affected by natural calamities like
floods, hailstorm, drought has so fa:
been Rs. 738.33 crores,
Districts under intensive Agriculture
Programme

1362. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
AGRICULTURE be -pleased to state:

(a) the names of the districts along-
with the States which have heen cove-
red under the intensive Agriculture
District Programme in the country:
and

(b) the nature of assistance given
though these programmes and their
details”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ARIF MOHAMMAD KIIAN):

(a) Statewise names of the districts
covered under Intensive Agricultural
District Programme as on 31st lMaarch.
1971, is given below:

Name of the TADP District

1 Tamil Nadi
2 Andhra Pradesh

Thanjavur |
West Godavari
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1 2 3

3 Bihar Shahbad

4 Madhya Pradesh . Raipur

5 Uttar Pradesh Aligarh

6 Punjab Ludhizna

7 Kerala Alleppey and Palghat

8 West Benar |

9 Karnataka

10 Orissa .

I Gujaral

12 Assem .

15 Jammu and Keshoai
4 Delli

t5 Hervima

Burdwan

Mandya

Sambalpur

Surat and Bulsar
Gochar

Jammu and Anzntnag
Delhi

Karnal

(b) With the High Yielding Varie-
ties Programme emerging as the king-
pin in the new strategy for agricicltu-
ral development, eflforts are being mace
to transfer the technology of Inten-
sive agricultural production to e¢very
potentially viable area. Inputs hke
seeds, fertilisers, plant protection mea-
sures etc. are also being provided. The
advisory service is being intensified
through Training and ViSit system be-
ing adopted by certain States,

Preduction and Distrdbution of Essential
Commodities

1363. SHRI B. V. DESAI.
SHR1 CHITTA BASU:

SHRI VIJAY KUMAR
YADAYV:

Will the Mihister of FOOD AND
(CIVIL. SUPPLIES be pleased to state:

(a) whether there is a propossl that
Jroduction and wistribution of essen-
Jal commodities may be brought under

one umbrella—the Ministry of Civil
Supplies;

(b) whether a proposa]l to Lhis eftect
wag under the consideration of the
Prime Minister;

(¢) whether the reorganisation has
become necessary in view of the 1act
that the Civil Supplies Ministry at
present has no control over produce-
tion;

(d) if so, whether any concrele pro-
posal has been prepared to make the
Ministry more powerful under which
this can regularise the production as
well as distribution ef essential coms-
modities to the people; and

(e) by what time a final decision in
this regard is likely to be taken?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD ARD
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD). (a) to (e). There is no
specific proposa] presently under com-
sideration to bring the production and
distribution of all esséntia)] commodi-
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ties under the Ministry of Civil Sup-
plies. The distribution of such essential
commodities as are not specifically
dealt with by the other Ministries’,
is to be dealt with in the Ministry of
Civil Supplies. Moreover, as per 1 Ie-
cent Order, Department of Food,
which deals with foodgrains and sugar,
has been brought together with Minis-
try of Civil Supplies which deals W’ith.
edible oils to form a new Ministry of
Food and Civil Supplies under inde-
pendent charge of Minister of Siate.

\

Resolving Sugar Crisis by the Inter-
vention of P.M.

1364. SHR] B V DESAI: will the
Minister of FOOD AND CIVIL SuUT-
PLIES be pleased to state:

(a) whether the crisis-ridden sugar
industry has sought the Prime Minis-
ter's intervention for solving ils pres-
sing problems;

(b) whether it is a fact that the In-
dian Sugar Mills’ Association have
produced a consensus of points which
were placed before Prime Minister;

(c) if so, what were the points ylac-
ed before the Prime Minister; and

(d) to what extent the Ministry has
examined the points raised by the In-
dian Sugar Mills’ Association and what
steps are being taken so far to miee.
their demands?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI B3HAGWAT
JIIA AZAD): (a) and (b) A delega-
tion of the Indian Sugar Mil]ls’ Asso-
ciation has submitteq a representation
to the Prime Minister mentioning the
problems faced by the sugar indus-
try.

(c) The main points made in the re-
presentation deal with the raising of
the statutory minimum cane orice to
Rs. 15.50 per quintal with a correspon-
'_ding increase in levy sugar prices, re-
duction in excise duty for stimulating
consum: tion, more liberal bank credit
and ¥ increase in the quantum of
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bufferstock. Suggestion has also . been
made that factories may be permitted
to pay initially only the statulory mi-
nimum cane price and to defer the
payment of the difference hetween the
statutory price and the State advised
price.

(d) The points relating to the fixa-
tion of the statutory minimum cane
price, levy sugar price, making avail-
able more libera] bank credit, creation
of a bufferstock of 5 lakh tonnes and
exportg ete. have already been consi-
dered by the Government and deci-
sions taken on these ilems. The sta-
tutory minimum cane price is a floor
price below which the mills cannot
pay to the cane grower. However, the
compulsion to pay the Stafe advised
prices arises only when the mills
themselves and the State agreements
belween the cane growers, them-
selves and the State Governments.
With an effective monitoring of mar-
ket and prices through a judicious use
of the release mechanism the {reesale
sugar prices in the market have been
kept at reasonable ]evel ensuring that
factories have enough viability to pay
remunerative cane price to the gro-
wer.,

Supply of Inferior Quality of Rice to
Kerala

1365. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of FOOD AND CIVIL. SUPPLIES be
pleaseq to state:

(a) whether it is a fact the quality
of rice received by Kerala tn be sup-
plied through the Public Distribution
System, though classified as superfine
is of exiremely poor quality; and

(b) if so, the steps taken to i'nprove
the quality?

THE MINISTER OF STATE OF
THE MINISTRY ©OF FOOD AND
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b) Yes, Sir. Some
quantily of superfine rice received
from Andhra Pradesh and Punjab du-
ring August, September gnd Qctober,
1982, had higher percentage of disco-
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loured grains wasg noticed, such
stocks were upgraded bLefore issue.
Superfine rice stocks received from
December, 1982 onwards are of good

quality.

Water Supply Scheme for Keraia

1366. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
WORKS AND HOUSING be pleascd
lo state:

(a) how many water supply sche-
mes of Kerala are pending with Cent-
ral Government for clearance; give
details;

(b) the reasons for delay in giving
clearance; and

(c) when the clearance is expected
to be given for each scheme, give de-
tails?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BU-
TA SINGH): (a) Since 1977-78 rural
water supply schemes coveriag 72
problem villages at an estimated cost
of Rs. 2,557.326 lakhs have been ap-
proved with respect 10 Kerala under
the Centrally sponsoreq Acceleratcd
Rural Water Supply Programine,
There is no scheme pending clcarance
with this Ministry now.

(b) and (c¢). Do not arise.

Progress in Exploratory Fishing Ope
ration at Vizhinjam

1367. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the ™Minister ot
AGRICULTURE be pleased tp state:

(a) the progress of the exploratoty
fishing operation at Vizhinjam:

(b) where the report is satisfactory:
and

(c) the reasons for the delay ¢a the
part of the Central Government in
giving sanction to the second and
third stages of Vizhinjam fishing har-
bour project?
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THE MINISTER OF AGRI_CUL-
TURE (RAO BIRENDRA SINGH). (a)
Progress Report on the exploralion of
Wadge Bank Area conducted during
Jaunary to June, 1982 has also bLeer
received.

(by The Report establishes the ex-
ploitable fishery resources in the area,

(¢) There hag been no delay. The
scheme has been circulated to the
Appraising Agencies before ;aking the
investment decision.

Implementation of Land Ceiling Act

1368. SHRI LAKSHMAN MALLICK:
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) when was the Land Ceiling Act
implemented in different States;

(b) whether such Act has also re
mained in force in Orissa;

(c) if so, the total acres of land
taken pessession of by the Govere .
ment from the big farmers of Orissa;

(d) the names of those farme.g aud
the total acres of surplus land which
have been taken from them; and

(e) the efforts made by Goverament
for the distribution of the surplus land
among the landless poor?

THE MINISTER OF STATE OF
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA MIS-
RA) : (a) A statement is enclosed,
This will indicate the dates of enfor-
cement of the Act enacted along the
lines of the national guidelines on
ceiling on agricultural holding igsued
by the Govt, of India in 1972.

(b) to (d). Possession of 123453
acres of ]Jand has been taken unde:
the land ceiling law of Orissa. OUf this
105574 acres have been distributed to
80918 landless and other eligible fami-
lies in the State. The names ¢f farmers
from whom surplus lands bhaya been
obtained are too numerous to be kept
by the Govt. of India. Records of them
are not collected and maintained by
the Govt. of India.
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(e) The undisposed of cases under- Review of Agriculture output during Sixth
the land ceiling act are being procegd- Plan
* ed with for obtaining more surplus ’
land Efforts are also being made for
early disposal of pending litigations
and removal of other factors that 1369. SHRI ~LAKSHMAN M
have stooq in the way of distribution LICK: Will the Minister of AGRI-
of land already taken possession of. CULTURE be pleased to stats.
Statement
Statement showing the names of the (a} whether State-wite Teview H2s
States and the dates of enforcement ot been made to see the progress niade
the ceiling acts. by States in increasing agricultural
Name of the State Date of production in Sixth Plan;
enforcement
- b) if so, the progress made in Ori-
Andhra Pradesh 1-1-1975 ( ) .b e PTOREESE .
ARSE 10-10-1972 ssa in increasing the production of
Bihar 19-5-1973 rice, wheat, pulses and oi] seeds dur-
Gujarat 1-4-1476 ing the exisling plah period; aad
Haryana 23-12-1972
Himachal Pradesh 28-7-1674
Jammu & Kashmir 13-7-1978 (¢) the details thereof?
Karnataka 1-3-1474
Kerala 1-1-1970
gaaipufm --8-1076 THE MINISTER OF STATE IN
Maharashtira 2-10-1974 NpTEMITT
T et o iess  THE MINISTRY OF AGRICULIU-
Orissa 910197 RE (SHRI ARIF 1\OIAMMAD
Punjab 2-4-1473 KHAN) (a) Yes, Sir.
Rajasthan 1-1-1973
Sikkim 3-6-1978 . ;
Tamil Nadu 15-2-1970 (b) and (c¢) The production of Fo-
Tripura 3 0-4-1974 odgrains and Oilseeds in Osissa is in-
Uttar Pradesh 3-6-1873 creasing. The crop-wise details are
West Bengal 15-2-1471

given below:—

Production in lakl tonnes

Crep 1979-80 rote-01 1981-02

(Base year

of Sixth

YTive Year

Plan)
1. FM|g1‘ainQ, . R . . . . : . 38.72 597-’- 1,2.54
2. Rice . . . . . . . . . 20- 18 4301 46-92
3. Pulees . . . . . . . . 5-67 8-86 8-61
4. Wheat . . . . . . : g : 082 1-22 1-18
5. Oilseeds . . . - g ; . . . 2:79 485 5°49%

*P; dvisional
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Augementation of grain storage
capacity

1370. SHRI HARIHAR SOREN:
Will the Minister of - FOOD AND
CIVIL SUPPLIES be pleaseq to state:

(a) whether Government  have
asked the States to augment grain
storage capacity;

(b) if so, when guidelines have
been sent to various States in this
connection; and

(c) the steps taken by those States
in augmenting grain capacity?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD): (a) to (c) While
storage capacity for foodgrains is
provided mainly by the Food Corpo-
ration of India, a part of the storage
capacity available with the Central
Warehousing Corporation and 16 State
Warehousing Corporation is also used
for foodgrains. The States have been
creating additional storage capacity
through the State Warehousing Cor-
porations and the cooperatives. Be-
sides, the States are also taking steps
to create storage capacity under the
Central Scheme for establishing a
national grid of rural godowns. The
storage capacity under this Central
scheme and with the cooperatives is
intended for various items including
foodgrains.

Dairy development projects in Orissa

1371. SHRI HARIHAR SOREN:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) the central assistance provided
for the Dairy Development Projects
impression in Sixth Five Year Plan,
(year-wise) ;

(b) whether some of them are
finaneed either by foreign countries
or the World Bank; and
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(¢) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a), The year-wise expenditure and
proposed outlay approved by the
Planning Commission in consultation
with the State Government on Dairy
Development in Orissa is indicated in
the table below:

(Rs. in lakhs)

1980-81 1981-02 1982-83 1983-84
Actual Actual Anticipa- Propored
ted ex- outlay
pendi-
ture
0° 30 2010 02 3. 45

In addition to above, Indian Dairy
Corporation has released til] Decem-
ber 1982 a sum of Rs. 229.91 lakhs
for implementation of Operation
Flood II programme in the Distriets
Dhenkanal, Keonjhar, Puri and
Cuttack.

(b) and (c¢). A Dairy Development
project in Orissa at an estimated cost
of Rs. 966 lakhs has been prepared.
Under this, investments will be made
on dairies, cattle feed plants and
infrastructure for inputs,
etc. The funds required for the
Operation Flood II project are avail-
able through the World Bank Credit
and sale proceeds of dairy commodi-
ties donated by the Europeéan Econo-
mic Community. The Indian Dairy
Corporation is the project authority -
responsible for implementing the pro-
ject in cooperation with the State
Government. Al] the
received from different
channelised through
Corporation.

technical

foreign aid
sources are

Indian Dairy

:w-——!--—'
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Ban on cow Slaughter

1373. SHRI HARIHAR SOREN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have a
proposal to impose total ban on cow
slaughter in the country; angd

(b) if so from when such proposal
is likely to be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) and (b) As at present, the sub-
ject of preservation of cattle is a .nazter
on which the State Legislatures have
exclusive powers 1o legislate. In the
light of the above provision, various
State Governments have €nacted
necessary legislation relating to pre-
vention of slaughter of cow and its
progeny.

Irrdgation projects receiving
Bank aid

World

1374. SHRI ANANTHA RAMULU
MALLU: Will the Minister of IRRI-
GATION be pleased to state:

(a) the names of the irrigalion pro-
jects receiving World Bank aid at
present;
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(b) the details regarding their pro-
gress; and

(c) the amount so far sanctioned
in favour of India by World Bank
during the last three years?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA): (a)
A statement giving list of projects
receiving World Bank aid is enclosed.

(b) Pogress in respect of World
Bank aided projects has been satis-
factory and the targets as envisaged
are generally being met,

(¢) Amount of credit assistance
from World Bank for which agree-
ments were signed during the last
three vears is as below:

World Bank Fiscal

Amount
years (1st July to 30th sanctioned
June) US $ m

1980 403
1981 277
1982 220
1983 238.3

(Ist July to date).

Statement

Details of Irrization Projects receiving credit assistance from World Parl

SI. Nanme of I’z'()jccl'

Credit Date of

No. Amoun! Signing
(US § Agree-

Million ment
t Rajasthan Canal CAD Phase- 1. 83-0  31-7-74

2 Nagarjunasagar Project (AP,
5 Periyar-Vaigai Project (Tamil Nadu) .

t  Jayakwadi Project (Maharashtra

5 Ovissa Irrigation Project  (Medium Projects)

7 txysrat Terigation Project (Medium Projects)

6 Karaataka Irrigation Project (Upper Krishna Project) - . 11764

1456 10-6-76
23:0  30-6-77
700 11-10-97
70°0  11-10-57
12-5-76

85-00 17-7-78

—
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8 Haryana Irrigation Project

9 Punjab Irrigation Project

10 U.P. Public Tubewells Project

11 Maharashtra Irrigation Project 11
12 Gujarat Irrigation Project 11

13 Mahanadi Barrages Project (Orissa)

111:0 16-8-78
129:0 30-3-79
18:0 12-5-fo
210°0 14-4-{0
175:0 12-5-f0

3.0 pg-12-f0

14 Madbya Pradesh Medium  Irrigation Project . . . ’ 140-0 26-9 1

15 Karnataka Tank Irrigation Project

16 Madhya Pradesh Major Irrigation Project

540 26-3-01

200-0 04-2-12

17 Kallada [rrigation and Treecrop Developrient Proiect (Kernl: ) to-o0  6-7-f2
(IDA)
20' 3
(IBIRD)
18 Chambol (M.P.) Irrigation Project 11 310 7-0-f2
19  Subernarekha Irrigation Project Lilar s1¢ Orise’ . : 127:0 g-11-{2

Production vis-a-vis requirement of
foodgrains

1375. SHRI B. D. SINGH: Will the
Minister of AGRICULTURE be pleas-
ed to state: ’

(a) the estimated national produc-
tion of rice and of wheat in 1982-83
and whether Government apprehend
fal] in rice productions by 12 million
tonnes and in wheat by 2 million
tonnes;

(b) whether 1981-82 with its grain
production and import of 2.25 million
tonnes of wheat, by mid-July 1982,
stock was only 13 million tonnes, and
the shortfall in 1982-83 is about 14
million tonnes, if so, shortfall esti-
mated by Government;

(¢) increase over 1979 in popula-
tion and in estimated grain require-
ment in 1982-83;

(d) whether Government resort tfo
contignecy programmes for food-
graing productions enhancement in
1982-83 to fil] this gap in; and

(e) if so, where and with what
results if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(2a) and (b) Final estimates of pro-
duction of rice and wheat have not
yvet become available from the States
for the year 1982-83. Nevertheless,
according to the preliminary assess-
ment, there would be shortfall in the
production of rice and coarse grains
but the production of wheat is ex-
pected to be higher than the last
year’s record level, Total foodgrains
production is estimated to be 5 to 8
million tonnes lower than last year.
The total foodgrains stocks held by
Public Agencies stood at 14.5 million
tonnes as on 1-8-1982 and 12.7 million.
tonnes as on 1-1-1983.

(¢c) The increase in population
from 1979 to 1983 (as on 1st March)
is estimated at 61 million; the gross
requirement of foodgrains, based on
the average availability for the last
three years is estimated at 131.3
million tonnes. ‘

(d) and (e) Yes, Sir. The Govern~
ment undertook contingency pro-
grammes during the kharif season im
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the wake of drought affecting many
States. Further, in order to make up
for the crop losses suffered during
kharif season, an intensive rabi pro-
duction programme was taken up
with emphasis on ensuring timely
supply of jpower, diesel and canal
water in adequate quantities for agri-
cultura] operations, provision of seeds
in response to requirements from the
States and special efforts to ensure
availability of fertilisers and increased
supply of credit. These efforts were
undertaken in all States growing rabi
crops. On present assessment food-
graing production in the current rabi
season promises to bhe at a record
level.

News item caption “Suspension of
I.C.A.R. employee”

1376. SHRI T. S. NEGI:
DR. A. U. AZMI:

Will the Minister of AGRICUL-
TURE be pleased 1o state:

(a) whether Government's atten-
iion has been drawn to the news item
regarding suspension of ICAR em-
plovees because of a missing file which
was not traceable since long and if
so, the full details thereofl (Indian
Express 22-1-1983):

(b) whether the file now missing
was included in the list of 8 missing
files as stated on 21-12-1981 and 8-2-
82 in reply to USQ Nos. 4767 and
2401 respectively and if not, the
reasons thercof; and

(¢) whether Government wil] take
action against the officers responsible,
and also order an inquiry in the mal-
functioning of ICAR?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) Such a news item has come to
the notice of the Government File
No. 33(S-3)/81-Per, II relating to
accepting of resignation of a Scientist
was marked by the then Deputy
Secretary (DARE) to U.S. (ICI) on
21-4-81 according to the records main-
tained by the Personal Assistant of
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Deputy Secretary (DARE). This file
wac not received by Under Secretary
(IC-I), as per available records on
the receiving end. A preliminary
enquiry was conducted and a view
was taken, that it was the joint res-
ponsibility of the two Personal Assis-
tants concerned for the safe custody/
movement of the filee The two Per-
sonal Assistants concerned were sus-
pended after full consideration at the
highest level. Formal departmental
proceedings have since been instituted
against them.

(h) This file was included in the
files reported to be misplaced /missing
while replying to Unstarred Question
No. 4767 on 21-12-81 and 2401 on 8-3-
82 in the Lok Sabha. \

(¢) The findings of Inquiry Officer
are awaited for deciding the course
of action. The functioning of the
ICAR has been looked into some time
back by the ICAR Inquiry Committee
under the Chairmanship of Dr. P. B.
Gajendragadkar and more recenlly
by the Estimates Committee of the
Parliament. After examining their
recommendations, it has been decided
to continue the present arrangement.
Henee, it is not felt necessary to order
any enquiry, at present.

national Capital Region Plan

1377. DR. KRUPASINDHU BHOI:
Will the Minister of WORKS AND
HOUSING be pleased to state whether
serious doubts have been expressed
about the National Capita] Region
Plan, if so, the efforts made to look
into them with the outcome thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): No such doubts
have been expressed by the present
Government The Government has
decided to revitalise the National
Capital Region Plan and to take steps
for the region’s coordinated develom-
ment. A central scheme for the inte-
grated development of selected ring
towns in the region is in operation.
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It is proposed to set up a Statutory
Coordinating Board at the Central
level for planning, monitoring and
development of the region and action
in this regard is in progress in con-
sultation with the concerned State
Governments and Delhi Administra-
tion,

Auction of commercial plots by DDA

1378. . KRUPASINDHU IsFOI:
Will the WMinister of WORKS AND
HOUSING be pleased to state:

(a) whether auctioning of commer-
cial plots by DDA has led to a steep
rise in land prices besides a general
rise in the prices of essential goods
and services, if so, the reaction of
Government thereto; and

(b) the steps proposed to be taken
to reduce profiteering by DDA and
in paying appropriate compensation
to the poor landowners?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) No, Sir.

(b) The D.D.A. has denied that it
indulges in profiteering, Compensa-
tion is paid to the land owners whose
land has been acquired, as per the
provisions 'of the Land Acquisition
Act. 1894.

Crisis of the Sugar Industry

1379. DR. KRUPASINDHU BHOI:

SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether concern has been ex-
pressed over the Government’s failure
to regulate the over production of su-
gar and the cane growers have been
punished for record production;

(b) whether Government have {fail-

ed to provide for a buffer stock, ex- _

ports or other financial support;
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(c) wbether it has been alleged that
the Centre and the State Governments
in cooperation with the sugar industry

have rather preferred to ignore this
crisis of pleniy; and

(d) if so, the reaction of Govem-
ment thereto with steps proposed to
be taken in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) (a) and (b). In 1981-82, 84.38
lakh tonnes of sugar was produced,
The prodwction during 1982-83 js ex-
pected to be lower at 75 to 80 lakh
tonnes. The statutory minimum cane
price which was Rs. 13/- per quintal
linked to 8.5 per cent recovery during
1981-82 h#s not been increased for the
year 1982-83. The cane growers got
prices much higher than the statutory
minimum during 1981-82 and during
the current year they are getting as
good or almost as good prices in most
of the States,

A bufter stock of 5 lakh tonnes of
sugar has glready bheen created from
out of the production of the 1981-82
season, An export quota in effect of
7 lakh tormes raw value (6.5 lakh ton-
nes white crystal sugar) has been ob~
tained for the calendar year 1983.
Adequate financial assistance by way
of higher bank credit limits and  re-
duction in pank margins has also been
provided to the industry.

(¢y No, Sir,

(d) Does not arise

ICAR Projects

1380. SHRI B. D. SINGH: Will the
Minister of AGRICULTURE he pleas-
ed to refer to replies to Lok Sabha
Question No, 1211 of 11 October, 1982
and Rajya Sabha Unstarred Question
No. 727 on 12th Oectober, 1982 regard-
ing ICAR Projects and state:

(a) the reasons why Finance Minist-
ry has supported continously high an-
nual budget sanctiong during Fifth and
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Sixth Plans for Poultry Research Pro-
jees when actual expenditure has been
much lower;

(b) whether the Finance Minisry has
concurred with Sixtp, Plan sanctions
despite financially unsatisfactory per-
formance of ICAR, Poultry Projeet
where year-wise anticipateg receipts
fell short of estimated expenditure on

feeds,

(¢) has Finance Ministry also .on-
curred with Sixth plan sanctiong ol
projects on goats, sheep and cattle des-
pite lower annual plan expenditure
actually than corresponding hbudget
sanction; and

(d) what corrective steps are being
taken and when?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) In case
of Animal Breeding Projects, it iakes
some time for the new centres to rec-
ruit the staff, purchase the equipment
and construct the necessary animal
houses, which delays the utilisation of
allocated funds. The annual expendi-
ture has shown an increase as will be
reflected from it being 30.55 lakhg in
1074-75, the first year of the 5th plan
and heing 82.49 lakhs in 1981-82,

(by The performance of a Breeding
Research Project cannot be judged on
the basis of expenditure on feed and
revenue receipts. The pouliry breed-
ing research project is not a commer-
cial breeding operation and its units
have to maintain a much larger popu-
lation of breeding males till such time
information on their genetic merit
through performance o? their collater-
al female relatives in case of layers
and male and female progeny in ¢tase
of broilerg become available.

Similarly, some of the females gare
refaineq for longer than will be done
commercially to record full year pro-
duction. _The receipts are through
sale of extra eggs and most of experi-
mental birds slaughtered rather than
through the sale of chicks which is
the mafor activity of the commercial
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breeding Zarms. The satisfactory per-
formance of the project can be judged
from the report of the high level ap-
praisal team appointed by the ICAR
which has since submitteq its report
and has expressed satisfaction on its
Progress. The -Central Varietal Re-
lease Committee has recommended the
release of the two strain crosses, one
for layer and the other for broiler in
1982 for commercial exploitation. Two
more strain crosses have been recom-
mended by the annual workshop of
the project which will pe examined for
releagse by the Central Pouliry Varie-
tal Release Committee for commercial
exploitation.

(c) No, Sir. The Finance Ministry
approved the 6th plan project on goats,
sheep and cattle after considering the
technical progress of the projects in
addition to the progress of fund utili-
sation,

(d) The performance is constanily
reviewed and various corrective imeasu-
res are taken by the Government
wheneyer found necessary.

ISMA’s Conceérn at Declining Rate of
Sugar Production

1381. SHRI K. LAKKAPPA. will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether it is a fact that accord-
ing to the Indian Sugar Mills Associa-
tion (ISMA), the production of the
sugar is declining in the country since
November, 1982:

(by if so, what steps have heen
taken by the ‘Government in this re-
gard to keep the production of the
sugar in a proper way;

(c) whether Government pave dir-
ecled different ways and means to the
sugar factories in the country in re-
gard tg the production of the sugar;
ad

(d) if so, reaction of the sugar fac-
tories ang Government thereto?
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THE MINTISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT

JJHA AZAD) : (a) Alfhough the sugar
productmn in November in 1982-83
season was lower at 5.07 lakh tonnes
as compared to 5.64 lakh tonnes in
November in 1981-82 season in all
the remaining months of 1982-83 sea-
-son so far the production hase, been
Iugher as comparéed fo the production
in fhe corresponding months of 1981-
82 season. Thus, the total sugar pro-
duction achieved upto 7th February in
1982-83 season is 36.26 lakh tonnes as
compared to 35.36 lakh tonnes upto
the same date in 1981-82 season, show-
ing an increase of 0.90 lakh tonnes,

(b) to (d). Government is ensuring
the payment of remunerative cane
price to the growers by the sugar fac-
tories in the interest of keeping sugar
production at the required levels.

‘Sea Erosion in Coastal Areas due to
Mangrove Destruction

1382. SHRI R. P. GAEKWARD:
SHRI S. B, SIDNAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that man-
grove destruction is leading to incr-
ease in sea-erosion of coastal areas:

(b) whether it is proposed to take
-steps for preservation of environ-
ment oZ the coastal areas; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE M‘IN‘IS’I‘RY OF AGRICULTURE
{SHRI YOGENDR;A MAKWANA):
{a) to (o). Information fs being
«collected and will be laid on the Table
of the Sabha,
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Prohibition on the Sile of Meckdnised
Trawler to In:;tbw Dutch Goverm-

1383. SHRI D. S.A. SIVAPRAKA-
SAM; Will the Minister ot AGRICUL~
TURE be pleased fo state.

(a) whether Dutch Ministry Qt-ﬂfﬂp-
ping prohibiteq all sale of mechanised
Trawler to India; and

(b) it so, whether the Government
bhave contacted for Dutch Government
in this matter?

THE MINISTER , OF AGRICULTU-
RE (RAO BIRENDRA SINGH): (a)
No, Sir.

(b) Does not arise.

Protection of Mangrove Forests

1384. SHRI H. N. NANJE GODDA:
SHRI D. M. PUTTE -

GODDA.:
Will the Minister of -~ AGRICUL~
TURE be pleased to state: T
(a) whether ddvernment have _ﬂ;t

up a task force to protect the man~ -
grove forests along the Indian cost-
line;

the task force
to Govern-

(b) i so, whether
has submitteq its report
ment; and

(c) it so, the reaction of ‘Government
thereto?

THE MINISTER OF STATE, IN
THE MINISTRY OF AGRICUL
(SHRI YOGENDRA MAKWANA):
(a) No, Sir.

(b) and (c). Does not arise.
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Bems Fmported during ASIAD

1385. SHRI SURAJ BHAN:

SHRI RAM PRASAD
AHIRWAR:

SHRI ATAL BIHARI
VAJPAYEE; ’
Will the Minister of SPORTS be
pleased to lay a statement showing:

(8) names of items which were im-
ported for use on the occasion of IX
ASIAD;

(b) which of them were exempt
from customs duty and on which of
them the duty was paid and also the
amount paid;

(cy items which remained
during IX Asiad: and

(d) items which have short life and
cannot be used after a year or so?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): (a) The items impor-
ted by NSINS, Patiala and SOC IX
Asian Games in connection with the
training of Indian teamg and athletes
for Asiad-82 and for the organisation
and conduct of the Asiad with the
details required are given in the
Statements I and II laid on the
Table of the House [Placed in ILibrary
See No, LT-5941/83]

unused

(b) All the items imported in ccn-
nection with the  Asiad-32 were ex-
empted from the payment of customs
duty.

(c) Netaji Subash National Insti-
tute of Sports has informed that all
the itemg imported for Asiad were
put to use for the Asiad and consums-
able items like football, volleyballs,
Basketballs, Shuttlecocks  table tennis
balls, tennis balls, cart-ridges clay
pigeons, golf balls etc. which had to
be imported in a little larger number
are available for future use. Ac-
cording to SOC all the items imported
by it during Asiad were extensively
used during the Aslad.
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(d) According to N.SN.LS., most o2
the consumable articles have life
longer than one year and would be
used within one year and would be
used within one year and the items
like shuttle cockg and clay pigeons
cannot be kept for s longer period and
would be used before any decay sOC
has informed that in so far as items
imported by it are concerned films
for Palaroid Cameras, Ribbon Cas-
settes have short life span and these

have been extensively used during
the Asiad.
PROF, MADHU DANDAVATH

(Rajapur): Mr Speaker, Sir I am seek-
ing your permission today on a very
important issue, (Interruptions). Please
listen to me for a few seconds arnd
make your observations,

MR. SPEAKER:
notice to me?

Have you given

PROF. MADHU DANDAVATE.: I
have already given the notlice.

MR. SPEAKER: Under rule 3777

PROF MADHU DANDAVATE: Not
under rule 377. I have given an inde-

pendent motion, ie  adjournment
motion,

MR SPEAKER:
allow.

No, no I cannot

(Interruptions.)

PROF. MADHU DANDAVATE:
Please listen to me. (Interruptions)

(Interruptions.)

MR, SPEAKER: No,

(Interruptions.)

PROF MADHU DANDAVATE: You
can then disallow,

MR. SPEAKER : I will not allow.
PROF. MADHU DANDAVATE: A,

candidate of the Janata Party has
been.., (Interruptions).

¢Not recorded.
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MR. SPEAKER : I have not allowed.

(Interruptions.)

MR. SPEAKER: Nothing goes on
record.

(Interruptions.)

MR, SPEAKER: You write to 1ae,
. (Interruptions.)

S wed fag @A o (78
foeeft ) : wdr fei A @ W@ &
¥ mw ¥ Fer ar 5 ai-uvemsl
feama oX UF Frfew qiww qsfAe
FC ifre, FfET wme Al fEar o

wsoar wErET ¢ g fafaed &
feae =t @ & |
o qET faad amdan  faodft
¥ af we wre} fasguee farew @
I8 ST @ |

MR_SPEAKER: Not allowed. I have

not allbwed. Dr. Subramaniam Swamy.

(Interruptions)

MR. SPEAKER: Law can take its
course, I can’'t take it up.

(Interruptions.)

My fagrd avadat ;e
F UG I F A G IS wAA
g.ar T

MR. SPEAKER: You caa write to
the Home Minister,

PROF. MADHU

DANDAVATE:
Kindly allow me. ‘

MR. SPEAKER: There is no question
of allowing. [-am allowing Dr. Sub-
ramaniam Swamy if he wants to say
anything,

(Interruptionsy -

'PROF. MADHU DANDAVATE:
What is your argument?
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MR. SPEAKER: No. argument. I am
not allowing,

(Interruptions.)

PROF MADHU DANDAVATE: Do
you realise the seriousness of it?

MR, SPEAKER: I know the seriouge

ness. '
(Interruptions.)

SHRI SATYASADHAN CHAKRA-

BORTY (Calcutta South): You are dig-
allowing his right (Interruptions.)

MR. SPEAKER: No, I am not going
allow. I cannot take up indi-vidual
cases in the House, I agm not allowe
ing.

(Interruptions.)

MR. SPEAKER: Nothing gues on re=
cords, ’
(Interruptions)**

MR, SPEAKER: Professor, you are

a good Pariamentarian; you are une
necessarily harassing me.

(Interruptions)
RROF. MADHU DANDAVATE: I do-

not want to defy your authority,
(Interruptions.)

o e fagle alowdy @ wsa|
S, 7T #E Tear e o aw AR
¥ 3 "oy aoaE |

nsqw  wgAw : TET free
GECHIE S I .

i wza fadt awla m
i T AR & aR F w7 U
wefAe  w @i 1 g T30 R

AR g
RN AR . AT A ¥ A

g o+ '-
(serermm)

MR. SPEAKER: You come to me,
(Interruptions)

*Not recorded,
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p DR. SUBRAMANIAM SWAMY
(Bombay North East): The nexus bel-
ween the policemen and {he dacoits in
Delhi has to be discussed, We have to
discuss the general problem and not
ithe individual cases, (Imterruptionrs)

_ SHRI K. P, UNNIKRISIINAN (Bada-
gara): Sir, have...

MR. SPEAKER : 1 have got notice of
privilege motion from you. I have al-
ready got it.

(Interruptions)

- MR. SPEAKER: Mr.Unuikrishnan, 1
Bave already started the proceedings.

- SHRI K. P, UNNIKRISIINAN: 1
want to know whether you have got
any information.

MR. SPEAKER: 1 have aready done
that. Until and unless ...

(Interruptions)

_ MR, SPEAKER: Nothing goes on
record unléss he gets my permission to

speak, .

(Interruptions)

MR, SPEAKER: I have already
written. I have started the proceedings
and 1 will process the case without any
delay. I am trying to get the ‘acts.

(Interruptions)-

o weor fog (T ) ¢ F Emod
feslt a1 wi-ute TR fEeoEe &
WY § FEA WEA §

AsqN WERA : @ W, AR
1 =2 uwn frww g T
frerer (eraam ) ..

SHRI SATYASADHAN CHAKRABO-
RTY: Sir, I want to graw your atten-
tion to a very important thing. (Inter-
ruptions@. An Hon. Member of this
House. Shri Neelalohithadasan  Nadar
has been . (Interruptions.)

MR, SPEAKER: Nothing goes on re-
cord,

(Interruptions)

—
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MR. SPEAKER : I have already star-
ted the proceedings,

"(‘Iﬁtm'upﬁ:ms.)
o reiangE (FETTRTT) TR 7
qrg gl F1 JF1FST

MR. SPEAKER : No, no....

SHRI SATYASADHAN CHAKRA-
BORTY: Pleasé allow me io make a
submission._,.i(Inte*rruptions)

MR, SPEAKER: No. gquestion of sub-
mission. (Interrupnons)

st IWfEgA@  wwEE (YY)
wery Y, AR I a9

MR. SPEAKER: It js under my con-
sideration, g o1 5”&;” |

(sawer)

=t Wewiw g (frafa) - maw
wRe, A9 arer § gieat F I,

MR. SPEAKER: Nothing goes on re-
cord.

(Interruptions) **

RE: PRESENTATION OF BUDGET
(GENERAL)

‘MR, SPEAKER: 1 woud like to
inform the house that, as is'customary,
the House would adjourn for half an
hour at 4.30 P.M. today to re-assemble
at 5 P.M, for the preseniation of the
General Budget.

AN fwr g wg ()
=, faeR & seramnr # a6
SHAET  FT OBET AT T §, q|WE W
wftarft R o & &
W & ¥ F-uewe Aiwe femm
Tl

MR, SPEAKER: It is under my con-
sideration,
(Interruptions)

*Not recorded.
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PROF. MADHU DANDAVATE Sir,
I am not a person to rdise an issue Lke
that. There is a danger to the life of
one of the candidates of the Janata
Party......(Interruptions)

MR. SPEAKER: You come to me; I
am not going to allow you.

PROF, MADHU DANDAVATE:
Here is a revolver given to kill the
candidate. [ will hand it »ver to
you, . . .

(Interruptions)

MR. SPEAKER : I will not like thaf.
You can come to me and talk to me,

PROF. MADHU. DANDAVATE: A
little complacency will cause a politi-
cal murder ([Interruptiong)**..

MFR. SPEAKER: Nothing goes on re-
cord: whatever the hon. Member says.
Papers to be laid. Rao Birendra Singh.

(Interruptions)**

12.05 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ESSENTIAL COMMO-
DITIES AcT, 1955,

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): 1 heg to
lay on the Table a copy of the Noti-
fication No. G.S.R. 713(E) (Hindji and
English versions) published in Gaz-
ette of India dated the 22nd Novem-
ber, 1982 containing the Order  re-
garding supplies of fertilizers to  be
made by domestic manufacturers o?
fertilizers to various States, Union
Territories and Commodity Boards
during the period from 1st August,
1982 to 31st January, 1983, under sub-
section(6) of section 3 of the Essen-
ilal Commodities Act, 1955. [Placed in
Library. See No. LT-5899/83.]

ANNUAL REPORT OF AND REVIEW ON THE
WORKING OF HINDUSTAN PREFAB LIMITED,
NEw DELHI FOR 1981-82.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND
WORKS AND HOUSING  (SHRI
BUTA SINGH): I beg to lay on the

*Not recorded,
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Table a copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section G19A
of the Companies Act, 1956:—~

(1) Review by the Gevernment on

the working of the Hindustan Prefgb
Limited, New Delhi, for the year
1981-82.

(2) Annual Report of the HinduS=
tan Prefab Limited, New  Delhi,
for the year 1981-82 along with Au=
dited Accounts and the commentg of
the Comptroller and Auditor Gen-
eral thereon. [Placeqd in Library See
No. I.7-5800/83

NOTIFICATION UNDER ESSENTIAL CoOM-
MODITIES ACT, 1955,ASSAM WEIGHTS AND
MEASUREs SERVICE RULES, 1981, ANNUAL
REPORT OF AND RFVIEW ON THE WORKING
OF MODERN rooD INDUSTRIES (INDIA) LID.
NEw DELHI FOR 1981-82, STATEMENT FOR
NOT LAYING THE ANNUAL ReEPORT OoF FooD
CORPORATION OF INDIA FOR  1981-82 IN
TIME, MEMORANDUM OF ACTION UNDER
CoMMISSION OF ENQUIRY ACT, 1952,

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) On behalf of Shri
Bhagwat Jha Azad, I beg to lay on
the Table: .

(1) A copy of the Sugar (Price
Determination for 1982-83 producs
tion) Order, 1983 (Hindi and Eng-
lish versions) published in Notifica-
tion No, G.S.R. 40(E) in Gazette
of India dated the 27th January,
1983 under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955.

[Placed in Library. See No. LT
5901/83.]1

(2) A copy of the Assam Weights
and Measures Service Rules, 1981
(Hindi and English versions) pub-
lished in Notification No. AGA
240/71 in Assam Gazette dated the
19th September, 1981 framegd in
exercise of powers conferred by the
provisp to Article 309 of the Cone
stitution.

(3) A statement (Hindi and Eng-
lish versions) showing reasons fom
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. Gelay in laying the Notification men-
. tioned at (2) above.

¢ [Placed in LibTrary, See No., LT-
5902/83.]

(4) A copy each of the following
papers (Hindi and English versions)
“under sub-section (1) of section 619
A of the Companies Act, 1956:—

(i) Rreview by the Government
on the working of the Modern
Food Industries (India) Limited,
New Delhi, for the year 1981-82.

(ii) Annual Report of the Mo~

dern Food Industries (India)

_ Limited, New  Delhi, for the
year 1981-82 along with Audited

Accounts and the comments of

the Comptroller and Auditor Gen:

eral thereon.

(5) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (4) above.

[Placed in Library, See No. LT-
5903/83.]

(6) A statement (Hindi and
English versions) explaining reasons
for not laying the Annual Report o
the Food Corporation of India for
the year 1981-82 within the stipulat-
ed x;eriod of nine months after the
dose of the Accounting year.

[Placed in Library See No. LT-
5905/83.]

(7) A copy of the “Memorandum
of Action” (Hindi and English ver-
sions) taken on the Report «f the
Commission of Inquiry intp the af-
fairs of the Bharat Sewak Samaj,
.under sub-section (4) of section 3 of
the Commission of Inquiry Act, 1952.

[Placed wn Library See No. LT-
5905/83.

SHRI BUTA SINGH: Sir, I want to
make an obervation

(Interruption&)
TR AEET : ARAL AR,
WY gET R/ AT @ § Tg wTaE
Wy T A 2
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WA W& & (AR

Tg W T H AT E 1
(vram)

WA HERA : FE WY =Af
e AR g fufafams o A,
W TF &I SIA-ATT  FT &F ¢ |

—He must pe protected under the law
of this land.

F5  wHax a7 #1%  fafafags Qan
FC@T & @ d§  FNIHEI AT

(Interruptions)

QTR |FET ¢ AT W SV
AT g1 AT gERvSe  Ifad &1, g
W gowT &€ Gee g1 T fou
g7 989 AT FL &, 99 dae  Tal
Fia F, T SFH AN | AL W TR
¥ hefme 3@ @@ @ agt &
FTH @l q T |

PROF. MADHU DANDAVATE: I
wil] hand it over to you in ycur cham-

ber.
(Interruptions.)

AT WA g fEm &
famax &\ FWw g J1Eq9 FT
famat g7

(za=eT)

PROF. MADHU DANDAVATE: I
meet you in the Chamber, Police
should take care of the law and order
situation,

T WA FL : WEAH S,
A w@mgee wTH AR gt A
WY queey gl faTeax #¥ arg |
TH FT WAEAq T F a9 T 1 ..
(zzamm ) .. 7 fEeEcd w
I F Y W T T F 717 ag Fareax
HY WAT, T ®Y o= A SriEgy |
fom adw & ¥ fomax &8 @
@ g1 .. (wuw)
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PROF, MADHU DANDAVATE: 1
agree, I have understood your con-
tention., Is it your observation that I
shall meet you in your Chamber and
give you the details about this?

MR. SPEAKER: You write to me
and meet me in my Chamber.

mAld WA 9 © Og gaT H
farR Y FTHI A . .. (JIgTa) . .

qeqe WEIRa Hlo ﬂﬁﬁ,
ST TET A FQA G | WT A &
T F A |

AT WA T ;[T ATEET
& famat o T T 3t Y A

... (samam) . ..

PROF. K. K, TEWARY (Buxar): It
is very serious matter, We all ob-
serve certain norms in the House.

MR. SPEAKER: Order please,

PROF. K. K. TEWARY: This has
happened for the first time in the his-
tory of this august House that an hon.
Member, a leader of one of the opposi-
tion parties, comes and brandishes a
revolver in the House. This deserves
the severest condemnation and cen-
sure from the Chair, You must con-
demn this behaviour of Mr, Danda-
vate and T demand from the Home
Minister to institute an enquiry as to
how the revolver has been brought
into the House, It is a question of the
security of the House which is violat-
ed,

st TRATET A@A ;TG Tgd
T ATt 31 (sTERET) L.

weqer  Rgwea : fqard S, Ew
O G T A e F faan
qr & famex g8 o= T& g
Imfge |

TF WIAAT GG : qT qg wHY
Fgi wmar P
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WiqW WEET :  AE v A

fafrex oM |

st gza @) FrAar: wgEEAR
qqr FiW FAC ABT A |, 87qGiq, .
AE | TWHF IR A o9 g &
3B @I w1 ! ... (FTEEEA). ..

sger wEgEd . § ;T ORE |
AR TG FW F RE |

st ged fagry g9t ww
ST @Al g, T 98 fan 7y Ty
ST FT FEAT & | Y A W AW
¥ g TR FT | I TZAT IHF
Tg 919 S o, OF TEL 39 H 9IS Fg
LT ZNIT |

WRTG W a9 @ HEgE S\
ag wfasHS g | .. (). L .
AW A ¥ HISTFHAT AT AR ¢ |

qf ww faFmm qiagra ;o oweaw
Y, & ag g wwAr g ... .

IR AR ¢ WY TG GAC ¢
T8 FE gAT FET g |

st ¥ fqqa quEE 0 w9
AT 9T gAY # Tl

909 WEEw : ¥ g f@wmma
¥1 "M A g”r&aﬁa{mgl
eoo (zFEEA) .. AT FAT FT
® &I

(Interruptions)

QTR AERDA : FT F AW G
AT, A8 TR §UI. . . (2mEam) . . .
A HTA q¢ | IqH E‘:H’?ﬁi’@'l"@'m
¥ izufe & R @@r § w7
@ g ... (FTa9) . ..

WETd WA 3 WY et

At 1 ().
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weaw wE@ET . OF |1 A QT
2 1 @t mife ¥ W & W9 A
$T WHa § I AT AW Iafea
FT 1T FW 7 AT RGN T8 e
gFar 1 W@ A0 aw geT
¥ 7 AW FETCELE 1 T A
FAT T FH Afl F WE | WL
TR ¥ AAEE G F AR TG
¥ET 2, AT ST Y TE T AT
g1 wHag famr gm &
... (FAETT) .. AT FST A E

W waw fagrt  FwRAT W9 &Y
qafa & #f Wy qeead ATHAT IS
WFY §, FA TA A QEE - G |

gsqey AR : JreNdl A1, 98
FMaagfar ) gwATF@E
T AT &Y AT g T g ?

(eamea)

WeqeTs: WERT : AT WA 9

T T g E 7
Why are you taking it on your shouk
ders? ‘This is my job, I am to do,

o F; A9 TS 9T 0 @
§? fy wygWyai wmar fF
W9 A { AT FT 19 FQ, 0 JT H{
R GWATE, AT F SO SHAT AT
ag I v |

(za=erm)

QAN WEET : qg  aT & W
Tgt &3, awEl WY agh E3 )

(saqur)
Aeae  AERT TG ATEE, ¥
ety T TaET TT @ )

(zaau)
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weqd wERw : AT A
aw Hfgw ¥ Fow feopw w@
@ W AR ST )

‘Display of arms and ammunitions.
in the House is prohibited.’

Jg FUN  Hesl T8 A |

PROF. MADHU DANDAVATE: It

is not ‘arms’ or ‘ammunition’. There
is no bullet, no cartridge. I only
wanted to hand it over to you, I ame

prepared to give it to you in your

Chamber,
qsueT HERT : AT gEg qL
g I F TH q |
I am available to you.
PROF, MADHU DANDAVATE: |
have said just now that, I am pre-

pared to hand it over to you In your
Chamber (Interruptions)

MR. SPEAKER: Mr. Bhagwat Jha

Azad. ...

PROF, K. K. TEWARI: I want you®
precise ruling on this, Sir.

MR. SPEAKER: gz &Y #% femav

g, W T FT THAT § |

I have already done it,

Now, papers to be laid on the
Table . . .. .
Assam EXECUTIVE MAGISTRATES

(TEMPORARY POWERS) ACT, 1983

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
I beg to lay on the Table a copy of
the Assam  Executive Magistrates
(Temporary Powers) Act, 1983 (Presi-~
dent’s Act No. 1 of 1983) (Hindi and
English versions) published in Gazette
of India dated the 29th January, 1983,
under sub-section (3) of section 3 of

~
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the Assam State Legislature (Delega-~
tion of Powers) Act, 1982, [Placed in
Library. See No, Lt-5906/83.]

SHRI ATAL BIHARI VAJPAYEE:
Sir, on a point of order.

MR SPEAKER: No peint of order

SHRI ATAL BIHARI VAJPAYEE:
In regard to item 5. ... (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South). This invol-
ves the Opposition candidates,.....

(Interruptions)

MR. SPEAKER: Anybody for that
matter; candidatg or no candidate;
everybody has the right to live.

SHRI SATYASADHAN CHAKRA-
BORTY: You are the Speaker of the
House. You are the defender of
our rights, Yoy have to go deep into
the matter. , . .

MR. SPEAKER: Not allowed.
(Interruptions),

MR. SPEAKER: I cannot take sides.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: On a point of order. When
a member of the ruling Party was as-
su]ted‘ you allowed him to make 3
statement—Dr. Golam Yazdani...

(Interruptions),

MR. SPEAKER: Whatever [  did
about Mr. Bhogendry Jha, whatever 1
did about Mr, Jagpal Singh, whatever
I did for that Member, I have bheen
equally impartial. I never take sides.
It is derogatory to you to impute such
motives to me. I do not expect it
from you,

SHRI SATYASADHAN CHAKRA-
BORTY: You are perfectly all right,
Sir Ther, may be mistakes in asses-
sments; there may sometimes be wrong
assessments. I know, Sir, that you
are perfectly neutral, . .

PHALGUNA 9, 1904 (SAKA)
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3;131 BUTA GH: 1 want to ad-
eaders of the
tmn an the matter that has been lﬂ‘h—
teq in the House now. Theyarevur
senior leaders representing their res-
pective Parties. ‘There are set and
well-decided rules of procedure and
conduct of business in this House.
It is for the first time that an hon,
Member hag surprised this House with
the brandishing of an arm...

SHRI ATA1, BIHARI VAJPAYEE:
Not brandishing,

PROF. MADHU DANDAVATE:
I did not brandish... (Interrup-
tions)

MR, SPEAKER: It was displayed

.. (Interruptions)

SHRTI BUTA SINGH: All right,
Sir. It was displayed.

SHRI ATAL BIHARI VAJPAYEE:
Has phe withdrawn the word ‘brand-
ishing’?

MR. SPEAKER: Yes he has with-
drawn it, He has said, “d.isploye-cﬁ'

SHRI BUTA SINGH): It is an ex=
hibition of an arm inside the House
without any notice to youy in the first
instance.

SHRI ATAL BIHARI VAJPAYEE:

He gave notlice.

MR. SPEAKER: Not for this,

SHRI BUTA SINGH: . . . and withs
out intimating the security staff of

the House. (Interruptions)

AN HON. MEMBER: And withoul

licence.
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SHRI BUTA SINGH: Sir, 1 'annot
impute any motive to a very senior
member like Prof. Madhu Danda-
vate, But his example could be fol-
lowed by any one of us out of the total
532 members. To-day he has brought
a weapon, Tomorrow somebody else
can bring some explosive. This is a
very serious thing. I will request all
the leaders of the Opposition to think
hundred times before displaying such

things to the Press Gallery, and to

think seriously of what repercussions
it can spall out in the House....(In-
terruptions) and therefore, I request
through you the Leaders of the Oppo-
sition and 1 also request you to call
a meeting of all the leaders of the
Opposition in your Chamber and
once Zor all decide because today on
the floor of the House you did not per-
‘mit hon. Member Shri Madhu Danda-
vate even to raige the question which
he was trying to raise....({In-
terruptions) I am asking from you,
Chair; I am not asking from  you.
‘The Chair did not permit hon. Mem-
ber, Shri Madhy Dandavate to raise a
question in his discretion and he was
offering that Shri Dandavate could
come to his Chamber and he can dis-
cuss ang bring the matter in the form
the Chair could allow. ... (In-
terruptions) This is 5 serious happen-
ing in the House. With your per-
mission, I think Prof. Madhu Dan-
davate must express his regret for
what he has done. I also request the
leaders of the opposition to join us in
laying down certain norms so that the
security of the lives gnd the person of
the hon. Members ig not jeopardised.

It is all right that you may hit the
headlines, but if somebody hits an pon.
Member here, who will be responsible
for that ? . . . (Interruptions) There-
fore, I would appeal to you. FEven in
the Conduct of Business and Prac-
tlce and Procedure of Parliament, the
relevant portion says that even carry-
ing a walking stick to the Chamber
unless permitted by the Speaker and
in such exceptional circumstances
like old age or physical infirmity,
would nf(t be allowed. I am sure—
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Shri Dandavate is a seasoned and well-
versed parliamentarian and I need not
point out the constitutional provisions
ang the procedural intricacies—that :n
his heart, Shri Dandavate will be re-
penting “or what he has done, This is
a very serious thing and he must come
forward with some kind of regret in
this House and for the future, I would
request you to kindly sit with the
Opposition leaders and plead with
them to arrive at a norm where by
such things are not repeated,

... (Interruptions)

PROF. MADHU DANDAVATE: The
hon. Minister has made a submission
to you...

SHRI K. LAKKAPPA (Tumkur): Is
it not a serious thing, Sir?

PROF. MADHU DANDAVATE: As
far as I am concerned, I hold the digni-
ty and decorum of this House higher
than my own honour and dignity.

(Interruptions)

Please listen to me. The hon, Minister
has asked me to express regrel and
when I rise to say something they
don’t have the courtesy to listen to me.
Sir, T was just pointing out, {Inter-
ruptions)

MR. SPEAKER:
This is deplorable,

This is yery bad.

YTATd WA a9 : HY IUsad S,
TSA F1 NATE FWE | ¥ AfAT FY
g FX W g !

Mr Speaker snawr Y, @& ag | 4T
FI W@E Itis very bad on

your part Sarey FIAET Adi SAT Hd |

PROF. MADHU DANDAVATE: Sir,
as I was telling you, in my Parliamen-
tary life I have considered the dignity
and decorum of this House higher than
my own prestige and honour. 1 fully
share the sentiment of the hon,
Minister here. I only point out to you
that firstly the arm that was brought
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in bhas no live cartridge at all. I only
wanted to band it over to you in your
Chamber and point out to you that
this has been handed over.. .., (Inter-
ruptions)tt

MR, SPEAKER: This will not go on
Tecord.

Nt e fagrdr  Twady ;. A
®T TAqS # A | g e
SR, dg TG S |

MR. SPEAKER: With proof
Y FIT 1 SEE R

1 cannot bring it on record,

st sew fagrd amdar : witE
i ag oY uen 5 foeete o &1 9
=i wE ?

MR, SPEAKER: No. No,

# Tar AgF  FE@aT  GEAT
without preof. Without proof, I can-
not do it. My conscience will not
allow me. Even if you were ‘n my
position you will not allow,

'PROF. MADHU MANDAVATE: Sir,
if 1 have said something unparliamen-
tary you can expunge it,

SHRT BUTA SINGH: Sir, did he
bring it to the notice of the securily
men or did he get your permission?

PROF. MADHU DANDAVATE Sir,
have already written to you about the
entire episcde. (Interruptions)

MR. SPEAKER: Please sit down. I
am on my legs, What is he doing?
Why don't you sit down? Whatl
want to say is that without

MEGY e &7 AT § T
i wfen ot fF sme § e e
g (srmam )
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I am on my legs., I want to say cer
tain things. :

freiifc @IF ® a1 TR aaT &
arfge 41, f< @r w1fEQ 91, 4§
s faegw frem g

(sa=ara )

Then I would have allowed him or not
allowed that is my - discretion but he
did not ask for it. He gave a notice
regarding a certain thing which I
I thought in my  discretion to discuss
with him and decide on my own what-
was to be decided,

PROF. MADHU DANDAVATE: Sir,
when you have allowed to make 3
brief submisgion, I will not be touching
the merits of the case (Interruptions)

Mr. Sathe, you are not the Speaker.
You are just a Minister. Your poOsi-
tion and my position is identical, Do
not assume the position of the Spea-
ker? Please keep quiet.

MR. SPEAKER: The basic question
is whether hon. Members can-display
arms in the House and...

PROF, MADHU DANDAVATE: Sir,
I was coming to that, I was saying
as far as maintenance of rules of pro-
cedures is concerned I am second to
none and let me assure you that as
far as my adhemence to Gandhiji’s
concept of peace and non-violence is
concerned I am seccond to none: They
may laugh. They have not seen Gan-
dhiji functioning. Therefore, Sir, if
by my bringing this instrument oDly
to present to you in your Chamber in-
advertetly even if...

g FAT Y V@I E, WO oA
¥ AGI A § 7
AN. HON. MEMBER: He should not
be allowed to speak.

PROF. MADHU DANDAVATE: Let
me conclude since he has made an
appeal, Sir, by bringing this arm to
be presented to you in your Chamber,
inadvertently no doubt, I admit, the

t tExpunged as ordered by the Chair,
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[(Prof, Madhu Dandavate]
Rules of Procedure have been violated.
And since I do not want to disturb the
dignity of the House, 1 express guali-
fieq regrets for the display of arms in
the House.
w' . ‘JI" k
ot tATwT figa  (geEemEE ) ¢

g AT FpET T X Tl A4 F

UL I B T
g A& 7

WS FI ALY &5 T TE FA
H OFH F | AUFH FH g FT
GHEAT  IART ¢
(Interruptions)**

MR. SPEAKER: Nothing is going on
record.

PROF. MADHU DANDAVATE: I
have done that without prejudice to
my claim to raise it with you in your
Chamber,

MR. SPEAKER: You can come,

HHTT  FroNdr A, HIT AT
qEGL 5 TC JTA9T A1ET 9 )

Wt aew fagrd ameRwn wsmy
wgred, N Iwegear ¥ fow wfufag

MR, SPEAKER: Nothing will go on
record,
(Interruptions)**

Wt wEw fagrd awdat 0 wem
o, *fr o FwEgsaar waw FTAME
Afvge, fsfme F e wfufay,
1983 T UF Afq &N F qeo T T@HT
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Ty £ wo A wmWeEfE
g ST &7 9o 9% @A T T
g & I wfgE | wTOW § o
@E!....

(st )

g #fufaw 29 AT, 1993
1 THC F gEHIEST AT AT 1T
ufafras &1 framr Y dag 7 Awfawre
Iz 5y & sax  wwia few
T 8 | fET S9N OF wa 48 °r
fe g o &1 &1 N1 =fgfas,
#E 1 FET FEW & A S
Fefoaied HAST FAT & IS ATAA
@ qEr ) & Igae F W

Provided that before enacting any
such Act, the President shall, when-
ever he considers it nracticable to do
so. consult a Committee constituted
for the purpose, consisting of thirty
Members of Parliament.

¥a frags ag e fF 29 sy
FT T ¥ 0F o @ ¥ 9B I9
fados *1 Fedcefca FHST & a9
TG AT OFdT 9T | F47 qg @r
TP FA ag et Fear g
W @AT AEEHE T g, Heqel
Herey, wffw gy &M q@ &AM
araEfer a1 fd A8f 7 T g
¥ U FEeefeqd  FAAT & A5F
AT ®T gHT TG AT 7

T 9T, FHRT HEAT GIFTL G qG
BT ST gl |

™ o gmta a8 € R o
frgas & g wew § qfsfwaw
afede #7 G991 @ FI &7 TE, AR
gfgsF TEfor wfase &1 8 i

**Not recorded.

e e e ————— e g
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A ded wete ag § e
gl & w{e9% 50 ¥ WA .
(Mﬂ)
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M A R e ¥ o g
T g, ¥ IgE wOAT g g =~

“For dealing effectively with the
extraordinary c1rcumstances prevail-
ing in the State of AsSam it is con-
sidered necessary to ameud {he Code
of Criminal Procedure, 1973 in its
application to the State of Ass@m
temporarily: for a period of three

MR, SPEAKER: Why are you inter-
rupting him? He is going according
to the rule.

months, 10 entrust the trial of vpetty
offences and offences having a bear-
ing on peace and public tranquility
exclusively to the Executive Magis-
trates and to enable them to exercise
the powers to grant remand concur-
rently with the Judicial Magistrates.
The present measure seeks to ach-
feve these objects.”

R N ¥E FE R fEa
TE HeagR gATR, SN ¥ 0P
A AT AT §

et ¥ 300 THIET A TH
FA & feers o feem 1 wR
¥ AW 144 Y fF, IFHA IqET
i & @Y A8 0 Twr
144 deTT UH  QIEiOT wq7d
g1 #wfm@z F giew f@r & 10
TAR & FHEG AT HIT 10,000
®  queET  qAfgd w4 | FFEl
CAETARE GO i SO
9 wieee ¥ 13 T #1 foare & fomn
WX 300 A AT oty qw faan
TAT | R ATHAT TIETEY ETEAE
I | gl T ATH H) & ATHA Y

St Wew fgra atwaat ¢ 9 oA
w ¢ @ @
T T w® |

(sa=ata)

wwe A . F A W@

E g0 offer ?

qm dfamr & fRos  fag=
g WY £ | WX g wfeEe &
friww fagral &1 weTEl X qﬁﬁ
T wQAT T §F, AMET AR B
aY I8 HUT GmHT @A WHEQ
fifww fagra, sfewar 50 & faan
% —

“The State shall 1inke steps to
separate the Judiciary from the Ex-

ecutive in the public services of the
State.”

T Tg FA £ FAE L&A
g & ? waw ¥ sqfefime
afrde &, o @ T T
Hfes afmge M feg ) fefrds
whweiz 1 A WewT @Y Wew wT &
w1 oifeariie @ wucfew  eAdr
€t arfqrg $¢f @ qifEgEe
w1 QT WA W TrET ) ®

e TeAh T e
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[5r we=t fagrdr atsad]
HEgfe 7 41, W #Y e

e fF T O WY @R A
B, TAFT HEWT HTH FAT §
ff 29 FFaQ0 F UGS TOE A
AEETE F Fq@ FT Focered FALT
FT doF Al qATR AT FEHar g7 7
T ATE AT IHcl 91 q@ T A
I AE JATR 7 T AR &
FI HAETEAT FI HT T AGY g A

oy Agled, W . HIC A
Wi gftg, e oo faur gife
Faxr |

SHRI N, K. SHEJWALKAR (Gwa-
lior): sir, I want to add one more
point here. My objection is that this
Act under question has been framed
under the original Act, namely, the
Assam State Legislature (Delegation
of Powers) Bill, 1982. Very
surprisingly, this Act gives power
to legistat, to the president; already
under the Constitution, the President
hag got a power to issue Ordinances.
The Constitution goes only to tnat
extent. Here, the power is given to
make a law. I just want to draw a
small distinction as to what is the
difference betwleen the two. If the
Ordinance is there, it is bound to be
put before the House and the
approval is necessary, while in this
case the approval js not necessary.
They gre only required to put the law
beiore the House, ang if there is any
modification, that will be considered.
That means, this delegation of power
is beyond the constitution: it gives
more power than the constitution has
given to the President or any other
person.

In this connection, I would like to
refer to Kaul and Shakdhar. There
are certain principles regarding the
delegatlon of powers. Can any autho-
rity delegate its own powers or not,
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that was considered by the Supreme
Court. on Page 540, Kaul and Shak-
dhar, it is stated:

“On the Dbasis of judicial pro-
nouncements, it may be taken as
an established law now in India
that the legislature is not compe-
tent to delegate to the executive or
any other body its essential legisla-
tive function, namely, the determi-
nation of the legislative policy.”’

Ang there are a lot of Supreme
Court cases gn which this pronounce-
ment has been made. My Submission
is that actually the power cannot be
derived from it because the original
Act by itself is beyond power, They
want to derive power from this Act
of 1982, which is beyond the power
of whiat has peen provided in the
Constitution itself. And, therefore,
they do not get any power.

Secondly, 1 want to stress one thing
more, As the hon. Member, Shri Vaj-
payee has already pointed out  the
Consultative Committee of Parlia-
ment on Assam has been bypassed.
Actually, it is a mandatory provision
that such a Committee should be
consulted. It is stated -that such a
Committe, ‘shall’ phe constituted. The
words a¥g thyat before enacting any
such Act, the President shall when-
ever he considers practicable to do
so, consult a Committee (onstituted
for the purpose. It is ‘shall’, not
‘may’, It is a mandatory provision.

For these twp specific reasons, m}"’
submission is that both these things
are bad,

SHRI KRISHNA CHANDRA HAIL-~
DER: Sir, I also want to raise a point
of order on Item 5A. :

MR. SPBAKER: Not like this; give
me in writing first. Moreover, we are
at item 5 now.

THE MINISTER OF STATE IN
THE MINISTRY OF - HOME
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): Mr Speaker Su' I have
listened to the points made by the
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two hon. Members. The first point
was that the Consultative Committee
of Parliament on Assam was not con-
sulted befor, enactlng this Act, Even
while he was reading, he told the
House, that it should be consulted
as far as it is practicable. We have
stated in the Statement of Reasons also
that it was an extraordinary situa-
tion; we could not take intp confi-
dence the Consuliative Committee oI
Parliament on Assam, and the exira-
ordinary  circumstances have been
given, and under those circums-
tances, this notification had to be
issued.

Further, it is only a temporary
enactmernit for three months. We are
not taking away the power of the judi-
cial magistrates; this is not a
permanent measure. We have sald
this that this is a matter for a period
o? three months; that . are entrust-
ing the trial of petty offences anl
offences having a pearing on peace
and public tranquility exclusively
to the executive magistoates. It 1is
only to meet an extraordinary sifuas
tion that this enactments been made

temporarily for three months. SIr,
this is what I wanted to say.

He has raised g question about the
separation of the Judiciary from the
Executive. That is a matter which is
not completely relevant to this Notifi-
cation. That is a bigger question
and can be tackled separately.

Sir, Mr. Shejwalkar has raised a
question about the constitutionality
of the delegation of power. Sir, this
is under the delegation of powers to
the President. He is within his coms-
petence and there is no Constitutional
impropriety. So, it is within the
constitutional powers of the Presi-
dent.

SHR] ATAL BIHARI VAJPAYEE:
Sir, are you safisfled with the expla-
nation given by the Minister ? Why
was the Consultative Committee not
called? There was enough time,

MR. SPEAKER: No. At this moment
; cannot go into that part.
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I have heard you ang also Shri
Shejwalkar, I have also-got the Act
here with me.

Sub-section 4 of the Act 3:

“Either House qf Paliament may,
by a Resolution, pass within 30
days from the date on which the
Act has been laid before it under
Sub-Section 3, which period = may
be comprised in one Session or in
two successive Sessions, direct to
any Modification to pe made in the
Act; and if the Modifications are
agreed to by the other House of
Parliament during the Session in
which the Act has been So laid
before it or the Session succeeding
such Modification shall be given
effect to by the President by enac-
ting an amending Act under Sub-
segction 2.

This is what is say. And the Minis-
ter has to lay it on the Table to com
ply with the Statutory requirement.
That is my observation.

SHRI ATAL BIHAR VAJPAYEE:
Sir, it is a Constitutional requirement
that the Consultative Committee
should have heen consulted on the
Assam legislation.

MR. SPEAKER : You can debate it
later on. At this time he has (o lay
it on the Table,

SHRI ATAL BIHAR VAJPAYEE?Y
Sir, I seek your ruling. You can ask
the Minister to keep the paper in abe-
yance,

MR. SPEAKER : No, he has to lay it
on the Table of the House.

SHRI P. VENKATASUBBAIAH: I
have already it on the Table of the
House.

MR. SPEAKER : Prof. Madhu Dan-
davate to speak under Item No. 3(A).

PROF. MADHU DANDAVATE : S8ir,
the Hon. Home Minister is seeking to
lay on the Table a copy of the Pro-
clamation dateq 27th February, 198%
issued by the President under Clause
2 of the Article 356 of the Constitution
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TProt, Madhu Dandavate]

revoking the Proclamation issued by
him on 19th March, 1982. So, in efiect
you are really revoking the Procla-
mation imposing President’s Rule
making a way for the elected Goveri-
ment to take charge in Assam. Sir,
1 want to seek a clarification zirom
the Hon. Minister., The . President’s
Rule was actually promulgated because
the President was convinced that the
Government of the day cannot carry
on the rule of law there; and as a 1¢-
sult of that the President’s Rule had
to be promulgated. And now, since
they felt that its term will be over on
19th March, 1983, they went chead
with the elections and as a corollary
to the holding of the elections, they
have naturally come forward with
this paper to be laid on the Table by
which the promulgation will be actual-
1y revoked. After the revocation of
the Promulgation, I want to know
from the Hon. Minister, does he {eel
‘that the elected Government will be
able to offer stable conditions to Assain
and the President’s Rule can be re-
placed by that Government? Sir, 1
will only have one word. As far as
this elected Government is concerned,
1 give you only one instance. In one
of the Constituencies in Assam, the
total number of voters were 64,000.
The total number of votes polled were
440. The Congress (I) candidate who
got elected got 425 votes. The Com-
munist Party of India got 11 votes,
One Independent g6t 1 vote, Another
Independent got the distinction to
secure zero votes. There were three
invalid votes. So, out of 64,000 votes
in the Constituency, the Congress (I)
candidate who polled 425 votes got
elected and he will be one of the rep-
resentatives of the people of Assam
in the Assam Assembly.

(Interruptins)

I hope I am speaking with your
permission after giving you due notice.
Will' you point out to them the pro-
cedure? Mr. Speaker, Sir, will you
k’incﬂy bring them to order?

(Interruptions)
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MR. SPEAKER: Order please.

AN HON. MEMBER: Sir, he is not
correct in saying that.

St TRETT qfqT (TEEEIN)
qee ot oy fewfa a=r &1

"PROF. MADHU DANDAVATE :
That is why you are there and 1 am
here gentleman. (Interruptions) I
am sorry, I have called him gentle-
man—an honourable member of the
House. There is no gentleman in the
House. All are honourable members.
(Interruptions) Therefore, if In one
constitutnecy, a representative gets
425 votes, a similar situafion is re-
ported almost throughout Assam;
the so-called democratically elected
government of Assam no more Trep-
resents the will and wishes of the peo-
ple of Assam. And therefore, if the
Presidnt’s Rule is actually ended and
the democratic government is brought
into the picture, I would like to know
from the hon. Minister that the gov-
ernment that will be installed in
Assam, will it represent the will ana
the wishes of the people of Assam ful-
filling de facto and de jure the provi-
sions ©of the constitutionally formed
government; and if it is not <0, Wit
they reconsider the decision of allow-
ing the present undemocratic govern-
ment to be continued: and will they,
therefore, recommend the dissolution
of the Assembly and the dismissal of
the government and fresh re-installa-
tion of the President’s Rule till we
find out a solution to the foreign na-
tionals problem?

AW watw 3 (A7) ;4
AR T gigag R I g O
ft @z 7 fo=ir 8

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I want to raise a
point of order Apart from what Prof
Madhu Dardavate had said, it is stated
in the paper to be laid on the Table fhat
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“Shri-P. C. Sethi to lay on the Table
a copy of Proclamation (Hindi and
English versions) dated the 27th Febru-
ary, 1983 issued by the President un-
der clause (2) of article 356 of the
Constitution revoking the Proclama-
tion issued by him on the 19th March,
1982 in relation to the State of Assam,
published in Notification, etc.” On
19th March, 1982, the President's Rule
was proclaimed and the Assembly was
dissolved. New election had ieen
held and the Ministry was iustalled
yesterday, the 27th  February, 1983,
My point is that unless the President’s
rule is revoked how can the nrewly
elected Assembly function? So, the
Assembly was not functioning upto the
27th Februarv, 1983 . The Ministry
and the Government which had been
formed yesterday after totally rigging
the election is illegal and unconsti-
tutional.

= glm R amare o (Trel-
Wiq ) © weqw ST, o ¥ U
oft v @ faT e R
g1 fF @@t 1 FE™T W 9
TG A R T G A,
fagte @91 HIFT FH FAT GF
afersr, S\, w19 7 3@ I Z@Ar
fead  wea™@ mEaTa F IRC AR
gl FAam § gAr g fow o @
UEHI AR W &1 AT U gEF §
Jfese  ®F # FEAESA TGl g 7
ST T A 100d1 FATWT W TG T,
fgeer &Y 91, G Teafd wEe
ag Fg F a0 fFar mar fF &g a)
LL N C O R I 2 M A

el WEEE : dg drgf v,
T A & I@ FaA0 g

5t gOw TwR W : §
WX F@ A FEO A@ETr F—
afe g@R wTa-sGaedT & AW 93
Fgl O AT TN B §HAT g,
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ﬁrmim,mﬂfwmﬁ'
T @, e g wg s fe wi=r
3w T §, O A g W O
A g F fag w @m,  JEw
tﬁe‘ﬁ'rr T famm, affr  agt @F

™ ) mfl-rq AT fAdTr I ®
f& agi &7 advael &1 F#1%  Afee
W g T A gh T
TSI W R A Fgr I R
oy wEw  aF FRr S A6@R”
T AT FAX AT |

ot wew fagrt amwady : werw
wgRg, dfqEm F W% 356 &
AT AW ¥ Usafa e ang
fegr T A¥ | I W8T H WY
waeqr g & weufs wmw @
TUTie & @y ¥ UF ST &
sToarr, 9 awt gew 93¢ @ S |
7 ag s e § e s e
WEA F GHIG A IgEEOT F

TEAY WEIey, gl Ueufs Tow
&R FTH I TEH HIEIL A ST @ &
afee gt faarT |9y a= T FTE@WR

ﬁrﬁwm%mmm’
SIS e n i
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[+ == fagr<t awrqdi]

@ & T oW W owgw F
FIMAT §, A GER a9 F7 TAd0
qq Fifwg | " 9@ F GE=
¥ g 90 ¢ 7 § @yt ToeT A
TR 2 I, Ag ar wEw § OuN
St Wl wedr @iy, 9w & oo ug
@R g foma grit |
WTHT WA 3™ T & IR
FNOQAT AT TE[ G |

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHI): Should I
reply to the hon, Members? Sir, as far
as...

(Interruptions)

L B A co SRR B -
T FT W Z, 4€ wedN ALY AT |

Wt W fag (gfeve) - F
TAEXT AL FLWRIE ... .. (a1zeq)

]t W wR qfrT
1 fagde T | &

MR. SPEAKER: What are yvou do-
ing, Mr. Panika? The Minisler is there
to reply.

2 T gIIA

ot Jqre fwg 987 X FEAd
[qILH WM FA7 I § | 3 AR
FqM AR T E 1 98 g fFedEra
T FL 2| 5 U@ T X
TaAHT d T W O |

W w{Ew - wEE F fag

WY &5 FEY | §T §T G F H1g
Q9 agr W § |

FEBRUARY 28, 1983

P. L T. 420

SHRI P. C, SETHI: Sir as far as
the election in Assam are concerned,
we had a discussion at great lenglh
when the debate on Assam tock Place.
Sir, it is true that lot of violence has
taken place there but it is not quite
correct to say that the eleclions which
have been held there are unconstitu-
tional or illegal. They were duly nott-
fied by the Election Commission and
as far as the elections are concerned, 1
have previously stated in this very
hon'ble House, that it is the domain
of the Election Comm:ssion.

As far as the election results arc
concerned some of the parties decided
not to parlicipate in the elections, Not
only that; those who did not partici-
cipate in the electicns, they even can-
vassed for not voting. But in spite of
that in some of the constituencies
moré than 50 to 60 per cent people
voted and in some constituencies 40 to
50 per cent voted,

SHRI ATAL BTHARI VAJPAYEE:
In how many constituencies?

SHRI P C. SETH’L: In some con-
stituencies 30 to 40 per cent voted and
in some constituencies 20 to 30 per cent
people voted. However, the fact 1s
that the election could not be held
completely or partially in some of the
constituencies, But their number is
very small. Therefore, the Assembly
is duly constituted. Once the Assemb.
ly is duly constituted! revocation of
the President’s rule is must, There-
fore, yesterday immediately after re-
ceiving the Governor’s message that a
party leader had been elected and he
was in a position to form the Govern-
ment, we proceeded with the revoca-
tion af this Proclamation. This was
sent to Assam. After that the Minis
try was asked to swear in.

I hope the hon. Members would co-
cperate and help this Ministry to res-
tore peace rather than create an atmos.
phere which would not be conducive
in the present conditions of Assam,

As far as re-imvosing of President’s
ruleis concerned. last time, when it



4e1 Arrest and

was done when the Assembly and the
parties were not in a position o wvio-
vide a stable Government. But at the
momel, the position is that the party
swhich has been elecled is in a position
1o provide a stable Government.
Therefore, the questicn of not allowing
them to function and to impose the
Presidenl’s rule again does not arise,

1 have not yel received any report
with regard to the Assam clections
from the Election Commission, Only
after receiving the revort I would be
able to say what could be done about
it.

—_—

PAPER LAID ON THE TABLE—contd.

PROCLAMATION IN RELATION TO ASSAM
UNDER ARTICLE 356(3) oF THE CONSTITU-
TION

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHD: I beg to
ilay on the Table a copy of Proclama-
tion (Hindi and English versions) dat-
ed the 27th February, 1983 issued by
the President undey clause (2) of :rti-
cle 356 of the Constitution revoking the
Proclamation issued by him on the 16th
March, 1982 in relation to the State of
Assam published in  Notification No
G. S. R 110 (E) in Gazette of India
dated the 27th February, 1983 unde?
article 356(3) of the Constitution,
{Placeq 1in Library. See No. 25-
5918/83.

ARREST AND RELEASE OF
MEMBER

MR. SPEAKER: The following com-
munication dated 27 February, 1983
addressed to the Speaker, Lok Sabha,
by the Deputy Commissioner of Police
New Delhi District New Delhi, was
teceived on 28 February, 1983: —

“Today at about 2.55 pm_ Shri G. M
Banatwalla Member of Lok Sabha
alone with 54 others, in pursuance ot
the ‘JAIL, BHARO TEHRIK’ volun-
tarily violated phohibitory orders un-
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der section 144 Cr. P, C. at Raj Path
crossing with Rafi Marg and thus
courted arrest. Case FIR No. 78 riated
27th February, 1983 under section 188
IPC was registered at Police Station
Parliament Street, New Delhi wherein
all the 55 including Shri G. M, Banat-
walla were challaned.

Later ai{ 4.10 p.m. all the :sccused
including Shri Banatwalla were produc,
ad in the court of Shri Balbir Singh
Metropolitan Magistrate. They plead-
ed guilty and the court released them
after an admonition.”

13.07 hrs.

MR. SPEAKER: In view of the {ong
list of Members, who want to partici-
pate in the debate on the Motion of
Thanks, if the House agrees, we may
dispense with the lunch hour today.

SOME HON. MEMBERS: Yes.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): To day you
will not allow me to speak: I do not
know whether I should retire for the
day.

MR. SPEAKER: I will not only
allow you to speak but I have reques-
ted you to skip over your lunch today.

SHRI SATYASADHAN CHAKRA
BORTY: I am prepared for that. 1
have given a notice on the subject
that is being  discussed here. Since
this concerns, the human problem,
noboedy has raised it. ..

MR, SPEAKER: Which one?

SHRI SATYASADHAN CHAKRA-
BORTY: Proclamation of President’s
rule.

MR. SPEAKER: That is over,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RECENT EXPLOSIONS IN OFFICES
OF ATR FRANCE AND JRAQI AIRWAYS AND

IN EMBASSIEs OF USSR AND USA 1N
NEw DELHI

SHRI BHEEKHABHAI (Banswara):
I call the attention of the Minis-
ter of Home Affairs to the following
matter of urgent public importance

and request that he may make a state-
ment thereon:

“The reported recent explosions
in the offices of Air France and
Iraqi Airwayg and in the Embassies

of U.S.S.R. and U.S.A. in New Delhi

and the action taken by Tovernment
in the matter.

13.10 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHI): Sir, On
the night night intervening February
3 and 4 1983, two powerful explosions
occurred in Scindia House in Conna-
ught Circus and at Ansal Bhawan on
Kasturba Gandhi Marg, within a span
of a few minutes, The first explosion
took place outside the Air France Offi-
ce located on the ground floor of Scin-
dia House. The explosive material
which appeared to have been kent on
the marble flooring outside Air France
Office completely shattered the ceiling
above. Considerable damage was
caused inside the  Air France Office.
The explosion left a crater approxi-
mately 1-1/2 feet deep and 2-1/2 [eet
wide and affected the glass panes of
the other shops and buildings within
a radius ¢f 100 feet,

At Ansal Bhawan, the target of ex-
plosion was the Iraq Airways Office.
The explosive material was kept close
to the alrconditioning unit of the Alr-
ways Office and the explosion com-
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pletly damanged all the furnilure and
other article kept in the office causing
minor fire which was brought under
control by the Fire Brigade, The ex- _
plosion also damaged the adjoining
office of Air France as also the glass
panes of the adjacent multi-storyed
building.

Two cases under Section 3/4 Ex-
plosive Substances Act read with
Sections 427/436/324 IPC have been
registered and the investigation is in
progress.

2. On 18-11-1982 at about 10.45 P.M.
a grenade was thrown in the residen-
tial compoung of USSR Embassy, The
grenade exploded in the verandah of
the flat in occupation of a member of
the staff of the Embassy. The window
and the glass panes were considerably
damaged but there was no casaulty.
A case under Sections 3/4 Explosive
Substanceg Act read with Section 427
IPC has been registered on the bhasis
af complaint recelveg and the case is
under investigation.

3. On 11-2-1983 information was re-
celved at the Police Station Chanakya-
puri from one Swamy posted at the
Reception Office of the American Em-
bassy that a bomb like object had
*ullen near the gate of the Embassy.
The local pollce officers immediately
rushed to the spet and were informed
that at about 6.45 P.M, an explosion
was heard on Shanti Path opposite the
main gate of the U.S. Embassy and
some objeet hit the iron gnill of the
wall of the Embassy, One bar of the
iron grill fencing broke and fell on the
ground but nobody was injured. The
search of the area led to the recovery
of the tail portion of a rocket. Further
search of the premises next moOrning
resulted in the recovery of the rocket
head which was detonated by the ex-
mertsp ,In the opinion of the experts,
the missile was a High Explosive
Antl Tank rocket. A case under Sec-
tions 3/4 Explosive  Substances Act
read with Section 427 IPC has been re-
gistered and the investigation of the
case is in progress.
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" 4. The investigation of these cases is
being carried out by the Crime Brancn
«f the Delhi Police. A joint team
of officers drawn from various specia-
lised agencies like the Intelligence
Bureau, the Special Branch of the
Delhi Police, and exvert from the
Centra] Forensic Science Laboratory
are associated in the investigation.

SHRI BHEEKHABHAIL: Mr. Depuly
Speaker, Sir, I am happy with the
clear cut stalement made by *he Homn.
Minister for Home Affairs and ] am
also satisfied that he has been kind
penough to state the facts as they are.
But I am sorry to remark or observe
when the Minister himself sayg in his
statement that on 18-11-1982 a about
10.45 P.M. a grenade wé&s thr¢wn in
the residential compound of USSR
Embassy. The grenade exploded in
ihe verandah of the flat in occupation
of a member of the staff of the Embas-
sy and the window and the glass panes
were considerably damaged. May I
know from the hon, Minister‘ on this
issue alone, whether he could take any
action thereafter and whether the re-
gistration of an offence under certain
Sections of Explosive Substance Act 1s
there or not, That is number one.
This is in fact prelude io the subse-
guent incidents which took place on
different dates and this has prought
disrepute to the Government of India
in the eyes of the foreign countries. So
far as the security of the foreign per-
sonnel or the foreign airlines is con-
cerned, 'we can not brook any delay
in internal security. Can we brook
any delay in the security of the exter-
nal people or the external agencies?
This is one question which I have to
lask, Secondy I am asking in this
connecton whether it is a fact that one
of the diplomats has mentioned in his
statement that this was abviously an
attempt to make failure the Non-Align-
ed Summit which is to take place very
soon in our country? Several news-
papers have indicated certain clues of
danger by international territorists,
some people say by terrrorists from
India. Have the Government of India
addressed themselves to the press

Airways etc. in New Delhi (CA)

sideration to the securlly aspect? If
they have sincerely and seriously fried
to locate them, how is it that they
have not been able to apprehend the
culprits so far?

Then [ would like to know the esti-
mated loss incurred by the Embassies
of USSN and USA the Iraqg Airways
and Air France, Have the Governe
ment been able to  detect the motive
behind 71! these explosions? Since it
came (o the notice of Government
four months ago, what steps have the
Government taken to tighlen the
security and safety of four citizens and
oulsiders and also property? Since
the Non-aligned Summit meeting is
going to fuke in the next three ¢r
four da-'s all the dangers should have
been anticipated and preventive steps
should have been taken by the Home
Ministry. Unless and until the seruri-
ty measurcs are tightened the people
coming to attend this conference will
not feel safe. So I want to know the
loss incurreq by these agencies: the
motives behind these explosions and
why the Government have failed so
far to apprehend the culprits,

I have here with me so many press
clippings which say:

“gi ZATE Falaar F T F a5 §2
Rockets found at the US Embassy
‘CF FF 81T "9 T’

All these paper cuttings should have
altered the Government about the
motives of the terrorists and should
have given them adequate clue to And
out the real culprits. Why have the
Government not been able to do it so

far? Have they tightened the security
measures?

SHR]I P. C. SETHI: Government are
quite aware of the responmsibility of
the Foreign Embassies as wel] as the
airlines who are operating here being
kept safe. Therefore, wherever any
such incidents have occurred, we have
taken all possible precautions. Tn this.
connection, we have deputed g hl'ﬂ‘l
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team of officers, drawn from different
branches to go into it. If necessary,
we would also take the help and assist-
ance of the CBI. In this connecticn, I
waulq like to point out that we are
making earnest efforts to find out the
culprits. So far 350 foreign nationals
have been checked and their attend-
ance verified, while 66 of them were
closely questioned in this case. The
investigation is in progress.

As far as the security and sfalely
measures for the Non-aligned Confer-
ence is concerned, more than Rs. 6
crores are being spent and more than
1.500 officers of the SI and ASI rank
have bteen trained from the different
States and they have been posted here.
All possible securily measures have
been taken. Apart from the Delhi Po-
lice. BISF and CRPF have been dep-
loved tor looking into the securily as-
pect.

The losses suflered by Ailr France
and Iragi Airways are Rs. 94,950 and
Rs. 7:.350 respectively. So far us the

US und USSR Embassies are concera-
ed, the losses were negligible.

SHRI BHEEKHABHAI: What whout
the motlive behind all this?

SIIRI P. C. SETHI: The motives
would not be known until the culprits
are caught. But different clues zr1e
there. 1 would not like to spell them
out at this present juncture.

DR. KRUPASINDHU BHOI (Sani-
balpur): Honourable Deputy-Speaker,
Sir., The Minister has comprehensive-
ly ;:pelt out the pros and cons on the
subject and the Government aclion
thereon. There have been a series of
explosions in the city, two in foreign
embassies and two in the buildings of
foreign airways. Two days bhack in
the Palika Bazar also there was an
explosion. This is not a solitary inci-
dent. There is a secessionisy move-
ment in Assam, some political parties
are supporting that also. Today Laetre
wag a big dacoity and 17 people have
been robbed away. What is the rea-
son béhind this? India is now holding
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the Non-aligned Conference as its
Chairman for three years. Our non-
aligneg policy. our anti-imperialist
policy, is definitely an eyesore to some
ot the powers. So, definitely they
want to create internal turmoil in our
country so that they can harass and
foil our objective of holding this Non-
Aligned Conference. The Minister has
replied to this point. So I do not want
to go into details of this. I only want
lo put some specific questions.

I want to know whether the sophis-
ticated missile which was thrown in
the US Embassy and other bombs are
indigenous in their origin. If they
are of indigenous origin, how were
they smuggled out from the ordnance
factories ? If they are of loreigm
orfgin, how they were smuggled
in? This is the main question
That means, if they are of indigenous
origin, if they can smuggle *hese so-
phisticated arms and missiles 1oday,
they can smuggle tanks also and give
them to somebody else. This is the
main object of my question.

The second thing is in respect of
terrorist activities, maybe anti-or pro-
Khomeinj or other nationals, publish-
ed in the papers, tlie foreign nationals.
anti-or pro-Government, are noluting:
our soil. What particular security
arrangements have been made ang
what is our policy to curb all these
types of activities?

Sir, the Ministerr has stated that
after investigation he will give the full
details. But my wmain point ig that
after a crime is committed, then the
police are becoming glert.

MR. DEPUTY-SPEAKER: Dr. Bhoi,
he has already said about the various
arrangements that have been made,

DR. KRUPASINDHU BHOI: That L
know. I want to know one thing.
There is a Police Research and Deve-
lopment Agency which was set up in
1970 and there js another Assessment
Agency, headed by the Home Secretar+
And this Assessment Agency :net only
twice for the last five years. If it is:
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so, what is the use of this Agency?
Why not the Research and Develop-
ment Wing of our Police Department,
according to the Report of the Police
Comm.ssion, be energised? If more
funds are required, they should be
given. Why not sophisticated instru-
ments be introduced and given to the
police personnel so that it will be
easier for them to apprehend the cul-
prits and to know the different types
of sophisticated instruments, which
are being smuggled out? What are
the steps taken so that the culprits
can be apprehended within a very
short time? I was charmeq by the
process of investigation mentionei by
one of my friends who was in Scotland
and who narrated it. Will the Minis-
ter kindly consider these facts which
are in his mind and incorporate so-
phisticated instruments. The police
officials and the people who are crest-
fallen should not be to the Research
and Development Wing of the Depart.
ment but the most intelligent officers
be sent to get all the knowledgze for
detaileg protection of life and law and
order of our country and security as a
whole.

SHRI P.C. SETHI: I fully share the

anxlety shown by the hon. Member.
I would like to clarify because he has
raised one question that one chaprasi
was Kkilled. It has appeared in the
newspaper. Nobody was killed One
of the chaprasis got minor injury on
account of the splinters. He was sent
to hospital. There was no loss of life.
The explosions in the offices of Air
France and Iraqi Airways, were of
crude Indian manufactured Bombs
which are normally manufactured by
private people by  joining the two
tubes and putting some explosive ma-
terial there and, therefore, Lhey are
not of much consequence.

As far as the rocket which was used
in the U.S. Embassy, is concerned, on
that no markings were there and,
therefore, it could not be found out as
to where from it has come. But cer-
tainly it was powerful instrument
which if it would not have heen -de-
tected would have done greater harm.,
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In this connection I would like to
point out that we are trying to equip
the Delhi Police with high power wire-
less sets, metal detectors and explo-
sive detectors. Forensic laboratory
has been recently creatéd to go info
these crimes. We have cautioned the
Delhi Police that they should he more
vigilant. The night patrol should in-
crease. At the same time they should
take cognisance of these facts and
make more tight security arrange-
ments,

As far as the non-alignment confer-
ence is concerned, whatever may -be
the intentions of some parties or fome
people, we will try to see that all those
who come to participate in this non-
alignment summit are well protected.

MR. DEPUTY SPEAKER: S/Shri
Harish Rawat, D. L. BAITHA, Hari-
kesh Bahadur are not present. We
now go to matters under 377.

MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER: Manyv of
the Members are not present since
they did not know that lunch hour has
been dispensed with. Such of the
Members who are absent will be cal-
led again after 14 hrs.

Shri Ram Pyare Panika.

(i) FINANCIAL ASSISTANCE TO PEOPLE
AFFECTED BY NATURAL CALAMITIES IN
MirzaPUR, U.P.

s W R A (Tadeie)
IqregaT  dgred, fuew v a6t &
g faefge wagzr  gar, aw
ot #ife oEfes  wogm ¥ aw-
corfg ®feATE H O9ev gAT § A
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[ <m 1T arfqeT)

@ Ay Wi T dE Wl Aqraer
g, gar o Wi §T FGEF THIq
g F wrw fefR &1 st
agfrg #emE ¥ o o g,
Iy FEE R & TR >R
gl & FEIE A4GT B IFA I
# fog wga &at &1 gOWma § AR
gy &1 fagita @fs & 9@R
A A@-19aq § quE faaer
off ggg sgaedr & wWrad W SAdT
ard & FAR 9 @€ g TR @

gfgwm  #rkawn, g, aﬁrgt
AIEE FH & AT § Al UF AR
gEAA F OJEAT T Q §, T8
X T® AU F fFEE AR
JIGR IFAE HOEEHT & FHR
Qe g FR sgE feafa oA
@ TN g W feafs § s
FE T Al T @l 2 7R fpam
F QT TV T GEAIT AT OFAC
g W g wAEET XS4 H
TRHR AT g1 &, TWMAC |
LFR T AT ITYFT GOEATHT F
@ g fAe sgaear A A1 AR
M HTHET FAT ARAT §

1. %8 g&FX TIW TGl
F, T@AQ ¥ 9 F fag woIw
A 99Ed H uMIE € § UE
TEd F1 FH @A Fr few 2
TR AT TITW FIHX AT & 7I0T
¥ QT FE A€ FE F oHaEd
g al FET G T FY @ie
F fao @ @gmar 2

2. fawrm FEl W wfaww
=g fwar strg fSad a1 & T
fae @& )

3. fparal ax g W@ ager &y
FEATEN T FEX WA AF AT
o W FH a fwrar oo
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4. T & fqo qE w7 ST
foar oq gar N F oA &
Iy F AT |

SuTERE  WEIET, T {4 g
¥ g9 we war 9v FWMC AT IHA
S &% wg fear #

(ii) RESTORATION OF WORK OF CENTRAL
SATION OF RUPEE TRAVELLERS CHEQUE
AND RECONCILIATION WORK AT CALCUTTA

SHRI NIREN GHOSH (Dum Dum):
Sir, since Imperial Bank was trans-
ferred into State Bank of India and
its headquarters transierred from Cal-
cutta to Bombay, the accounting and
reconciliation work connecteq with
Rupee Travellers Cheque was centra-
lised at Calcutta in two offices of the
State Bank of India, viz., Calcutta
Main branch and the connected work
was being handled py a manpower of
nearly 90 persons. A variable depo-
sit to the tune of Rs. 30 crores used
to be maintained on account of Rupee
Travellers cheque at Calcutta Main
branch which counts for Banks' de-
posits in Calcutta. During the last
decade, use of Rupee Travellers che-
que has increased enormously and the
management deliberately allowed the
Rupee Travellers cheque accounting
and reconciliation work to be accumu-
lated by not increasing the staff
strength in commensurate with the in-
creased volume of work, Now the
Bank has shifted the work entirely
outside Bengal circle of Bombay and
to process the work through computer
although the entire work can be hand-
led manually. The employment pot-
ential will go down ang the shifling
will cause financial loss to the State of
West Bengal. Perhaps, the manage-
ment decided to shift the work in the
rame of centralisation but with avail-
able infrastructural facilities and job
know-how the entire work can pe cen-
tralised at Caleutta jtself.

I, therefore, demand that the entire
work of Rupee Travellers cheque and
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reconciliation work pe concentrated at
Caleutta. I hope that my demand for
centralisation of Rupee Travellers
cheque and the reconciliation work at

Calecutty would be heeded to. 1

(11i) MONETARY ASSISTANCE TO DROUGHT
AFFECTED FARMERS FOR IRRIGATION
PURPOSES.

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, due to severe drou-
ght this year and the apprehension of
insufficient rain next year, the ques-
tion of irrigation has drawn the add-
ed attention of the country and has

assumeg tremendous mnational impor-
tance,

One of the important means o mak-
ing water available for Agriculture to
small anq marginal farmers is to help
them in installation of shallow tubes
wells for utilising ground water.

Due to the poor economic condition
of these groups of peasants, they have
to depend heavily on institutional fin-
ance and government subsidy, because
the cost of shallow tube-wells is subs
stantial. For example, Rs. 8000/- to
Rs. 10,000/- per tube well in West
Bengal, which is quite beyond the

private means of the small und mar-
ginal farmers.
In view of this situation in most

parts of the country, it has become es-
sential that the Government of India’s
present arrangement in this respect i8
altered.

In the Irrigation Ministers’
ference held at Madras,
was raised.

Cons
‘this point

The Minister for Minor Irrigation
in West Benga) Government urged the
Union Government to grant 25 per
cent subsidy for medium fermers and
50 per cent subsidy for small and mar-

ginal farmers for installing shallow
tube-wells.
I urge the Minister for Irrigation

and the Minister for Agriculture to
come fo a positive decision in  this
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respect so that this subsidy is given to
the farmers and instructions to that
effect are sent to the State Govern-
ment¢ in thig respect ‘

(iv PAYMENT or ARREARS OF WAGES
T0 WORKERS OF SHIVALIK CEgLLULOSE
LiMITED, GUJIRAQLA, MoRADABAD " (UP)

st waam  fag  (wAdEn) @
STenel  HElRw, fwarfaw  aegEier
fafds modwr, A9 IRERE,
SaT wew, faafr &Hrw @we
ST &Har 30 I WAl g,
w1 faator @ 1975-76 To W
dga & I I 9T AES
Feoll giur fwar war g 1+ = faw
q FATST FT Iq_A T 1979
¥ E g war av | fag 7§ qwe
500 WSEX FMEIT § | SHHRI A
FE AgTT U AR ¥ fus
w1 faaior vd sERE fwar
A QUAT T FAGAK A A
a9g ° F3 HAW&H F WA
W oFT g g oWt g F@fEe
gdr aF oo Arfast ug  gaegsl
ARUIIET S 1 B 0 B 0 o
qEFAT TE FT TS |

AHAIT UF @ &1 faug &
& =0 faer & ®9r @7 TeATRA
faie 21 =9, 1982 #F fy=w
qrfa® Td TEeuS grA HAEw
e FT fear mar, e ofoong-
TFeq farg feamr adm & s
FAG 400 =TS F dq7 A=
gl far T § R T of@Erd
# feafa s arede @ T
aifas % ¥ & | woge faaw
g 19 WWAY 1983 ¥ FATAL
W& A 9T ¥ g E | L

- g T WA T AN
g ¥ ag fraew @ e sfaeres
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[ =i w7z fag |

T4 HHG ¥ gy $< A af
FATT AfWE H qTFET IOF AT
F A §1 HFATE IaE
FIET ST @O o0 d FRS &L
afgrEaT ugd wwad F AT
¥ q@T gU FEw & JOAGH L€
fear w1 @F, fogg fag &1 @ @
| FwT 20 R owwg Sfd AR &
W & UF ST

(v) ARRANGEMENTS FOR THE  PUR-

CHASE OF VIRGINIA ToBACCO IN BuJapur
AREA, GUJARAT,

st "Gl WIE Wio - |
(¥EETT) o SAIEEd HERT, TSN
¥ wgaEr S & dWgR dd "
foger @ @A & aslRar cwET
78T A7 ST g | foge W o®«
gt § ;Eodl & FEAT F I
g TEE &1 s 9 & fag
fear s ar R FEfE d@R
S W @A 9, O @ aErm
qg FHAT @AZ dqr 9 | 9
g Wl 3@ FFAr q gr fEgmEn
I FEETE U4 FOfAC gE ArST
few § ok @3 owmm @R &
I g, AAA TE FAL  @d&d
oM Ag AT @I g 1 saar &l
agl, afed gaq wefar edee
Fi FAR § A Sg FEAT FH
wigy g Iar g, fogy agt &
frem, =iv a=mE G a1 @
dga qfwwa # oo 9@ §

M H F(Ag qTE KT dQrar
W F fou ¥ Fwi 7 aEm
€ g1 §, ST JEE ST 9y
fagaor w@ar & | @At e w @
¥ owgg F@r g AR faRmy W

FEBRUARY 28, 1983

Rule 377 436-

e 9 & fau o S F7ar
g | W gmm dE F S W
g, & 86 fwaMl I FgAT A
g S & foo aEmw de
¥ oz g s Fwar g o0
a7 8 @ frar fSaar wer qar<
qeT gWl g | Afad, I¥ @&r
qE S WT & | EfEe 7Y
€ H AR T AATHT & grae
F1 fgamw 7-2-83 &1 ud foar g,
gl offeufe & wama sUd gQ
o g st w9 g 1 afww #efr
aF F® A gEI E | JHErh dE
F1 FAWT  SE e, 4@ g8
eX H FI FHWAT IR @I
Al W HIFET @a F e
qamET 43 § | foer g drEEw
qTgT 9GS F fow | faqr Wt qarTR
arg ¥ fear s@rg | oA FEEgr
F1 IY & ¥ gETE gaey & O
e F WA A mEedr  JEaTE
1€ g AT ST | T, al 0F. o
dlo ¥T ATRS FTWU TE FEETE
glel S el wawg s fEar
SR 1 A -1 S 1
MdAT FI@ g A fow FEeEr X
AT GIAl ¥ T@ odd@ W Fsifaar
THIE JME AR @adgT &7 T
faar & ag FwAr feaEl w0 5w
qrer FT TERAT W0 TIE AR A
glded & fao #ifow ®£T @ &
WE Ta@ I AT F3H g ae
T IINAT U

(iv) MEASURES FOR PRESERVATION OF SFA
TURTLES

SHRIMATI JAYANTI PATNAIK
(Cuttack): Pacific ridley sea turtles
available in the seg water of Orissa imr
large number are on the verge of ex-
tinction.

It reveals from a preliminary study
that their mating usually takes place
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during October-—December when a
large number of copulating pairs can
be seen floating near the rockeries on
the beach. A large number of hatich-
lings which fail to enter the sea before
dawn are preyed upon by thousands
of migratory sea gulls and Mamadian
predators like dogs, jackals, hyenas
and panthers.

Poachers in big groups from Digha
in West Bengal and Balasore in ()rissa
also catch thousands of sea turtles by
nylon netg in violation of the Wildlife
(Protection) Act, 1972, and sell them
mainly in the Calcutta market. The
most unfortunate thing is that the
adults and their eggs are also collect-
ed by those poachers from the rooker-
ies on the beach and {rawlers usel by
them for fishing in the vieinity of the
breeding ground also cause accidental
killingg of seg turtles.

1 suggest thal Goyernment of India
should send specific instruction 10 re-
gulate fishing especially during the
peak mating and nesting season and
for transplanting of the sea nests 1o
protect, the hatchlings from high tide.
Coast guard should (regulate fishing
with the help of speed boats and motor
launches in the off-shore area and on
the beaches and estuarieg during the
peak season,

It is necessary to make all possible
efforts for the preservation of the sea
turtles. Therefore, I further suggest
to undertake scientific research on
their behaviour pattern, protection in
their natural habitat and proper ex-
ploitation of the surplus turtles and
eggs without affecting the population.

(vii) Need to increase quota of rice
for distribution in Kerala

SHRI G. M. BANATWALLA (Pom
nani): The monthly requirement ot
rice in Kerala for the public distribu-
tion system is about two lakh tonnes
while the allocations during Decems
ber, 1982 and January and February,
1983, have heen barely 95,000 innnes
per month. It may here be noted
that during 1080 and 1981 the mcnthly

PHALGUNA 9, 1904 (SAKA)
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allocation was 1,35,000 tonnes. During-
the five months from December, 1981

to April, 1982, the monthly quota was
reduced to 90,000 tonnes, then the
Government of India was obliged to.
raise it to 1,10,000 tonnes from May,
1982. However, once again the (jov-

ernment reduced the monthly gquantum

arbitrarily to 90,000 tonnes in Novem- .
ber, 1982, and then slightly enhanced
it to 95,000 tonnes which is the present

highly inadequate allocation. The

situation has further deteriorated as

the arrivals of rice in the State of

Kerala has become negligible because

of restrictions imposed by the sur-.
plus States.

The acute scarcity of rice is having
serious repercussions. Let the State .
not fall a victim to panic and chaos. I,
therefore, urge upon the Government
of India to raise the monthly alloca-
tion so as to restore it at least to the .
original quota of 1,35,000 tonnes.

Further, the Kerala State Civil-
Supplies Corporation has sought the
permission of the Government of In-.
dia to buy about 1,00,000 tonnes of
rice from the surplus States.

I appeal to the Government of In- .
dia to see that the food situation in
Kerala does not go out of control and

that the required measures are taken .
immediately.

13.39 hrs.

MOTION OF THANKS ON THE PRE-.
SIDENT'S ADDRESS—Contd.

s ®AT TA  (FATRT) : JUTAA
weRd, Weeufa ST ¥ aew & el
ST WTger N OFIFAT FT O q4vw
I & g H A gaE #T
g gAR s FErAe WE ST
T oWy g q9T I F wHEA W
AR W, fEr@ o @R S §e-
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[ =t gee o ]

g1 & #W qF waw< fwarg
fs & Y 99 % gada ¥ F© A<
FF | 4 Ul wgRd A wad
dferer wwaor § 9fe@ F  wOEEAF,
gETfas am wifgs ¥ F FE-
FAG TAT WA T T AGT H
aw & fawm & {97, 30 A wwgd
F gy § TN F AT WX S
g, fee &t gart fawer & Tl &1
Sg ¥ g Ag gar g o faad
9 F A T T FE  AAAN
A g =@ zbpwraw F graw 4,
ST ¥ §IW § § FB IG FFA
qRAT § |

IV qY A A7 Y SFATRI &
gt 9 91, 3§ X FB a3
@ A fF mw ww AwR Uw
TIWESd F FEEAT 9X A BE
M HR AATRE QT HIT FoTHo
THoHTX . uvrgdr ux fHargd  &ar
T AR UsAfd "EEg T A %
W oad &1 gdha fam & & gw
AN ¥ HoHhamEr, I T fadr gi
qT W TEEY AT &K @I gl
g g 1T § AR W A T
F gyq F foo o wfm s
97ge | ¥ W § ST ¥, "aA™
¥l Z, 37 I 3@ FC A 3A fAmR
9 g9 § % 9wg @ gER g
T TF &7 a7 © g e
TG ¥ AGHATRET  FT  IERH
FEAE I W § AR TR ©4
N UF TG G § | wwleg F
F@HR § ag faa7 Fem fr ody Iare
Wfa, fa@w S 710 99, IR
HI A8 H-A W TI730 | 9Fr F2I7 fAry
q aT & THATIX GZE @ E | o1
T TS WY 3G 2R § | I T AR
TR W G\ MW §Y @ o
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R, agi STAr e AFT ST R 1 98
g e Afg FFROTE | CHARIAA
A TG AG FL GHRAT ! AT ARG
fiF gam &w  foady qear A
o gHIT AN HEIFE @ 9%
g WSl A AT FL FH
g, aattA® SEwfR & ®aT e
qTeq FT A g AR AT F oo
I JS ARG T aF 3@ W 2 |
faam wg &M ¥ WY gAR [T A
Jga qE F g | WOfaE qH
T gAR I F IT TR g AR
W AW ¥ A Wfd F IET 94X
Tor AT W@ g AfRA §T  miaFarfaa
Fr FAG T A FIAT AMfaEl
@ aE ¥ omn A Aow @
& Hi Wt & sa @ &, faa
* foc gaq oFI@ FAr W@ 8,
9T T IF FZT A AT A qFAT
qr 3T &, faaar & s & @
faaar =rfgm |

o ¥ Tqfeeed faafaan &
wadl ¥ § #HIX FIA IW F 1A%
W IO 0¥ FARX@ § AR T
wy arfear € w1 @regafasar @
R § AR fagdr wfFEa @
frr X SE w W F
UG odE FT AR ST FT @l
T | Ufmae & q@ W ¥ AIEH-
afert ¥ AR guwqEfadt § oA
wfafafa w1 sgm@r a1 WX JaET
wgw wfemw ¥ you fev &Y fanex
q F AGH FHT RAN & I
fear a1 FfFr W@ @R A
sy gher Ty ¥ g ¥ oS9
fafe = Fg arr FR ofware
qeT R @I | I T@ T T
HIGhaTfeal 98 9@ T TAFAET
I aolg ¥ AR AR SAaifEal &
a9g {, WE wNT A FuUg ¥ AT
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@ & W@ § U W @ad T8l
¥ Wgy ¢ foww & Iw @
THFA & g, gAT S arieE

g wrzw fafaeex, siwar =
mey & frAew For =g fFoad
At § mEr st osaR Afqat g
ITH  Fo qfwas gwr =ifem o
Y S 9fEam Ag @m™r T av
aw #r 7 waear g feEr g™
33 a9t ¥ J@ U7 W &, IR
TTE T | FFT T F——

fama 7 mFT & 7, v v fom
g7 T 959 gF 97 a7 gfq 7 9T 1

w9 % @ aw ¥ faww o=,

442

W Y qatar & aeq Rl
& I WOAT SETT Aifgay & gEr

d

A

£ |

4
183
o R

mmmo@oqﬂ'oﬂ'{ Yo
dro & AWr oo gfeedor Y T2« |
X WG W ® FEAT
TJEAT qI WA ST REH F grEd
g, O9E F1 ST gAw §, AT nAy

M FATE T RT AT 7 doIo
Yo AT T TME F AR A GeerA-
ger ¥ oam w1 yae fear &
Foa F faare ww v 1wy ARw

# AR FATH T FAETET H @A
griedl #T TEART A FT ATT Fgr |
ot za&r aforw v fAwer 7
g Fgl @ T 7 S qifedt & A
SFEET &1 AT I« gt T |
foFofto ¥ &T HET T 9T ST
o 9 @Er 9T & gL W |
I+ T IE(EET F ST wer
g1 Y | o av  wfemde & o,
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WAl FY FeEAr wLd F AR

[=¢ waT v1w]

AfT FUG wE q W 1 T@ AGE

’@rm:ﬁrﬁ’:rqtfra-ﬁ?r aTE

AT T 15 AT Wr a7 fr T 9
AT

T ATV Fr 93Tar 2 F E IR A B9

A FTHS W AT R

aty & wgad @ & @y ara
g #R A9
fegar ofus TFqE & TFTE

Zq aTg q wAramg A fawsr  gwar 2

Ll

IHAIT FY FATIATEY WY g 7 SV AW

A& EEAMHAEE dfraaeFanr

qT A% faq®e

ATMT AT E 347 e farg fwa
fEgeam & oo it Ay & z8iAa
q w37 fw g@ zee afq § ofeada
AWM F WEIEEAT F arfw s\
TASAT & ATEIA F1 qAT0T T AT T
T &7 I A
WIFIGHIT T2 A1 & W1 fowg S =igy

g9 fagdy 2T § O oigg F@ F F

qHTT way

st siawr widy F gia
AT X IFA AT AY eI AT

oM was H 3y fGo §, 348 S<iA

fergeam &7 OFAT A @ AT E TH

FLE FY FIHT Avfadt & LT @4l
U g faar srn =ifgn & awddr

g 5 ot wifgs =il w1 W @
& THT § AT IR wrArAa AT

‘hifq 9L EY aRdY 2 g9 maAr A1 AFT

gFy & Alea Afas GHfadt a1 d

ZAA AT A TAA qgEFET T BH

UM dzq 9 ST 1@ F Amer Wiy
F Adey A IART IWAT FT A
'aﬁ%q Sar fw 77 ager w1 fw favg &/
‘groTfasd widq & gETT AT TN B
I H @ g g FAAE wiEn
H oo ea g gfAwr F owR Aaifea
e AT a3 2@ ®E d =y
g fF R g wer faw ot € oF
“HIE ®Y g @y § afe oo
HT g g fraar & @ gfar &

- FEBRUARY 28 1983

mentioning my name
my permission.
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wiFTATAY 3w FATX ATHA 2N IH qEQ
g Tafee g% o 3w e #Y AT
FUALT@ATY W A8 ==l § BT ave
aurd et faw  aw § weealy
TR T 9qd wfader F e o
AT 937 § |

R fader & @R F) AT ATEATE
% § agr ov AR fau e ®
AIAT AT AR F7d g {6 g Afa®
% T tq A FX B E wfwA A
T FEehT | MAT E oag UF oEr
Fwg ¢ T atg A g giefilx
T FY AFT q IST ATC F 5@ 94
Feqor FY GO0 AT A7 d FEHT A
AR AT FT JIFOAT F AT
T FAIAE AT F qEow J WA
g gt FEE A1 erEr o ad
AT FT G A G 77 AT AT AL FrAH
AT AT E Ag Feekn et 99
A g g S A A g |
T Fwd el aqa #Y siiady
TR 2 R 7 S Hiigs
wfig £ SEEY @1 ¥ SENE 2
T TIY STEHNT T AW FT FAST
it &1 waAgiEa e AW sfzaE
ARt A7 aga AT qEET A

Ii6

MR. DEPUTY SPEAKER: You are
without taking
Once you mentioned,
1 was keeping quiet: you mentioned se-
cond time. So, I thought, I should put

tll"re record straight.

W EE ! W R A W AW
5= foar  afem ag Fgt & 1AL
g ¥ fAFeET 9 W@ g AwREw
gfaerm F o=t & aft fauwm &
AR $T Sfagr@ a9 R wS Iy
2w A wigs worg 9« wWr g TaH
qrfafesra @ers Agt @ Afew | FE)-
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ZYAA T GAXAY § IRV i@ FIA HY
& & | AR Faafaat wv 9gre gumn
2q & fag At zeaize 3, @ Nfagi ax
ZAT & | AT IART TGR  AWF @Y,
- TR E1 qT Wy +fF ST g

ST O WEEH, Wa 7 JISAT HY
AR AT ATEAT § | A fg wge A
1237 TN g B 13a7 Y a7 Frai
T | TAAT AA FY ZTHFT qC6 @A Ry
TEE &\ FaFy afee agp vy =lan,
AZT AR A g, AoAAA A g A
HEH AN L ALAATA a1 | TGl gaATE weE
&, &1 TH i ad Frdy § ag) I aATH
&1 fqato &y w1 2 1 ow g & G,
foarAt ot &l ®1dar FTF T A
LRI @A & AT 2 W G
JIAM T AW F 915 ag foq aw ¢ @9
far strar 2, sas) @y A qEE )\
WA faarr F ag 2@Ar =ifgo F
FET TF AIT ALIATA Ag) &, Fgf
trato g 1| #fwa, o gad faada @
@ET | ufaa F IFFT eaTA TH ATH
ATH{GT FAT ARATE |

oq wq ot agfa Fraarare
A R w71 qReT fwem 9gfe =
T 9F g 1 W faem @Eadr &
HEH ® g fagdis § gEr oo,
qg JEIE F TR & | AT 4T
wadr-ar gt e & qfeaar faard
J AIT-MI T IT A LF T
Y O qagr £ R A dely
B AAT A A0 WWEL T T R
qfE@R ® @0 a1, Sgr 9% UF s
as frg mew Hagar g 1 a3
FHH! AET TEAT AT ATKT IqT Fgr—
WYY HHT T[T T8 7?7 HY

T, gUA AT TE WS | IAA
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At ¥ wE, qW wa vay & f®
TR Mg agr &1 IEA W
wH E ¥ gqr wwar g i@
TR AT qCIE § | T OTWI A
aa e dEy &1 Hag g W
JqEAr T amEar g 6 0F E
g% dgi 90 <@ & |

13.59 hrs.

(Shri N. K. Shejwalkar in the Chair)

§ faeit & ax F O W
i oomt dwd ew W @ # AR
STgl  TFIETIaFar &1 AIaAT § el
M@l @ @ F IR
g ¥ st ge-fAean &
AT g, ST L YR g 1Al
& W wasEl g a1 1@
g, 3 Ao wepfa 9w 9% §
oI of =y &1 axha@ W@ &1 "W
aodt ferr  ggfa # s 9rEr 4
gz dfgu | ww IaF @A FIT
aife AT farert srafea & &1, W@
gepfq & A@E § 3o

FUAWF aEGAT F1 qCH @7 |
HTH THZ AT A 14T § | A q9E
I P AF1 § | UG qEATEATT FE N
# fr gawt S @ 9T 92T\ ATHA
§ wgar gt g & ug 3 w9
FH TAE] 9T q 5 | THAKT TAAH
AEwm®  argal w1 Ifwm qew A
gHMT § ST afedzrese W g 9
qr 3Ig&1 fawar =fge 1+ #OET
AR o waw  fadar =nfEr
FEaTEar § f awe ¥ agz f A
R YT T qFAT & | A ug ¥ %
s #7 wrgia < Q& ar 4
T 92 1 AT AT A I AL G
al JWET 9 AG T |
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[ waw ]

geTafs oY wTer e &
AL g, WTg A a9 F q7 sy
gt %, ar fagw gy o faue
qfeeg & dxer & WL AR SAraw
afeg 3@, “gw g’ @@, O 9T &
95 gfaws el &1 Ww g T
AR grfeatfadt A vnfa & oy
FEAT | H IJT@ TF WS T FEEY
fow fam & ag gfeemi #ite ofe-
gifgat & @ FW FT {8
afer 33 a0 g1 0 S R@WE F
TR ATl wAgia St F1 Y I«
T H 4 F] AW aF Agl W0 F
Sax fqu grd ogeEEli 7 gy
FY TS A IOl ARG AL FaFA]
gl STq § A AT AF a9 AT
Ffer gfeem #1395 der 4@l 2T
1 33 ¥ #T AR HOF UF THA-
Afegr, wmafss  Fdwat, =@
9g UHo o IUT UHo UHAo Uo
g, el 7wy oA =g § 39
ara FY saway 9w #1 ¢ % afe-
ST, snfzatfagy A FEAT 9w
& I F g F19 F1 | QX AT
FEI qATH a1 g0 81 W & FAAIL
S F AN F a1 7 WA H T ATAY
Y R feame & IaF U H @y
e oy g, afew @ oawg ¥ iw
AT H gy ™ & 9T ¥ Wy faq
WL g7 HFH F@T 8, VA 2T FEL
Mg 1 g R o AFT AT
IT GIT @Al § AR A1 AL &g
¥ ax dear g e & "2 9T A9
gEy F g @Y feaw mar
T 9 FT 42 | IH LW FT U2
T F@aT ST FEW F "HEAT ey
FIEAT § | gl T AFX | "M@
g1, AW F WA 3@ A@ ¥ g AR
33 @19 g1 g § 3w 9% (MU +gy
g Wmw FEHe oore AT ay §, wfea
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TEET AW I qqAr w7 A e
A Wwer FEAZ oA F A O
qIY Taqy TqA HT A & 9T H)
AT & AR "oy Y FT
ag H GIFTT ® agen AT ATEaAr
g

vaafe wgas o Amwr @wg gy
IET T FIAT A AT HIS(Q

| FIC TR AT 0F TOET 7
S oA e ¥ fau wmEw 9o A
& @ IuFy Asw wg < AL f@@w
SEaTE 1 zEs fog gew T & qIR-
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[ sio frderr gaTLT waaTd |
W, AR 9% A S AIgA Fi g™
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T wiqor fgar g, 99 % foq aw=rara
S FT AT FLG( F

SHRI G. M, BANATWALLA (Pcn-
nani): I do not want to be unduly
harsh, but look at the clock. For a
long time, there is no Minister of the
Cabinet rank, I waited for the custo-
mary lunch hour to be over. After
all’ we can undeistand that the sancti-
ty of this House has been much under-
mined by the frontal atiacks on demo-
cracy and scuttling the sanctity of the
Budget, Still a residuary honour is
left at least, This is not the first tine
that such a situation has arisen o2
the debate on the President's
Address, Therefore, my stroag plea is
to adjourn the House till some Cabinet
Minister has the courtesy to enter and
see that the honour and resnect of the
House is duly maintained,

MR. CHAIRMAN You have expres-
sed your views very strongly and force-
fully. I think, leave it to them tn rea-
lise it.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
The Cabinet Minister is just coming.

SHRI CHITTA BASU (Barasal): I
also share the concern of our aistin-
guished friend, Mr. Banatwalla thai the
Government should not show this kind
of attitude when an important covcu-
ment like that of the President Ad-
dress is reing discused.

However, I rise to  express my re-
gret that the President’s Address, a3
a matter of faci, does not reflect the
real situaticn now  prevailing in the
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country, Because of limitation of
time, you cannot except me to give in
details as to how 1 made th»t observa-
tion that tne Presicent’s Address does
not reflect the actual reality of life in
the country, 1 will only put across
two or three instances which 1 believe
would convince the House that the
President’s Address |acks th2 reality
which obtains today. The President
has been pleased to remark on page
No. | paragraph 2 that the public dis-
tribution systhem was expanded and
made more efficient. I  think you
would permit me to explode this myth.
1f you are aware of the actual state of
affairs regarding the stock of the food-
grains in our country, you would know
that the total foodgrains stock was no
more than 15.5 million tonnes as on
July 1, 1982. This was the stock with
the Government, Out of this 10 mil-
lion tonnes was wheat and about 5
million tonnes was rice, You will be
astonisheq to know that 50 per cent of
the stock was noiv fit for human con-
sumplion. So, naturally itz Goverr-
ment stock dig not exceed mora than
10.5 million tonnes as on Ju'y 1, 1)82.
As you are awar2, the offtake from
public distribution system is cur-
rently reported to he of the orde=
of 15 m1lion tonnes per annum which

will pe 1tne stock position with the
Government till we reach May 1,
Rice procurement can never exceed
more than five million tonnes in our
country. This year it is helieved, and
it should be accepted also, that because
of the drought conditions prevailing
over a large part of the country the
rice stock cannot exceed more than 3
million fonnes. By this time the Gov-
ernment have, in their wisdom, import.
ed 2.5 million tonnes of wheat from
foreign countries, Naturally, the total
food stock left till May 1 would be
10.5 million tonnes which would be
the residuary plus 3 million tonnes
which might be in the form of proc-
urement of rice and 2.5 millicn tonnes
by way of imports, Out of thee, the
fotal requirement for the public distri-
bution system will come {0 12,5 mil-
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lion tonnes, leaving

tonnes for the rest. of the year. I
think, the President should have gnown
all these things that the stock positicn
of the country is very precarious and
there is no possibility for the conti-
nuance of the supply through the pub-
lic distribution system, My friend
Banatwalla was mentioning about the
Keralag situation, I ecan also mention
about the situation in  West Bengal.
There are vast areas of our country
which are denied the supply of [ooi-
grains through public distribution
system. 'Even if we accept thal this
public distribution system car be con-
tinued, I have got great doubts that it
will be possible because of the food
situation which I have just ncw men-
tioned. There are other points also
to be taken into consideration, If
there is no cheaper rice available out-
side the scope of public distribution
system because public distribution
system is not the e all gver the coun-
try and is limited only to fowns and
urban areas (Intorruplions)

PROF. N. G, RANGA (Guntur): It
is in rural areas also.

SHRI CHITTA BASU: Mot so much,
You will agree with me that we have
not been able to cover the entire rural
areas. This is the realily of the situa-
tion, You may deny the reality—you
may have that satisfaction; I Jo notl
grudge it—but the reality is that the
public distribution system does not
cover the far-flung villages of our
country, The efore, even if you con-
tinue the public distribulion system,
there is need for providing cheaper
foodgrains f'r the rural masses, which
means the necessity for larger pro-
curement. I say that the Government
have failed to make adequate arrange-
ments for mopping up the surplus
from the cultivators.

Then thc¢re is the question of pur-
chasing power. Unless vou provide
the purchasing power to the rural
massees, even if rice is available, thev
cannot purchase it, As a matter of
fact, while the neceseity «r the need

am bound to say that it is being whit-
tled down. Therefore, the satisfaction
expressed Ly the President is in no
way related to the actual situation of
our country particularly with regard
to foodgrains.

The Address says:

“This year the Central Govarn-
ment would be releasing to the
States about Rs, 7,000 million
(Rs, 700 crores), the highest in .any
year for relief to victimsg of drought,
floods and cyclones.”

It may be that this is the highest
figure; I do not controvert if. but
what is the actual need for providing
adequate relief to the drcught, flood
and cyclone affecled peopl2? Here I
will quote the editorial comment of
{he Economic Times of 13th Scplember
1982:

“For the four States of the castern
zone alone, Bihar, Orissa, West
Bengal and Assam the total bill for
drough! and floods would come 1o
about Rs. 2,000 crores.”

While according to the ediforial com-
ment of the Economic Times, Rs. 2,000
crores are required to meet the re-
quirements of the drought, flood and
cyclone affected people in the castera
region comprising only four Stafes, the
President’s Address, expresses salis-
faction that the highest amount of
money has been allotted for this pur-
pose.

SERI CHITTA BASU: So, this does
is only the Central share, The States
have also to contribute their share,

MR, CHAIRMAN: His time is up.
He has taken ten minutes,

SHRI CHITTA BASU: So. this does
not reflect the actual situation prevail-
ing in the country.

Then I come to the 20-Point Pro-
gramme, the most {tom-tommad p>c-
gramme, which every member ficin
that side has been referring to ump-
teen times, especially lhe success part
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of it. I am quoting the figures sup-
plied by the State Governmea! upi.
the end of August 1982,

Sir, as regards the programme 0f
lund allotment to the landless, it ig U
per cent, Mr. Minister, of your larget.
In respect of Weifare of Scheduled
Castes and Scheduled Tiibes Mr. Min-
ister, it is only 16 par cent of your
target; about rural employment it is
cnly 28 per cent; about rehabilitat'on
of bonded labour. it is only 275 pei
cent; about house sites allotment it is
only 19.9  per cent; about slum im-
provement it is only 20 per cent;
about housing for economically weax-
er sections, it is only 24 per cenl; «s
regards village electrification it is onlv
24 per cent; about bio-gag plant et:
it is only 11 per cent; for drinkinz
water projects it 's 35 per cent.

These are the figures given by the
Congress(I) run State Governmenis.
It iz the compilation of figures that
they have given (Interruption). There
is no doubt about the fact that
these figures are also inflated. The reu-
lity is that even a fraclion of it has
not bheen implemented, Therelo. e,
again the President has not aporised
the House or the countrymen of the
real situation obtaining in our couh-
try.

Sir, again, 1 wan{ to tell them that
this kind of 20-poin{ programme  i$
not going to solve the basic problem
of our country. If yoy want to lift the
rura] masses from the abysmal ypover-
ty, there should be structural chanzies
in the society. By ‘structural changes’
in the society, I mean there should be
radical change of income, assets and
distribution, whereas the 20-point pro-
gramme retains the existing exploited
system and by retaining the exploit-
ed sysem you cannot lift the village
masses from the morass of abysemal
poverly, Therefore, Sir, {he President
again has not the courage to tell the
truth to the country and to the House.

Sir, the President has been pletmr_l
tc ‘mention about jindustrial relations
in our ccuntry. 1 would only men-
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tion gome figures again ty prove that
his statement is not relaled o, the ac-
tual state of affairs.

The number of mandays lost in 1931
went beyond 25 millions, je. 4 mil-
lions above the 1980 figure, though it
was over 35  millions in 1979, The
number of mandays lost in the public
sector almost doubled in 1981, and .n
1982 the figurt has reached, Mr. Vya:,
oo (Interruptions)

Again, Sir. one important thing o
be taken note of is, what is the num-
ber of mandays lost due to lock-oui?
Mr. Vyas is very much eloquent to
say that it is because of the Opposi-
tion Parlies it is because of the activ:-
ties of trade unions that the number
of mandavs lost has increased. Dows
he know what is the number ol man-
days lost due to the lock-oul? Lok-
out has jnercased.. .. ..

AN 1HON. MEMBER: Lock-out ond

closure,

SHR! CHITTA BASU. Lock-out .ni
closure, ves. But I have not ineluc-
ed ‘closure’. 1 am menlioning  only
about lock-oul

L4

Lock-out {uday hus phecome a potfent
weapon in the hands of employers. 1
will come tn that laler on_ if you
permit me, In 1978, whilas the num-
ber ol mandays lost due 1o sirike wus
15000, due 1o Jgek-out  if was 12.000
'nrd Somothing, In 1979, the pnumher
of mandavs lost due to strikeg was
25.000 and due {, lock-out jt was about
-‘i_tmli.fln 1981, Sir, the number of
mandays lost due (o0 strike was 15,600
and odg and the number of mandays
lost due to lock-out was 10.306 except
in 1979 when at least 40 per cent of
the mandaygs lost was que to the lock-
out, S_ir. lotk-put has become
a coerceive weapon in the hards of
employers . and this is the actua] stale
of aflairs regarding  industrial relie
“l_ln.‘:,

Sir, I am sarry fo mention that the
President has not 1een pleased  to
identify the particular reasons for the
deteriorating jndustrial relations in
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our country. I can say with all the
emphasic at my command that it i3
because of the anti-labour policy pur-
sued by the Government during the
past one or two years that the indus-
trial relation has deleriorated so
much. Again to-day I want to warn
them that if they continue to pursue
this kind ol policy, the industrial re-
lation will further deteriorate and the
working class of our country is nol
going i- take your assault lying low.

The Fresident has not really depict-
ed the actual gtate of affairs in our
countr snd, therefore, I regret I can-
not sssociate myself with the Motion
of Thanks.

MR. CHAIRMAN: Shri Bheravadan
K. Gadhavi is not there. Shri Virdhi
Chander Jain,

w, =fg w9 WA (ITW)
ATTR  WERg, T=9E S &
gfwaraer  O7 geFATE &7 TEAE A
gUTT AA1 A FANAR LT A EA
fear =, 3930 waEEA 39 F fag &
ger Eul |
g7 wreaafd S FT AEGE0IOr
Wew 72 g T3l & | Tl I9F
I qo 2, T Fo 24 HFN T i—

HFRAT  gIeaTw §ATX "
wifas #ic Twafas dF
FOAO A AR AL @,
IHTT  HFIAWT QIR FAT
JM@An,  URAT "I HIA(
IMEA Aq9ET & Tredd
IR0 ETIE TTHFHAT B |
FETHIT, WAL FFAFAT A
SAq & Hemar, Tg W
gfafvaa a7 g f& aa-
Wil F03W @ 9we T
faar s foaw fEar wa&
Z1 EATL GH{ACIE ATw-
qifaT  SqaeET FHSAK gl |

feger &= qut & g s
feqzar o Sl Ft TR
W g% g | AU FifEw
wqog g wwes s
AT T REYEGT & &0
TG FWIX IgF a1l G49r
A & and  feg
faaez am R "

9z v fama G Z AW § twy fanw
dv g cafas gwm g g
UHAT HWlT AEE gEvedt WL F
fro agq & wmEvaw g @t <
TAFATTET  Ad  ATILAGTE] AT
fefta ifzar 29 W aww @ E, @g
gary foo =@ %\ gAE g
AWAAT F7AT £ | %A Adaa &y
Fq|  (ATE) TTE €1 ATAAT HL AR
g, W7 T UgAl & WAAd #3
ARAY 2 FATA T AT A ¥
O FE aTEr FW W AT &, S
eiig  OFAT T FEAW FT GF AT
a0 F, AAET AT AF |

ad; w1 feafa Gar gt w@r g
A w3 adE afent gt § fade
FT AW A 9 g, I T agd
g1 JiFH 21T 2 A1 EH |9 qref
F1 AT AFEA FTAT F 1 WL gw
oHT FA T, FEE & A9dd Jgf
FLT AL IAA TOE F GG F

ECICLAE CO T G
AFEAT FIAT E | AV qAA agd
FAFGT o1 TET O, AEW FT W
g |
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A FT AfEHI FLF G UE
fgm &t wwa  fn o fEar
F1 WieATed 3 arer AT WY AT FIH
Sa ®@ &, oW "fEger W S
qrEf & AGT oEH & a7 9 fa=e

TFE FXE ¥, g Fgavar WEEd

W & R A gATA FTFAE
FL WE

gofan g8 a4 mifedt & @aw
2| Og TFET dE &1 WREA 7
W & AT 97 fEEa A= #1 @0
g\ waw ¥ S feAmafes waewe
FT WSTEAT B, SEH falw FH
F far =i St FEEw S| 8
q ZEEL HEATEAT  FIAT

A 99 TETEl AT T
¥ gmfas & 1 ZUT WHTA Hal
fora s & o wem &1 g7 Fw
@ €, a9 TR ¥ F7 SR Saar
e femmvem 1 w9 9 &1 =T9om
Y g TAF R AW TR
fFar 2 o5m@ ¥ dar fgEl q
W ggwr @ frar 1 s
W fewmgw s o
WX IAF; W A4 F[ IO GHT I
MTE 3 Oy S I o
fomge 2 ag @@ wwR A1 § 5
q UF G FIgER AT & HETE
¥ @99 Foa WY £ 1 W
s @Y £ fE gmma sieanw
T A9t § 9EFT #wEre wr fegfd
§ M@ WE & qd-
SHEIAT gHT 97 SHH TN ATd H AW
#@ar @ ar 5 s & -
WHI dd H 9Wl 9gEETE |
guar fofaa s 21 wfs 5-6
ast § qwears  dArer v famfo
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N\

gl ST @ qeedrT ® g8t S
gt WX TeiedarT WY gEl St AT
T fawfea g ST 1 Ty &Q
e T T@T ) 1955 ¥ &Y €9-
AT gwT 9f  IEE WO UG A
qifgeam™ #1 W 110 FUg T4l
far afe gwae @l WreEr &di
dqEr wgE §w | w9 GwE #
gafedl  FT g WX 9, S
T9 Y OF WAl & 1 ¥ F%
ad AEl ol 9 W gad aut
F AT I NuF &1 @ wr feafa
91 71 g e fedr s & @@
TR 21w T DT i Pa-
g% FTAAE G I & Feld
g1 g =g g f@ag wreE
FETE & A%E W G | WEET
framo & F IR AR | U2
fomr argr 9% & #WiK @A @
FEfFagT W1 gW1 STET | 9w
H Figdl TEAEE g9 4 a1aeg a4
TFEATT AT | THT F) HTawaHaT
gy & a7 arHr gl faear & o
T AG AT FEA AT g1 ol
g1 graw o@ fafe da e
g g a7 waww & 5 dgaw
W g & e @

AT ST TF I 5 q9 ww ATH
# ggwr afy s wifs fxafEa
frar so 1 gwr 2w fawrg &%
THar & | ®o, ddadig AT o
TET &y mr ¥ A 150 W@
afvardd, =t 75 FQg A0
Y FAT AW FT FTAFA SF0AT TAL
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fwnfeag feor oo 0 &7 <o
¥ TEAE STHFL @A FT WA
fmar f& oatga g faww
FUwH fee wak ¥ FeafaEg
Bl 3@T & af #3 q@1— 4 3@ F
19 Fgal wEar @ % 3w FewW
FTaga U AW 2 | e
F Ufw @1 T A T ATEHY
% 77 wgudr g | B i
#1798 et g, smglss e Ak
gagfaa wa-sifa & @0 * AS
qagar fgemr & wmr , faww
afgFTA 77 fgear & @r @ "<
TATIATAT G AT (Eeqt o v
g g o< zg wEe #v feafq aHY
g & | vaw fou @l dEg @l
¥.X faeaaai & geegt %1 9ree
gl Ssrm =rfgo 0 Bf q=adim
AT 7 UFrga ardor fawg aisEr
% faw 1500 0T wIx #v Tfw
W W E ) 7,50 FUS TAAT
quzd TaHe ¥ AT 7,50 FUL To
AT T ¥ W 3,000 FE
BGGT AT g1 9§ AT 4,500 FAE
AT HO HIX AEE & AR
T FTEFT F1 G« a4 ¥ Fq
g3 aEedi #1 7 ag ¥ feerawdt
adr Tifgr 1 3T 9 THo Ao
Zo flo & FUHH FI TR TATAT
arfer, afds ag W1 7@ & @
g | %% &1 fsaar wme gw e
TfeY, a8 T faw wr g\ Ad
3@ F T Fear T¢ <@T & f*
grez-aw-ufans & fagm &
F a7 o 9o Two do FEFT
JuET guT F7 feuy wav g, wafw
TIEYT AR FO@AL &d Taq  SATRT
TFT § SWIfaw § O\ qg #vH WY
HOH  # UHo T¥o E@TfHATaE %)
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ot F s ox fram g 1 @@
w@r ¢ fF T wEHWw W
gy T Tawgwe s ¥ fae
femr &1 Tt wim § & <@
ofar F1 Fgm@r v =fee | ofeslt
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FY g YT AN 560 FUT Y FT
feg « @ & ag Fgm1 WAt §
g9e TawgRe ¥ fwy 50 FAE
TGy F W 9T ATTHT 500 HFOE
Ty <@w wifgr, fowy gl o%
gat 1 few &) w0 fow 5w
g feet ofme &1 wafaesr
g ¥ wEw AT ogE g4 W
yaferar 3w &, SHU NHI
TOFT AT GEEH WITE &7 S
dwrafs e &3 8, ©F &1 W

§ nF a1 W WG FEAT
ear g, few®dt  BA @eans
TR g wET £ |\ g 50 ufeww
AT o aF W1 sw sfear ey £
TETS &1 AGl T T@T g )\ =4
el 9X Qe & el &1 mary
oy 2, fSw #1 agt W aga @
qeT wET Tear o ) «fEw #Wy
o dYo FT WT F@ T & &WX
o Ao T HIT @@ W@ £ | foway
grafrsar e =ifgu, sEw oW
TN T RE N WY Wy
gegdig AlSET HOosmod OF F¢ ey
FT TG FOAT F HEeoAT @0 |
& og Fg1 =ear g, 9fF W
FTAMINA a9 T @ g, WHH
FH Y FH TE WL CATH & L I
aat ¥ *w ¥ Fw ey A e

FT  ATRT
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§ oF AT Fg FI HIAT I
gares ®C W g | fww g«
TrEA AT GALATAT FL @A THAT ST
g1 2, fwa 9% @ex W@ &
qIFIT L@ 8, g agq & 91aF
g TEM A AREEAN FUF
IAFT qeA fwar S w@r g0 Ay
Aagry  fag M GAARA FT TG
ffar 730 | @D AT T@AFR ITE
iz Agewig ° Wi fow
TR IARt wlasst ag @, ug
Zar afa F fmaw g S wE
397 Feq fwa 3, =f@dw F9 fFo
g, 3IA4 v w1 T AFL A AT
Zar, gardy qfady F faams &
g ZAry Afx & f@aw g1 %N
fag g7 %A F a1 H N 4B
Frar wrar Jifgw T g1 3T TFR
¥ w19 3514 =rfge fog 7 fd gardy
TH 7, BFAMG  wHA A3, HIT
ST Fr TSI A7 |

FE I R T (6 B B B R E
FETT Ff ATTTFIAT Z |

s STRIN AL (FAREATR) ¢
grEda #@fasstar ST, Agmizy
Trszafa ST & ACTATIW 97 AT gEAATE

FT YA @ AT F, F I T
gaqq & f=c @sy z= § |\ woOH

qeq &7 qGEq  FIA & AM@ E1 A,
afeF famardT & A § Aggm
F1q Z % agqAE w9 6930
afgg wseafa st F  wiadmEo &
gfea Zo ®1 o1 A frar & 239 F
& & AZTA WAr A ATAT F
§ ¥ WAG T qEA €®T T &<
Frgl FT ATE  TET FT AN HWTHEF

HCAT ATZAT E |
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qERE reafa STo& wie-
A9 ¥ FgT ™y g fF foed i
gt § i 50 gore Sfaa-a &Y
M QT TE §, Hrasias faaT
qorer &1 fawar fwar war g g
TN AfgF  Fuww  FqTFT T F
§ agg fammagEs swar =
E"f$ gi‘qq Q‘gj %%\fﬂ;ﬂ'fm
FUTET A F 1qC I qE AL &
W1 G F I I I F
A q@l F1 A wEy ® oW A
7gd ¥ @1 Hwm 9T HR @ v A
grawtas f@a<r gorel & g
TeAr fAdar € oar Y feedt ®
grat® qg  faox Tom gl &
afm g, Afew Fwa wrEd
1 o F@Ar wfen fm faeeor ad
M ¥ E @t E oA A & @
g | TH I F Areag A F I
A § FAT ATAT g—a TH-OF
far & afrra gar T 3@ & agi o
faaeor sorelt |y 0 ¥ 9w @Y E A
FET A 77,2\ & A TG FTATETATE
A @A AEAAT F——agi 9T faaT
JOMA  qEA Ty wemsfeaa § ady
T AW &1 wewr AgT fAe w@r
g, TEMI97 TeaAr 9g aug 9T AgY
AT ¢ AT oiat 2 ag Io9-
Fife #1 a8 g g, feaf
FOEET 2 A AW & sfea Aen
e AR o O THTT
F 3T A fa0s ®q ¥ eqmA TAT
arfgm |

W AMET T ¥ g@ #iw A
# grfaa & & fao 700 Tz
T AT gafw W A7 A w@ s
g1 A AEETE W ogEc 92w #y
W sMEe ¥ fgma w, q@ s g
¥y @ & fema & 2w
TMH a9 T\ R, ImA AR A
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qEAAT F I F FvE § FE oA AL
fer 2 & ag wWwar g &
Tid4eF F7 49 AF §  SAe TaAW
T A WTAT HHF T gF ®1 AT
afy a, wfFq s@ wNdl F AN
Wt ogg ogar ¥ AvAw § FeE
geFTT @ fAaga s = &
I NRW A1 g@ WL Ag A S
qAFATT AT 2w Y 99 F A
2T F WTE A1 o7 I A A o WS
g, WAfFHA 3@ FAT AT O FA F
fag 57 #eg TSAt T 9@ AL AT
¥ ggrmar 3 & fqo  FiT T
gIAT wETdar &Y W g, 9HEr A%
¥ gax 92w F1 o fa=r =viEn )

A AT g F1 aGAT F FrEed
¥ g aar g fF age ox R &
sfaq Aem fAmqr @ | @ & A
#, WAL, AU TG FT AAAT § |
wq fFam & waa a@fag & o
g, N dg 3@ FI F=AT AEAT &
99 AT IR A a6 & AT
# Sfeq T o @A A1 gFE AR
fagady & qar faaw & < Fwam
F ATH AF HIT GT FT FF AT T
ST &\ §=41 qgar & | @
Fi AfF T FT gL qCE F AN
FA, 2la, 8, =4 fem arsw &1 &%
Sq &4 IEl 9T d997 TEAT § |
AT F¢T WA § wd g #
2 UST TLE & ;W 2 F forg
ga7 T WX g% F7 FIA A1
ITF TIA AT GLHTLFTA AL Heal q
TeAT A G919 F @A T gHRE
FIAT ST |

15.05 hrs.
[DR, RaJINDRA KUMAR 3aJPA1 in  the
Chair].
qFEFAT, AW qT TFE FY

AT A T AT, i I HAM
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o FTAA W AT 9 agl
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UF AT@ W OS FET ST
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Ty A AT A fy AfFa  fua
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Y fad am & iR G Ei-geA!
qIET 91 FTFE o1 (& waq aqF
FAFIATFNAIETL | . .. (Hg g )
_...geg &g owan ar e f9A
AW FT TAA AFgE] FT TS 8§,
FIAT T(E F AHA AE F AR IA
F 10 AT BO AAMART ZT |\ F°g
ore TSAT § FAAA AET A 29 ALY
af mEa fEar atFEd v o1 F ooar
TAT AT F1 FE0 a1, fs3
10 AT ®O AATAN( 24 A1 (=
T4 g7 i AW U4 A %30 AT |
faa4y o4 7 IT FaOq TiwqrT fAA-
HA & 790 qAFTA qg=AAr IAA(
WAz g9 Qw A w7 g ag=an
ga#dr H@ S@ & A fwer
qr | & Hftq ¥ afwae fAnsa w7
TG FEAT AFACE \ A A qlT-
FR fAAFa & 7T 7 AEAE AT
FET F A 9T FIRN AFT AT {2A7
g #X gaw f{awa 71 uF fagra
F ®T F A A AFRL T A F |
FFT 9T O afeqd FH &1 A9
g g afpa sy A afeare fAdvsa
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# Aifs w1 Ay F, AR gl
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A AT g gl X &\ F Y =w
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A F R H TAGIATE IR
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STAEYT T F<H ARI UHA T30
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“The survey concedes that despite
an additional 9 million hectares un-
der Irrigation and higher use of fer-
tilizers by 2 million tonnes between
1978-79 to 1982-83, there has not
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been significant increase in the level
of produc'ion of food-grains.”
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ATHE FATFC EH | FAT GE HE
Tl ¢ o awr & Fdwa §
fgad areE @@l AR g &
S H WGl 9% G@eET 98 2 |
gferal q¥ w20 1L ... ..
(smaas) a1 4g W "Er &
g & gmew aade Ov S-wEE
¢ § | & o7 # d= &7 3w
Ug TR & Wiwe g, § A TH
¥ 7@ Far @ g | fawew v oS
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T &, SAEr |1 Gerar fawt g
# g W frdew Fw w@gar § fF
TH G &1 T owd Aif
sy 4 W -
ofeqt #1 fqdr-wmm & gura -
Al WTH AW ¥ QO & ghaare
aq qF B | T AT X@T F AT
AR F1 et fae-re-faw At sl
ST @I &, IGH FHIE FHT ARIgS © |
FTT g7 F1 AIeHa<qT H TE I8
TATET IO F qATH ATHATT F1
© Tge agl MW AIAT T 5 Tl
faega 919 wgF T & 1 frgw
TISAIET T4T A2 AfGat § 7 Fae
fratsw § wew@ A @r@aEaT o
THT & Aled TAMC & HIGL ST
FAW: G2 FA AT @ F | @R FI
T TR

T FT AR T@0 A arar &gt
SOAEHT AT OFAT A AT T
qgAl § | HATHEL & 25 &0
Faee el faeelt & sy 2 4
afew fooeit & arse § SF-A1 W)
a‘r-a’rm:rﬁu gz fasdt & 1
T 3aqr AT @,

wmmﬁm%’arq LT WA FY
W & | @3 fawdr, w9A, g g
afz & fqu #@< qIg FwT THET
Tl § WX TH a<g 9 9 Frfies
g T & T 5000 F72 %,
FT HATH FoTal & | AfFa  §F
Ffa &1 AT T R TAL A D)
at ag sared! framt ax #=t & Fafs
fFmal & T & 4,300 FUT %o
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g fear &t o W g 1| =
T T T2 Q@ 8, & a0 @Y
T | TEET FT AAAE  § ¢ QA
st & foo v Aferw & @7 8
g qFE F1 AIfT §

Tq Wow A gEA AW Tg AT
# AN g A fs ol @ | afwa
frats & aomm  FTEES WIS 91
@ A frafa g9 w@r g 1 FTW
7z g fF zrawm A FHvow fHemy
¥ gafrg I @gmwn A g afE
FET T FT A4 TLH @Y, HIAT AF
qQ AR AT A AR FTT AATATL
g, Jaedr e fay 9@ ok Tw
ET A FAdE  FT TAT ST A |

i wmara A o g, AR
AT AT AT 2 FGT TAAT FoAAEAT
g¢fw ofq ad 60 @ T FATT TvATE
grar & o TF fRT atgx ¥ Hwoam
qIET g0 ar | g Aqd
Merw & T8t FT Twqy ¢ fEwaw
FT AT T FV-I27 FATiAr v &)
g | WY AGEEEWTTS @
w g fm § amfaswy 9T 100
FOT %o gL A @5 gyar g1 &
qBAT FTEal g (% ¥ Fa1 17 X Y
g 7 wmar #v Sl Y O-
qTq F1 Agl By vl fpara i wad
CECIENE -

AAgA F T ghAG & AG AT
TFIT U 99 @I ggard ¥ 3@ Afew
14 WEIH T MU FSATA HT =A(hT
AT TH AT TG ZT FEHRY | AL
9 AW ¥ Ifem mhr oA wE
@ mer fawdt & 1 ggar ey
AR I AT W E | FE wE
W 9T Jg A TgT TS GLE

& W W g A AL oAy

¥ fag M, gAY & g ww AR
@ ¥ fau wfemm | a@ ¥
FEW 1 T ¥ @R IET
geRlgd a1 ahdY & | d2rw 7 faer
FT  IERT WA @ aFAT €
T} TG TTHTCH Aeh § T TR
g dar  Fd arfw  dare &1 W
9 a1, ug # gfd ¥ faw dgw
FH AW AR FF FHTL fae @
TUTE ST §F% 1 3@ q%g ¥ T
goredl & o Ifww  wem  faw
AT |

fase &dt & arx 7§ ooy fgwr=a
g¥M F WEAT TT FF W d |
& a@arar  =vEaT 2 39 §WIE
FTFAT WEATE 7 TEET F T
¥ graeg A oY A7 A Sofy F w0 F
fadem & s 4 a7 T F
g fAuEt & & v g § faee
TEF AW FI TEHT qE G aAFAT
1980 # zfeww ®we 0F= ¥ 7
Fotgwr  gAT S§e ag gur £ &
Tgt ST NI F TEIET @Al F ATC
¥ g Wwar g fF 3[4 @
@ W A AW § AT o
ford 3 @ =% & I o9T Fw
I A& g T ifema Wiz OFz
¥ a4 awg |, EF Freo
fasn T ¥ we ¥ STa wE
AT gFA, TET fawer ® AT T
ST gRY | AT FGET wE g,
Y gara  fam g1 SEw N3 A
e "AT HIT W & a9 Adl 71,
JAFTag gAA AT TARA T TeFT
W E | ST Hopgw g Tar g S
AT TGl ATga FI{H AT AT
fexer afgar &, s am = &)
SR S arw F7 faar Wi s Fea
T g1, Igx  fawe ag &
g gwy, gATAT T4 ¥ awy, oy
g TR FAT FH F{T 7
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[ &io UFo A
#Y gara @y o1 % foad 5™
I W g, SAw A Har S
T g faswm gwafga € & AT
9 FI, OA  wiwz AL AHL
far fawmr w1 fmto &@ & @
g, IAFT Tk TH AL 4 A
W &M qE FEr @\ =l
* fau 3% WRW  TTHTL & WS AT
TEA AT wTw Zfear 1 9\ @l

FEH AT AFdAl g |

(smawi)

Saq, H AWEH GO FAT §
f@ g aga F1 A Fd @ Fi
ST FATH FAT AT, AT T A T
qr a1 | AR fEamw, T8 F Asw
I @eT fHar 41 \ WY AR H
ag %g fear f& ag a1 agaon &1 IFETE-
TR (3xaena) CEARI
ST 118 #IE 9T AT AEU FIH
T 9| S 98 IWHIEATT ST &
a1y | A foasm #fwe, 2w oo
FI | IREA FE fF A aguom

vl WEigq @ "G ATA]
ga &igw |
q o Ao Ay ¢ FHET A

¥ A0 F qTF F FAAWS I FYq

T TET AT TAT E oD TAT,
FE FAFT FAE |
(maeiv)

77wy fqaga fEar & agrfedy
#ogafa wAEg @ A, wEw
feaa ertaﬁi@@sam IS ATCET |
I gamra fear o % &2 & wis
A F faew A qEw 4@ E @F
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geT qdr § fafean | SO owRw A
gt 1 wiatafy §vg o= A8 &
far ok 3@ S St & |war ;
ag FOF | I YU § HAY T@
T OgER

glo STo Vo WO%WK’
AR 9T & | aga &W W
g, SAHY  gad ANE AE g )
9 9T Al Aifw Aw fd
FTH & & fau fefafea & fau
frerzfr wgz S T AW Erar € WX
ST gaeETg qaT T Iad {medr
g, sux fau fafafems owe @
gar g mg el Afa smE 7
TAFT TATH FTAT AMgw | SAF(
UF a7 &¢ &, +Ale [(AA & a9
F Wquer F< 3 o1 fafafamw F #osw
FT 3 1 gg Aw faagw &0

ufogre F A ¥ @€ a4 g%
g1 ufemrz SoEE H 9gT ger-
T AT & | &OE & TF AWEATT
qGed F1 9 gHTL I HT o;Tgn
SR Fg1 f fode a1 &7 ® awe &Y
far =% @ @ # fewe ad
faar + @ cfmare @€ g oA
wig a% fafad) & awaa Ia%t JaEe
a1 g8 3% @I W g W@ Afwa
FUfEAT &1 GEAATH IFA AR
TEr ar | TEfa IeEwy g war
o ggt #1 waveq gfem #1 2 faay
mr | fer fSmd =@y S
T AWM FE-TE W, FE FEA
& fau agt ar

ofrate ¥ @@ & 91X F WX
F91 B a1 gar =ey fF e arEe
q AN AR oAt § WA IHY J1A-
I AT @7 Fgr @t Sar
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W g1 Hawwmar g fv ¥ wiwdy
T T¥ | T I AGEE &1 A
gg =91 e H gETr ar g ara
qME gt g |

gmit  fgrgeatw ® ST AT 91,
qg W1 fa2et I ¥ |« gH qET WY
gt fwar, FFRwe 7 S WY AgE
I SqAT 991 HeRd N1 W &
are gEA 7, Sah W |l grERY
g e, gW aga #W Mes @I
frr ) groEsatdy ¥ a3 g

agw A A ag W=l ge |
Iq Ty d A faw ag e &
m?:{ﬁmmﬁ?nm:rwmaf
frq e @mf = gu 1 Ao
qg I FT g6 g [ ST 6, 7 A
arx foee ® #wW 9, IFEr
e faar T 7 IHET AT gHEe T
foee & #f Al o o 7 T
Jarr  feor ser o =rfgw 1 wEET
AR gigarsit 39 vy § 1 T
g, A BT W T HEEguAd
et I 7T o CEABEA U I ra)
gl 42 2 f& s e a7 gu g,
argafrww@waﬂ'{ag
g W o aF I g T8t
g1 W AT T A

GETATX al gq47 sarar g fF
fafdlsr & F10 @ & T F TFT
H H™ AR AI9E § FEd § K a8
NEFT T g, 791 T ATIA
T FH FEERT | A @ FT
Tel, 39 e & fqae ot R w0 A
gFy & 9g Aga A fafrew
R ¥V | OTW o gld
gy IR Tl 8, 9@l 9% fAna-
art et g

SHRI G. M. BANATWALLA: Mr
Chairman, I can understand the point
he is making, but referring to all the
Ministers and saying that they are dis-
honest that ig too much. Of course, he
can make his poinis. It would be
rather an unparliamentary way of
putting things, and it should be ex-
punged.

WWIEE wERT & oF| |
TR FO AR G &1 TRrgT
T foar s

Aq AT JE&l &H  HIT,
TITHT  TTEA G AT

S:To Tio aw : ¥ grfaw
AL B U
&1 FE T ORT WEER E
ol wT  foeslt ¥ oemwe gw 9
¥ gl w1 oadrs; fF fear seer-
I P A fFaA wwa w1 ogw

an@fa w@@a . gmer A

JAT  SERT | weETE AT § 4%
T W 9T F GIHT FTIT ar
qqT Fq S & o T qew A
Fgi AT o W@E HIX AT FIH T
w® €

the record straight.
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¢ TTA o TIqF1 (TFE |79 ) :
qAafa wgied, & WOET a2 "N
gfF o 18 wad @ ddq §9g
F & gadl $ g9 HgMWigH
Teufq gra fag 1@ wfgwTeer
ST qgAT G g N gdrR
Y=g 9% d|a & fag g A
faar & dW 9" U9 ¥ 91 I
¥ weel ®ioagl X gT @ g1 W
HodToUHo & AT FI JAT, ASHATAT
ST 1 gAT, AT S Fi GAT
TR oY ag S AW AT | TRM
g fF weafs St a woq g
¥ argfasar w1 g Agt @T @ )
¥ agar 9gar g & afe oo awgufa
Eﬁ%uﬁmwﬁwﬁ'@é‘@a’r
SN THI ¥ wewmw 2 A o2 fF
EAT RW TE awg ﬂ?ﬁﬁ%“]ﬁ(
W@ & | wrtys feafa & aR # S
Fgl ¢ fa mfgs sgaoar & g0 gui
qAMT g WIS FHG T8 @l g
SR I H AT g | HIT S
ff owow g wswlm F ofw-
WIS § @ & F &1 g1 fa
grar  g—us ar faeer a9 # F
SUdfssdt W & AT wd ay
feam grm, SEF  HEFA w@ar § |
o9 ¥}W ¥ 25 F A 17 TIOATHI
¥ AT H IuAfeyAl T g F=T FH
TE ¥ T " TH ST &R AR
ghy & fm qEweifa aT @ ard
TOR g ag Faw 2.8 Uiawa
il g w27 gEgowmeEwr |
A oHeY S § FEr fF o) e
I FE g, dg TRl g fF A
FEal R Fera a2 afEe g
T BT Fi HEQr I FE AL AR
g | WY AEfaEdr ¥ gL Ad
S g1 Ffe u™ wikg F T99
W , @ a5 21 FA A
THE, "A AT ATEEAR AET @
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M 41, ax  wfafem 50 TR
gFM WX Gl § 1 T WEI
gAY FWGT 9 FTE I FHT TAE
frar o S gl FHa e g
feard 2@ 8 95F W =AW A
W FT G A & TET |z
AATET  FAN SR F IiAATE FA
¥ ot ofaaa fFar & 1 f9g &)

CFr fegfa o¥ar 9rEf o wree

T ¥ Bl T A, IgRI gEA
freer &9 amell ®  FTHR ETA HT
s fFar 20 WE W %E A
garx T 2, foorelt § gur faar
g, I F IqIET A 4.2 vfawa
F gux  f@ar g wlear #@
9.6 9XGe, FATR H 3.7 @ &
g feEar 8 1 @R 2 A gEd
ST R, &9 a9 @ 9T g
FIIA  UFEES @9 FAT 9eAT g,
I99 g99 30 O%&e ¥ Y AT 99-
afeg FT g | TE YFR FgiT A
T 21 wfowa & sEEd @ g |
sei gfAm F @ wuw 3w & oy
gy F Y FW  F Ay TAER-
e ¥ & L W e, 9l 9 T
@R F foew @ gel § gEee-
e et fer & 1 @ o9 & ot
g9 ¥ g4 21 viawa #r @l
# g1 & gear wwmar g%
g IudAfsy Agl g | #  AWAE
eeqfa S, 1 WEAEE T Sl
St A WM ¥ gdre odT FTedl
g fed fom arf 7 @daqr  damw
¥ wrr famrar, S9w s Gue &Y
TErEr
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Sl THTEA weAr o A
9ga JUAT 9 #g W | AW
TF I dar g |

Wt TR R ofTwt : @ @I
T wgle wifle w0 s-eiaat
faesr afoat & fAg  quT 9geT A
g fgem ¥ fod gy
g sI% fau o oF Fmr @ e
e F 1 IR AW A I
FAS T F q@TT 1 WA
g #1 feom faatd qedt & 1 @94
Fel W Feqi Wt feumn g & O

st T @ ofFwr @ oTEdAT
Y, W9 qA amq dfeg 1 &l
IS ArET 7 gl g——TadHe 2o
fearg &t 2T & |

Th G THART AT R IS
T WA | TG q9 ggr g fF gaaw
TSAT & 20 Al FEXH T FEI=aT
I Suwr o9 A1 &9 faar &, G
AR QW H HEATT AT |
Y Fg W0 Hgd =T g
e foem @ st o g
C AN Sl O (1 R o
¥ wezafs wgiew %1 gwEre

=<

D P

A

far A | wwar, Fifs IR
ol wfamew ¥ gaue gRarerd
qffeafaat &1 & % fear &
Ie fuw Al W wr awedn
F IBMT §, IgA  SAqEIAET FIA
feaefifal ax 9 meTER §e §
3T &1 Seorm fear g, S ar )
gfrar & 3wt & g1 & fF oo g& @
Tq 9 ¥ 8 F gw  wfw SqreET
oy g W1 @@ &
Tgl, wTw fGgwm § gl OF 4gd
& AW ASHIqE gedT g ST
W —jER gyl g & qEe
AF-UATES W H qEHAT AT
e "t e gfe ey &
T ¥ g S @r & 1 ome gfar
F IW F TA AT FT FAEEWT ZT
&, wrfww gW o wir g fFF
g o 1 @Rl ST AR |
e T £ faew foAr g 3w #
St #I Tregafa St W gER Wy &
g9t ATAT 9T T | ZaAT 8l Agl,
qre fadT arg FTH7acd I9 H TFHAT
W g ggl M AT g | g
gq AT &1 faqo difq 1 G6ear
IS @ | BHI AT
qifest  F gfFar & @ H qg9TT &Y
qTAAT SIS g |

FT 39 a9 F I &7 gfasst 7
at g 7 W g faden g«
* AN Fg @ ° fF g & qifesy
&t & e ¥ gw  gfwr & sew-
T 9% 19§ 1 ¥ o fand
I & gl & qedl g0 qg
T-ae g &1 5w g R gfa
F 100 W 7 T ¥ ;e #1 fw
7z fa9er SFEes ¢R/IY AW A )
Ig ST & fawarg &1 gdiw § 6 4g
THET I QW W g ST @I g
ag gAY 9w Aifa & adftw § R oaw
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[+t 717 s qfFEt]
g WM F AR AT W e
TH | N GH FER AWM & wRAfE
araEl W g Tg e g a1 I
% 9 wadq gl g % gqw gfrar A
S 9T T § | I TG I 9T
qEf # TR @, qAAH F AR
F g A A F U F AT A
T WY IoTE A1, FAfew 9w @
I W AR TEIfA® qET oAiE &
waar  gd gl gf 1 AfEw g
w17 G Y ¥ ga-am ¥ @ Al
qAE, FAAAS A wE F g AT
w1, f& gaR IR & werfus
qraL *HqiT T A AL q1 @ F T
AL AW F g FAL R TG4
gfee & | 98 3 g—ar ueufd
A Aqa givaman & fasar gwe
Fi g—uifFsra 1 qIeEEides gfa-
o fag ®E fo 9 3@ agda F
foq  maw dar & @ & Afe
JH & grEva@ WY g9 dRAr 9rgd
g wrfkm & @ w@AT Smed § |

§ ot 20 @EwE Waw F
qEg H Fg @I 91-—W TF grey
“gaaf@ wmE’ w1 IEEewr fen
qr | AT § O wg oW™T d—-
N9 AT q9 IYAI H 9F G ar a1
F——

99 g IR@ST  ATNE w0 7,
g T AT WIS qeATTRAT
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g7 § & wexr oA wAOA
* gerg W OREAT ARAE L.

warafr wAew . Sa FEg ¥ 9
* g9 afarm

ft T Rt qfrwr @ &
WA & FEW ARA oAt
w4 freg aal & fag 6 wAI
1  wgefeferus fRar & —
¢, TErdY &4, gar, a1, qrEAAaT
gfgT v 3rEas i | 96x
yewr & fratge faor § 7 a7 oF |
ar T § 4% @7 IO N2W F Afd-
Fw W § Ay fefa & fee #f
fratgx & T F1 QU ¥9rx §, AfwA
g #{OT § T GAST R QIHAT
F F fag AR w_w F FgEar

foes  =fgn, ag a&f faelt & 1

TH & 25 FUS TIGT gOiQr
A AL T a1 Wl gEg q
T & fau g v A S 12 g
FOFT W F fomr g, T aw@Ee
T G FH TE FLQGE | HT g
ar fage st FT aa@ & w0 T
g1 g ff & Toe Fgwg O,
T SWY ATH A FX & | &
oY "YaT 9T &Y fqar 8, sar a9e

¥ §Hg & o

st Toow qFY  (SFETT ) ¢
aaNfa  AgrEd, TsgHfa S ¥ §6g
F 91wl B gEfgd fwar g
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freen &1 wufy S 3 e
AR ARy afdeafaal s fagra-
AT e ge fo qent @ WKW
T @R wT AW AR R g
9 & wgaqw § | faww afc
farfgat % =t F@ gu SN oo
RN ¥ TEAT IR qgATT A GHEATHI
& frowr & A wad w1 |

&
TAR AW qHG A1 QT g | [@HE
5 afs

e @ g dad om) gt
U 9T F fag § qdAare 99-
FE ME &1 agadgfrza
H F1E o Aq Ag & fFogA qw ®
FO PETHITS qq &, g am &
3B Ufaddt T g S fR gER
AACGE AT F1 - q@rar aa G
g 9= TR Fd g, g ¥ gr
I FT AT FAT F, g WO AT
gt g AWl X & e % wam
Frfeafa & =t & | @™ wEw
¥ grad g 39 F IR § aga
F Ok w7 ¥ faarfaws X ®@
F | A F AR FY GFA, IF A
HIYT §IT gl ASE @, "R
TAF  ASE AR 3 AR
g arag s faawar g fe
B AAEA § TFA ARd § e
TAT I THAT FI FAAR FT ATZA
g I A WATAr A W @ AR
& | 9%y AWl a&F AREEd gl e
T FY AMQ, IT@E F AT Y,
At F Aifas  afawi &1 g7 @,

gq YA AUA TS W IW AT Theaw

799 ¥ o9 fF g T &) A7 FY
TEW 91, Ig T IUEA Fl T8 T
fearmarar &t 5 gard sfas feafe
F ggear F (AU e Hlaes
A

gqd el @ ad &1 g &
fafwsr gmavll F &=, J@ waA
g dqrfedy & &9, AGEr 6T
TRy & @9, #aHT "} FAw
-t F e 9w W qguTa A
ggr  FT ararn feafd &g wmg
oA & & g9 I T 3, I F
FgraT STg, W Aew w9 ¥ frez
T 2 ST 99 §9 @ 9% g, =4
I GAEATAE T A AW AGW FT
TEW & A I A1 gaEAla | F
AEAWFAT g Atwd  gq & faqdg
}| g Wig . sw e ag
ggg & faQdy o F afes  Far
Y wew fagrdr arsadY ¥ %1 &F
A € WraT  oqrs afdwa & ay
g #gnr fF 3 oF ¥ afsurg oAfg
1 IR 3@ am A fawn A fF
ATQ watT wefy *F @ Dmrw
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| ST Foorr qIEY]

qgaal g, suTd W g g
WO & WA FET g | A aray
# I @ fawar 9 FfwT 5w oW
g0 & AR &7 f9ear ag) € A fg
AE A g oAy I FELAT AT
fromor s gRy § foad &
AT W 229 & FAL 9L, TF
Fr fasar IF@Y 9@ 9

A gt Siag g fE Qe
T8 TG HEL 9T UEHAQ Ag)
z AfFa wewd g7 Par g F9 3
3™ AF 9T UHua g {F F4 qgwe
qar =may e A gwR #
FifE oF carf g @ feuiawm
fear stro w@d AvEaE T @vsl
¥ae gu g T Aed g f@ Iw o
FUET H dz ST | TG AT IA AT
EAT g, dgaw x (A0 FRd @aT-
TME 1 F AT 4T & AT FEAT
qEdt g f® gwe IW A g O
JIFETOS  TSAANaF  AATS ¢ SfF
HEITAT FT FMAT 240 g MT USF-
difaw  dre-wre £ Aqfa Fv soard
3 | #dIgR, Awrave, fasRd, qe

-

SEl 9T OHr FEEQ @ W E |

§ TF IO AR FFAT A
WX & FE FTqr FT AEAT ¥ ag
A0 FEAT ATgar | IS T Fiuq
F qUST F A& AT GAA K1 e
g fd wdm  wrear B faww #y
gffar & 3 faq@ & @ M Aty
WML qdFaT F AW qX ATRINA
FLE E1 ™ T H o @ feq
TEN a8 TF feSeT aAG A) FER
gE ot s WR A Few g 3@ Aav @
fd o W & faud & [ar
Tag i fs Swaw um AW
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FE F AT FC QI § TT dTF AT
[T F ATAT AT FT gHRG |\ I
qTg T SvAEar B Jed Al A
FgAT HH F AT 9T §¥ dATT gl
s Ifaa e, =g faa & fawa g1
Tg @ fedy @e-wR Far ¥ A
FE afew UF AHEA WIEE @
F faus F Jar g1 wE 0F §, z@iAg
qF 3@ a1 FT A AUF g@ F |

TEU  IAEWT TF  HAG I
T & | TR TF  TIT A T THL
qd 9T 45 ¥&EAl & gEAET FAC -
gAY AGIr § 991, 3@ Aeaa A
frar gor o1 fF T@ wigw ¥ FE
waaa™  gfEa 48 g 1 Fgl 9%
qETHTAT 1 wnfaF fawmd g gH
§ 1 W @ga g@ g, Fifs g
AR gy ol &y afaue &
3@ ax g fF fg awg @
HeTEETHT A1 TG AT AT GEA!
g | FF AEAAE™EI AL FEIS
& AT FASAC 0T HI AW @@l ST
qEHAT &, SOF Ha W & ST
FEST & AR TEFT qa § AT IERLW
7g 2 5 g oqw  wew  fuar
HETRHT e ®T  wTgad &1 aiHd
Tl HTON § T TEY | ST
T @) o we oY g9 6d § ar
FeH AN g | gATd et ¥ @
wor fagia & €0 & wier § ® A9A-
T AT AeT  dEgal Y graAT AT
S fagre F fau g Feq IOW
T E 1 T@E AT FE AT AT
TET F gEx ANt &1 ddsE of
TAAT 9AT § WX FO AW S
qR ¥ Iy At A R F@
g | iy aidy weE &1 AT &
FAATL AT, AGAATT H HW qQA
F fag #Hix @A ¥ gAWAr &
faq soeer <Y §
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gAR wraftas  geEm st Js-
WA gEE g SIER ¥ W
I (T FT @ 4 | AF aga A9y
grar & fF gast Faw geemEre @
fears zar 2, 2o Iaafedai ITHT
fegrd adt 2t wF AT A 3@
AT Jg SN Fgl & gurR gwEe
¥, gard at ¥ fak use qWA-
dfeai  #1 Y "o frar qrar ¥
AfFT & grag*  GEE &1 AE
FgAT I MO,  fF4F  FAT AeSTAR
F g arfad & 9% F, faq% s
Aefeiiz g1 oAE g, fAawm Faw
qAHIAT AAAT AT @I § SR
91 afe d§ F@ A H gaadr F
A% gaw ¥ ug Wadr fAFa @ g
AfFa Gy A0 a1 0 IAF  WINO
Fuadifa ava o T4y | S|
Fiforr gy A 5 fFg A ¥
AT 9TET 9X FTAT  &EdT AMAT
E1 U

e qw Y wvdr 2, faverar
g, o fawm wremedt g, afww
gq affgal Al T @ 4 A TH-
fastz Zrax 21 fee 1 g7 ok
TATS  TOW FATE |\ AN Aiwa
Tga T g, Afwa {HT off g
e SHEed| F &I gAR ATigw
fasra A ofq go FoiT FTF T
W@ Eer w4 ¥ Avew
famm A aara O FAITE TE Y |

qAAIT  gee & A anm
fF 1977 ¥ zar(r Tt A7 R &
fau ag wEr a=mn w1 91 & f@g
g ¥ orar fadsm ¥ &EFw
F gFHl qATMET ST 1 FAAT FA
st @@l ) fmw 0 g
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arg fear far @ oW gArd 3|
feafe & Y | & wwe wfe-
IR FEwg 7 N fadefy gEy
§TU FPmEEar B T | W
§ awt & orwag o owar
'Y graeg ¥ ATq feav o e
T Fga<! H——aq T dga<r §"'
WWH § 3| atg 1 w4 fwar g
q #gar =9t g fr afe 3@ o
e 9T faus ¥ @ R GE
fear gt @ = gt wteEw
feafa 3o =i gkt

gk faoer & W #) 78 TE9
T Iqee frers AE gedr fE
JIOYT 1 BIFFL gATT A I
289 ¥ wreafadT & war g\ AE-
g gexm @@l d@si A W &g
gt & e} gHar § v uE-
qrE GaT 2w @ fred fawom afe
frafadt & ot wem-afz o 9B
Tt o fawaa @ g ) fasm
ik awifei & foo gurd wuw
T ffg a@ d AT E 3™ W
e g | amriwwt # S St
wrerdferm av wgT, A W99 W
UF WAy "weAT T | gL & &d
¥ Aqdew Tw A FgwA gl
gATE ST g At 38 a9 & A
¥ g ge ©1 y 2@T qg AW A
gar wim fF g dwtew
gay ¥ ¥ amTteAl ¥ g% faaw
g ad § 1 Nafns @ §
A ¥ Sy 99 A §, oA A
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[sfraeft wsom i)
oT | g qW A @EAT W evaw
1 garford Fwar 3 | fow wER

e a1 fad 9O & 4 afew
FAT AT AT Wy ATEwEEHIT
AT 3, IW Tg WK 3w F S|
qiEEfaEs  AREAIA AT qEI
aaEg  ATMEQ 7% AfFar @
@Y @l ¥ fudar AT ggATEAT
gaw & forq \ fw@a A v zfewar
Hedge gAT IaN Wi A Gegfa
gegqr A ME ¥ fdw aw A
qufq &1 F ATCHTS T AFL A qH
&1 Ifqgra feamr @1 oar 1 W
fomg & @7 agt @ @ AT AR
afc wwar ¥ 9 f5 fvg aw@ @
ZaTT 2 oWy Sai § A 98 @
g | AU geed &1 g
qr gard wfear &1 IoEE g )
Sy Ty F AqeT A AR AR
N ofs Aal@ gt g \ @@ &
dedqur greeei ¥ afg g & zaw
FE THEC AE0 FT FFAT | qq
1977 § S SFAT IRET &1 TR
TAT A #E 47 a1 IR gATR 2w
# ofa @t fak afva & *&
o1 Ffews waosdg fafess 9T @
AR g &1 gdY &7 a1 =1 fear
a1 |

o ¥ 4 Fgar dgar g B
g9 gAY AFad A W W F oSN
EEERT T FIAY AL | FAT ag
TUH FEA g ) Fs AGAl I AIAG

%mﬁmm faaer @it Y
freast qu @@ Fon g
Y wrafe gfaww affeafast o
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TAAULT  g&qE H, THaw
gHN &  draere W uE Ol
TRy aamr g a4 sEma aw
Tfs & g X @S § MK
foraeie 2w § fawfow 2 &
TorT A AT QW OWMIH AT @
AR 30 § & g a1d F1 g &
ofifrax, s@ex woigr  vAd  Far
T Y T @ far ) ud fawag
g f& gwat@ Hwdt Wil & Adca
¥ gATT A AT dg Tl § W
fawma #T TFAT g | I TRl F
7 ogafq st ¥ wbm
FT gHIT FG g WX FEi
TRy F1 gare &1

DR. KARAN SINGH (Udhampur):
Madam Chairman, in his Address the
President has dealt with a number of
political, economic snd social iscues
and many of my Parliamentary colle-
gues have dealt with these in great
depth. A great deal could be said about
them, It is a mixed picture, There
are certainly considerable achieve-
ments, such as the Asiad and there
are also failing. But Madama, within

the limited time at my disposal, I will
say a few words on a matter about
which the Address is silent. 1 think
that is a serious omissien. I am :efer-

ring, of course, to the precipitated ero-
sion of moral and spiritual values in
al 1spheres of activity of this country.

16 hrs.

I am not now talking about in-
vidual cases of corruption here
and there. What | gm saying is that
a nation, founded upon the orinciples
T dg wgd  of and behind vour seat

TI9F TRAZT
based ypon the idealism of some of the
greatest sages ang thinkers of this
century, ag far back as Sri Aurdbindo,
Lok Manya Tilak and Mahatma ‘Gan-
dhi, a nation which came intg being
on the basis of certain moral and
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spiritual values, should today have
virtually been converted into a moral
wasteland.

In %act, I have peen travelling very
extensively In this country for the last
two years, ang have visiteq a large
number of States and towns. And al-
most everywhere one goes one is met
witp the remark that corruption to-
day has virtually become a way of life;
it is now ng longer something which is
to be fought or which is to be discou-
raged, it is beginning to become ac-
cepted as a way of life in India. I
would like to say that this is a great
tragedy, and it is beginning to have
an gdverse impact noy upon our poli-
tical life and upon our economic dev-
lopment. Because, when ‘there is
corruption the amount of money spent
upon any project, does not all Zgo in-
to the development of that particular
project: so also in our administra-
tion ang in all spheres of life,

Now what are the reasons for this?
Partially, of course, whenever a tradi-
tional society breaks down due to
socio-economic causes, the rigid frame-
work of values necessarily collapses,
and certainly that has to be accepted.
In a way, it is welcome, because there
i no desire to go back tp a  rigid
framework of an outmoded age. But
nonetheless,”1 think you will agree,
and I think my colleagues {rom all
sides of the House will agree, that if
a nation loses its moral perspective if
it loses the spiritual impetus oehind
it, ultimately that nation cannot achi-
eve greatness; howsoever rich it may
be in material terms it will not really
achieve what may be called greatness.

Now what is happening here? With
the preakdown of the joint family, the
olg value system has disappeared and
lhery is no replacement. Our educa-
tional system, in the last 35 years
since we became independent, hag be-
come entirely devoid of any  value.
There is no value-system any longer in
our schools and colleges. 1 think
this is the result of 3 wrong interpre-
tation of secularism. With seculari-
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ism we have thrown the baby out along
with the bathwater. We are so afraid
that we will pe accused of teaching re-
ligion that we have made our oduca-
tional system totally devoid of any
moral and ethical jdeas, of the teach-
ings of the Upanishads or other sérip-
tures. All great religions lave
ideals behind them_  Does secularism
mean that we have to deprive the
children of India of an awareness of
these ideals? Where will the value sys-
tem go with the preak down of the fa-
mily, when your schools and colleges
do not give any moral or spiritual
education?

In adition, there are these filins
which today have become one of the
major Zactors in eroding whatever
values whatever system of ideals may
exist in this country., It is a blat-
ant exploitation of the younger gene-
rations by people who make lakhs and
crores of rupees in these films, which
are mostly financed througnp black
money, Horror, rape and violence are
glorified, Wherever you go, if you
g0 to any city in India, you will find
this gort of ilm going there, and noth-
ing is done to stop this trend. So,
on the one hand, you have an educa-
tional system devoid of any alues;
on the other hand, you have constant
erosion, mainly due to films that glo-
rif, violence, hatred horror snd rape,
ang this sort of undesirable social ac-
tivities. What then do we expect our
vounger generations to do?

There js the question of electoral re-
forms. One of the major reasons for
corruption in this country, and this is
well-established, is very high cost of
elections, The company donations
have not been legalised. As a result
of this, every serious political candi-
date of parties is dependent, sooner
or later, upon funds that are .nac-
counted. What are you doing about
it? No less a person than the fermer
Chief Election Commissioner, Shri
S. L. Shakdher, has made the sug-
gestion that we should move towards
State financing of elections. Anq I
think he said that g fund.of abeuf
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+ [Dr, Karan Singh]

RE. 100 crores should pe able to meet
the requirements. We spend a hun-
dred crores of rupees on one jumbeo
jet. Would it not be better to bring
about necessary electoral reforms sO
that this corrosive reliance upon un-
accounted money is at least brought
within reasonable limits? None of
the Ministers are here today, I am
told that they had to g0 for a pre-
budget Cabinet meeting, but I hope
ihe Prime Minister is going to read
what we are saying here. My point
is that we must give attention to this
problem. We must, first of all, move
to introduce some sort of valup systen
in our education. There have beel
committees; you may remember the
Sri Prakasa Committee, the Dr. Radh-
krishnan Committee, the  Kothatl
Committee and numerous commitices
of the government o: India have su3s-
gested that there should be an intro-
duction of mora] and spirifual educa-
tion, but nothing is being done, Wh
can we not make a starl? Why cun
the Government of Indig not make a
start in the Central Schools, in the
Sainik schools that come directly un-
der the Bducation Ministry and there-
by, as it were, blaze the trail which the
States could then follow? So, my first
point ijs that we must prevent this rot.
Otherwise the younger generation are
growing without any type of guidaace.

Secondly, there is the question of
these films. I have raised this earlier
also, but either there is a very strong
lobby or there is lack of a‘vareness on
the part of the Government. Why are
steps not being taken to curb this vio-
lence and horror in the films. I would
like to know. Day in and day out the
consciousness of the younger generation
is being polluted and nothing is being
done, If somebody were to pollute our
water supply with a slow poison, eve-
rybody would be upon his feet deman-
ding urgent actlon. I would like to ask
you, Madam_  and through you my col-
leagues: Is the pollution of the mind
less dangerous than the pollution of the
body? Why Is something not veing
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done about this? Why can the Gov-
ernment of India not move in this
matter? Why can’'t the Prime Minister
herself with all the tremendous power
and influence that she commands, take
up this matter herself ?

Thirdly, there is a question of electo-
ral reforms which has to be given
priority. As an Independent Member I
would appeal both to the Ruling Party
and to the Opposition parties that they
should get together urgently and intro-
duce some substantial reforms before
the 1985 elections so that we can move
out of this pathetic dependence tipon
unaccounted money that is today the
fact of life.

And then, Madam, of course, mainly
it is a question of personal example.
My friend here was quoting the Bha-
gvad Gita. There i1s a very well knowa
sloka in the Bhagvad Gita which says:

g garEfa gedda dafaad ST
AT THTTH Fed Aldheaaaaad 1

What the leaders do, the people will
foliow. The pramana, the sort of exa-
mple that we set—when I talk of lea-
ders, I am not necessarily talking of
leaders of any political party or CGo-
vernmenl, but leaders of society whe-
ther it is in politics, whether it is in
business or whether it is in labour or
anything, We have got to set an exam-
ple for the younger generation, It is
only if this happens, Madam, that
there is any chance of a spiritual and
moral regeneration in India. Aad 1
would conclude by saying that this re-
generation is required not only for
India—Madam, today mankind is at
cross-roads in its long and tiortuous
history on this planet.

Science and technology has given a
iremendous power, a power which can
be used with wisdom and compassion,
anc¢ a power which can be used with
hatred also. If it is used wisely, we
can abolish poverty, want and illiteracy
and disease from the face of the earth
If it is misused, the human race itself
may be abolished. There is this grow-
ing divergence between imnowledge and
wisdom, which has to be bridged, We
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meed a new bridge between science and
philosophy and it is my conviction that
India alone, of all countries of the
‘world can bring about thig synthesis
hecause we have an unbroken philoso-
phical tradition going back to the dawn
of history, and we also have the third
largest pool of the scientists in the
world. We have never been a country
which is living for ourselves ulone.
India’s message in the ancient days, its
philosophising message spread througn-
out the length and breadth of Asia and
South-East Asia.

I went to Bali a few months ago, 1
went to Indonesia. I went to Java, 99
per cent Muslim countries, but the ‘m-
pact is of Indian culture there. The
Ramayana is better known in Bali and
Java than in many parts of this coun-
try, because there was a moral force
vatue that was behind the Indian civi-
lisation. We need that sor{ of synthesis.
We have got to bring about this con-
vergence between Science and Philo-
sophy. But how can we do if we are
not able to re-capture our own moral
and spiritual roots. Therefore, while
speaking on the President’'s Address I
would like to mention this point tne
absence of which has irked me—if I
may paraphrase one of Faiz 3ahebs
verses:

92 907 TR GAT T CAAFT % 7 41
7E ATT AA T AZA AAN LA |

1 did not like the absence of any mecral
dimension to the President’s Address,.
I would urge the Prime Minister wnen
she replies; we have made great econo-
mic progress, 'we have made progress
administrative problem; in the inter-
national sphere, we are hosting a great
Conference, but are we in danger of
losing our soul? Are we in danger of
losing those moral and spiritual ideals
that are behind the Indian civilisation
and with which alone India can reach
her full gtature not only for heresgelf
but for the whole of mankind.
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w1 fazan T wre sgve (WierETeT):

garaiT agred, weafa st & i #wfw-
araor fear § 999X IS ggE A
gRraTe SEd Wega fear §, sawr &
qUET FLATE | A W O H 75\
qE ¥ AT g 7 ag av g faq a3t
TAIaa § W7 gHT § | 57T I gH FE
¥gaa g FW AR wIwmET A OTE
I qT TF GH JA qAIAIT FT TR
T& FT amET | gEiae g HIEe §
TEHT HIT FH H S[¢ AT AM(GY AlH
g 39 T L TAET HT g HL D |

FATA TR &( ST ITATSAT T
& g W 9gd & | 597 urras frafy
faqes & T 8, SWWE & qEqT F
TFT 2 AL FAAT S A7 Fg7 § THT
2 | foadr o sEaar a1 @ & 37T
FLFTT FTAT § qFHEeA] FL G2 |

TS qay THE GAEAT @ $1 2 |
@R 9 9% fq0 700 FUT w90 FI
wFfa Jgm 1 2 SAifw oF qmaAn
A E | AT YRR w7 Tg I
arfgn & gavge Tt § A ow
T gut faaar & ar 9@ | 700
FUT TIT FI TFT F I @7 70T
AT AT To-Tel 7 fyer a7 39 T 7
FTE ITARTAT A4 T AAW | FET
R #T Atfeafer F3Ar =1fge #ie
qg I@AT IdeT fF 39 ¥ F1 =T
FLHR GV qgy aqF & TGN Fraw
& ar qE AR IGH FIS SSATL Ar TE
gl @ R f97d are aF ag G s &
T A% T & A A 1 afk g
EIT &1 1 F T4 AN qE 1K e
q A STET | AT gieer Y a7 gH
9 fa9aTe & | 4 S 3% T § ag a7l
Y € | fpa $© aT=itg aeErd #Y T
¥ 3% aeat 98 gt T g | & woq
&1 STRT 1 T FEAT AT § | TG T
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[ = frzendt &t o319 |

T S S § g OF OF
¥ FAA 10—15 A AW &7 &1
fear mr & | o AR AW X 33 FOS
¥ T # T & A § A aAn
AT § gTE 19 FUS H1 JaET 7
G 3 FUT TF § A T A e A
eS| S TAET FY e F A AT
8, faat snfaw ferfy s 2, afx
S g AR A g A A,
9 & I ST ZaTEr T FL, I SA-
T & g g &7 sygedy 7 F#7, 91 A
S-S 7Y AW AT 98 FAa g0
TR & fax ax g | swfee T
g § fqagw & f& wEr-srgr &
HIHTL AT FTT HT T A2] a7 @l
g, Tt Y qEEAT T8 F7 W £, I
T FH WEI AT A, T av et
®] Y a8 aEAHY gHTH 8T § FAY
o | T g4 wfaw fdfrs F
FOETSt & forw arfafoufer o wre
@R & 7O ZT ¥ @7 =J1@w |
A W aRad SRHE ¥, ava
FEFTA &, T 3T 91 TF FT SHE 504
€, 99 98 FT Ba3T I TOT AN AF
AET 9§ areT & 1§ weaft wgred #i
e a1 g & s 700 U3
YW FT  ArAE fwur, R G At
FUE TGAT TET TF qg= AT & AT TG
9 9TAT &, THET FIEIT AT THIT
F FE AET | ST g 9%
HET TH R AT T dGT IF T
SR % TE=ET AR |

U fAagq oz ¢ &% qowe A
fasrslt 1 Searee FgtyT, dTHE FT IT-
T qETT, FiEATSSIT &T ITTET F3T4T,
afes fasrelt & gag & Trsregra #7 Fr
grera &, = W wrqaT eat wrafoa
FEAT ATEATE | Treane fawer sre-Ti=
Al ¥ GAF q9AT A7 FIRT T
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frFTC gY W | EX AT 500 HFUT o
FT AFTETE & | WIS AWTH FSI-AqET
FARNT avg Y g& & | IR ANGL AFTL
& | ST AN-0EY FY FE aed 1 TGy
g | o @Y T TqT T UF TT+d &
THATT T TET &, THHT HeaTST M1 ATE
gFy g | THfegw & @ow gTO
AEI ¥ fdew #37 awgal g 5 gd
Goma ¥ o faoen A frw @2
wem wew g 7 faselt 7@y faw @
g, FawgR ¥ o fawelt 7@ fara & e,
farratey & oY faset @) fawr @ g )
220 7t g7z vF feq a1 @+ ¢, foww
g 90 @@ Afae = faed g, o
qE § dgl &1 FTIAHIT qGA T
& | oY fasrelt & o § gl A7 wEe
FaTZ &1 Wr & | gW Fal 9 faser &
SqEEIT BI4 F 1 H1S WO 1 fowmvor o)
TE! AT AT 7ET & | EATR &A1 Ao To
TTo qﬁTogﬂ?:IE.'ﬁ-'{'ﬂ?-\' an{q‘\% '@Ig'l
qr # 20-25 faq == g, <t f& g
420 FrTaTe faste Gar F7@ g ) Afww
ATT § 7€ 03 0§ | TSI &1 o
qrax Stew of1 &1 fedt & e g
&1 T T ¥ | THiay & FgAT ATEAT §
& oo faselt 57 smgen wogu ) o
THETT 1977 ¥ @I GfweAr  ooAriae Yy
FoTE & AN 20 &, IE gAY AT
HY UF agq a31 Tt feat a1, IEY GHR
F 2o A fastelt Y asg @ Gar
g W | WA FAE F A9 A T
TeTT & TEATE 1 WIEAT § | T8 AHTT &
ey &1 e # uw g adfe § i
I fawrelt &1 qoeArs 74, arfw ag
HOAT SATE T qETET FY GaET
woT oifaew feafa A wwEg FX ot
T #9ge A fastedt Y &y #Y awg &
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s U adfaa i )@ E, S99 Fq-F 1@

¥ F17 F a1 A ey AT waer
wrfe feafa 1 aoaa FT aF |

Tamafa S, w9 ® QIS 99T
AT & graey § fAded &7 AT
§ | S wETferdt F S SH F qi
@l g F - & g # ey
# St AHHAIAT GHT AT ITHT AT FH
¢ EEUT FT AT {—FH THHT HIX
o<y &w<a & | |, AwTafT AgEgT weT
@ © AT & & o™ uw freser
gHT ST 2 AT ZHET WTE & ST
fewm a2 1 1955 H ST GEyer
goT 9T, SH & F1d 99H JrEr-agd
FUTET FTH 1981 H ST GHAT g7 4T,
SHE AR T ZAHI 89 ATE AR TTHT
faemT @@ g a1, SfF w9 9w wiHE
F FEAT AT T FIA g AT 9T
T T gHAT &7 & 6 WX 98 widE
TET FEAT T qT W AR FHA,
g9 TTY FINA | FAT TIEGTT & AR
IV AYY g 6% @ aET ¢ qoeyTT
qt & feed &1 #9 gy a1 gw fafsa
qaa ¥ guy &7, FifE guTe fon
Ug STET-H0T 7T I & | O AT
&1 9T "2l faear § & e &
TATH Q& @ AT WX 48 AT F
FUST AW & [T Saa-7or &7 T
a9 ST | gafad § HOEr §Tend
WIW g § fHaeq @1 9= g
fF o wEi-euTy wweld ®OfEer
ST FT J2ATH 7 AT AT T AFTAGT
& QA T gAfEHaT & Agl 3% | W
TTa% T g, STET-0¥07 § g TR
I &9 ¢, el T ATTHT UF a& T AT
firom gw agt WO @7 Awr AT | gw-
@ garo S wfae &, g S
feear 2, =@ foen & weaew W afs o
freT ST &7 Firg Tora Ao & ferar
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Y Iaa fad ToreaTT 9X age 48T wuT
qIT | TS T vy A WY S
A ¥ &A1 & | qSeqT $t fagt aur
TN cr A I @ ameg ¥ oy faar
g,y o fwar § f aSreat &1
foear o agl g wTigd, T
oot &1 fAemT 9Tfgy | |fad 397
Fraey ¥ w9 fauy seare @ |

UF a1q § A9 & qWT & 95y |
FEHAT ATFAT § | oAt § I F aTT
FT THAFHT T & | AT GG AT I
¥ zaw far #r gEgmer faer g,
TOH F15 &l T T8 8, § @+ fou
AT GLHTL F1 G718 Wl QT §, Al
S TR #) TSRl § 98 9gd
fedY & 1 foame @t § S 399 GF=-
fraa wETelt & wang § AT d9e
F1 7% @) fF N & a7 & o S '
LT @R & e @ 989 aga qeren
gAT &, SEl §iF FI! AR, 25
FUIT TIY HT HETAT g0T & | THT q9g &
TSEATT HATA a9 & 200 FU2
¥ &7 HareT gt ¢, frawr wAtag
FAYAT T STF FT Y | T ST TSI
& f@  Stew-A<r &1 gy 8, Wi
AT wAT & fF oY aoer gu g Iwr
g TATH FLET] T [ CH sqaeqr
F1 o fFad T T & e
q< H1 9 % |

Teeafa ot 7 faw carged wud
ANATIT XA W T aga A0 g, A
I G F AT FIAT § TR 50 g9-
qME TS FT T TE€ & YT HT
g1

SHRIMATI JAYANTI PATNAIK
(Cuttack): Madam Chairman, the Pre-

sident’'s Address is brief and yet it

effectively touches upon all the import-

ant facets of national life and activity.
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[Smt. Jaysnti Patnaik]

‘The President has mentioned in his
Address about our significant gains and
the difficult times our country is facing
on account of international zituation
-and some burning national problems.
The President has also described the
political, economic and social strate-
gies that we have adopted to meet
lhe situation,

The international arena is today in
a flux; the confrontation between Su-
per Powerg has recached a new height
snd, specially, the other disturbing
areas, including the Middle East, pose
.a global problem, Across our borders;
thtre is a  serious armed build-up
threatening our security. In this con-~
text, the Seventh Non-Aligned Suinmit
which is being held next month in
New Delhi ig of great significance. I
must congratulate our Prime Minister
for holding the Conference in New
Delhi. O¢ course, it was to be held in
Baghdad.

But all the nonaligned countries des-
ired to hold it in Indiz and this shows
{he height of prestige at which the
other countries pold India and our
‘leader.

I must also congratulate our Prime
Minister for projecting our policy of
non-alignment and peaceful co-exis-
ence successfully in the international
‘sphere.

We are faced with two major p10b-
lems. One is political . situation in
Assam ang Punjab and the other is
ihe economic problem or challenge
-posed to us by the unprecendented
natural calamitles including the seri-
~ous drought situation in wide part of
the country.

It is a tribute, of course, to  the
democratic system and also to the Gov-
-ernment committeg to democracy that
~elections due in many of the States
have been held and the people have
-given their virdict freely.

We have already made it clear that,
o find solutions to the problems of
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Assam and Punjab we have lost no
opportunity in involving all the oppo-
sition parties,

Unfortunately, the attitude of the
opposition parties has become ambi-
valent. The election in Assam was in~-
evitable because of the constitutional
requirement,

It is not the Congress party which
is responsible for the problem that aro-
se in Assam. It ig the Janata Party
which is responsible for this problem
hecause they could not deal with the
problem at their time and they creat-
ed this problem. In addition to that
the support given to them by certain
olther opposition parties, has aggraval-
ed the situation.

1 hope that the situation will stabili-
se ags a Government of elected repres-
entatives of people has come to powcer
ang that  satisfactory solution oZf the
problem would b, found.

I hope that the satisfactory solution
of the problem of Puniab also would
he found.

The opposition parties should coop-

erate with the ruling party on national
problems.

In spite of widespread drought gnd
other natural calamities which requir-
ed a record level of Central assistance
of Rs. 700 crores for relief work, we
can find signs of a healthy trend in
our economy.

The 20-point programme has made
significant strides, particularly in pro-
grammes 2“or the benefit of the poor.
In spite of raising inflation throughout
the world, we have succeeded in con-
taining inflation in our own coun-
try.

India i one of the oil-importing
countries which, througp these long
years has maintained the tempo of
planned development and achievegy a
significant reduction in the rate of
inflation.
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The wholesale price index has also
increased only marginally. During
the last one year, a relative price
stability has been achieved in spite of
contra-seasonal increase in the prices
due to erratic rains and drought situa-
tion.

The demang and supply position in
respect of cement is evenly balanced,

In respect of several essential com-
modities. the public distribution sys-
tem has become an imporlant instru-
ment for  supply-managemeat cilioit,
This has helped in mitigating the cis-
astrous effects on the prices of several
commodities in the country.

MR. CHAIRMAN: You can continue
tomorrow, now the time is over, Shri
Xavier Arakal will make a statement
under rule 377 now announced by
the Speaker. Then we will adjourn
far half-an-hour.

16.28 hrs. ’
MATTER UNDER RULE—377—Contd,

(viii) NEED FOR A FOREIGN AIRMAIL
SORTING OFFICE AT (COCHIN

SHRI XAVIER ARAKAL (Erncku-

lam); I raise the following

matter under rule 377: —

Kerala State is the mostl thickly popu-
lated and litrate State of the Union
of India. Many Keralites have gone
abroad in search of jobs and many
have settled down in various countries
throughout the world, these Keralites
remit vdaluable foreign exchange to
the tune of Rs. 200 to Rs. 400 crores a
year to the Cenlral exchequer, There
is a large foreign correspondence in
the State which requires the immedi-
date atfention of this Government.
There is an urgent need for a full-
fledged Forelgn Air Mail Sortlng Office
to meet the needs of the Keralites.

Cochin is the de facto capital of
the State. There is already an
understaffed an infrastructure at
Cochin. It has mail sorting office.
Moreover, Customs House, air and
sea-ports, many industrial gnd insti-
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tutional establishments, etc, are
situateq at Cochin, Above all, it is
the centra]l point of departure and
arrival of passengers and goods.

Therefore, I urge upon the Govern-
ment to convert the existing foreign
airmail inward sorting office into a
full-fledged foreign airmail  sorting
office and staff it immedi-
ately so that delay and hardship cen
he avoided.

MR. CHAIRMAN : As announced
carlier the House stands  adjourned
to reassemble at 5.00 p.m. today for
the presentation of the General Bud-

get,
16.30hrs.

The Lok Sabhg then adjourned till
Seventeen of the Clock.

The Lok  Sabha  re-ussembled at
Seventeen of the Clock.

[MR. SPEAKER in the Chair]
BUDGET (GENERAL) 1983-84

MR, SPEAKER: The hon, Finance
Minister,

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): Sir,
I rise to present the Budget for the
vear 1983-84.

2, The Economic Survey for 1982-83,
placed before the House a few days
ago, has given a detailed account of
the trends in Indian economy during
the curret year. I shall, therefore,
be brief in reviewing the economlic
situation.

3. A drought year is always a (iffi-
cult. one for the economy. The decline
in agricultural production that the
drought entails has an effect which
goes beyond the rural sector, The
drop in the purchasing power of our
farmers exerts 5 deflationary irfluence
on industry, The drought also affects
power generation and has an adverse
impact on the external payments. It
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reduce the resource base and at the
same time it calls for an increase in
relief expenditure. The performance
of the Indian economy in the year that
is endig has to be viewed against this
background. That we have ceme
through it without too much Jdamage
to our productive structure and achiev-
ed remarkable success in containing
price inflation is a tribute to the resi-
lience of our economy. It alsc demon-
sirates the effectiveness of our policies
of continued demand restraint and
judicious supply management,

4. Although the growth in gross di-
mestic product this year will be lower
than it has been in the two previous
years ‘we will achieve an average
growth rate of nearly 5 per cent over
ithe three years, which is close to the
target we set for ourselves in the
Plan. At the same time, we have Leen
able to maintain the tempo of invest-
ment, In other words serious as has
been the impact of drought, I believe

we have not allowed it to affect the
pace of development.

5. Let me now recapitulate the main
highlights of the economic situation in
1982-83. On a point-to-point basis, the
increase in the wholesale prices in the
last 'week of January was 3 per cent
compared with the annual rate of in-
flation of 5.7 per cent at the same time
last year. The annual rate of increase
in the consumer price index, as of De-
cember 1982 was also significanily
lower—8 per cent as against 127 per
cent in December, 1981. The lower
rate of inflation this year is particular.
1y noteworthy considering that whole-
sale prices had increased on an aver-
age by 2.4 per cent per month in June
and July 1982 because of speculalive
pressures generated by the delay in
the monsoon, However, as 5 result of
an appropriate mix of demand and
supply management policies, the situs.

tio was speedily brought under con-
trol.

6. Monetary policy continueq to Le
deployed flexible. The emphasis was
on the need for restraint while at the
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same time it sought to meet produc-
tive requirements for credil, On the
supply side action was taken to build
up stocks and imprcve availability of
foodgrains through  timely impoiis.
Procurement efforts were slepped up
so thal the impact of fall in the kharif
output on stocks of foodgrains could be
minimised, Higher releases of sugar
ang edible oils were also arranged.
These and other supply management
policies contributed sirmificantly to the
dampening of inflallonary pressures
after August 1982.

7. As I have so often emphasised in
this House in respect of the price
situation, there can be no room for
complacency. The supply and demand
situation in respect of sensitive com-
modities remains in delicate balance.
While we have successfully weathered
the immediate impact of the drought,
we must remember that ils effecls are
likely to be spread over a longer period
than one season or one year, The in-
ternational situation continues to be full
of uncertainty and should there be a
resurgence of inflation abroad, parti-
cularly in respect of commodities that
we J'mport, it could easily disturb our
domestic price  situation, We must
also remain vigilant against anti-sceial
elements, hoarders and black marke
teers.

8. The kharif foodgrains production
will be lower than last year because
of adverse weather conditions. The
indications, however, are that the r1abi
production may be somewhat het-
ter. That output of cotton is
likely 1o be «close 1o the level of
last year, while somge decrease is
expected in sugarcane and jute pro-
duction. The target of 2.35 million
hectares for increase in the irrigation
potential in 1982-83 is likely to be
achieved, While the agriultural sec-
tor continueg tp be influenced by the
vagaries of the weather, gver the long
Tun, we have been ableg 1o increase
output significantly and to reduce the
disruptive efTectg of a dqrought an the
economy. Thig hag demonstrateg the
basic soundness of our agricultural
strategy of extending the irrigated
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areas, encouraging the use of fertili-
sers anq high yielding varieties,
widening the credit network, and en-
suring fair gnd remunerative producer
prices for the major crops.

9. Industrial  production increased
by 8.6 per cent in 1881-82. In the cur-
rent year, the increase is likely to he
about 4.5 per cent, For the periad,
April '{o December 1982, impresssive
increases were pecorded in respect ol
critical industries such as crude petro.
leum, which increased by 30.6 ner cent,
cement (10.2 per cent), fertilisers (9.6
per cent) and power generation (7.2
per cent). It is particularly hearten-
ing that thermal generation has shown
substantial] improvement and the plant
load factor of thermal plants has also
improved from 45.9 per cent during
April December 1981 to 47.6 per cent
this year. Sugar production is expect-
ed to be close to the record level of
last year. The overall rate of growth
in industrial production was, however,
adversely affected by a sharp drop in
oulput of cotton cloth and yarn. Cer-
tain other sectors of industry also
showed relatively low rates of growth
because of slack demand or factors
such as power constraints particularly
in areas dependent on hydro-electrici-
ty.

10. Over the last thirty years, signi-
ficant progress has been made in ex-
panding and diversifying our indus-
trial structure, The investment cli-
mate is highly favourable and capital
issues during the year have reached a
record level. However, in order to
accelerate and sustain a higher growth
rate of production, it is essential that
the corporate sector should pay sreater
attention to improving its own rate of
savings by better utilisation of capacity
and economy is conspicuous and ‘asle-
. ful expenditure, If the increasing re-
quiremets of funds for investment are
to be adequately met, the corporate
sector must learn to look towards a
largera volume of intermal generaticn
of resources. Borrowing can only sup-
plement and not substitute ~orporate
savings. '
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11, It is also essential to improve the
productivity of pasy investments and
reduce costs. Capital cosls in ths
economy havye increased, and due to
delay in the implementation of pro-
jects, there is a decline in the returns
that the community can legitimately
expect from its investments, Ia re:s..
pect of the public sector, the Govern-
ment has initiated steps to monitor
closely project implementation and
operational  efficiency. As Hon'ble
Memberg are aware, there has been &
marked improvement in the working
of many public sector enterprises
though some units continue to face
problems. Net profits of public sector
units in the first nine months of this
yvear increased to about Rs, 360 crores.
compared with Rs. 134 crores during
the same period last year.

12, The process of building up the
financial infrastructure continues
apace, The banking system has been
extending its coverage to the ruraf
areas, more rural banks have been
opened and the National Bank for
Agriculture and Rural Development
has commenced operations. All this
would help to extend further the bene-
fits of the institutional credit to the
rural  sector. Considerable progress
has also been achieved in extending
insurance to rural areas.

13. In the past few years our ba-
lance of payments situation has been
a matter of concern, In my tudget
speech last year, I had taken {he op-
portunity to indicate the Government'’s
strategy for restoring the viability in:
cur balance of payments in the medium
term. Briefly, the main eleménis of
the strategy are to accelerate the pace
of import substitution in critical sec-
tors such as oil and fertilisers, to in-
crease exports and to improve the faci
lities a*railable for remittances and in
vestments by on residents of Indian
origin. The House would be happy to
ltnow that we have achieved con-
sidlerable success in implementing this
st-ategy.

14, The substantial increases in .do-’
mestic production of petrolum and fer-
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tilisers have enabled us to reduce our
dependence on imports of these items
in the current year. Imports of steel,
non-ferrous metals, and several ofher
items have also been lower. Import
policy has sought to combine the ob-
jective of reducing the growth of um-
port with the need to continue the
liberal access to raw materials capital
goods for priority sectors, Tariff
policies are being effectively 1sed to
provide further protection to indigen-
ous industries, whereever appropriate,

15. Exports, which increased by 16
per cent in 1981-82, have shown a fur-
ther growth of 18 per cent in ‘he first
seven months of 1982-83. This is good
performance considering the uncon-
genial external environment marked by
rising protectionism, demand recession
and near stagnation in world trade,
The trade deficit is likely to be lower
in 1982-83. The rate of decline in our
reserves, excluding International
Monetary'Fund transactions, has also
come down and has averaged Rs. 'l
crores per month in this financial yenr
up to end of January 1983 compared
«with Rs. 175 crores per month during
1981-82.

16. Our balance of payment adjusl-
ment has, however, been made more
difficult by an unlavourable internatio-
nal environment characterised by lack
rof political will in industrialised coun-
iries for economic cooperation, Tt is
necessary that in association with the
developing and other non-aligned coun-
iries, we continue to work for basic
reform in the international finaa~ial
and trading system., India alsn
has had to bhear a disproportionate
reduction in its share of concessional
flows. 1In this situation, while recoursa
to a certain amount of commerecial
loans is unavoidable, we have to bhe
extremely circumspect in relying upon
this source as a means of financing
current account deficits,

17. Hon'ble Members are aware of

. the geopolitica] situation in the region
and the Increasing burden cast upon
us becaute of the threat our national
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security. No sacrifices is to great where
the nation’s security is concerned. At
the same timeT we cannot  afford to
slacken the development effort, how-
ever onerous the task may be, as in
the ultimate analysis, the nation's
security rests on economic strength.
Despite a difficult resource situation I
am happy to inform the House that we
were ahle to achieve a substantial step
up in the Plan outlay in 1982-83. The
need for further economy and efficien-
ey in the use of resources can hardly
be over-emphasised. We must also
continue to press ahead with additio-
nal resource mobilisation in a nnn-in-
flationary way. =

18. Fiscal policy has an important
role to plav in the task of harnessing
the nation's resources. In addition to
appropriate adjustments in tax rates,
the necessary administrative and legal
measures are being taken {o ensure
that all sections of the community pay
theiy taxes promptly. This Sovern-
ment is determined to plug avenues
for tax evasion and avoidance, and (o
continue the fight against econcmic
offences,

19. Raising {he living standards of
our people is possible only through u
progressive increase in savings and
productivity. The Indian people, w2
must gratefully acknowledge, nhave set
standards of saving levels remarka:le
for a low income country. It is, how-
ever, essential that these savings are
invested in assets which add to pro-
ductive capacity and which directly
benefit the people.

20. Inn the past three years, several
steps have been taken {o encourage
the savings habit. The interest rcte
mechanism and the fiscal instrument
have been used to provide an attracs
tive return on savings in the form of
financial assets. In line with the Ceci-
sion to raise the interest rate on 3-
yYearg bank deposits, announced in
Octoher last year, it has been lecided
to increase the rate of interest on 5-
Year Post Office Time Deposits and
Recurring Deposits from 10.5 per cent
to 11.5 per cent per annum. Similar-
ly, T propose to increase the rate of
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interest by 1 per cent on Special De-
posits of Employees Provident Fund
and other non-Government provident,
gratuity and superannuation funds.
The improvement in the rate of return
on these deposits would benefif wor-
kers and small savers.

21. I also propose to liberalise the
Public Provident Fund Scheme, which
has become increasingly popular among
self-employed and others. Subscri-
bers will be allowed to continue their
accounts beyond 15 years. The limit
for annual su“scription is also beirg
raised to Rs. 40,000.

22. In the light of the changes that
nave iaken place in the monetary and
economic situation in the last two
years, the Government, in consultation
with the Reserve Bank of India, has
reviewed the interest rates on «dvan-
ves be commercial hanks. It has been
decided to reduce the ceiling rate ot
meerest from 19.5 per cent to 13 per
cent, 'The struture of interest rates
is also being adjusted downwards for
the benefit of agriculture, small scale
industry and exports. A  separate
announcement in this respect is heing
made by the Reserve Bank of India.

23. The Government has providel
liberal incentiyes for attracting remi-
ttances and invesitments by non-resi-
dents of Indian origin. In the light of
experience, it has been decided to im.
prove Yurther the facilities available
to non-residents. Last year I  had
announced certain important conces-
sions in respect of subscriptions hy
non-residents to 6-Years National Sa-
vings Cerlificates, which carry .aferest
at 12 per cent per annum. In crder
to further improve their yield, I pro-
pose to allow an additional interest of
one per cent on these certificates it
these are subscribed for in foreign ex-
change. I also have some other im-
portant proposals {o which I shall
refer later. 1 am sure that the House
will agree with me that our policy
frame-vrork meets the requirements of
non-residents, and that we can look
forware® to further strengthening -o!
fhe bop.is that exist between them and
this country. w :
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24. I shall now turn to the Revised
estimates for 1982-83 and the Budget
eslimateg for 1983-84.

Revised Estimates for 1982-83

25. The Budget estimate for the to-
tal expenditure in 1982-83 was Rs.
29,219 croreg of which Rs. 11,345 cro-
res, was on Plan account and Rs. 17,87¢
crores on non-Plan account. As the
year progressed, it became evidenk
that we would need to enhance poth
these broad cateories of expecnditure,
Despite the straing imposed on the
economy by natural calamities, it has
been our endeavour that outlags in
respect of long-term development
should not pe allowed to suffer. One of
my highest priorities, therefore, has
been to protect the Plan and, in the
result, the Revised estimates for Cen-
tral Plan outlay are Rs, 603 crores
higher than those originally bucdgeted.

26. Railway Plan outlay has ve=en
increased by Rs. 195 crores. of whick
budgetary support{ will account for
Rs. 105 crores. The budgetary support.
for the power sector will go up by Rs:
62 crores while assistance to National
Bank for Agriculture and Rural Deve-
lopment has been increased by Rs. 100
crores, The outlays for schemes of fa-
mily welfare have been enhauced by
Rs. 50 crores, Plan provisions for rural
water supply, agriculture and co-
operation have also been stepped up,
while thg budgetary support for the
Posts and Telegraphs Plan has Dbeemn
increased by Rs. 75 crores ow'rg, Imnv
this case, to g shortfall in internal re-
sources. As against these increases,
some reductions are expected fn rela-
tion to Budget estimates of Plan 'eit-
penditure in a few sectors. Overall,
the budgetary support for the Centrat
Plan is estimated to go up by Rs. 262
crores to Rs. 7605 crorss.

27. The Central ass‘stance for State
and Union Territory Plans is also be-
ing stepped up by Rs. 380 crores, of
which Rs. 350 crores is the additional
advanced Plan assistance to States
which have been affected by drought.

28. Non-Plan expenditure will- also
be higher in the current year due to
several factors. Non-Plan grants to
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“States will be higher by Rs. 214 crgres
mainly due to additional assistance of
Rs. 147 crores for States ailected by
foods, cyeclones and other natural cala-
mitieg, Similarly, reflecting the buo-
yance in small-savings collections, non-
Plan loans to States on this account
will be higher by Rs. 200 crores. Non-
Plan loans for agricultural inputs have
also been increased by Rs. 50 crores.
The subsidy tor indigenous fertilisers
will go up by Rs. 200 crores. Addi-
fional loang of Rs. 209 crores are re-
quired for certain public sector under-
takings to enahle them to meet their
cash losses and interest and repayment
ohligations to the Government.

249, The provision for Detence expuvi-
diture will be higher by Rs. 250 crores.
'To meet the temporary imbalance in
the trade covered by Rupee Irade
Agreements, the provision for Technical
Credits has to Le increased {rom Rs, 80
crores to Rs. 1280 crores, The increase
in Technical Credits has been duc to
temporary and exceptional circums-
tances, and will be largely reversed
during the year. Hon'ble Memburs
will appreciate that in a vear of weuk
globa) demand, our long standing trad-
ing relationship with the Socialist
couniries has been an important elo-
ment in providing a measure of sta'i-
lity to our export sector.

30. Excluding the Iban of Rs. 1743
croves to States, to whiceh I shall refer,
the total non-Plan expenditure is likely
to go up from Rs. 17874 crores to Rs.
20,511 crores.

-31. Coming to receipts, ag T mention-
ed at the beginning, the drought  in-
evitably affects the income and re-
source base of the economy. Despite
these adverse effects, the Budget osli-
mates of receipts from Income-tax and
Customs auties are expected (o be
realised. However, receipts from union
excise duties may show a shortfail of
Rs. 220 crores. Apart rom the im-
pact of a lower growth in industrial
production, there has been locking up
©f some revenueg due to pending litiga-
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tion. Some shortfall in Corporatinn
tax is also anticipated. The Centre’'s
net tax revenue after paying the States’
share of taxes, is estimated at
Rs. 13,271 crores as against the Budget
estimate of Rs, 13,362 crores.

32, Non-tax revenue is, howeyer, ex-
pected to show an improvemeng  of
Ps. 613 crores mainly due to larger di-
vidend payvment by Railways, Jarger re-
ceipts from some public sector units,
recoyery from the Indian Dairy Cor-
poration of the value of gift material
supplied thuat earlier and larger extcr-
nal grants,

33, Capital receipts are also eslimai-
ed 1o go up irom Rs. 10,249 crores 1o
Rs, 12,446 crores. Receipts {rom mar-
key loans are estimated at  Rs. 3800
crores against the Budget estimate of
Rs, 22060 crores. As mentioned earlier,
the recovery o: Technical Credits will
also go up from Rs. 90 crores to Rs. 1080
crores. The receipls from small :av-
ings are estimated to go up by Rs. 1350
Crores,

44. The total receipts are thus oasti-
maled to go up (rom Rs. 27.844 crores
to Rs. 30,564 crores.

35, Taking into account the .bove
and other variations in  receipts and
expenditure, the budgetary deficit in
the current year in now estimated at
Rs. 1935 crores. This excludes the
spécial loan assistance (o States of
Rs. 1742 crores, which does not have
any economic impacy in  the current
vear. The larger deficit over Burlget
eslimales in the current year has to he
viewed against the background of
weak demand in cerlain sectors of the
economy. That it has not had . oe-
statrlising eflect on the economy hus
been demonstrated by the oprice be-
haviour in recent months,

BUDGET ESTIMATES FOR 1483-841

36. In framing the next year's Budget,
Mr. Speaker, Sir, my aim has heen
to provide tor a large increase in the
Plan outlay so that the pace of Adeve-
lopment, which we have assiduously
built up 1s not retaraeq.
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[Dr. Subramaniam Swamy: What
peace] '
Even this increase, I am actualy aware,
cannot be expected to fully meet Lihe
demand from various sectors, however
pressing they may seem. Some Te-
ordering of priorities among different
objectives and sectors has, therefore,
become necessary.

37. 1 propose to incease the Central
Plan outlay to Rs. 13,870 crores in
1983-84 inclusive of a special alloca-
tion of Rs. 300 crores to which I <hall
reier later. This consfitutes an in-
crease of 26.1 per cent over the Plan
outlay of Rs. 11,000 crores in the
Budget estimates for 1982-83. Coming
on fop of an increase of 27.6 per cent
prov.ced in the Budget for 1982-83, tn2
propesed increase would enable us to
meet our urgent requirements im cri-
tical sectors of the economy, and :Iso
provide a special thrust in respect of
programmes meant for the welfare of
the weaker sections of the society., The
Central Plan will be financed Dy 2
budgetary suppori of Rs. 8390 ~rores
and internal and extra-budgetary re-
sources of Rs. 5480 crores.

38. Hon'ble Members are aware that
the finances of several States have hecn
under severe strain f{or some ‘ime.
While the need for fiscal discipline
cannot be over-emphasised, an ini-
portant objective of the Central Gov-
ernment has been to ensure that, de-
spite resources constraints, the 3tate
Plans also show a reasonable order of
increase. Hon'ble Members would re-
call that in June 1982, 1 decided fto
Clear Sates closing Qencils o1 wne
previous year with a medium term
loang of Rs. 1743 crores. 1 did so to
help the States to readjust the finances
and achieve adequate investment In
their plans. In the current year, the
Cenire has provided nearly Rs. 700
crores of assystance Lo States [or
drought and flood reliel. Further, we
have decided to increase Central :issis-
tance to States in the next two years
by Rs. 1650 crores over the balance
availdble in the originally approved
level. This will augment the Plan re-

sources of the States. The States have
responided by agreeing to enhance their
resource mobilisation efforts.

39. The total Plan outlay for 1983-84
of the States and Union Territories is
now placed at Rs. 11,625 crores. This
represents an increase of 16.4 per cent
over the finally approved outlay of
Rs. 9989 crores in 1082-83, the highest
increase so far in the current plan
period. Central assistance for the Plam
0. the States and Union Territories
will be Rs. 4462 crores.

40. Taken together, the Plan outlays
of the Centre, States and Union Terri-
tories for 1983-84 will be Rs. 235,435
crores, and increase of 21.5 per vent
over the finally approved outlay of
Rs. 20,988 crores in 1982-83.

41, In formulating the 1983-84 Plan,
our primary concerned has heen to
provide maximum suppori tg those
projects and programmes which can be
of immediate benefit fo the ecomomy,
and especially to the weaker sections
of th society. The outlays for tis Re-
vised 20-Poin{ Programme have heen
enhanced, and a special thrust iz be-
ing given to programmes that benefit
the poor directly.

42. 1 have also tuken the somewhat
unconventional step of providing an
additional Rs. 300 crores over ond
ahove Rs. 13.570 crores set apart spe-
cifically for the various schemes in the
next year's Central Plan. This amount
will be provided as grants to the States
on the basig of their bhetler perfor-
mance in implementing specific pro-
grammes. These programmes will bé=
nefil the weaker sections of the coms-
munity and improve the functioning of
the State Electricity Boards. The co-
operation of the States is essential and,
wherever appropriate, the guide lines
to be issued, would provide for :natch-
ing contributions by them.

43. Out of this allocation, I am ear-
marking Rs. 125 crores to assist small -
and marginal farmers to improve the
productivity of their land. My colle~
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ague, the Minister of Agriculture, will
be announcing the details of the
scheme,

44. Another Rs. 125 crores would
te distributed among the States on tne
basis of their performance in imple-
menting programmes in identified areas
of high priority, which, the Govern-
ment will announce later. The cssis-
tance for these purposes would be
made available only to those States
demonstrate capacity to achieve tlar-
gets over and above those implied in
their approved Plans,

45. T have had occasion in the pas!
to underline the importance of nbtain-
ing maximum returns out of existing
investments. The need for increasirg
the plant load factors in thermal power
stations cannot be over emphasised.
1, therefore, propose ip set apart tne
balance of Rs. 50 crores out of Rs. 300
crores for incentive payments to Stute
Electricity Boards for better perfor-
mance. Most of the State Electricity
Boards achieved their peak plant .cad
factors during the years 1975—77. Un-
fortunately, their recent performance
has fallen far short of these levels. 1
hope that this incentive would «n-
courage the State Electricity Boaras
to reach and even surpass their earlier
peaks.

46. Apart from the above special al-
location, the outlay for the 20-Point
Programme in the Central Sector for
1983-84 is Rs. 2747 crores representing
an increase of 26.8 per cent over the
outlay in the current year’s Plan. The
provision for these schemes in tne ap-
proved Plan outlay of the Slates and
Union Territories for 1983-84 will be
Rs. 7332 crores. Hon'ble Members will
be happy to know that the total pro-
vision for 20-Point Programme next
vear will thus exceed Rs. 10,000 crorez.

(Dr. Subramaniam Swamy: Why do
you not scrap the five year then )?

47, Next year’s programme also pro-
vides a high priority to agriculture de-
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velopment. The total outlay for this
sector is Rs. 608 crores. This includes
Rs. 200 crores for the National Bank
for Agriculture and Rural Develop-
ment. Two major programmes, one
for oil seeds development and another
for dry land farming, both important
elements in the 20-Point Programme,
will also be taken up for implemente-
tion in 1983-84. Further, a sum of
Rs, 800 crores is being provided for
agricultural programmes in the ap-
proved Plan outlay of the States and
Union Territories. The outlays for
irrigation and flood control are also
being stepped up to Rs. 116 crores in
the Centra] Plan and Rs. 2404 crores
in the Plans of the States and {jnion
Territories,

48. The outlay for the National F.ural
Employment Programme, Integrated
Rural Development Programme and
other schemes of the Ministry of Rural
Development would be Rs. 480 -~rores
in 1983-84 against the likely cexpendi-
ture of Rs. 419 crores in 1982-83. The
ILR.D.P will enable about three million
families in the rural areas to cross the
poverty line, The NREP will ¢(reate
about 350 million man days of work
in the rural areas. The provision for
these programmes will be matched by
the State Governments.

49. Hon'ble Members are aware that
the Government has launched a crash
programme for providing drinking
water facilities in all problem villages.
The Plan outlay for 1982-83 visualised
an allocation of Rs. 127.5 crores by the
Centre for the accelerated rural water
supply programme. Having regard to
the progress in implementation the out-
lay has now been increased to Rs. 155
crores. A substantially higher oatlay
of Rs. 200 crores has been provided
for this programme in 1983-84. The
States on their part will be setting
apart Rs. 319 crores and in all 18,000
more villages are expected to be cover-
ed in 1983-84.

50. One of the important programmes
Lenefiting children is the integrated
Child Development Services. With«4he
higher target now set for the Sixth
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Pl;;n, it is proposed to extend this
scheme to 200 more projects in 1983-84
over and above the 620 projects so :ar
covered. Over half the total provision
o¢ Rs. 60 crores for Department of
Social Welfare will be accounted for

. by this scheme.

51. An increased provision of Rs. 173
crores has been made in the Ceniral
Plan for 1983-84 for the various ,io0-
grammes benefiting the Scheduled
Castes and Scheduled Tribes,

52. The Family Welfare Prograommes
will be implemented with renewed
vigour in 1983-84 and will cover 17
million persons. A sum of Rs. 330
crores is being provided for these pro-
grammes,

53. The Sixth Plan has placed con-
siderable emphasis on accelerating 1~
vestment in the Energy sector. The
total outlay for this sector covering
periroleum, power and coal would be
Rs. 5014 crores, accouting for more
than 26 per cent of the total Ceniral
Plan outlay. Crude oil production is
expected to reach 21 million tonnes this
year, and increase further to around
26 million tonnes in 1983-84.

54. Inclusive of the allocation for
power development under Atomic En-
ergy and Coal, the tota] outlay for the
various power programmes in 1983-84
in the Central Plan will he Rs. 1222
crores, representing an increase of
31.5 per cent over that for 1982-83.
The target for addition to the capacity
in 1983-84 in the Central sector will
be 1050 MW. double that of the curreat
year.

55. The outlay for Coal sector, in-
cluding lignite, will be Rs. 946 crores
in 1983-84. The target for production
of coal in 142 million tonnes, 9 million
tonnes more than in the current year.

56. The provision for the various
programmes of the Department of Steel
in the Plan for 1983-84 is Rs. 820 lrores.
The Plan outlay for the Mines Depart-
ment has been increased to Rs. 491
croreg in 1983-84 compared {o Rs. 292
crores in the current year’s approved
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Plan outlay. This includes Rs. 265
crores for the Orissa Aluminium
Project. -

57. The revenue earning traffic {2
be carried by the Railways to 1983-84
is projected at 241 million tonnes,
which i3 an increase of more than six
per cent over the likely performance
in 1982-83. The Plan outlay for the
Railways in 1983-84 is Rs. 1342 crores.

58. The tarffic handled at the ports
is expected to increase to 105 mullion
tonnes in 1983-84 as against 95 million
tonnes likely to be reached in 1982-83.
Inclusive of a provision of Rs. 90 crores

.for the Nhava Sheva Project, ond

Rs, 40 crores for invesiment
in State Road Transport Corporations,
a total outlay of Rs. 558 crores has
been set apart for the Shipping ¢nd
Transport Ministry in 1983-84.

59. An outlay of Rs. 420 crores hus
been provided for the various projects
0. the Ministry of Chemicals and [ar-
tilizers. This includes Rs. 260 crores
for the Thal Vaishet Fertilizer project.
For the Hazira Fertilizer Project a
provision of Rs. 145 crores has been
made,

60. A total povision for the projecis
of the Ministry of Industry in 1983-84
is Rs. 549 crores compared with
Rs. 480 crores in the current year. Of
this, the provision for small industries,
including KVIC and coir, is about
Rs. 173 crores.

61. A provision of Rs. 72 crores has
been made for the various Plan Pro-
grammes of the Department of Science
and Technology and the Council of
Scientific and Industrial Research in
1983-84. The Government has recently
set up a separate Department of Non-
Conventional Energy Sources. The
programmes to be undertaken by this
Department in 1983-84 would include,
inter glia, establishment of 75 000 fami-
ly size bio-gas units and 100 ~om-
munity bio-gas units. Inclusive of the
provision of Rs. 18 crores for the bio-
gas programme, an outlay of Rs. 30
crores has been set apart for this Tie-
partment in the Plan for 1983-84.
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62. Mr. Speaker, it has been my
effort to contain the growth in the
non-Plan expenditure. However, .n-
creases in certain important sectors
have been inevitable. Taking into ac-
count the requirements of the country's
defence, a provision of Rs. 5971 crores
has been made for Defence against
Rs. 5350 crores in the Revised esti-
mates for the current year. Due to
increase in borrowings which are main-
ly used for development purposes ond
alsg higher borrowing costs, the >rovi-
sion for interest is placed at Rs. 4700
crores against Rs. 3950 crores in the
Revised estimates [or the current year.
The provision for food subsidy at Rs.
800 crores will be higher by Rs. 90
crores compared with the Revised ¢sti-
mates for the current year. The pro-
vision for subsidy on indigenous ierti-
lisers is estimated to go up from Rs.
550 crores in the current year 10 Rs.
700 crores next year, A provision of
Rs. 550 crores has been made for cash
compensatory support and market do-
velopment assistance for exports.

63. The provision for Technical
Credits under Rupee-Trade Agreemeilts
is Rs. 600 crores next year as agaiust
Rs. 1280 crores in the current year. A
lump sum of Rs. 300 crores is bheing
provided in 1983-84 for payment of
additional instalments of dearness al-
lowance, pension and other reliefs to
Central Government employees.

(Dr. Subramaniam Swamy: So it I8
a soft Govenment.]

64. The House would recall that last
year, ] had announced certain enhanc-
ed benefits for low paid pensioners.
1 propose to provide some additional
relief to this calegory of pensioners.
From 1st April 1983, the minimum
amount of pension, including dearness
relief, will be raised to Rs. 160 per
month and the minimum amount of
family pension including dearness re-
lief to R, 150 per month.

(Dr. Subramaniam Swamy: That is
one good thing.}
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65. The lotal non-Plan expenditure

in 1983-84 is estimated at Rs. 21,984 ..

crores against Rs. 20,511 crores in Re-
vised estimate 1982-83.

66. At this point, I would lke to
refer to a matter concerning Govern-
ment employees. The employvees had
suggested some time ago that the Gov-
ernmeni may appoint a Pay Body for
revising pay scales. The Third Pay
Commission was appointed in April
1970 and made its report in 1973.
Since then, over the years conditions
have changed in several respects. The
employment under the Central Gov-
ernment hag grown  steadily larger.
Changes have also taken place in !lae
relatives in the emoluments of the
employees 0of departments inter se, and
also wis-G-pis other empolnyees. For
instance, several State Governments
have, through Pay Comittees or Pay
Commissions, substantially revised the
pay scales and other benefits of their
employees. The Government feels it
would be appropriate now to appoint
the Fourth Ceniral Pay Commission,
Before the terms of reference of the
Pay Commission are settled, the -epre-
sentatives of the employees would be
consulted. The membership of the Com-
miskion together with the terms of
reference will be announced as soon as
possible,

67. So far as receipts in 1983-84 are
concerned. the gross tax revenues al
the existing rates of taxation are osti-
mated at Rs. 19,964 crores compared
with Rs. 13800 crores in the . urrent
estimates. The States’ share of taxes
in 1983-84 is estimated at Rs. 5083
crores compared with RS. 4639 crores
in the current year. The net tax reve-
nue of the Centre will thus be Rs.
14,876 crores against Rs. 13,271 crores
in the current year.

68. The receipts from market loans
are placed at Rs. 4000 crores compared
with Rs. 380 crores in the ~urrent
vear. The recoveries of Techniral
Credits next{ vear will be lower as ‘he
payments will also be less. Small sav-
ings collections are expected to yieid
Rs. 1700 crores next year against RS.
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1550 crores this year. Extérnal assist-
ance, net of loan repayments, ig esti-
matedé at Rs. 19040 crores against RS.
1724 c¢rores in the current year.

60. Taking into account these and
olhe, variations in receipts, the total
receipte for 1083-84 are estimated at
Rs. 32.586 crores. These receipts in-
clude ihe eitect of the changes in .are
and freight rates of the Railways and
in {he Posls and Telegraphs tariffs as
well as the continuance of the Com-
pulsary Deposit Scheme for Income-tax
payeis beyond 31st March 1983, to
which I shall refer later. The fotal ex-
penditupre is placed at Rs. 54,836
crores. The overal] budgetary Jap ut
existirgg rates of taxation will thus
be Br 2250 crores,

[Dy. Subramaniam Swamy: Whal
about Diesel and Kerosene.]

70. WIr. Speaker, Sir, it is agains!
th, "“=ckground of this review  of
budgetary out-turn that I place my
hutiget proposals before Hon'ble Mem-
he <.  The Budget is more than an
exercise in raising revenue of financ-
ing outluys. In a planned economy,
it . cpresents a potent instrument for
achieving national objeclives and
sustaining the pace of developmen:
through appropriate financial and
fiscal policies. I would, thevefore,
like 1o share with Hon'ble Members
the philosophy of my budget. It
aimg at strengthening the productive
forces in the economy, keeping |
tight rein on inflation, encouraging
savings both in the individual and cor-
porate seclors and promoting essential
investment. The encouragemeny of
savings has its corollarv in discourag-
ing consumption, Conspicuous con-
sumption whether at individua! or
the corporate level hag nn plaeca in a
sociely such as ours. I have also
taken this opportunity to review the
effects of certain incentives and con-
cessions in the tax law, and to modi-
fy them where appropriale. As we are
placed now, the Budg2t must reflect the
imperatives of attaining as speedily as
possible a viable external payﬁxent
situation and, therelore, seek to pro-
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mote exports and effect economies in
imports through a judicious use of
the fiscal instrument.

71. Within this overall framework,
it has been my objective to keep the
budgetary deficit for the next year
relatively low. While it has bLeen
necessary to raise additional resour-
ces, -I have tried to do so in a non=
inflationary way and without subject-
ing the low and middle incon.e groups
to additional burdens.

72. T sholl first deal with my pro-
posals in {7e area of non-corporate
income taxes. My aim is to provide
some relief ot the lower end of the
slabs and spccially to the  salaried
taxpaver. At the same time, it has
been my endeavour to promoie Sav-
ings at the expense of consumption.
With this end in view I am provid-
ing for a more liberal application of
the exemptions pertaining to savings,

73. Coming to my specific p.opousals
let me begin with the unpleasant bit.
1 propose an increase in the curcharge
in the income-tax on non-corporate
taxpayers from the present level of
10 per cent to 12.5 per cent. The
revenue yield from this measure
would be Rs. 17 crores (Dr. Subra-
maniam  Swamy : More hlack-
Money] in a full vear and Rs. 7.6
crores in 1983-84. This will accrve
wholly to the Centre. Consideriag
the increaseq burden cast on the
Centre on account of additional ex-
penditure on national security  and
special assistance to the States, Iion’-
ble Members will agree that ihis
measure 1s justified.

[DR. SUBRAMANIAM
No.]

SWAMY :

74. Now for the good news. As a
measure of relief to the salaried tax-
payer I am proposing that the ceilling
of standard deduction be increased
from the present Rs. 5,000 to Rs. 6,000,
The revenue loss as a result of this
proposal is expected to be Rs. 19
crores in a full year and Rs. 15.2
crores in 1983-84.
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75. In recent years we have increa-
sed the exemption limits in respect
of income-tax. It has, however,
been pointed out to me, with scme
justification, that the tax rate in the
initial slab is somewhat high. I ac-
cordingly propose to split the initial
slab, and for the first slab between
Rs. 15,001 and Rs. 20,000 the tax rate
will be 25 per cent instead of 30 per
cent. The present rate of 30 yper
cent will, however, continue lo apply
to the slab Rs. 20,001 to Rs. 25,000.
For the next slab between Rs. 25,001
and Rs. 30,000 the rate will be raised
by 1 percentage point to 35 cent.
Even after the increase in rate of
surcharge, individuals and certain
categories of Hindu undivided fami-
lies, etc. in the lower income slabs
will pay less tax than at present. The
revenue eflect of these proposals
would be a loss of Rs. 35 crores 1n
a full year and Rs. 28 crores in
1983-84.

76. As a measure to stimulale say-
ings, I propose to remove the ceiling
of 30 per cent of gross total income
in respect of savings in specified
forms like life insurance, provident
funds, ete., while retaining the abso-
lute monetary ceilings. Further,
I intend widening the available media
for savings by including National
Savings Certificates, VI and VII
issues. Thig would be particularly
helpfu] to those past middle age and
towards the end of their working
lives who might find it difficult to
take advantage of life insurance and
other contractual forms of savings.
The revenue loss from this measure
ig expected to be Rs. 15 crores in
a full year and Rs. 12 crores next
year.

77. Income derived from snecified
long-term investments is exemot at
present up to Rs. 4,000 with an addi-
tional exemption of Rs. 2,000 for
interest on securilies and bank de-
posits tor a period exceeding one
year. As a measure of simplifica-
tion, I propose to merge these sepa-

FEBRUARY 28, 1983

General Budget 536

rate exemption limits and raise it
from Ks. 6,000 to Rs. 7,000. The
existing separate exemption of
Rs. 3,000 in respect of income from
units of the Unit Trust of India will
continue unchanged. Ag a result of
these proposals, the aggregate of spe-
cified mnvestment income whica is
exempt from tax would go up from
Rs. 4,000 to Rs. 10,000. This shouid
help to stimulate savings [urther.

78. Hon'ble Members would appre-
ciate that in sum the effect of the
above proposals would be such as
not to increase the tax liapility of
assessees in the lower brackets of
the tax scale notwithstanding the
increase in the surcharge. As for
the rest, as I intend the surcharge
primarily to affect consumption rather
than savings 1 hayve sought to cums-
bine the surcharge with measures
designed 1o increase personal savings
in specified financial assets.

79. I propose to extend the opera-
tion of the Compulsory Dzposit
Scheme (Income-tax Payvers) Act
1974, by a period of two years. At
present, persons over 70 years of age
are exempted from the requirement
of making deposits. I propose to lower
thig limit from 70 to 65 years. Those
who attain the age of 65 years on
i1st April, 1983, would be entitled to
withdraw, at their option, the nalance
of the deposits to their credit, on or
after 1st June, 1983.

80. At present no tax on capital
gains is charged in cases whete the
net consideration received on transfer
of a capital asset is invested in 7-year
National Rural Development Bonds.
It has been pointed out to me thap this
maturity period is rather long. In
order to provide investment choices
and with a view to ensuring that re-
sources flow into desired directions,
I propose to extend the exemption to
cover investment of the net considera-
tion in a new Central Government
Bond of 3 years' maturity, a special
series of units of the Unit Trust of
India and debentures of the Housing
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and Urban Development Corporation
with maturity periods adjusted ap-
propriately for the interest they
carry.

81. As 1 indicated earlier, I have
decided to liberalise further the tlax
incentives in respect of non-resident
Indians investing in India. I nropose
to levy a flat rate of tax of 20 per
cent plus surcharge on incomes. de-
rived by such persons from their spe-
cified investments in India masade
through foreign exchange remittances.
These investments will include shares
and debentures of Indian companies,
units of the Unit Trust of India and
Government  securities. Long-term
capital gains arising on transfer of
such assets will also attract tax at
the proposed flaty rate. Such incomes
will also not be taken into account in
computing their other Indian incomes.
They would not have to go through
the procedures involved in submission
of tax returns, provided they have
no other income in India and tax at
the proposed flat rate has been deduc-
ted from their income, These non-
residents wil] also have the option of
paying tax at the normal rates ogpli-
cable to resident taxpayers. Such
investments will also be exempt from
wealth-tax, Gifts of  such
made by Indian citizens gnd persons
of Indian origin settled abroad to
their relatives in India will also - be

e ol
assgas

exempt from gift-tax.

82. 1 shall now deal with my pio-
posal in respect of the corporation
tax. Earlier in my speech I  had
referred to the need to accelerate in-
vestment through higher internal
generatlon by companies and rurbing
conspicuous consumpfiion. I pelieve
that both the Government and the
companies can  contribute towards
this ohiective,

83. It has been pointed out to me
by several committees and represen-
tative organisations of industry that
given the rising costs of replacement
and modernisation, the internal funds
available with the corporate scctor
are inadequate. I find substance in
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this argument. Accordingly, I pro-
posé to increase the general rate “of
depreciation in respect of plant and
machinery from 10 per cent to 15 per
cent. I am also raising the Imonetary
limit for 100 per cent write-off from
the present level of Rs. 750 to
Rs. 5,000 in respect of small items of
plant and machinery. The other
related benefits which new investment
in plant and machinery now enjoy
will continue,  The revenue loss on
account of liberalisation of provisions
relating to depreciation would be
Rs. 140 crores in a full year and
Rs. 112 crores in 1983-84.

84. Hon'ble Members would recall
that last year 1 had proposed to allow
depreciation at 30 per cent of the cost
of devices and systems for energy
saving and for minimising environ-
mental pollution and for conservation
of natural resources. I propose 1o
go farther and allow 100 per cent
depreciation on deyices and systems
for energy saving. In regard to
devices and systems for minimising
environmental pollution and for con-
servation of natural resources, I pro-
pose to raise the investment allow-
ance from 25 per cent to 35 per cent,

85. To encourage industries to shift
from urban areas and as a macasure
of  decongesting our overcrowied
cities and reducing  pollution, the
capital gain arising from transfer of
building or lands used for the pur-
poses of business is exempt from tax
if it is used for acquiring lands or
constructing buildings for the pur-~
poses of business at the new place. ]
propose to extend this exernption
from tax to capital gain arising from
transfer of machinery and plant also,

86. I had occasion earlier to refer
to the lowering of the interest rate
structure. As my contribution to the
relief being provided by bankg and
with a view to encouraging produc-
tion and investment, I propose to
reduce the rate of tax charged under
the interest-tax Act to half of the
prevailing rate. In respect of the
chargea®le interest arising after 21st



539 General Budgel

(Shri Pranab Mukherjee)

March, 1983, the rate of interest-lax
will be reduced from seven per cent
to three and a half per cent. About
half of the loss of Rs. 130 crores on
account of this measure will be Tre-
couped by the additional tax revenue
as a consequence of the lower ccduc-

tible cost of borrowing to  Dbusiness
and industry.
87. My other important objective

in respect of the corporate tax struc-
ture is to provide incentive for higher
production and exports. I am, there-
fore, continuing the two schemes
announced last vear and making them
more liberal.

88. As regards the scheme for excess
production, I will come to the detuils
later while discussing my proposals in
respect of indirect taxes.

89. In respect of exports the scheme
announced by me last year provided
some tax relief to exporters whose
export turnover for any year exceeled
that of the immediately preceding vear
by more than 10 per cent. The tota
relief available under last vears
scheme was also subject to a maximu:n
0" 10 per cent of tax payable. I now
propose to simplify and liberalise the
scheme and remove both the minimum
qualifying amount and limit of )elief.
Exporters will be entitled to deduct b
per cent of their incremental turnover
in computing their taxable income,
Thus, under the new scheme all incre-
ments in export turnover will be en-
titled to relief. Exports of all .soo0ds
will qualify for this concession except-
ing a few specified items. As the new
provision will take effect from the
assessment year 1983-84, the provision
made last year is proposed to be
deleted.

90. Hon ble Members must he :ware
of the phenomenon of companies which
are flourishing, but are paying no tax
at all, or only a nominal income tiax.
[Dr. Subramaniam Swami: Mostiv in
Calcutta.). This ig largely due'to these
companies availing of the tax incen-
tives and concessions available under
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the provisions of the Income-fax Act,
It has been a matter of concern tg us
that under our tax svetem  several
highly profitable companies are able
to reduce their tax liability to zero
even though they continue to pay high
dividends, Tt seems reasonable that
profitable and prosperous companies
should contribute at least a small por-
tion of their profits to the national ex-
~heauer at a time when other and less
better off sections of society are bear-
ing a birden., [ therefare propose to
provide that fiscal incentives and con-
cessions shall not ahsort more than
70 per cent of the profite. This would
secure that companies pay a mimmum
tax, on at least 30 per cent of their
profits,

91. Th differential rates of tax in
the case of domestic companies de-
pending upon the total income of the
conpany are proposed i¢ be removed.

92. As a measure of simplification,
I propose to levy income-tax at a fiat
rate of 25 per cent on the gross amount
of interest received by foreign com-
panies on loans advanced by ihem in
foreigr currency.

93. The income-tax payable by com-
panies at present bearg a surcharge of
2.5 per cent o such income-tax. 1
propose to raise the rate of surcharge
to 5 ser cent. However, in lieu of the
additional surcharge payable by them,
companies will be offered the option
lo make deposits with the Industriai
Development Bank of India under a
scheme to be notified by the Govern-
ment. 1 am not taking credit for any
revenue gain from this measure in the
expectation that the additional sar-
charge would in fact be deposited by
the companies with Industrial Deve-
lopment Bank of India. The amount
so deposited should help to provide
funds for modernisation and thus flow
back to the corporate sector.

94, Our corporate tax structure is
riddleq with a large number of difle-
rent kinds of deductions. While each
deduction may seem to have a merit,
the aggregate effect is to complicate
tax administration, provide opp~ortu-
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nities for misuse and reduce the growth
of revenues. As a step towards ra-
tionalisation of this structure, I have
reviewed the various deductions,

95. The Income-tax Act at present
provides for weighted deduction of
express incurred by a company or
a co-operative society which yses pro-
ducts of agriculture, animal hus-
bandry, dairy or poultry farming a.
raw material. The expenses in 1espect
of which weighted deduction is allow-
ed do not relate directly to the
assessee's business., [ propose to ni0-
vide that such companies or co-opera-
tive societies would hencetorth be en-
titled only to thlI deduction of express
and not to the weighted deduction.

96. The Income-tax Act provides de-
ductions for expenditure or contribu-
tions made by assessees for approved
programmes of rural development. On-
going programmes approved by the
prescribed authority will continue 10
enjoy the benefits of the deduction upto
the terminal date in respect of t'me
bound programmes and February 28,
1984 in other cases. However, with a
view to preventing possibility of mis-
use, it is proposed not to allow any
further deductiong on this score. It is
not the intention of the Government to
deprive genuine rural development pro-
grammes of corporate support. The
Government would shortly establish
.fund called the Prime Minister's Fund
for Rural Development, contributions
to which would enjoy exemption under
the Income-tax Act,

97. The special deduction allowed
hitherto in respect of profits and -ains
from business of livestock breedinz or
poultry or dairy farming and i{rom
business of growing mushrooms, is
proposed to be withdrawn. I see little
justification for continuing this fiscal
concession to these business, in view
of the room for abuse. However, in
order to encourage and strengthen pri-
mary co-operatiyeg for oilseeds fruits
and vegetables, I propose to provide
full exemption from tax for such -con-
operatives as in the case of dairy co-
operatives..
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98. The tax concession in relation to
horizontal transfer ol technology was
introduced in 1969. The objective was
to discourage repetitive import of
foreign technology. 1 find chat the
concession has lent itself to be used
for tax avoidance. 1 therefore, propse
to withdraw this concession effective
from assessment year 1984-85.

99. Hon’ble Members must be aware
of lavish and wasteful expenditure by
trade and industry, particularly obn
travelling, advertisement and the like.
With a view to inculcating a climate
of austerity and providing a disincen-
tive to unproductive, avoidable and
ostentatious spending by trade and
industry [Dr. Subramaniam Swamy:
And five Star Hotels] I propose to
provide that 20 per cent of such ex-
penditure will be disallowed in .omout-
ing the taxable profits. The Income-
tax Act provides for the disallowance
of entertainment expvenses beyond a
ceiling and for total disallowance of
expenses on maintenance of guest
houses. I propose to define the terms
“entertainment expenditure” and
“guest house” to remove doubts about
the correct import of these expressions.
The revenue from these measures in
a ful] year will be Rs. 50 crores and in
1983-84 Rs. 40 crores. The effect of
these measures, combined with (he in-
crease in depreciation allowance, will
be to provide a marked preferential
tax treatment of investment as .gainst
unproductive expenditure.

100. Several cases have rome to
notice where taxpayers do not dis-
charge their statutory liability such as
in respect of excise duty, employer’s
contribution to provident fund, Em-
ployees’ State Insurance Scheme, for
long period of time. For the purpose
of their income-tax assessments, they
nonetheless claim the liability 3s de-
duction even as they take resort to
lega] action, thus depriving the Gov-
ernment of its dues while enjoying the
benefit of non-payment. To curb such
practices I propose to provide that ir-
respective of the method of accounting
followed by the taxpayer, a statutory
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liability will be allowed as a deduction
in computing the taxable profils only
in the year and to the extent it is acC.
tually paid. This would resul! in a
revenue gain of Rs. 100 crores in a
full] year and Rs. B0 crores in 1983-84.

101. It has come to my notice that
some persong have been trying to avoid
personal wealth-ltax liability by form-
ing closely held companies {o which
they transfer many items of their
wealth, particularly, jewellery, bul-
lion and real estate. As
companies are  not chargeabie
to wealth-tax, and the value of
the shares of such companies does not
also reflect the real worth of the assets
of the company, those who hold such
unproductive  assets in closely held
companieg are able to succlssfully re-
duce their wealth-tax liability tec @
substantial extent. With a yiew to cir-
cumventing tax avoidance by such per-
sons, I propose to revive the levy of
wealth-tax in a limited way in the cese
0. closely-held companies. Accordingly,
I am proposing the levy of weallh-tax
in the case of closely-held companics
at the rate of 2 per cent on the net
wealth represented by the value o
specified assels, such as, jewellory
gold, bullion, buildings and lands owrn-
ed by such companies. Buildings used
by the company as factory, godown,
warehouse, hotel or office for the pur-
poses of its business or as residentia)
accommodation for its low-paid cm-
ployees will be excluded from netl
wealth.

102. The scum of my pronosais in
respect of the corporate sector, the
Hon'ble Members would appreciate, is
to ensure that every profitable com-
pany pays some tax in the year in
which profits accrue, that loopholes are
plugged and the number of deductions
is reduced, that more funds are r.ail
able for modernisation and re-invest
ment iha{ costs are reduced through
lower interest charges and reductiou in
congpicuous expenses, and that hizher
production, particularly for exports,
receives due encouragement.
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103. Many charitable and Treligious
trusts and institutions no doubt do
laudable work. Unfortunately, it is
also true that many are used as a
medium for tax avoidance, accumula-
tion of wealth and means of patronage
and I cannot remain a disinterested
spectator. It is time some steps were
taken tp set matters right.

[Dr, Subramaniam Swamy: Whom
are you hinting at]

The Taxation Laws (Amendinent)
Act, 1975 had laid down an invest-
ment pattern for trust funds, and
trusts which failed to comply with this
investment pattern from accounting
vears commencing after 31st March,

1978 were liable to forfeit tax exemp-,

tion, However, having regard to the
practical difficulties involved and to
ensure a more orderly change-over,
this date was extended in 1977 by
three years. As the whole gamut of
the provisions relating to zharita%le
and religious trustg was under con-
sideration by the Economic Adminis-
tration Reforms Commission, the date
for the new pattern of investment{ was
again extended last vear by a further
period of gne year.

I have since considered the matter
carefully, I see no justification for per-
mitling investment of trust funds in
business concerns, including shares of
companies in the private sector,
cordingly provose to provide that all
frust funds should be invested in speci-
fied modes, such as, Government se-
curities, unitg of the Unit Trust of
India, deposits with scheduled banks,
approved financia] corporations, etec. In-
vestment in immovable properties will
however, continue to be allowed. I am
giving notice to all charitable and re-
ligious trusts to divest their share hold-
ings and other investment in »nusiness
concerns by 30th November, 1983.
However, trusts will be allowed to keep
shares in companies, which formecd part
of the original corpus as on June 1,
1973 and bonus shares received up to
that dale. Some trusts carry on busi-
ness on commercial lines and derive
income therefrom. There is no reason

I ac»

-
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why such business income should not
be brought to tax. I, therefore, pro-
pose that business income of all chari-
table and religious {trusts incloding
those which have hitherlto been ex-
empted by notification will be brought
to tax with eflect from assessment year
1984-85. Trusts having business In-
come will also be required to conform
to the new investment pattern if they
wish to seek tax exemplion in resoect
of' thecir other income.

104. Hon'ble Members are no doubt
aware that estate duty in respect of
agriceltural land is a State subject and
that the Centre has levied estate duty
on agricultural and only by virtue of
resolutiong passed in this regard by
States enabling the Union to do so. Cur
‘A experience ig that the valuation of
agricultural land leads to administra-
tive difficulties and litigation. The yicld
from this levy has zlsp not been signi-
ficant over the past several  yours.
Moreover, after the abolition of wealth-
tax on agricultural land, including
plantations, there is little practical
justification for continuing the levy of
cstate duty on  agricultural land., [
therefore, propose to remove the levy
of estate duty on agricultura! lond,
Since the Estate Duty Act can be
amended only after (he necessary reso-
lutions of State Legislatures, a Bill for
giving effect to this proposal will be
introduced later.

105. The revenue loss on acecount of
the reduction in interest-tax will be
Rs. 104 crores nexy year. Taking into
account the cstimated recoupment of
part of thig loss, my corporation tax
proposals will yield Rs, 104 crores next
vear. My proposals in regard to in-
come-tax will lead to net revenue ac-
crual of Rs. 25.6 crores to the Centre
next yeur and a loss of Rs. 28 crores
to the States,

106. 1 turn now to my proposals in
the area of indirect taxation. Mr.
Speaker, the House is aware that tor
some years now our balance of pay-
ments has been under strain. Despite
this we have sought to maintan an

-
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import regime ~ which provides ade-
quate access to imported inputs such
as raw material and capital gooas to
the priority gectors. At the same time,
I would not like that our policies
should be taken advantage ol by ex-
porters abroad facing difficult market
conditions by selling unduly cheap in
the Indian market to the detriment of
Indian industry. I believe we should
use the instrument of customs duties
not only to help revenue collection but
to support our balance of payments
and industrial expansion. In framing
my proposals I have also tried to mini-
mise tax avoidance and evasion and
taken care to see that the measures
-+ould not spur inflation

107. Taking customs duties first, my
principal proposal ig to continue tihe
auxiliary duties of customs f{irst im-
posed from 1973 and since renewed
annually., I propose also to raise with
certain exceptions the present effective
rates by 5 percentage points. The sta-
tutory rate of auxiliary duly js pro-
posed to be kept at 50 per cent, and
the maximum eflective rate at only 35
per cent. The cushion of 15 per cent
will help us take care of any need lor
higher duty levels which muy lecome
necessary for reasons such as suppert
for indigenous production. Newsprint
and c¢rude petroleum would not be
subject to the increase in a.xiliary
duty. The existing full exeinption
from auxiliary duties on essential
itemg like fertilizers, kerosene, high
speed diesel oil would be continued.
The revenue gain as g result gf this
propoza] weuld be Rs. 2545 crores in
a full year.

108. My next proposal relales to
chemicals, This group of cnminodities
is in general subject to a basic rate of
customg duty at 60 per cent ad valorem,
With the significant fall in the inter-
national prices of chemicals, I believe
it would be appropriate to raise the
tariff rate to 100 per cent ad valorem
and the general effective rale to 70
per cent ad valorem, Tariff rates of 40
per cent and 100 per cent applicable
to certain groups of chemicals are also
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being raised on the same lines. How-
ever, pharmaceutical chemicaiz and
drugs, inseclicide, pesticide and fungl-
cide chemicals, fertilizers, tanning sub-
stances, etc. have by and large been
kept out of the purview nf the pro-
posed increase. This measure will
yield Rs. 37.5 crores in a full year.

109. I also propose to raise the eflec-
tive basic import duty on zinc 1netal
from 45 per cent to 35 per cent ad
valorem gnd that on lead metal from
40 per cent to 55 per cent ad valorem.
The existing partial exemption from
countervailing duty on lead scrap and
waste 1s also proposed to be with-
drawn. These measures will yield ad-
ditional revenue of Rs. 12.8 croreg in
a full year, and would also improve
the financial viability of
producers,

indigenrous

110. For the benefit of our =lavtio-
nic industry, the existing concessicnal
basic import duty of 45 per cent ud-
valorem is proposed to be extended to
four more items of raw materials and
components. Besides, the conces-
sional basic import duty of 35 per
cent ad valorem jn respect of capital
g00ds is proposed to be extended to
14 more items, These stops would cost
the exchequer Rs. 1.22

: Crores in 4
financia] year,

111. Another concession relate; to
bonafide giftg receiveq from abroad by
bost or air Ireight. The existing duty
iree value limits for such gifts were
fixed in 1968. 1T prohose to raise the
duty-free limit for bonafide gifts of
food articles ang medicines imported
by post or as air freioht, and cther
items imported by post to Rs. 200,
This liberalisation, I am sure, would
be w.clcnmed by those who receive
genuine gifls from their friends and
relatives abroad. The revenue sacri-

fice would be Rs. 3.71 crores in a full
year

(Dr. Subramaniam Swamy :
A piffling.]

112.”1’ uls.o propose to rationalise
and liber:lise the provisions relating
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to import duties on articles ol bagg-
age which are brought by passengers
returning to India. The Present duty-
free limit for baggage is Rs. 1000 fix
ed in 1978. I propose to raise this
limit to Rs. 1230 for adults with cor-
responding increase for minor  and
other categories of passengers, (Dr.
Subramaniam Swamy : Why nal
you add 75 paise also,] Keeping in
ming the needs of Indian workers ad-
roag who are generally engaged on
contracts of one year and who then
return to India, I propose a higher
duty-free allowance of Rs, 5000 for
them for used household efiects with
some exceptions. The rate of Lasi:
duty on the first dutiable value slab
will remain 130 per cent, while oa the
value in cxcess of the first dutiable
slub it is being reduced from 300 ner
cent to 200 per cent ad valorem except
for a few articles. Auxiliary duty wuil
be in addition. The list of articles of
bageage in respect ol which duty-lree
entry will not be admissible is being
shortened. T am sure these measures
would reduce the rigours of customs
clearance for incoming passengers, I
do not anticipate any full in revenue
because of this liberalisation.

112. A few amendments to the Cus-
toms Act, 1962 are also proposed to
streamline the working of the -leparts
ment in the field and to enable raore
eMicient  revenue collections, The
changes relate maily to the selling up
of the Inland (“l)nt'zniner Depots  and
provisions relating to warehousing
and drawback. A fair amount of cus-
toms revenue remain hlocked because
of inordinately long warehousing of

—goods and it 1s therefore proposed to

rediice the warehousing time to one
vear in the case of non-consumable
stores and tg three months for ntber
goods. As a measure to expedite draw-
back payments, it is being worovided
that for claiming draw back it would
be sufficient if the goods are entered
for export to a place outside ladia.
The minimum amount for which a
claim for drawhack would be enter-
tained is also being raised from Ra.
5 to Rs. 50.
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114. Power is also proposed to be
taken under the Customs Act for the
Government to fix effective rates of
duty on 2{ basis different from the one
spelt out in the fariff. Thus, if thc
tariff rate of duty is on ad wvalorem
hasis, the Government would have
the power to fix effecltive rates of duty

on the basis of weight, volume, elc.

115. Sir, coming now {o my prope-
sals in respect of excise duties my ob-
jective has been primarily to mop up
windfall gains where we believe ey
exist, and to limit the incidence of ai-
ditional levies on individual items 19
relatively small  proportions, 1 have
also kept to the fore the
objective of promoting the small scale

jmportant

sector which has been a nursery for
entreprencurship in the country and
bhas also helped to diffuse the concent-

ration of economic power,

116. I propose to confinue the levy
of gpecial excise duties in 1983-34 at
the existing rates,

117, Cement prices, as Hon'ble
Members are aware, have bheen ruling
high in the markets. Ty mop up
undue profits, I propose to raise the
basic excise duty on cement from
Rs. 135 to Rs. 205 per tonne for the
commonly uysed variely of cement.
The basic excise duty on cement pro-
duced in mini-cement plants will also
go up from Rs. 100 to Rs. 170, thus
maintaining the existing duty diffe-
rential of Rs. 35 per metric tonne in
favour oX the minj plants. The re-
venue gain would be Rs. 182
in 3 full year py way-of Centrai ex-
cise duties and Rs. 6 crores bv wav of

crores
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countervailing duties on imporgs of
cement.

118. Central Excise Tariff Item 68
covers a miscellany of  goods not
elsewhere specified in the Tariff. The
rate of duty has been unchanged at
8 per cent ad valorem from 1979. I
propose to raise the rate now to 10 per
cent ag wvalorem. This measure i3
likely to yield an additional revenue
of Rs, 120 crores by way of Central
excise duties and Rs. 60 crores by way
of countervailing duties in a full year.
The increase would be basically on
finished goods since the raw materials
and manufactured inputs covereq by
this Tariff Item will continue to be
eligible for duty credit as at present.
1 have taken care to protect the small
scale sector, as I will be mentioning
later.

119. I have also proposed g package
of measures relating to man-made
fibres, blendeq yarns and fabrics. Hon-
ble Members would recall that in my
budget last vear several duty changes
were made to encourage the produc-
tion of blends with the desirable pro-
portions of polyester. As a further
measure in this area I now propose to
give a competitive edge to polyester-
cotton blended fabrics vis-a-vis polyes-
ter-viscose blended fabrics. The in-
cidence of pasic gnd additional duty on
polyester-cotton fabrics containing
more than 40 per cent but less than
50 per cent polyester is proposed to
be reduced from 15 per cent ad
valorem to 6.5 per cent ad walorem,
These concessional rates would not,
however, apply if polyester filament
varn is used, The overall incidence
of duty on cotton yarn containing
more than 4¢ per cent but less than
50 per cent polyester is also being re-
duced Zrom Rs. 11.25 to Rs. 7.5 per
kilogram. The revenue sacrifice
entaileq in these changes is Rs. 19.40
crores in a full year,

120. The effective duty on viscose
staple fibre is being raised from Rs. 4
pDer kilogram to Fs. 5 per kilogram.
Further, to discourage the increasing
‘mports of this fibre, I propose to raise
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the import duty on ordinary viscose
staple fibre from 30 per cent to 40 per
cent ad valorem and on improved
varieties of viscose staple fibre also to
40 per cent ad wvalorem. The revenue
gain wil] he RS. 5.6 crores.

121. In the cdse of imported polye-
ster fibre, considering the gap between
its landeq cost and domestic prices, it
is proposed to raise the effective duty
on polyester staple fibre by Rs. 9 per
kilogram, This would yield Rs. 9
crores in a full year,

122. Polyester filament yarn is used
in comparatively higher priced fibrics
and I propose to raise the effective
excise duty py Rs. 7.50 per kilogram
on filament yarns of textile applica-
tions. This increase would bhe egually
incident on imported filament yarn by
way of higher countervailing duty. The
increase would not be applicable 1o
polyester filament yarn of 750 deniers
and above which goes into industrial
applications. The revenue gain in a
full year would he Rs. 22.5 crores by
way of excise duties and Rs, 5.6 crores
by way of countervailing duties.

123. In step with the above increuase,
1 also propose to raise the effective
duly on nylon filament yarn of textile
deniers by the same margin. The
additional revenue yield will he
Rs. 15.5 crores by way of Central ex-
cise duties and Rs. 50 lakhs py way
of countervailing duties in a full year.

124, As a measure to combat tax
avoidance I propose tg change the
basis of duty from ad wvalorem to ad
valorem-cum-specific rate or specific
rale on 3 few commodities In res-
pect of paper, while adopting an «d
valorem-cum-specific rate: I proposa
to ﬁx a uniform rate for printing,
writing and most of the other varieties
o.f paper and paper board, The effec-
tive basic duty for kralt paper will
be 10 per cent ad valorem plus
Rs. 1810 per metric tonne and for most
cf the other varieties of paper and
paper board, 10 per cent ad wvalorem
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plus Rs. 1430 per metric tonne. The
existing concessiona] basic rate of 5
per cent ad vpalorem in = respect of
white printing paper supplied to Direc-
tor General, Supplies and Disposals or
for education purposes would, how-
ever, continue,

125. I pave also reviewed the  pre-
sent concessions available 1o small
paper mills. The linking of the con-
cession enjoyed by this sector to the
installed capacity of g plant has been
posing some practical problems. I
therefore, propose to rationalise the
concessions to this sector on the basis
of quantum of clearances in a financial
year. The extent of exemption is
also peing Suitably modified which
should encourage the small paper mills
to jncrease their production gubstan-
tially. Rates of duty for paper manu-
factured in such paper mills wusing
pnconventional raw material will be
Rs, 560, Rs. 900 or Rs. 1120 per tonne
depending on—swhether the ¢learances
of paper anq paper board from such
paper mills in the preceding financial
vear did not exceed 3000 tonnes, 7500
tonnes or 16500 tonnes respectively.

126. In regard to aecrated waters it
is proposed to fix specific rates of dutly
1o replace the existing ad valorem
rates. The effective basic duty for
a hottle of 200 millilitres will be, 5
paise for soda and 30 paise for others.
The concessions available to small
scale manufacturers would continue.

[DR. SUBRAMANIAM SWAMY:
Nit-picking.]

127. The present arl valorem rate in
respect of motor cars is being conver-
ted into ad-valorem-cum-specific rate.
The effective rateg would be based on
the engine capacity and would be
different for petrol driven ang diesel
driven cars,

128, In the case of tyres used in
two-wheeled vehicles and tractors and
tvres of specified sizes for trailers.
the present basic {ariff rate of 60 per
cent is proposed to be reduced to 25
per cent which is the level of the pre-
gent effective rates of duty,
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129. The House may recall that in
November last the concessional rates
of duty on cigarettes were withdrawn
and cigarecttes were made liable to
pay statutory rates. The revenue
realisations had been affecteq inter-
~alia on account of disputes over the
method of arriving at the assessable
value. With a view to ending the
room for uncertainty once for all I
propose to fix specific rates of duly
in respect of cigarettes. These rates
of duty would be linked tp their retail
sala pfices printeg on the cigarette
packs. Keeping in view the fact that
the consumption of cheaper cigarettes
is large. I have also sought to have
a graded levy based on retail prices.
The duty now proposed will, at the
lowest slab., be Rs. 35 per thou-
sands cigarettes, I expect that this
measure would help the Government
{o realise the revenue txpected from
thig item,

(Shri Somnath
tobacco 7))

Chatterjee : Pipe

130. All these anti-avoidance wmea-
sures would help secure revenue of
the order of Rs. 50 crores which other-
wise might{ have been avoided.

131. There have bheen strong repre-
sentations from many quarters that
the existing scheme of concession
in excise duty for the small scale
sector hampers continuous growth and
should be liberalised. I have reviewed
the matter. Under the general scheme
applicable to 70 svecified groups of
commodities at present, manufacturers
are eligible (o get full duty cxemp-
tion upto first clearances of Rs. 7.5
lakhs and the concessional rate of 75
per cent of the duty payable co
clearances in excess of Rs. 7.5 lakhs
but unto Rs. 15 lakhs. 1 propose to
raise the uvpper limit from Rs. 15 lakhs
to Rs. 25 lakhs. At the same {ime, )
propose tp reduce the limit of full
exemption from Rs. 7.5 lakhs to Rs. 2
lakhg. The clearances in excess of IlS.
5 lakhs upto Rs. 25 lakhs would, how-
ever, enjoy a concessional rate >f duty
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of 75 per cent of the normal duty

payable.

132. Two commodity groups, nameiy
cosmelics and toilet preparations, and
the other, refrigerating and aircondi~
tioning appliances and machinery
and their parts, bear high rates of
excise duty and will be deleted irom
the general scheme. An alternatiye
exemption scheme hag been provided
for these items under which small
manufacturers with tota] clearances
upto Rs. 2.5 lakhs would be completely
exempt from payment of duty and
those with turnover upto Rs. 15 lakhs
would pay duty at half the normal
rate on the entire clearance.

133. As regards the exemption avail-
able to the small scale manufacturers
of goods tfalling under Tariff Item 68,
1 propose to raise the eligibility lumit
of Rs. 30 lakhs by way of value of
clearances in the previous vear o Rs.
40 lakhs. This measure would help
the small scale units to avail of the
benefit of exemption while expanding
their turnover. With the increase in
the rate ol duty from 8 per cent to 10
per cent which I mentioned ecarlier,
the amount of the new cencessions can
go up to Rs. 3 lakhs against Rs., 2.4
lakhs till now.

134. For both the schemes, I nropose
to exclude the clearances of exempt-
ed goods other than those exempted
under small scale exemptions, from the
computation of value of clearance for
the purpose of determining the eligibi-
lity as well as availment of exemption
from duly. The net reyenue effect of all
these concessions for the small scale
sector will be a loss of Rs. 5 crores in
a full year.

135. As part of th: 1982 Budzget, 1
had announced an excise duty relief
scheme for encouraging higher »roduc-
tion in respect of certain cpecified
commodity groups. I propose not
only to continue the scheme but <lso
enhance the relief in duty for excess
clearances. Under the existing sch2me,
there is, for excess clearances, a relief
of 20 per cent of duty for items [alling
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in certain/dutv rate groups and 10 per
cent for those falling in other such
groups. I propose to provide incen-
tive in twg slabs instead of the present
single slab. I also propose ‘o in-
crease the present incentive of 20 per
cent and 10 per cent respectively to
30 per cent and 15 per cen{ ior the
first slab of excess clearances and to
40 per cent and 20 per cent for the
subsequent slab. I am hopeful thut
industry would take advantage of this
liberalisation and step wup produc-
tion.

136. I have also proposed a few
changes which would benefit State
Governments., The first is in relalion
to coated fabrics, both cotton and man.
made and flocked fabrics where addi-
tional excise duty (in lieu o! sales tax)
of 5 per cent aq valorem is being pro-
posed in adition to the duly on base
fabrics. Thig measure would netr on
additional revenue of Rs. 3.4 2rores in
a full year. The other proposal relates
fo sandalwood oil in resnect of which
all extant exemptlions are being with-
drawn. The net gain from this pro-
posal is Rs. 30 lakhs in a vear,

137. 1 now come to changes which do
not involve any significant revenue.
I propose a few changesg in the taril
descriptions relating to iron and steel
items which would align the Central
Excise Tarifl, as far as these items ave
concerned, with the Indian Customs
Tariff. The principles of classifica-
tion hitherto adopted through execu-
tive instructiong are being incorporat-
ed in the tariff entry itself. The t.riff
entries relating to iron and steel would
be spelt out gn a more scientific
basis and the problems encountered ir
the matter of charging countervailing
duty would also be reduced consider-
ably. These changes would, howecver,
be brought into effect from a subse-
quent date gfter the pecessary ground.-
work, Till then, the present effective
rate of duty would continue.

138. Lest this litany of measures
give the impression that the Finance
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Minister's proposals only relate to
raising reyvenue, let me add that where
appropriate 1 have tiried, as I will be
announcing now, some concessions in
excise duties,

139. Sugar is an important item in
the family budget. 1 propose to re-
duce the duty on both ‘levy’ and ‘non-
levy’ sugar. The present ad valorem
rates are being replaced by specific
rates, that js 38 paise per kilogram on
‘levy’ sugar and 50 naise per kilo-
gram on ‘non-levy’ sugar. The reve-
nue sacrifice will be of the order of RS
21.02 crores in a full year., 1 have,
however, taken gpecial care to see that
the amount due to the States irom
additional excise duty in lieu of cales
lax on sugar is not allected.

[Dr. Subramaniam Swamy: The
Indusiry has carned enough already.]

140. Jlousewives in India, as else-
where, have been complaining for
some lime about the rise in their ex-
penses. |Dr. Subramaniam Swamy:!
Why are you Dbothered?] As a
measure of cconomising on their fucl
bills without affeclting the nutritional
and, hopefully, the gastronomic value
of what they cook, I propose to exempt
totally pressure cookers {rom excis2
duties. They would now find someone¢)
else in their kitcheng jetting off steam.

141. With the same intention of rro-
moting fuel economy, I pronose also
lo exempt fully from excise duty fucl
efficient kerosene stoves.

142, The effective basic rates of
exicise duty on electric bulbs upto 60
watts and fluoresent tubes are now 10
per cent ad valon?m and 30 per cent
ad valorem respectively. As a mea-
sure to reduce the prices of these
items, and {hus help in the effort to
shed more light at lesser cost, T jro-
pose to exempt fully the former from
excise and reduce the basic duty on
the latter from 30 per cent to 20 per
cent ag valorem.
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143. In consideration of the noten-
tial of multi-axled vehicles for fuel
saving, I propose to reduce the efiec-
tive basic duty on them from 15 Ler
cent to 10 per cent ad valorem.

144. For the benefit of farmers, who
use these fertilizers, I propose to fully
exempt ammonium sulphate and cal
cium ammonium nilrate from excise
duty, as also agricultural grade pyri
tes used for reclamation of alkaline
soils.

(SHRI JAGPAL SINGH: What
about Urea?)

145. Aluminium pipes used in sprink-
ler equipment for irrigation, which at
present bear a basic duty of 16 per
cent ad wvalorem, will also be fully
exempted. Another propossl ig for ex-
emption from excise cdutly of internal
combustion engines for agricultural
sprayers, and also for powered cycles.

146. One of the factors leading to
higher prices of prepared or prescrved
foods, and food products is the cost
of the metal containers used in theit
packaging. 1 propose to exempt toese
iterns from that part of excise du!l:
as is relatable to the cost of cuch
containers. This should bring about a
reduction in the price of these foods
to the consumer,

147. Skimmed milk powder sold in
packs upto | Kilogram is also being
fully exempted from duty us a mnea-
sure to reduce itg prises to consu-
mers,

148, I also propose to fully exempt
from duty several specified ilems of
hospital furniture which should re-
duce the cost of acquiring them faor
the hospitals.

[#iY A 3% Tag ®729: q37 &0 Ay
&1 & ;raEi 1]

149. These excise duty concessionsg
woulq cost the exchequer Rs, 35.02

crores in a full year.

150. There are some other propcsals
in respect of customs and excise duties
which are relatively minor, I do not
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wish to take the time of the House
over them.

151, The proposals 1 have presented
will yield revenue of Rs. 409.00 crores
in a full year in Central excise dulies
and Rs. 397.96 crores in customs duties.
The concessions and reliefs amount to
Rs 83.58 crores on the Central excise
side snd Rs. 493 crores on the customs
side. The net yield is, therefore,
Rs. 32542 crores from Central excise
duties and Rs. 393.03 crores from
customs duties. The accrual to the
Central Exchequer in a full year will
be Rs. 589.71 crores and the share of
the States will be Rs. 128.74 crores,

152. Where the changes are 1lo he
made by notifications  effeclive from
1st March, 1983, copies thereof will Le
laid on the Table of the House in due

course.

153, In framing the Budget propo-
sals, I have been greatly helped by
the observalions and recomrmeada-
tions in reportg of Parliamentary Com-
mittees and also the reports made s0
tar by the Economic  Administration
Reforms Commission. My  provosals
reflect these recommendations, wher-
ever feasible and appropriate, but I
must add that it has pot been possible
for the Government to take decisions
ﬁna]]y on all the recommendations in
the reports. A number of them on im-
portant matters, such as a Tribunal
for valuation of urbap properties, will
be processed for a  Direct Taxes
Amendment Bill, the preparation of
which will be taken in hand.

154, This year I have not much to
say on behalf of my Hon'ble -olleague,
the Minister of Communications as he
has already taken care of himself (Dr.
Subramaniam Swamy : Are you pro-
testing ?) The postal services are Je-
ing expanded every year to reach
more and more people. Presently
there are over 141,000 post offices,
and an employee strength  of
about 5.8 lakhs including extra
departmental staff, With a view

to meeting part of the increasing
operating costs it has become necess-
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ary to revise the postal tariff, While
I do not propose to touch most cards
and lelter cards, the tariff in respect
of parcels is proposed to be increased
to yield Rs. 12 crores in a full year
and Rs. 10 crores in 1983-84. A
Memorandum showing lhe nrop<sed
iariff is being circulated along with
the Budget documents, The changes
will take effect from a date to Le nctifi-
ed after the Finance Bills is passed by
Parliament.

155. I had earlier mentioned that
the budgetary deficit at the existing
rates of taxation would be Rs. 2250
crores. The proposed tax measures,
taken together with  the reliefs ard
concessions, are estimated to yisld net
additional revenue of Rs. 615.31 crores
to the Centre and Rs. 100.74 crores to
the States during 1983-84, Besides, I
am taking credit for Rs. 135 crores as
receipts from the new Bond to be
issued in terms of the approved invest.
ments to obtain exemption from capi-
tal gains tax. After setting off the
receipt of Rs. 55 crores from the oxist-
ing National Rural Development Bonds
already included in the Buriget, the
net yield on this account would be
Rs, 80 crores. The budgetary deficic
would thus get reduced 1o Rs, 1555
crores, which Hon'ble Members would
agree would not put undue strain on
the economy (Dr. Subramaniam Swa-
my: Already Bankrupt.)

156, Mr. Speaker, there are no easy
answers or short-cufs to development
problems faced by India. Whether we,
as g nation, succeed or fail must ulti-
mately depend on the quality of our
economic management ang the co-
operation of our Dpeople. It 1s true
that we have been able to maintain
price stability despite a selback in
agriculture in the current year, in-
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crease our national income by about
5 per cent per annum in the last three
years and show some improvement in
our balance of payments despite an
unfavourable international envicon-
ment, These achievements, however,
must not lull us into false sense of
economic well-being. The road ahead
is long and arduous. Given ithe resil-
lence and dedication of our peopie, we
can face the future with hope and con-
fidence,

157. Sir, I now
get Lo the House.

commeny the Bud-

18.35 hrs.
FINANCE BILL™*, 1983

THE MINISTER OF FINANCE
(SHHR PRANAB MUKHERJEE): Sir, I
beg tg move for leave to introduce a
Bill to give effect to the Financial pro-
posals of the Central Government for
the financial vear 1983-84.

MI.. SPEAKER: The question is:

“That leave bhe granted to intro-
duce a Bill tg give cffect to the
financial proposals  of the
Central  Government {or the
financial year 1983-84"

The motion was adopted

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): Sir,
I introduce** the Bill.

MR. SPEAKER: The Finance Bill,
1983 has Leen introduced The House
stands adjourned till 11 A. M. on 1s:
March, 1983.

18.36 hrs.

The Lok Sabhg then adjourned till
Eleven of the Clock on Tuesday March
1, 1983/ Phalguna 10, 1905 (S,.

*Published in Gazette of India Extraordinary Part II, Secticn 2, 1983,
**Introduced with the recommenda tion of the President,





